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LOK SABHA DEBATES

Thursday, November 23, 1972/
Agrahayana 2, 1894 (Saka)

The Lok Sabha met at
Eleven of the Clock

{MR. SpEAKER in the Chair]
ORAL ANSWERS TO GUESTIONS

Statement of Pak Envey in US. on
Posusibility of renewed war with
India

+

#141. SHRI B. K. DASCHOW-
DHURY:

SHRI K. M. MADHUKAR:

Will the Minister of EXTERNAL
AFFAIRS be pleased to stale:

{(a) whether in a recent interview to
8t. Louis Post in Washington, the
Pakistan Ambassador talked of the
possibility of renewed war between
Pakis'an and India; and

(b) it so, the reaction of Government
thereto?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH):
{a) in an interview to the St. Louis
Post Dispatch, Pakistan's Ambassador
to the United States is reported to
bave said that unless India and Pakis-
tan resume discussions “the possibility
of a renewed war between the two
nations will increase”,

(b) 1t reported correctly, the Pakis-
tan Ambassador's statement is sur-
prising.  India is not responsible for
the delay in the implementation of the
Simla Agreement, Moreover, any talk
of “war” is against the spirit of the

522 Ls—2

. appears in

Simla Agreement which requires that
all issues are ‘o be resolved peaceful-
ly. Government hope that Pakistar
will adhere to the letter and spirit oi
the Simla Agreement.

SHRI B. K. DASCHOWDHURY:
As the hon. Minister has said, if the
report i correct then it is really sur-
prising. First of all, I would like to
know from Government whether any
steps have been taken to know the
veracity of the statement ag published
in the St. Louis Post. and secondly
whether it is a fact that the talk of
recent renewed assurances of fresh aid
{from the USA to Pakistan has led the
Pakistan diplomat to talk of such a
renewed war with our country, and if
so, whether Government have sent a
protest note to the United States Gov-
ernment about these circumstancesY

SHRI SWARAN SINGH: It is not
customary to find out the veracity of
a statement which is published in a
newspaper. We have to take it as it
the newspaper, and nor-
mally the statements, unless they are
contradicted by the maker, should be
presumed to have been made by that
person.

Secondly, till now, there is no indi-
cation 'that the United States Govern-
ment have given any assurance to
Pakistan that the USA would give
military aid to Pakistan.

There is talk of economic aid, but
so far I have not seen any sfatement
or Indication that they will give mili-
tary aid.

SHRI B. K. DASCHOWDHURY:
Only yesterday a news item was pu®-
lished in the Times of India to the
effect that Pakistan was reviving the
old military aid agresment with the
US to the extent of 13.3 million dol-
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lars out of whlcﬁ P&Mm- had already

10 per cent, and in the agreementit
has been stated that 300 armopred
military vehicles would be- supplied to
Pakistan. Now there is an attempt
not to have my direct supplies trom
the USA..

MR. SPEAKER: Do not come out
with your own statement giving in-
Pormation. You séek information .

SHRI B. K. DASCHOWDHURY:
There is an attemp not to have direct
supplies from the USA but through
certain West Asian countries. Have
Government got any information on
this or will they inquire inio this?

SHRI SWARAN SINGH: Govern-
ment do keep a track on addition to
the military equipment of Pakistan.
We also take corrective action on our
side.

SHRI INDRAJIT GUPTA: May I
agk the Minister through you lo clear
up, if he can, what appears {0 be a
contradiction in Government's replies”
Just now he said that there is no in-
formation or they have no knowledge
of any assurance being given to Pakia-
{an by the US Government that mili-
tary supplies would be resumed. You
will recall that only last week in reply
to another question here, Shti V. C.
Shukla had assured us that they were
fully aware of the fact that Pakistan
had laken steps to restore their armed
forces and armed strength to the pre-
1971 war position, they had taken steps

1o see thai the losses guffered by them.
bad been made up and all that. - Now -

1 wwant to know from the External
Affairs Minister if it is a fact that
Pakistaw has secured sufficlent equip-
ment to make up their losses in the
1871 . wat .and - restore theiy former
position? If g0, where did they get
that .ag trom? |
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what the hon. member has said, there
does not appear to be any contradic-

_ tion between what I stated and whal
" Bhri ‘Shukla, ‘according to Shri Indrajit

Gupta, stated. There is no doubt
Pakistan is getting equipment from’
China, also from some West European
countries, ...”

SHRI PILOO MODY: And the
Soviet Union.

SHRI SWARAN SINGH: After the
last Indo-Pakistan conflict, they have
not got any equipment so far from the
Soviet Union.

SHRI INDRAJIT GUPTA: Nor from
America, according to him.

SHRI SWARAN SINGH: May be
some odd spares. But according to
our information, so far they have not
any letha! equipment worth the name.
There may be some small guantities,
but nothing like so many bombers ar
tanks or other important arlicles of
equipment. We must be clear on facts.
This is the present position. Ai the
same time. when I said that on our
side we take corrective action, it is
ufter taking note of the type of thing
that Sh-i Shukla said. We have also

. to keep ourselves in a position to en-

surs that Pakistan does no! pose any
serious threat to us. That is our duty
and we continue to perform it as best
as we can.

SHRI INDRAJIT GUPTA: I did not
ask about correclive action; 1 asked
whether they were getting the supplies.

MR. SPEAKER: From the ambas-
sador’s statement, b hu Ione m to'
somethinl EIH- ‘- g :

Bﬂﬂlﬂm SINGH - X wou!l-
recall to this hon. House that President:
Bhutto made a statement soon after
mmw oveér that it wae Klg mublmn_
thit mimarﬂy' Pakistan amuia '
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SHRI NAWAL KISHORE BINHA
It may not be customary for the Gov-
ernment of India 1o verify ctatements
made by ambassado s to newspapers
in other countries, but 15 1t cusiomary
for Government to contradict such a
statement and explain our pesition
reiterating our adherence ta the Simla
Agreement and the steps we have
taken to implement 11?

SHRI SWARAN SINGH The
essence of th statement was the possi
ibility of a renewed war between the
tw) nations I do not know how 1t
could he cont-adicted evcept to say
thai it 15 against the Simla Agreement
W dre making <o mdny statements
every day to =sav trat we want that
the Agreemea* should b: implemented

N weR (agrdt ;may it wmog
At vt fq3w wdr g2ign 7 T2 R
o AT /@ #1E A1 gfaare qefeema
FALATIFE L Faas AT T
wRArrfxs ant vrafq, r2 v ¢
Iagvw % far #¢f sudy fm7 §
gmwmarr A fafgrafl norarad
Ao T fram3Tda 7387

SHRI SWARAN SINGH  We have
romc 1nformation that Pakistan does
get some mulitury equipment irom Iivn
and also from Turkey—Il am nol quite
sure about Jordan Fiom Tutkey 1t
“was mostly small a m and amnuni-
tion manufactured in Turkey itsnlf
From Iran they can gel arms—there
18 no doubt about 1t

SHRI PRIYA RANJAN DAS
MUNSI The question 15 very simple
If 1t 15 true that fhe mmbassador has
made the s‘atament it & contrary to
‘the &imla Agreement May 1 know
whether the Mumnister bas already
written or made an appeal to the
Pakistan President i1n view of this
#ta‘ement® If 50, what s his reply”

SHRI SWARAN BINGH No we
have not taken up this particular

Oral Answers 6

statement with the Pakistan President,
and it 15 not necessary to do so

firfurr QT safeerd W Y
e

+

*142 st gAY TEW
st s Ao

FI7T 9¥ 9 gaate a1 A7 I
Y Fir 739 %

(¥) sar v ¥ fasrmdw
oAt 115 5= 7 ¥ fyax 77 Cafay
axam ufandl &1 STTATITT AT
fag a1 7% , A7

(@) gfz gr A AT Asw a i
aqT g ?

st WX gAate AW § 39 W
(st semifer awt) (7)) o 7E

(@) s AT 9377 1

off gy AR WA e
wETET AR AIEAN A & SATRAT qIEAr
7 gur 1 oY AR BN TN ATHIT
T Fards & 7 forfas a QoY /Y
v ffesa wafy R A ¥ st ?

wR WP
a1 g fear

¢fr #1  S=E

it g fex aaf WAt QY
€ qroar aerre & frarerea 18
g

ot wrw fagrtt sy ;o
t ?



ot weeritfeve waf © woife ot
% §F I &7 worar af) § v ferer
dur gud & gr | gER fiewd o
sHOEeTaT § W ARy ¥ g wedr
w17 & fodt adior o7 afy g A%
€1 wf T wwi g, T SR
Wt & afer wrf fafrwr wa afy
feTaT T 7T WP @ TWI A W
g 7EY %g wHa f§ Wil aF frad s
Q¥ o IqwmT §  (wwawm)

WETE WEYEY oTT BT AT FAY
wiegd | = O @} w3 AN e
AT W0 a9 W ) TR A@ A
WY g% WA F §

ot metifwis waf  ag @ &%
g7 w3 frar & fe 1€ grwar fa=nr-
@ T

oft gAmg YA - WTHTRTT G
19 97 fanT s f6 SNgm fnfaa
srfea) & wraea oat 97 F1§ §FF A
faar ¥ @aT eIy A WA A &
fagd war faar w@

ot aweiifey Wt ag Wl
T TR Y | . . (w@Awm) .
FewTX AT w3 a1 4 5 I 4y
gy faar g

SHRI INDER J. MALHOTRA The
bon. Minster says that there is no pro-
posal for giving unemployment relief
to persans. May I know whether there
are certmin other schemes under com-
mderation of the Government fo gve
them sqme king of assistance or reliet
till the time they get employment.

MR. SPEAKER- This relates only to
factual information.

BHRI INDER J. MALHOTRA:
There are so many other things.

Oral Answers NOVEMBER 28, 1872 Oral Answers g

SHRI BALGOVIND VERMA: There
was a proposal of selective unemploy-
ment insurance for the workers and it
was decided that this scheme should
be taken up in so far as the workers
who have joined the Employees’ Provi-
dent Fund Scheme and Coalmines
Provident Fund Scheme are concerned
In the meanfime one expert suggested
that this scheme should first of all ap-
ply to workers of the Coalmines Provi-
dent Fund A scheme was drawn up
which was transmitted to the varnous
Mimstries and their Comments were
received and examined In the meun-
time the recommendations of the
National Commission on Labour were
recewved

MR SPEAKER Next Question

SHRI PILOO MODY 1 have a gues-
tion to ask Is unemploymeni so un-
impo-tant a problem tha' 1t does not
warrant even a supnlemsntary®

MR SPEAKER  The other day I
allowed aboui half an hour on this
question

off g7 T FOIW@ oY Qv
TE AT BRI E | HAH gAATE
qaTT ot ¥ qo1 § Wi Fwgtar off ¥
qeT § | ¥ae QY syfeay A gw ST
warw g &1 (o). . g
T AT FATR § )
SHRI A P. SHARMA This is a

very mmportant question. Kindly allow~
some mare sugpiementuries,

MR BPEAKER: The question was
whether there was any scheme; he
said- nm Many other thingg are
brought in.

SHRI PILOO MODY I have an im-
portent supplementary arising out of
his reply, ‘N,
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ot gER Wy wgWly W
wRa q¥ AW A FQAATE By gk
| 35 gwad AEE AR, €@
e ofed w0, (sEeeT)

werw wpter fafre s a
aft ¥ s AT Wfgg | g SR
zq a1 wYv vy A § P A v w
Az AT | agd qaTA ¥ qrfwsar
oz & vied ¥ @ro-ETy W
AT T FATT AT AT | AR W
I SIA g HT Q@ W7 AL

(Aawi)......

He should say no, or yes 1If he
~wants he can give a little information
in the replv But when he replies
no does not arise nolhing further
arises

fafre:. wgw w1 9§ FHAIE
AT 7R TR ANIAT ¥H ag ¥ qfew
&Y 91 1

SHRI PILOO MODY In reply to
the question ‘whether Government has
any proposal to give unemployment
allowance, the minister said No  In
reply to the question whether there
are any schemes for employmng these
people the answer 1s no I would like
to ask whether they have any plan to
meet the need of these people and iuv
mitigate the hardship of those who
have been left unemployed because
tof the economic policies of the Gov-
ernment

SHRI BALGOVIND VERMA  The
hon member knows that ever since the
planning process started 1n 1951 in this
country, the Government of India has
made every effort o give employment
to as many persons ag possible If he
goes through the foyrth Plan, he will
“find that various schemes have been
formulated to give employment to un-
employed persons

Oral Answers 10

SHRI PILOO MODY If he goes
through the fourth Plan, he will find
that unemployment has increased in
this country

SHRI A P SHARMA Does te
mimster know that it 1s the primrery
responsibiity of the Government to
find employment for those who are un-
employed and that in most countries
of the world those who are not em-
ployed are given unemployment assis-
tance called subsistence allowance?
Does he propose to have such a scheme
tn our country?

The MINISTER OF LABOUR AND
REHABILITATION (SHRI R K.
KHADILKAR) I do recognise the
anxiety of hon members to see that
some effort 1s made to provide em-
ployment to those who are unfortunat-
1y out of employment But they should
bear :n mind the finansal implica-
tions  Flanned effort 18 made to
generate employment 1If the hon
member who talked about policies of
Government cares to look at our
Plans he would have to reconcile him-
self to the fact that during these three
Plans and part of the tourth Plan we
have created sizeable employment op-
portunities Of course the magmtude
of the problem 1% so vast and I cannot
just promise that everyone who 1s un=
employed will get employment

o gew oy wanw & qraw
wgE, WY & Wrew ¥ war wgw
¥ wmar g g w1971 ¥ awe
q07 ¥ g9 AF 74T ¥ 70 FUL
FIAT FOIT KT I fgAe & faAn
gt a1 | 7 agET A 0F g9 K
gac w3 e fafr S OamT aafera Y
# QT feara & FYE AT AR
FEAATHE | AN ATIAHFIATRK
ARt wRw ¥ owy § oW



11 Oral Anstwers

At W T W oWMEw &
wrir ¥ty 25 (7)) wow
sqTmia AuesTife we
wiT & @wHA vk Ty fewnd o
P it ag N v G
§ we frw 6w g wuy AR
¢y e WY A § AT ST Ay A
wag ¢ swwnT & @ el o
wfY § & vielY e oy tdar onfe
¥ g } Tad § Wi IW g W
#§ At Ao A § I ¥ aie fean
ot ?

Wt wreniifue waf & Far
woft o) oy f g @A w0 g
aEl § 1 wewr qw e ¥ o fafe
Fodme Wfeaar £ FLsmA war
RS TABTIT T ITH IR
£ wer ot fe ot mgl | ¥ wgraw
FLRMT AT Y HT Faend w7 AEF
§ se¥ foy gt wwd ow o
&Y 7Y wiey aga t Jrore §

s gER Wy ¥EAl@  wOw
wgrg, 47 @me oA frar § W K
wiy & fawelt wean g i 5l weew
¥ A e w1 IO faeramaT Wy

woum Www WA W ¥y
AR FETITQEE TG WX
* ¥ ot wr WY wA

NOVEMEBER 2%, iar2 Qral Anzwers >

it gww we Wt A A
w7 IAT ey

W e S wTee agr
§ | oy Ao g A OE g
fear § 1 7w Ve gg waa e
wg 9 voaT dar wavr §, 25 QF, I
% ¥ fire W) WY QuEare foary @
frg o frar g ?

st g o wgwa oo
TETT T vt 7 w5k v v
sy &

wsTA wgew  ArAfIq dekr
#3F & A oar Y, 4 W@F <@
#& gvir

qit 7afixa xrvd fx war voar
§ ag tar ol 3w W warwrar §

&t wrw Aifew waf  sitaq,
artfte e ¥ 70w 8w Y S ar w
g sowde s fzT awc ¥
I [EAEAT fW AR & AreX
waT AT 6 W ag vw gy §
wifma 73 & fr g 15 faf & 1000
urefugt £ Ot Y orrr ) &% I
e st foa &t fir wrm ady frersr §
¥ 1000 wxfrdt Wy Gaare faar
g t ug fw fr dre 1/ -
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Aty W H Y ww

fear feqraqr g 7

VR R{™ . AT AT
w7 e 57 WL )

SHRI SAMAR GUHA: Has the
attention of the government been
drawn to a repor!, which has been
admiited by the Chief Minister of
MWest Bengal to the effect that when
they adVertised for a low grade post.
the number of applications was
250,000 when the posts were only
17,0007 Does it not highlight the acute
memployment among the educated
youngmen? If so, what steps are being
taken by the government in this re-
gard” A-e they thinking of giving un-
employment allowance to educated
unemployed?

SHRI R. K. KHADILKAR: So far
as the schemes for educated unemploy-
ed are concerned, the question really
is posed in a different way. They want
some provision of a dole. I do not
know whether the educated unemploy-
ed want the dole. So far as the West
Bengal scheme is concerned, I have
not come across such a scheme. If it
is specifically brought to our notice, we
will consider it.

SHRI SAMAR GUHA: 1 have not
sald anything about it. I said that
2,50,000 persons applied when 17,000
(Pposts were advertised.

SHRI PILOO MODY: Sir, kindly
#xplain the question to the Minister.

MR. SPEAKER: I will have to ask
#im to Reep quiet. Let him wnot do it
-avery time.

Oral Answers * 14

The simple question {» about un-
employment allowance. But it con-
cerns various schemes, various funds
and all that. This is a very important
question we canno{ discuss in
just one or some supple-
mentaries. The only suggestion that I
can make to you is that we should
better have a debate of two or three
hours on thig subject.

Import substitwtion, fer preduocts
required by Government

*143. SHRI S. C. SAMANTA: will
the Minister of SUPPLY be pleased to
state;

(a) whether any economy has been
achieved in supplies needed for Gov-
ernment purposes by the substitution
of imported goods with indigenous
products;

(b) if so, the percentage stil! re-
quired to be imported and the amount
of foreign exchange needed for the
purpose annually; and

{c) the further efforts being made
in the direction?

THE MINISTER OF SUPPLY (SHRL
D. R. CHAVAN): (a) Yes, Sir. A
statement indicating the percentage of
imported stores in relation to the
total purchases over the Plan periods
is laid on the table of the House.

(b) It is not possible to indicate
any such percentlage as imports will
depend upon actual requirements.

(c) Imports are restricted to the n-
escapable minimum and are allowed
only in regard to those items which
have been certified as not being in-
digenously availab'e.
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iike to know what incentives are given
to the private enterprise for import
substitution works?

SHRT D. 'R, CHAVAN: As a result
of the import substitution drive
launched by the DGS&D, Cenral Pur-
‘chase QOrganisation, a further break-
through has been achieved during the

 last two years in the fleld of develop-
ment and procurement of a number
of items like aluminium cables and
conductors, beavy trailers, impellors
for turbine pumps, duplex milling
machines, auto synchronous motors,
testing equipments, condoms and
about. 20,000 .items for earth moving
and construction equipment. - The
indigenous development of such a.
large number of items of spare parts
has resulted in saving of about
Rs. 140 lakhs in foreign. exchange .
'du.ring ‘the years 1069-70 and 1970-71.
offers are given price
Muce to some extent over import-
aﬂoﬂ‘euhymotinuntin g B

' . " ._ ) l.stﬂm“ TRt . ‘;‘x.‘:-:-n‘f il '.-:i'_‘:
Period Valueot Yalueof  Value of Value of Pmmp Pmu..-
: ; .. the food of th of the
lwul imported mmh(: wul lmporr:d imported
D g purchases iliser .- purchases purchases
P cnpm-t: out made ti!itim"-vlﬂer ex-
tothe cluding
total value total ©  “food and
of the purchases fertilizer
imported made imports
Purchases Lo o
_Hu’: - 2 3 4 K 6 7
ey < ok by - e - e
(in crores of rupees) _
Lo Fist Pt Peind 55°79 125-44  Statistics 181-23° 69-22 * Statistics
(y21:ly avaragz?). not avail- ‘not aveil-
. able. able.
2, S:condPlan Period 152'78  204'10. Do. 356-88 §7°19 Do
(yearly average)
3. Ticd Pl Prriod | 3s53°10 208:19  202°77  4SI'29 4578 21-27
(vearly average) .
4’ 1966-1969
(Yaarly avirag:) 375-37  477.06  378.64 Bs2.43  [s5.96 © 2077
5. Faarth Plan 430°79  267:88 188+ 69 67867 38-34 15°53
(1969-70)
6, 1379-71 . . . 518-30 227°43  134°21 74573 30" 50 15°28
7. 1971-72, 773:08  2%3°8I 123-64 102690  24°72 144X
SHRI 8. C. SAMANTA: I would SHRI S. C. SAMANTA: Are shor-

tages in supp.y of raw materials to
those who deal in import substitutiom
handled by the Government?

SHRI D. R. CHAVAN: No raw
materials are supp.ied by the Depart-
ment of Supply.

SHRI S. C. SAMANTA: Spmhlb
iron and steel. .

SHRI D. R. CHAVAN: Irod and steel
are controlled commodities; they get
them from the market or against their
quota entitlement,

BAKHSH: What {s the foreign e
change involved in importing the arti-
cles not indigenously avamhlu" C

SH‘BID.R.CI-MVAht:Ihmﬂ '
in’ reply to part (a) that-a staitemsent

is laid on the Table of the Houss.
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%144, SHRI NAWAL KISHORE
SHARMA Will the Minister of STEEL
AND MINES be pleased to state

(a) the total loss suffered as a result
of nop-utihsation of imported machin-
ery at Durgapur Steel Plant, and

(b) the action taken or proposed to
be taken against those who are res-
ponsible for the same?

THE MINISTER OF STEEL AND
MINES (SHRI S MOHAN KUMARA-
MANGALAM)* (a) and (b) Informa-
tion whether there has been any loss
as a result of non-utihzation im-
ported machinery in the Durgapur
Steel Plant and 1if so, 1ts magnitude,
is being collected and will be laid on
the table of the House

SHRI NAWAL KISHORE SHARMA
I have no question to ask now It may
be answered later on I request that
it may be postponed

SHRI SHYAMNANDAN MISHRA
What 1s the total value of the equip-
ment that is lying unufilised” That
information ought to be ‘avallablp
even now

SHRI S MOHAN KUMARA-
MANGALAM We have not vet re-
ceived that information We shall give
complete information to the House as
soon as 1t 1s available

WAN WA gEAE & T
waw €8 § wT a8T g1 W
CEHRYA WA aw wie § fa
wTRAT |

SHRI D. N TIWARY Mav I know
why they are not uhlised, why they
.are lying 1d.e?

BHRI S MOHAN KUMARA-
MANGALAM; I am not i a position

Oral Answers 18

Non-utilisation of to cnswer ‘his cuestion at the moment

because I have not received all the
information 1 shall certainly do so
as soon as it 15 available and I place
it before the House. Hon members
will appreciate that, so far ag non-
utilisation of machinery 18 concerned,
it 15 not easy to calculate the exact
loss So far as actual non-utilisation
1, concerned, I wili get all those facts
and whatever information 18 avail-
able, I will put 1t before the House.

SHRI PILOO MODY Normally when
the Minister does not have the infor-
mation, the practice 1« to postpone the
question to the following week, so that
supplementaries can be asked on that
question I urge on you, Sir, to
follow that practice 1n this case also

MR SPEAKER There 1s no such
praclice, but 1 will examine this Nor-
mally questions are not postponed
How much time will you take to col-
lect the information® (Interruption).

SHRI S MOHAN KUMARA
MANGALAM The hon Member will
appreciate that we are not trying to
avold the question We have an-
swered many questions This is a
matter which 1s somewhat difficult to
answer we are irving to get it as
early as we can

SHRI SAMAR GUHA 1 have been
a victim of this Many of my ques-
tions were being replied to that the
facts were being collected and would
be supplied afterwards Later on,
they are not supplied on the fioor of
the House Sometimes 1t takes even
two or three months to supply the
information Here we are completely
deprived of the opportunity of putting
supplementaries or discussing in the
House Therefore 1t 1s better 1if the
Mimster is not equpped with the
whole information, that the question
1s deferred for a week or two, so that
we can get the opportunity of puttng
supplementaries.
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MR SPEAKER ] will find out some
means We hNad been follewing some
practice, fot here but semewhere
had fixed one day in the

postponed questions  all
tions for which the Minister
t information 4s being col-

supplementary questrona
I am going to conmder it ms to when
to fix i1t and the Mimsters should
know that by postponing the questions
they will not be able to escape sun-
plementaries and I do not think they
mean it,

oirwew fagrt wesdt v X
¥ wfgy fr 9% fer Wl mdT @
wF 5 e w1 weE oy fe &9

w AR wg @ I far A w@w
ax Tor 3WH |

ot wew faprd qag®? @ W
UHTAW ALY WY WA 9T EwaT @ |

wsw wprm wf o & vy dear
g &1 WY IW ¥ W ¥IH AW A M
1 quindy wHd A Ty § 7

Nt wrw fapdt weqr. s
wh A wm R Tg R W R
ey SRS A e e ER R
waep ol & oVE vad, authi e
Fe et wré ar A
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wAS iAW gERY & T
Ty e 0 4 oY e Y
QEIRE WY aver 25r€ ol ot Wk wny
o At Qa1 AT Wy ST

T W

SHRI PILOD MODY: Just a minule,
I will make ofe further suggestion.-
By postporung it by a week, it kepps
the Department and the Muuster oo
their toes to see that the informatien
is collected as fast as possihle, and,
i 1t 15 not ready next week, it 1a again
postponed to the following week. This
way we will be gure that it will come
in the manstream of the Quastion-
Hour

MR SPEAKER I say that I am
going to devise some means by which
we can give opportunity to Members
to ask supplementartes on all such
Questions about which replies are
pending I hope even the Mimsters
will please appreciale it and the De-
partments will also be aware that the
information must be given ¢o the
House It 15 nol that they cao
avoid vt

Curtailing of Capital and Gporathemal
Costs of Steel Plants
+
“145 SHRI V MAYAVAN
SHRI C T DHANDAPANI-

Wil the Minister of STEEL AND
MINES be pleased to state

(a) whether 1t has been deécided io
substentially curiail the capital and
operationel costs of the three plect
plants

( ) 1f 8o the reasons therefor; and

(c) the extent to which these ciige
are ltk* ; to be gurtailed?
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THE MINISTER OF STEEL AND
MINDS (8HRI 8. MOHAN XKUMARA-
MANGALAM), (8) to (c). A state-
iment 15 lsid on the Table of the House

Sratinitter

(a) and (b). Presuambly, the refe:
ence iz to the three new steel mlants
being pet up at Salem in Tamunadu
Vijayanagar (near Hospet) in Mysue
and at Visakhapatnam in Andhra Pra-
desh.

As regards the Silem Special Steels
Projects the Consultants have esti-
mited that the Cuplta]l Cost wéuld be
sbout Ra 340 erores for tn snnaul
¢apacity of 195000 tormes of finmbred
stes! and they “ave foreeast » marginal
profit of Rs 30 iakhs per annum nut
80 per cent capacity utiization Dur-
ing the preparation of the Detasted
Project Report, the scope for reducing
toth capital and operating costs would
be kept in view in order to improve
the economics of tha project

As for the Vijayvanagar and Visakha-
patnar Steel Projects the Consultants
have reported that the capital outlay
involved would be about Rs 750 crores
on each of these projects for an annual
capacity equivalent to two miion
ingot tonnes and they have forecast
substantial losses every year, on the
investments—due to the high cost of
plant and eouioment, raw matenals
transportatron charges #tc The Feasi-
taliv Reoofts in respect of theae twn
projects are, therefore, under detailed
scrutiny with a view to reducing co ts
wherever possible A Study (Group
was set up for this opurpose in May,
1872 and its Heport was received 1n
October 1872 The Study Groun has
recommended that the capacity of both
these planis vhould be raised by mstal-
Mng larger 'last furnaces =0 as 1o
obtain econc <ies of scale and the
Consultants 'vere, thetefore, advised
to work out 2 fresh exsrc: & for re-
duction of both capital and operating
oosts, A fimal view is exverled to he
taken shortly on the capacity and
wroductanix of each of these plants
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and the scope for reduction of costs
would be fully examined defote tkitig
investment detisiohs

(c) The extent to which capital and
operatmg costs cem Ye reduced would
be known precise y enly after the De-
taled Preject Reporis are prepared
for these projects.

BHARI INDARJIT GUPTA
uawtion 15 'worled

“Whather 1t bas been qccided to
substantinlly curtaul the capital and
eperational costs of the three steel
plants "

The

And the hon Mimnister has staried
by saying

“Presumably, the reference 1is to
the three new steel plants '

But, this presumption ma. not be
correct The question may te iefer-
ring to the existing steel plai t.

SHRI S MOHAN KUMARA-
MANGALAM If I am wreng in my
reply, | may answer the olher gques-
tion as well because we have no inten-
tron of curtailling the capital tosts of
the existing stee’ plants Hence, the
question cannot arise

SHRI INDRAJIT GUPTA What
about expansion?

SHRI V MAYAVAN With regard
to the three new steel plunts which
the Central Government has = .2 tion-
ed two vears back, may I know from
the hon Minister whether it 15 a fact
that the Government has received the
reports of the consultants o1 the
feasibilitv of these three <teel planis
and 1f so, what are the delails of the
report and to what extent the Gov-
ernment have accepled ithe recom-
mendation of the consultants?

SHRI S MOITAN EKUMARA-
MANGALAM I think thal clears the
positron as to which are steel plants
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1o uqhich the hpp. Member fias, re-
ferred, Three ru,libimy npcﬂl have
been submitted, one in relation to the
Salem  steel plant, one in relation to
“the proposed ‘plant 'at ‘ Vigdyanagar
‘nnd andm:r 1h relation to thg one Pro-
+posed to' be conitructed ~ af ““Pimicha-
- phtham.’ According to the mmltx‘nt:'
report in relation to the Salef' steel
plant, the project will cost about
Rs. 340 ‘crores and A" marginal-profit
--wlll be made at 50 per cent.cepacity

utilisation. The product-mix of that
p]ant is mainly 70,000 tonnes of staia-
“'less Bteel and almost a similar quan-
“tity of silicon steel, apart from other
special steels. The total saleable steel
produced in that plant will be tround
: 200,000 tonnes,

So far as Vijayanagar and Visakha-
“patnam steel plants are concerned, the
original feasibility report thut was
submitted on the basis of a iwo million
‘tonne capacity for each of these two
plants estimated a loss for Vijaya-
‘nagar as bhetween somewhere over
Rs. 50 to Rs. 70 crores per year at 90
per cent capacity utilisation anrd a
- substantial loss of Rs. 45 crores in the
Visakhapatnam plant at the same level
of utilisation, We have further re-
‘viewed the reports in collaboration
.and consultation with the consuliants.
We have substantially reduced losses
bringing them down to. a,—I would
‘not say completely manageable—hut
not unmanageable, figure. The posi-
tion today on the hbasis of varying
product-mix and also increasing capa-
city is this. So far as Vizag is con-
cerned, the working, after allowance
-of depreciation and interest, would
glve us a loss of Rs. 16 crores. So
far as. Vijayanagar is concerned, it
will work at a profit of one crore
now and later on we will be able to
tun af reasonable profit. We are
attempting to bring about. further
eponomies. There are various reasons
- for; the difficulties which we.face. It
.we bring down cost of equipment pro-
.in the Heavy Engineering Cor-
Waﬁon, &nd even some of the private .
Jectar corrpmlu. bringing thc-n to the

Drwl! TSR 2y

1evél of landed" cobt’ ot m ‘equip-
ments; that” will 'mean &' #
mxm'ovemem. ‘We must’ also elforce
economy in the layéut, We must
learn from w,h.ath done in other
countrle:

' SHRI' V MAYAVAN When is the
Salem Steel Plant likely ‘to start pro-
duction? Has the Btate Government
drawnupaschemeimwatermpﬁt;‘f
Have our Railways flnalised the re-
port on the construction of exchanae
yards and sidings? .

SHRI S, MOHAN - KUMARA-
MANGALAM: It is expected fo come
into production in 3 stages. So far as
the cold-rolling complex is concerned,
it is expected to come up in 3 years,
that is, by 1976. Bo far as the pro-
duction of stainless steel is concerned
this could come about by end of 1977
and silicon steel sheets, by about early
1879. Regarding water supply and
railway yard, these are still under pre-
paration,

SHRI DINESH SINGH: The Minis-
ter has said about the wvarious
measures which he has in mind. By
when will he be able to implement
these things?

SHRI S. MOHAN KUMARA-
MANGALAM: There is the Steering
Commiitee which has been set up in
connection with the preparation of the
report and this had a meeting just
about one or two weeks ago. I expect
the report to come up before Govern-
ment for consideration in-this month
itself. I am not in a position to give
any assurance just now, but we will
examine the report, There is no point
in our just .coming to some decision
dn a burry in a matter where such
enormous expenditure is Involved, un-
less we are certain and we are con-
vinoed that we are takin; the oomct
deelsion

smu SHYAMNANDAN msmu\.
Has advanced technology for continu-
w: casting - of m pmduetq bun
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demed to Bokaro plant by the col-
laborators resulting in additional cost
per tonne of steel” Was it due to the
absence of genuine bargaining power
on the part of the Government that
we could not get the most advanced
technology for this and this has meant
a greater cost per tonne of steel?

MR SPEAKER Does the main ques-
tion include Bokaro also?

SHRI S MOHAN KUMARA-
MANGALAM I am in your hands
Sir

MR SPEAKER Does Bokaro also
come within the scope of the main
question?

SHRI SHYAMNANDAN MISHRA
It does It relates to stee plants
How are we to know which steel plant
is referred to* So we can ask about
Bokaro also

SHRI S MOHAN KUMARAMAN-
GALAM I do not want to take refuge
under any tecnicalities I am ready
to reply The hon Member need not
feel that any information will be kept
back from him Though it does not
ariss out of the main question sthll
I shall reply

SHRI SHYAMNANDAN
I do not agree with 1t

MISHRA

SHRI S MOHAN KUMARAMAN-
GALAM The hon Member may kindly
look at the language which 15 three
steel p ants’ He knows English as
well as I do I think

So far as Bokaro 1s concerned, the
original specifications given from the
Indian side to the Russians in relation
to the Bokaro steel plant did not
include a provision for continuous
casting and that 1s how continuous
casting is not there,

SHRI SHYAMNANDAN MISHRA
But why? It is the most advanced
technology® Why was it not included”

AGRAHAYANA 2, 1894 (SAKA)
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It would have meant a reduction in
the cost of steel

SHRI B § MURTHY The hon,
Minister was pleased to say when the
Salem Steel Plant would go into
production I would 1ke to know
when the Hovet as well as the
VisakYapatanam plants will go into
vroduction 1n the light of the reoly
that he has gnen about the Salem
Steel Plant?

SHRI § MOHAN KUMARAMAN-
GALAM The estimate 1s that 1t
would take ahout «<1x to seven years
from the time that we approve of the
feasibilily report

MR SPEAKER Next question

SHRI D N TIWARY I would lhke
to ask one question

SHRI B K DASCHOWDHURY
Mav [ ask one supplementa.y gquestion
on this?

MR SPEAKLER About which plant®

SHRI D N TIWARY About al the
th'ee Onlv about those menlioned in
t1e guestion and not anv other

MR SPEAKER Not on any plant
in Bihar?

SHRI D N TIWARY Not on any
plant in Bihar or even in Orissa

May I know whether Government
have kept an eye on the recurrnng
expenditure, because experience has
shown that in other steel plants over-
staffing was the reason for higher cost
of nroduction” Mav I know whether
Government are alive fo seemng that
there 1s no overstaffing in the present
stee] plants to be setup?

SHR!I S MOHAN KUMARAMAN-
GALAM We shall certainly try to
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ensure that in regard to the attual
labour that 1s employed In these
plants, the assessmenl is made pro-
perly and we do not have surplus
labour 1n these plants. The hon.
Member, however, is not quite right
in his statement that there has been
overstaffing in all the plants. There
has been a certain amount in one or
two... .

SHRI D. N. TIWARY: But the
reports of the Estimates Committee
on this subject are there,

SHRI § MOHAN KUMARAMAN-
GALAM For inctance, in Durgapur,
1t has been found out that if anything.
we are shghily understaffed but
certainly not overstaffed.

MR. SPEAKER- Next question

SHRI B. K. DASCHOWDHURY-
I wanted to ask one supplementary
yuestion

MR SPEAKER: The question Hour
is aboul {0 be over Only a few more
minutes are left, and we have nol
heen able to duv more than four out
of 24 questions. After all. there are
other gquestions also, and other Mem-
hers are also waiting. [ have been
inviting the attention of hon Mem-
bers fo the fact that two or thres
supplementary questions should be
enough. But if hon. Members go on
asking more supplementary guestions,
the resu't is that the other questions

-are blocked.

SHAL SHYAMNANDAN MISHRA:
That is mostly dug to the answers
givén by the hom. Ministers,

MR. SPEAKER: Hon. Members
ghould not get up to ask supvlemen-
tary questions, after fhree supple-
mentary questions are over on any
rguestion.
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steier ¥ reowy wrewmAt o
QT

*147. oft e wivd :
st §o0 Mo fawk qfew :

FiT gET 61T WA S 9 O
£ g1 ¥ f

(%) sa1 "@E 7 oSewr ;)
AR & GEGAAT § 99 AW H 5 FTL-
arT F7 v 3vd &1 frvig far
"I

(=) afzar, A z=egr ey sar g ?

THE MINISTER OF STEEL AND
MINES (SHRI 8. MOHAN KUMARA-
MANGALAM): (a) No, &,

(b) Dues not arise.

ot U WG FowrAT STea
g & s sty Avg @ s fasre
WGH ged T T 91 3T 97 UF TR
aTr@AET &A1 90 7 ot adr @
41 el quqifa dAaT ¥ oTARY
Afrafag $a7 #1 faare vaa § o

SHRI MOHAN KUMARAMANG-
LAM: I have already answered the ques-
tom. ...

wigd ®iew : IFE Gy far
& fFadr | wa o wgh § e et
& %7 1 AW oy AN A ¥

W RARE | WA TANHWT @R
@ R @

st free Wil o, i,
R e ww W g
ME. SPEAKER: Js thete any other
answer?
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SHRI 8 MOHAN KUMARAMAN-
GALAM I can only repeat No, Sir

ME SPEAKER. What was your
question?

ot §eat WY shawr @ A
WA AR & 99 | ae ¥ R
foqr a1 6 @ar 9T oF gEoE wre@ETE
e s | ofk gw 9T WY waT @
{ TFaT @, @ #AT ATHIL T F1 GAAT
qaaffy faw ¥ sfinfa 373 av
fasme s @ & 7

WU ®EXT TARIT A HATFHIT
FE FTF gA7 FE T AT AGT |

st fxac (G AT AW
HqIIT 7 I 70 g "HIT T T F

qu 3@ ¥ fAg

LE RS £ N G
FEAT #

Implementation of wage anward for
working journalists

*149 SHRI SAT PAL KAPUR
Wil the Minmster of LABOUR sl
REHABILITATION be pleasea f¢
state

(a) whethat 1n some cas.s the
Wage Award for Working Jourrahsis
has not been implemented so far,

(b) if so, the reasons theiefor and

(¢) the names of the newspapers
who have not implemented the wage
swerd for Workang Journalists so
das?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND RE-
HMABILITATION (SHRI BALGO-
VIND VERMA} (a) to (c). The res-
Pondibiey of gecuring the implemen-
taflon, of fhe reconunendations of the
‘Wage Board for Working Journalsts
rests with the S‘ate Governments

AGRAHAYANA 2, 1894 (SAKA)
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According to the repiits received from
them some establishments have not
yet implemented the Recommenda
tions but full information a%out their
names 1s not available

s g™ TIT  FU7 qAT WEIET
g3E &0 4g A  fawn Awg § FF
U TATANA ¥4 9% 9 ST W
& T.4¥e f3dY odr awdw g A
&t a5 & fF far naTa R gg mard
qv wae 497 f4 ¥ 39 FTLFRTT v
¢ 7 fgar ;|

H gy W WA 3w
=R qgrars Afaeere qhes gne
o sva mfz ®ew quer A fad P
7w Fifum ¥ 7@ F fr a7 gaar aw
T G Wl o Ww | gw q W@
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varg 71 54 7 o5 g 7ot fear
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T 57 F a7 ~7 97 faw17 fFar
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IET & wifavew 7, 5w s dy 2
¥ gz fagr o)

ot qon fwrg =w) WA T rEEn
q og gaownw faqr # | o9 g7 A frar
o AwAT &)

SHRI PRIYA RANJAN DAS
MUNSI May I know whether afty
specific date has been fixed by the
Minustry of Labour, Rehabilitation
and Employment to the State Gov-
ernments that within this date a
report should be submitted with re-
gard to the mmplementation of the
policy?
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THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K.
KHADILKAR): So far as our in-
formation goes, with our efforts 75
per cent implementation has taken
place. The State Governments do no
respond as they should to our com-
munications. We are again and again
making persistent efforts by way of
persuasion to take steps in this direc-
tion,

Y TR MO wat W AT R
ara At AT & o dfie frer omiferees
¥ foq & d@t€ FrA57 ww YRR
7 faar, ¢7 g 990 & mard &1 -
Heww &I Y Rederd o o
@t wifge s waz wfors g0 qard
€Y FT AE w7 &, @ wf s g
T W W AW AT Wifww o

SHRI R. K. KHADILKAR: Under
the ac', the responsibihity for im-
plementation is left {o the appro-
priate Government and the State
Governments are very much keen on
this. Even in other cases like bonus,
these are implemented by the appro-
priate Government. We cannot just
now contemplate bringing about a
change. The present method of persua-
sion is being pursued. Later on, when
we undertake the second exercise, if at
all it comes, we can think of it.

ot owwavre weslt : & ag s
wiger § fr for wewrd & ol &
w® Tt B it o fea 8, R
wfeft ez dwiag or ¥am
war § 1wy Wt AR g sater AR
w feufr % £
SHRI R. K. KHADILKAR: 1 have

some names before me, but the entire
country is to be coversd. There are
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some small papers in some Stales.
They come and disappear also. Some-
are just struggling to exist. In such
a situation, if the hon. member so

desires, we will compile the entire
list and place it before the House,

SHRI R. 8. PANDEY: Part (c) of
the question is:

“the names of the newspapers
who have not implemented the wage
award for Working Journalists so
far?”

MR. SPEAKER: He has replied to-
it.

SHRI R S. PANDEY: No; he only"
said, some small, some big.

oft feufe fawr - st &

w1 & 5 75 Dradr feliAEwn w1
faraar g ) 99 F 9@ w@Ed F A0
afy &1 & gy srAar Sgar g e o
FATT FTHR AIT AT X GHA TG
B B, A w1 A% 9w Ve A4TRCH
¥ ™ % 7E & fag s wer-ne
t 1 afe g g N wFH @
1€ Tamer § oiX &z mwAde 9w W
Tfr wradt §, @ I B W W W@
wwa g ?

SHRI R. K. KHADILKAR: As F

said, it bas been decided that imple~
mentation will be done through the-
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Stay of staf in Indian High

Commissgion UK for over
three years
+

*152 SHRI PRABODH GHANDRA:
SHRI ONKAR LAL BERWA

Will the Mimister of EXTERNAL
AFFAIRS be pleased to state

(a) the number of Officers who
have been in the Indjan High Com-
mssion, UK for more than three
years;

(b) the number of officers and ataft
who resigned from the Indian High
Commussion, UK durmng the last
three vears after thewr requests for
cancellation of transfer otders were
turned down, and

(c) whether some members or the
staff have been found indulging 1n
busmess and have built up immov-
able property n UK*

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH)
(a) 30

(b) 8
{c) No, Sir

ot slw o feX A ¥
i & oy watw & e ¥ s
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WRITTEN ANSWERS TO
QUESTIONS

Construction of Navy Training Centre
at Chilka Lake in Orism.

*146. SHRI DASARATHA DEB:
Will the Minister of DEFENCE be
pleased to state:

(a) whether about 10 crores of
rupees have already been spent on
preliminary construction work for
the proposed Navy Training Centre
at Chilka lake in Orissa;

(b) if so, whether the proposed
scheme has been abandoned now; and

35

(¢) if so, the reasons thereof?

THE MINISTER OF DEFENCE
(BHRI JAGJIVAN RAM): (a) No, Sir.

(b) and (c¢). The proposal for locat-
ing the centre at Chilka has been

dropped due to the possibility of
adverse effects on the environment,

Setiing up of Mini Steel Plants

*148. SHRI R. R. SINGH DEO:
SHRI BAKS] NAYAK:

Will the Minister of STEEL AND
MINES be pleased to state:

(a) the extent to which steel pro-
duction is likely to be increased as &
result of setting up Mini steel plants;
Aand

(b) whether any azsessment has
been made for the requirement of the
scrap. iron for these plants?

MINES (SHHI 8 nghm
MANGALAM): (a) The electricinnace-
cum-conkinuciis cartidg unlty wWhich
hl?twwm grant of ‘In-
dustrial Licence’ /*Carrying-on-Busi

nesg’ and Letters of Intent’ under the
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present liberaliseq licensing policy
would, on the basle of their licensed
capacities, finally have potential for
contributing am additional 12,85 lakh
tonnes of steel per armum,

(b) A Working Group on Ferrous
Scrap constituted by the Ministry,
has in its Report, submitted during
November, 1971, inter alia studied/
assessed the overall availability ot
ferrous scrap for the electric-furnace

industry.

Admission of Bangladesh into UN.O.

*150. SHRI C. K. JAFFER
SHARIEF:
SHRI D, K PANDA:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether the Chinese have used
veto power in the United Nations
Organisation when the question of
membership of Bangladesh was
taken up; and

(b) the efforts being made by
Government for admission of Bang-
ladesh into United Nations Organi-
sation in such circumstances?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH):
(a) Ves, Bir, China wused its veto
in the Secunty Council where the
question of the membership of Bang-
lndesh was taken up in August this
Yyear. ‘ '

(b) The Goverpmaent of India is
in constant touch with Bangladesh
and other countries in the mster. A
resolution has already been tabled in
the 'Gefieral Assembly the
desire that Bapgladesh will be ad-
mitted o the United Nations at an
early date,
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Import of Steel for Industries during
1972-73 and 1873-74

*151. SHRI K. MALLANNA: Wil
the Minister of STEEL AND MINES
be pleased to state:

{a) whether Government have any
scheme to do away with the jmports
of steel while keeping Indian indust-
ries to work to capacity maintaining
the desired production development;

(b) if so, the main features thereof;

1972-73 and 1973-747

THE MINISTER OF STEEL AND
MINES (SHRI 8. MOHAN KUMA-
RAMANGALAM): (a) and (b), While
it 18 Goveinment's endeavour to
gradully reduce the import of steel
without detriment to the industral
activity in  the country, it may not
be economically expedient for a
country to manufacture stee] required
m all the size and gpecificationg irres-
pective of the tonnages. As such,
some imports would seem inevitable.

(¢) No precise estimate of quantity
and value of the steel likely to be
imported during 1872-73 and 1973-T4
can be given at present. However, It
is anticipated that imports will be over
1.0 million tonnes in 1872-73 and less
in 1973-74, particularly if domestic
production ghows substantial increase
in 1972.73.

Finaneclal Stringency Faced by

National Coal Development

Corporation and Bharat Coking
Coal Ltd.

*153 SHRI RAMKANWAR: Wil
the Minister of STEEL, AND MINES
be pleased to state:

(a) whether the attention ef Go-
vernment has been drawn to a report
in the “Economic Times” dated the
28th July, 1972 that the National Coal

Development Corparation and Rharat
Coking Coal Limited are facing finan-

cial stringency;

(b) whether they have approached
the Government for financial help;
and

() the reaction of the Government
in this regard?

THE MINISTER OF STEEL AND
MINES (SHRI 8. MOHAN KUMA-
RAMANGALAM): (a) Yes, Sir.

(b) In the case of neither there has
been any difficulty m operation due
to shortage of financial resources.
Funds are released by Government to
both the Corporations from time to
time agamnst provisions made in the
Budget to meet their requirements
with the approval of Government, the
National Coal Development Corpora-
tion has requested the State Bank
of India for enhancement of cash credit
arrangements from Rs. 7.45 crores to
Rs. 10 crores. The earlier cash credit
arrangements had been fixed 1n 1964~
65. With the expansion of the oper-
ations of the National Coal Develop-
ment Corporation, this enhancement
has become necessary to meet the
increased working capacity reguire-
ments. Bharat Coking Coal Ltd. also
have a Bank overdraft facility of
Rs. § crores.

(c) The Government have taken all
necessary steps to ensure that the
operations of both these Corporations
are not affected due to lack of liqmd
resources.

Committee to keep watch on payment
of Bonus by Companies

*154. KUMARI KAMLA KUMARIL:
Will the Minister of LABOUR AND
REW!HTA".I.‘!ON be pleased to
state:

(a) whether Government are sstting
up a Committee to keep waich on
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the Companies to pay the minimum
Bors to thelr dmployeds and
{b) I 86, ‘wheh?

OF LABOUR AND
nmAm.rrAEg (SHRY R X
RHADILRAR): (a) No, Sir.

(b) The enfrocement of the Pay-
ment of Bonus Act, 1965 I8 secured by
the Central Government and the
State Governments in their respec-
tive spheres. They maintain the re-
quisite inspecting machinery to ensure
compliance with the prévisions of the
Act. It is not considered nechssiry
to set up another agency for the same

*155. SHRI ARJUN SETHI:
BHRI C. K. CHANDRAFPAN:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Gevernment have
extended their hand of friendship to
B a tredty “of friemdship atd coope-
tation Wwith U, 8. Ai; dnd

(b) H so, the broad outlines thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFT.
(SHRI SURENDRA PAL SINGH):
€m) Neither Government bas such
a treaty under comsideration at pre-

(b) Does not arise.

Uﬁﬂuﬁudﬁuﬁ;mﬁnu

wd e

MSHBIRA.TDIO SINGH: Wwill
the Mizister of. BRFENCE be plsesed

(a) whighe Whe Nﬁﬁn‘m.

are utilised as full-fledged Phattnis'
cist without having been qualified in
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the Pharmacist course in military hos-
pitals and forwared aveas; and

(b) ¥ so, the authqrity allowing
admissibility for the same?
ént of dispensers (now

(‘f hcru:

being red Yted as Pharmdclst) is
made from qualified and trdined nur-
sing orderlines (HoWw reflesighated bs
nursing assistants) While such re-
mustering as Pharmacist i{s done afler
proper training 1n exceptional cases
when qualified dispensers are not
readily dvarable, nursing assistants are
employed on dutiés of dispensers under
close supervision of medical cfficers.

STEB oF DBFENCB
RAN . (ﬁ) ana

New Labour Policy

*157. SHRI P. M. MEHTA Will the
Minister of LABOUR AND REHABI-
LITATION be pleased to state:

»

(a) whether Government are consi-
dering to hive héw lbour polivy;

m(db) if o, the broad oultines thereof;
.

(¢) whether the Trade Unions have
agreed 1o the nkw policy?
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Low production at Steel Plants due
to Shortage of Ooking Coal

*168 DR RANEN SEN Will the
Minister of STEHEL AND MINES be
pleased to state

(a) whether a seripus coking coal
shartage has affected production in
the three majpr steel plants belong-
ing to the Hindustan Steel Limited,

(b) if go, the reasons for the shor-
tage, and

(c) the steps taken to  ensure
adeguate supply of coking coal to the
steel plants?

THE MINISTER OF STEEL AND
MINES (SHRI S MOHAN KUMARA-
MANGALAM) (a) No Sir

(b) Does not arse

(c) Continuous efforts are made
with the co-operation of the Coal
Controller, Bharat Coking Coal Ltd,
National Coal Development Corpora-
tion, other coal producers and Rail-
ways to ensure adequate supply of
coking cpal to the steel plants

Sale of Envoy TK-61 Transistors
through Canteen Stores

*]159. SHRI BHOGENDRA JHA
Wil the Minister of DEFENCE be
Ppleased to state

(a) whether Super Bazar, Cannaught
Place, New Delhi has still unsold En-
voy TK-67 Transistors worth about
two lakhs of rupees,

{b) whether a letter regarding the
sale of these Transistors through Can-
teen Stores of the Munistry of Defence
was written to the Secretary, Mimstry
of Defence,

(¢) whether the price of the Envoy
TK-87 Transistors has been redused by
about one-fourth, and

(d) whether it has been or is being
decided {o sell these Transistors
through the Canteen Stores?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM) (a) and (b)
The General Manager Super Bazar,
New Delhi addressed a letter to the
Secretary Ministry of Defence regard-
ing the sale of Envoy TK-87 Transis-
tors through the Canteen Stores
Departmrent (India) of the Minis.ry of
Defence According to the General
Manager these transistors worth about
Rs 1.54 la.hs valued al cost are lying
unsold with 1he Super Bazar Con-
naught Place, New Della

(¢) The Super Bazar have reduced
the price of these transstors from
Rs 85 to Rs 75

(d) No Sir It 15 the policy or the
Canteen Storeg Department (India) to
make purchases direet from the
manufacturers without havemg to
pay a margin to the intermediaries

‘ErE T ot W Qv T wrpeE

q e’ (e vheng wite sty

ot A ored) wihw & sy
T

*160. oft g W wnn : W
wy W qeetn 7ot 98 ¥a9 ¥ w
w0 fF

(%) =1 TFre FT ww
4 feasat 1972 & Az gy
e F S Y W qT oAwE
wreee @ 9" (&av Tared g e
Wt ¥ arew ) widF § s aETIC
# YT sarey feerar mar § st T
g1, Y 99 9T gTOTC BT 47 Afafwar
& a7

(%) wr g0 & det qafaay
9T T aMA § g sraady 1 § 7
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““mﬁ*ﬂtﬂleo
wifewe) : (%) st (¥). FOOR
W du foid o arrerd § 1 e
are-gware § qur woy § v o o
¥ wge f anf wer ¥ fofy Qe
wfwwenr § | Tow wOETd ¥ WO
fem mr & fe ot fffet o<
¥ frg <@ afe ot wraves g @
ooy st &Y Fraferer o Frarfrer
w7 % o ey ad )

Opening of 5 Passport Issuing Office
in Kerala

1401. SHRI VAYALAR RAVI: Wil
the Minister of EXTERNAL AFFAIRS
be pleased to refer to the reply given
{0 Unstarred Question No 4155 on the
27th Apnl, 1972, regarding opening of
Passport Issuing Office 1n Kerala and
sfate:

(a) whether any decision has since
been taken 1n the matter; ang

(b) if so, the particularg therefor®

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL BINGH) (a)
No, Bir. the matter is stil under con-
sideration.

(b) Does not arise.

Audit of Mazagon Dock Limited
Bombay

1402. SHRI VAYALAR RAVI: Wil
the Minister of DENENCE be pleased
to state:

(a) whether the Chief Commiercial
Auditor Western Region, Government
of Infis had conduocted detailed audit

NOVEMEBER 23, 1§72
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to find out the lapses and irregulari
ties and the losses incurred by the
Mazagon Dock Limited, Bombay dur-
ing the last three years of function-
ing; and

(b) if so, what are the observations
of his Audit paras?

THE MINISTER OF STATE
(DEFENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI
VIDYA CHARAN SHUKLA): (a) As
part of the Audit Review of the work-
g of Government Companes under
Section 619 of the Companies Act.
1958, Mazagon Dock Limited has peen
selected by the Comptroller and Audi-
tor General of India, as one of the
Government companies, for a detailed
review by the Audit Board during
1072-73. This review is still in
gress. -

(b) The results of the Audit Review,
when completed, will be included 1n
the Report of the Comptroller and
Auditor General of India, Union Gov-
ernment (Commercial), for presen-
tation to Parliament in terms ot
Article 151 of the Constitution,

vt fufder oyt grer wrer
& gyefiedt vt fogn wok v
oyl

1403. oft gew @I weww :
w1 fage weft oy aary o v W
fs:

(%) w1 w=isde fafider
U X HTOT AT hm&rtﬁf
arfieemredt e o fagr wot & forg
g ey wrdamfy o nnd; i
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(w) ¥ 7T Toere A W qf-
S

fokw s ¥ awhht (st gor
™ foy) : (¥) R

(w) &TwTe ¥ wrrcieh fafaden
Wi g < fear & fie arfeeardt
gEufar ot wdfrr afed—frEd
W W AR S w6 6
TRy wrwendw feqr % -
s ¥ wag fwedt off e X
AT B FY AT AT 9 I¥ ol
w0 wiward ¥ ) s #) a7 o giem
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Ao SRw # A7 wRw wrewwt o
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et ¢,

(')"ﬁ‘!h!l'f‘a%m[rﬂ
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W HAey (T Smrer) ®
ey 7oAt (ﬂ' fl‘fm w).
(%) o (w) 7@ %« g€ wrAw-
TN W q@ wek & foy soivdy
frrtor aveRr & forg srr e, et &
Y (SASE) Seam i o
T sy faar mar & 1 Ao & ol
¥ EEr g0 @R R T 6 ag
R |

(7) T wHE wCEET oy
w0 & fag ww & wow & g @
w@ gmfer aqr awAre mfew e
g ot gt wo g & el G @
fredeT st Wt g7 wgew far amm 310
ey sqwr o fegfir ox frdw, o1 o
arat % wsmare 9T fisar smr &

Production of 118 C 0. in Comparison
with Durgapur Stee] Plant

1405 SHRI BISHWANATH JHUN-
JHUNWALA Will the Minister of
STEEL AND MINES be pleased to
state the performance of IISCO in s0
far as the production of saleable steel
is concerned since its take over and
how does 1t compare with the Durga-
pur Steel Plant for the same period
which has been at the lowest run
among other public sector steel planta?
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THE MINISTER QOF STATR IN THR
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN). The
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following tsble explains the posi-
tion:—

Production of Saleable Steel

Month Indian Iron and Stecl Duigipur Steel Plant
Companv Lid,
Production Peicut.age Producticn  Percentage
(tonnes) of utilisation (tonnes) of utilisation
of caplacity of capacity
July, 1972 . 16.Rg0 2% 34.50% 13
August, 1972 | & 29,150 44 21.643 21
Scptembtr, 1972 , 33,274 so 24,747 34
October. 1972 19,234 <9 47,110 48
Gallantry Awards to Missing Jawans EPF. in All Indiy Relief
Society New .

1408. SHRI MARTAND SINGH OF
REWA.: Wil the Minister of
DEFENCE be plemsed to state the
number of urissing jawams during the 1e-
cent Indo-Pak war who have been given
gallantry awards?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): So far, gal-
lantry awards have been given to 12
Naval personnel who were initially
declared missing bui have since been
declared killed in action.

Whereabouts of Missing Soldiers
of Indian Army.

1407. SHRI MARTAND SINGH OF
REWA , Will the Minister of DEFENCE
be pleased to state the numbey of mis-
sing soldiers about whom the Indian
Government have been unable to
receive whereabouts from Pakistair?

1408. SHRI AMHEESH: Will the
Minister of LABOUR AND REHABI-
LITATION be pleased to state:

(a) the names of the employees
separately belonging to All India Blnd
Rehief Society, 2-F Lafét Nagar, New
Delhi and their designation, grades
and dates of joining the service.

(b) the names of the employees of
the above two Institutions separately
who are enjoying Provident Fund
benefit,

(c) whether the number of em-
ployees in the above institutions
geparately is l¢ss thén 20, the mimi-
mum limit for the introduction of the
Provident Scheme; and

THE

Army.

MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM)-

(d) whether

and his brother inlaw, Shn
Charan are enjoying thiy benefit end
others are not; if so, the action taken

275 of

only Shri Kumar Pal
Shv

by Government in this respect?
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THE mum OF I,.hBQUR A.HP
REHABILITATION - (SHRI |
KHADILEAR): (a) to (d). The Pwvl-
dent Fund Authorities have reported
that the eptablishment khown as “All
Indla Blifid Relief Society has not been
covered urider the Employees' Provi-
dent Fumds and Family Pension Fund
Act, 1852 and the Schemes framed
thereunder and therefore the details
are not available.

1409. SHRI ROBIN KAKOTI: Will
the Minister of STEEL. AND MINES
be pleased to state:

(a) whether a deputation of Assam
Colliery Mazdoor Congfess met him
and submitted a memorandum on be-
half of the coal workers of ART.
Company Limited, Margherita; and

(%) if so, the action taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN): (a)
and (b). Representatives of the Assam
Colliery Mazdoor Congress met the
Minister (Steel and Mines) at Gauhati
in September this year and requested
that Government should take an early
decigion on the report of the Com-
mittee which invesligated into the
affairs of the Assam Railway and
Trading Company Ltd. The Govern-
ment are examining the matter and a
.decision will be taken in due course.

Coal Rackets In Railway Wagons
1410. SHRI ROBIN KAKOTI: Will

‘the Minister of STEEL. AND MINES
be pleased to state:

(a) whether consumers of coal, both
‘general public and industries, have to
pay a much higher price due to coal
rackets in Railway wagons; and

(b) if so, the steps taken to stop
such racketeering?

THE MINISTER OF STATE IN THE .
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN): (@)
and (b). There being no control on the
price of coal, the same is negotiable
between producers and comsumers.
There have been some complaints ot
h:.zh prices being charged by some
producers in the past though these
were not related to racketeering in
wagons.

The Ministry of Railwayg which
controls the allotment of wagons have
assured that specific complaints, if
any, regarding allegations of corrupt
practices in this regard are looked into
by them and appropriate follow- -up
action taken.

Mini Steel Plant for Assam

1411. SHRI ROBIN KAKOTI: Wil
the Minister of STEEL AND MINES
be pleased to state;

(a) whether there is a demand for a
steel plant in Assam; and

(b) it so, the reaction of Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF ST!.!L AND MINES:
(SHRI SHAHNAWAZ KHAN): (a)
and (b). An application for grant ot
industrial licence has bean received
from a private en to set up
a steel unit in Assam !or manutnctute
of steel py melting steel scrap in elec-
tric furnace. This is under examina-
tion along with' other similar proposals
in the light of oonsmtiﬂml liké need
for dispersal of mduutry. preference to
public sector/joint sector umits, econo-
mids of production,

Taking over of Coa]l Mines in Assam,
. Nagalang and Meghalaya
1412. SHRI ROBIN KAKOTT; will
the Minister of STEEL AND MINES
be pleased to state:

(a) whether Qovernrhent havé any:
plan of taking of coal mines in Assam,
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Nagaland and Meghalaya in the pear
fiiture, and

(b) 1f not, the reasons therefor?

THE VINI®TER OF STATE IN THE
MINISTRY O. STEEL AND MINES
(SHRI SHAHNAW Z KHAN). (a) No,
Sir

(b) Government do not consider it
necessary to take over these coal
rmines af present.

Cases pending with Custodian General
of India regarding shops owned by resl-
dents of undivided Punjab and
Himachal Pradesh

1413 SHRI ONKAR LAL BERWA
Will the Minister of LABOUR AND
REHABILITATION be pleased to reter
to the reply given to Unstarred Ques-
tion No 3434 on the 20th Aprl, 1972
regarding cases pending with Cus-
todian-General of India regarding
shops owned by residents of undivided
Punjab and Himachal Pradesh and
state

(a) whether information regarding
cases pending with the Custodian
General relating to evacuee property
has since been collected, if so, the
particularg thereof, and

(b) whether Government have since
received any representation through
Membets of Parliament in this regard,
if so, the action taken thereon?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R K
KHADILKAR)* (a) Yds, SBir. The
Custodians of Evacuee Property in the
States of Punjab, Haryana and Hima-
chal Pradesh have reported that no
such case 18 pending The Deputy
Custodlan General of Evacuee Proparty
vide on order Oated 14th April 1971
had remanded one case to the Assit
Custodian 1n the office of the Regignal
Settletnent Commissioner (Central)-
cum-Custodian of Evacuee Property,
Delhi, for examining the evacuee na-
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ture of two shops mtuated in Bazar
Chugan, Nurpur, Distrigt Xangra. This
case iz still pending.

(b) Yes, Sir A representation in
the matter was received through a
Member of Parliament. The Cus-
todian of Evacuee Property, Delhi, has
been asked to decide the case quickly.

Labouy Education Centres

1414 SHRI ROBIN KAKOTI Wil
the Minister of LABOUR AND RE-
HABILITATION be pleased to state

(a) the total number of Lapour Edu-
cation Centres in the country, and

(b) the total number of education
centres in Assam, Meghalaya, Naga-
land, Tripura and Manipur States?

THE MINISTER OF LABOUR AND
REHABILITATION (8HRI R K.
KHADILKAR) (a) The Central Board
for Workers’ Education has so far es-
tablished 30 Workers' Education Cen-
tres Two more Centires are also
expected to start functioning shortly.

(b) There are two Centres 1n
Assam, one at Tinsukia and the other
at Tezpur They also cover the
States of Meghalaya, Nagaland, Tri-
pura and Manipur where the present
labour potential is not large enough
to justity the opening of separate
Centres

Coal Investment Climate

1415 SHRI DAMODAR PANDEY:
Will the Minister of STEEL AND
MINES be pleased to state

(a) whether the attention of Govern-
ment has been drawn to the news
write-up ‘Coal Investment Climete’ in
the “Egonomic Times” of 3ist July,

and

(b) if so0, their reaotion to the facts
stated theremn?
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THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MENES (w) faorew qew & ww & fimeel

(SHRI SHAHNAWAZ KHAN) () 00 %7 e fiear mar sfre awdwer

Yes, Sir IIHETT IqAT + 374 § TWTEA T ¥7qT
(b) The article in question rased ST 987 7

the following main points viz that the

investment chimate in the coal indus- e ot v siwvenr 3 e sy
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known The amount payable to the
collieries has been specified in the
Act and hence the alleged uncertainty,
if any about the payment of com-
pensation has been removed

The policy of the Government re-

garding the taking over of the non-  FETH-TE WrfE 7d ¥ |

coking coal mines has been made ¢ ear

more than once The Government TR & "TAY 9% faar ot
have no intention at presént of tak- ﬁmiﬁuwﬁmm#@%ﬁa

ing over non coking coal mrines so
long as mine-owners fulfll the res-
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¥ forg ot 1961 ¥ @ ¥ 23,000 TR bl

¥ e KW 2,100 fewiwraww® 1417 SHRI BUOY MODAK Will
mdmm@iwﬁi btl:emmuterwo;’hf;em AND MINES
memﬂﬁﬁmm (a) the capital investment made by
weeTe ¥t wrét faersw g6 ¥ W, Government in the Bokaro Steel Plant

W

since 1ts inception,
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(b) the fotal amount of interest paid
by Government so far on the foreign
.capital invested therein; and

(c) the estimated additional amount
of foreign capiital Kkely to be 1nvested?

THE MINISTER OF STATE IN THE

MINISTRY OF STEEL AND MINES

(SHRI SHAHNAWAZ KHAN): (3)
Till the end of QOctober, 1972, Govern-
ment have invested Rs. 600 crores as
equity capital, and Rs, 122.268 crores
as loans on the Bokaro Steel Plant.

(b) and (e¢) The"e 15 no torelsf\
capital investment in Bokaro Steel
Plant. The Government of U.S.SR.
have extended credits amounting to
200 milhon roubles (equivalent to
about Rs 1666 crores) for the con-
struction of one 1st stage of 17
million ingot tonnes capacity and 85
million roubles (equivalent to about
Rs. 708 crores) for the expansion to
the 2nd stage of 4 million ingot tonnes
capacity. So far, the Government of
India have pajd about Rs. 9 crore as
interest on the Soviet credits

Indian Nationals helping Prisoners of
War to escape from Indian custody

1418 SHRI YAMUNA PRASAD
MANDAL: Will the Mnigter of
DEFENCE be pleased to state

(a) whether it has come to the
notice of Government that some Indian
Nationals have been helping prispners
of war to escape from Indian custody:
and

(b) it go, the reactipn of Goverm-
ment thereto and the action taken
against the persons involved?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (&) and
(b). A cage came to notice of
Government in January 1973 when
four Indlans were arrested on the
charge af helping a Pakistani POW to
escape.
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Casts. Kl &y, CBL Axsingg Misuse of
Steel Qaots Permity iy Calcusta

1419. SHRI SOMNATH CHATTER-
JEE: Will the Minusfer of BTEEE AND
MINES be pleased to state:

(a) the tofal number of cases filed
by the Central Bureau of Investiga-
tion during the last three years against
the misue of steel quota permits in
Calcutta; and

{b) the details including the names
of the persons/organisations con-
cerned?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, AND MINES
(SHRI SHAHNAWAZ KHAN) (a)
The C.BI. have recently registered
16 cases concerning misutilisation of
steel by some firms and persons In
Calcutta

(b) Out of the above 16 cases,
charge sheets have beep filed 1n 8
cases and in three cases the question
of black-listing of the firms is under
examination. The other five cases are
under investigation

The firms/persons against whom
Charge-sheets have been filed are as
tollows—

1.(1) Sh., Dharami Dhar Yagmck
Prop. of M/s. MNagendra In-
dustries, P, 127/B. C.I.T. Road
Manicktola, Scheme No. VI
Caleutta '

(2) Sh. Kamla Dhar Yagnick
Prop. of Ex-Servicemen Corpn.
Manicktola Scheme No. VI
Caleutta,

(3) Sh. Muralidhar Yagnick Prop.
of M/s. M. K. Engg. o,
Manicktpla Scheme No. VI,
Calcutta.

2. Shrj K. C. Guka, Prop. of M/s,
K. C, Guha & Co., Mandal Lane, Cal
cutta-26 and some others,

3. (1) Sh, Manoranijan Biswas, of
M/s. Indrani Steel Corpn.
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49/B Town Shed Road Cal-
cutta-25

(2) Sh Santosh Kumar Chatter-
jee Garubha P 5 Noapara
Dist 24 Parganas

(3) Sh Bmmal Kumar Bose F S
Noapara Distt 24 Parganas

4 (1) Sh Manoranjan Biswas of
M/s S8 N General Indus-
tries 49/B, Town Shed Road
Calcutta-25

(2) Sh Santosh Kumar Chatter-
jee Garuha P S Noapara
Dist, 24 Parganas

*(3) Sh Pimal Kumar Bose, P§
Noapara Distt 24 Parganas

5 Shri Manoranjan Biswas of M/s
M R Industries 49/B Town Shed
Road Calcutta-25

6 (1) Shr: Tarun Kumar Mukherjee
Basla 2/B Malhk Lane, Cal-
cutta-25

(2) Shr1 Arun Kumar Mnkheriee
2/A Mallik Lane Calcutta

(3) Bhr1 Amal Kumar Mukherjee,
2/B Mallik Lane Calcutta

(4) Shri Bubrata Chatterjee 28,
Mulan Park, Guria, 24 Par-
ganas

7 Shri Hem Chandra Guha of M/s
Kali Engineering Works & M/s Guha
Engineering Works, 33/1-A Rafi Ahmed
Miwai Road, Calcutta

8 (1) Sbri Onkarmal Agarwal, of
M/s Bonjamhary Anthracite
Coal Co, Barakar, PO Kult,
Bardwan.

(2) Shri Shyam Sundar Agerwal
Barakar P.0 Kultl, Burdwan

(3) Shri Nathmal Agarwala Bara-
kar PO Kulti, Burdwan

International convention on TV.
Programnmes through Sstellite

1420 SHRI 8 A MURUGANAN-
THAM Will the Minister of EXTER-
VAL AFFAIRS beé pléased to stale

(a) whether the BSoviet Umion has
made a proposal for an international
covention that thé broadeasting coun-
tm1es 10uld take the prior permssiorn
ot t1e recipient countries before
transmitling television programmes
through satsllites,

(b) whethe this proposal is to be
discussed al th fortheéming General
Conference of UNFSCO at Paris, and

(c) it so w'at 1s India's attitude
on the proposal?

THE DEPUTY MINISTER THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) (a)
Tie Soviet Unton submitted to the
current 27th session of the UN General
Assembly a draft of a Convention on
Principles governing the use by States
of Artificial Earth Sate'lites for direct
Television Broadcasting’ The draft
Convention contains among others, the
following article

Article V States Parties to this
Convention may carry out direct tele-
vision broadcasting by means of art-
ficial earth satellites to foreign States
only with the express consent of the
latter”

(b) No, Bir The Soviet proposal was
considered in the UN General As-
sembly which adopted a resolution
which, inter aha, requests the Com-
mitiee on Peaceful Uses of Outer Space
to undertake as soon as possible the
elaboration of principles governing the
ugé by States of artificlal earth satel-
lites for direct television broadcasting
with a view to concluding an inter-
national agreement or agreements

(c) Government of India commanded
the imtlative taken by fhe Soviet
———

#Reference.
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Union and have been of the view that
the draft of such a Convention should
be carefully and comprehensively con-
sidered by the Outer Space Committee
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Financial help/ex-gratia Grants %o

Wounded or Disatled Mititary
Personael

1422. FPROF. NARAIN CHAND
PARASHAR - Will the Minister of
DEFENCE be pleased to state:

(a) whether the Union Government
or the State Governments, have sanc-
tioned any financial help, as ex-gratia
Grants, to thosa Military Personnel
who were wounded or disabled during
the Indo-Pak War of 1971:

(b) if so, the nature and amount of
such grants in case of the Union Gow-
ernment and each State Government;
and
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(c) whether it is lmlwsad to grant
plots of land for residential Purbom
to such soldiers" i

THE MINISTER OF DEFENCE
{SHRI JAGJIVAN RAM): (a) to (o).
A Statement is laid on the Table of
the House.  [Placed in Library. See
No. LT.-3768/172].

Measures to Control Isracli Bombing
Over Lebanon

1423. SHRI SUKHDEQ PRASAD
VERMA: Will the Minister of EXTER-
NAL AFFAIRS be pleased to state:

(a) ‘whether -Government have pro-
tested against the Israeli Military
action on Lebanese territory; and

(b) if so, the measures taken by
Government to press the Israeli Gov-
ernment to stop wanton bombing and
aggression against Lebanon?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
and (b). On the 18th September, 1972,
the Official Spokesman of the Ministry
of External Affairs strongly deplored
the Israeli military action in Lebsnese
territory and demanded that it should
be stopped forthwith. In the Security
Council debate on this issue, the Indian
Representative deplored the fact that
the ceasefire in  the  area had “been
repeatedly .. blatantly and even cynical-
ly broken by Israel,” and voted for the
Resolution calling “on the parties con-
terped to cease immedintely all mili-
tary operations and to exercise the
greatest restraint in the interest of in-
ternational peace and security.”

" Inclusion of A Warship “Udaygirl” In
hulhn I:Ietelwe

un. smu ‘NkWAL KISHORE

SHARMA: Will' the Minister of DE-
~ FENCE be plegsed to, state:

-~ (@) whether.“Udaygiri” .a new war-

ship has beeh licluded in the Indlan

Defence in October, 1872; and

62

(b) it m. the aahent teatums ot this
Ship?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) and (b).
INS Udaygiri launched in October, 1872
is a general purpose Frigate. She is
still to be fitted out and go through
exhaustive Hull, Machinery and Elec-
trical Trials and also Weapon Trials
before becoming a working unit is the
naval fleet,

Negotiations with Pakistan Regarding
Overflights

1425, SHRI PAMPAN GOWDA:
SHRI DHARAMRAO AFZAL-
PURKAR:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether any initiative has been
taken by Government of Pakistan to
hold direct negotiations with India on
the question of overflights; and

(b) if so, the reaction of Govern-
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
In early July India took the initlative
in proposing to Pakistan the withdra-
wal of pending cases before the Inter-
national Court of Justice and the In-
ternational Civil Aviation Organisa-
tion. It was suggested that this would
facilitate the resymption of overfights
without prejudice to the respective
claims of ‘the two sides which can be
-settled Dbilaterally. 'While Pakistan
Government did not agree to the
Indl'.an proposal at that time they have
gince communicated their willingness
to hold bilateral negotiations on this
subject with the Government of India,
while the consideration of their res-
pective comiplaints before the ICAO re-
main suspended

(b) India has agreed to this pfbpo-
sal,



63 Wnitt n Answers

qredfia wwg & gror gwey fewmit
wt fawa

1426. ¥To wuelt aTeTarer qhiv :

T TAT FAY 9% TR AT ST B
fs

(%) wrefm aEen @ ww aw
g froy wei fasmr 4% wg
1L

(@) mlgaamr & am w §
T IR foraen g fear & 7

W Rl (st wlaw W)

(%) ard T Tgaar grT wi &%
s R fam aft ammr g

(@) ww afy gar |

( onstruction of new Helicopter Factory
at Bangalore

1427 SHRI G Y ALRISHNAN Wi'l
the Minister of DEFENCE be ~'aased
to state

(a2) whether the National Building
Corporation a Mysore Government
convern, has l<¢en entrustéd with the
avil work of constructing the new
Helicopter f:ttory a Banialore and

(b) if so the progress made by this
Corporation since its inception year
wise?

JHE MINISTER OF STATE (
FENCE PRODUCTION) IN
mwmmv 5 Y OF DEFENCE (SHRI
1D

for
the new copler at -
lote has fot been en) y
Building Corporation of Mysore
work has been sssigned Yo M/s Ne-
tional Bytlding Corstruction Corpora-
tion Lfmi}aﬁ, New Delhl, a
ment of India Undertaking The w
commenced 1n February, 1972 and has
keen guperally aceopding to scheduje

NOVEMBER 28, 1872
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“Rocket Assistance” Device Designed
ani Manufactured in India

1428 SHRI P GANGADEB
SHRI K LAKKAPPA

Will the Minister of DEFENCE be
pleased to state

(a) whether a new devige “rogket
assistance” has been designed and
manufactured 1n India,

(b) whether the new device will en-
able heavily loaded ajrcraft to take
off 1n about half the normal run, and

(c) whether the device wag tried on
at an Awr Force fleld when a high per-
formance jet Plane fitted with it was
air borne after a very short run and
the main features of the manufacture
of the device®

THE MINISTER OF STATE
(DEFENCE PRODUCTION) IN THE
MINISTRY OF DEFENCF (SHRI
VIDYACHARAN SHUKLA) (a) to
(c) Such a device has been designed
and develgped bhut 1s y=t to be manu-
factured It would not Le in the pub-
lic interest to give any further datals
of this device

(%) wr §n fewr v
saverer g oty e i e
wifre sgaT gweT W wrer Fer
srgrar ¥ R qe-geR v Al
N Tem Yol feeg B wmer ¥

gk W v Rdowy .
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Import of Fertiliser during 1972-73

1430 SHRI BHAJ JIBHAI PARMAR
Wil tie Mimster ¢f SUPPLY be
pleased to «tate

(d) the 1otal amount of fertiliser
Plianed to be unported during 1972-73
ard trom which countries and

(b) whether there has Leen any
shertfall 1n the supply from any of
these countries 1f w0 by how much
ad from which country?

THE MINISTER OF SUPPLY (SHKI
D R CHAVAN) (a) The total guanty
ty ot fertilize» authonsed tor import
during 1972 73 15 5 56 lakP tonnes of
N 204 lakh tonnes ot P 205 and 150
lakh tonnes of K 20 The -ources of
import include West Europe East
Europe UK USSR Persian Gulf
couniries USA Canada and Japan

(1) Against the contracts placed so
t 10 chertfall in supphes 1s expect
€1 though therc mav be some de ay in
daclual deliveries

Losses Suffered by Hindustan Steel
Limuted during 1971-72

1431 SHRI DHARAMRAO AFZAL-
PURKAR

SHRI G Y KRISHNAN

Will the Minster of STEEL AND
MINES be pleased to state

(a) whether Hindustan Sieel losses
during the vear 1971-72 showed a
staggering eight fold increase as comn-
pared lo the previous years and made
the year financually worst one ever
siice the 1noeption of the company,

and
(b) if so the reasons thereof and

to
the steps taken bv  GoOvernment
increase the produ Lion of thus Com-

pany?
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THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, AND MINES
(SHRI SHAHNAWAZ KHAN)* (a)
Hindustan Steel Lamited in urred a
loss of Re 4485 crores in 1971-72 aw
compared to a loss of Re 541 crores
in 1870-71 The loss 1n  1971-72 was
the hughest sustained by the Company
m a year 50 far since its inception

(b) The high loss in 1971-72 was
maiwnly due to lower volume of produc-
tion and escalations 1n cost elements

The total production in 1971-72 was
noi only much below the total rated
capacity of the steel plants but even
lower than taat in 1970-71 The short-
fall in  production 1n the Rourkela
Steel Plant was mamly due to the
collapse of the roof of the Steel Melt
mmg Shop in July 1971 which serous-
ly affected the entire operation of the
Plant for several months An addi-
tional constraint in thiy Plant was the
poor periorman e of the Coke Oven
Battsries 1n general which resulted n
a reduction 1n the supply of coke and
gae A major break-down m some of
the Coke Owven Batteries in May
1971 in the Bhilay Steel Plant resulted
ir shortage of coke for the Blast Fur-
nace« and 1nadequate availability of
ges for the Steel Melting Shop and the
Mills and thus affected production
adversely Continued disturbed 1n-
dusirial relations affected production
in most of tha unmits 1 Durgapur
Steel Plant Equpment break-downs,
power restriclions from DVC and
unsatisfactory condition of Coke Oveng
and Ovens eguipment were other
contributory factors Disturbed indus.
trial relations as well as poor and
aregulay avadability of gas from

Steel Plant contributed ta
ip production at the Alloy

Caytaun  escalatory factors also had
considerable i1mpacst on the working
results of the Company These 1n-
thnde the fuli impact of the Wage
Agrrament; inmdence of higher con-
sumption of stores and speres on A0
count of increased maintanance re-

NOVEMBER 23, 1872
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quirements arsing from the ageing of
the plants escalations in the prices of
raw materials spares and consumables,
addilional depreciation, provision for
arrears of electricity from February,
1958 in respect of Durgapur Steel
Plant and the Alloy Steels Plant,
Durgapur, 1in pursuance of the West
Bengal Duty on Inter-State Ruver
Valley Authority Act 1971 el

Within the Limitations imposcd by
the industrial relations situation parti-
cularly at Durgapur Steel Plant and
Alloy Steels Plant Durgapur the
Management of HSL are making all
possible efforis to increa~e preduction
as rapidly as possible ‘These include
specialised repuirs ol Coxe OUvens use
of alternative tuels to supplement gis
availabithty ol firing in certain fur-
nueces lo augment iu 1 resorices lin-
proved maimntenance aimed at better
cquipment avallability speedirg up o
capital programmes required to cor-
recl exisling imbalances 1n production
faciities and planned procurement of
«pares refractories and other essential
materials Recently a three-trer Jownt
Consultatine Ma~hinery has been set
up at Dur; apur for speedy seitlement
of industnal disputes and grievances
and for enlisling the cooperation of
the workers 1n maximsing production
A new rewards scheme has been intro-
duced mn the Rourkela Steel plant to
provide additional incentive for increas-
ing production progressively The
Government also keep comstant watch
on the performance of the umts and
the Company through periodical Task
Force meetings and reviews and ren-
der all the assistance that is required

Grades of Working Jourhalisls

1432 DR. LAXMINARAYAN PAN-
DEYA Will the Mmister of LABOUR
AND REHABILITATION ®e pletssd
to state

(a) the present grades of working
Journalists in the wariodg categyorres
of news-papers, and

(b) since when they bave mot beem
revised
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THE MINISTER OF LABOUR AND
REHABILIPATION (BHRI R K
KHAD ) (a) and (b) The pre-
sent grades of Working Journalists and
remunerations of part-time employees
in various categories of newspapers
are given in paras 427 and 430 of
the Recommendafions of the Second
Wage Board for Working Journalisis
published in the Gazete ot India Extra
ordinary dated the 27th O-~tokor 1967
Part II Section 3(11) vide Government
of India Mistry of Labour Employ-
ment and Rehablitation (Department
of Labour and Employment) Order
No SO 3883 dated the 27th October,
1467 Copies of the Order along wath
the recommendations of the Wage
Board weie supplied to the Parliament
Library

Para 4132 of the Recommendations
raterred to gives the dates from which
the grades came into lorce These
gradeg are still m force and have not
been revised

Aid to People of Border Area in
Tripura

1433 SHRI BIREN DUTTA Wil
the Min ster of LABOUR AND RCHA-
BILITATION be pleased to state

(a) whether any amount has been
paid t» the people of border area in
Tripura who suffered during Bangla-
desh #rouble 1f so the amount given

(b) whether people of Rajnagar
area of Tripura West have not been
pud any amount though there was
mucls damage on iheir land and

{¢) if 50 whether their cases will
be given consideration’®

THE MENISTER OF LABOUR AND
RNEEABILITATION (SHRI R K
KHADILKAR) (a) The following
asMistence was given to the people of
border area, who suffered during
Bangindesh trouble:
@) Rs 1996/~ each to the families
of Indian nationals who were
killed,
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() Rs 100/- each to those who
were seriously injured, and

(m) Foodgrams or cash not ex-
ceading Rupee 1Y- per day to
an adull persm and 50 paise
12 a minor displaced from the
border area as « result of fi~
mg hy Pakistam Army

(k) and (v} Regquisile information
15 bemng ollect d wwd will be laid on
ihe Tabla of the Sabha

Labour Commissioner for Dadra and
Nagar Havell

1434 SHRI PILOO MODY Wil the
Minmister of LABOUR AND REHABI-
LITATION be pleased to state

(a) whether no Labour Commassio-
ner or Assistant Labour Commussioner
18 appointed 1n Dadra and Nagar Havelr
Union Territories to look into the
genuine grievances of the employees
such a8 payment of Wdges compens-a-
t on medical aid and working hours

(b) whether the privale secto1 em-
ployees have no facihities to regster
their unions and put up their demands
to the authorities and to seek inter-
vention of the Labour Department of
the Central Government 1if necessary,
and

(c) if <0 the reasons therefor?

THE MINISTER OF LABOUR AND
REHABILFTATION (SHRI R K
KHADTLEAR) (a) Dalra and Nager
Haveh Yall under the jurisdietion of
the Regional Labour Commissioner(c)
Bombey Oficers under the Admums-
tration have beep deblared as appro-
priate authorities under relevant
enactments such as the Mimmum
Wedges Act Factories Act, Payment of
Wages Act and Workmen’s Compensa-
tion Act

(b) and (¢) No Registrar of Trade
Unions for thiy aren has been notfied
so far The matter 19 being looked

into
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Indian Train helg up by Bangiadesh
Customs Department

-
1435. SHRI B. K. DASCHOWDHU-
RY: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether an Indian train was
held up at Darshana in October, 1972
by the Bangladesh Customs Depart-
ment, and

(b) if so, the facts of the incident
and the reaction of Government there-
io”

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
and (b). On the 25th October, 1072,
a special train which was carrying
engineering equipment, unused cement,
anchor spans etc., arrived at Darshana.
While Customs formalitiea were being
completed, some people gathered and
alleged that goods belonging to Bangla-
desh were being taken away to India.
It was explained thai the train was
carrying material which belonged to
India and had, in fact, been brought
over from India to Bangladesh in con-
nection with the reconstruction of the
Hardinge Bridge. The Bangladesh
Rifes as well as the civil authorities
in Darshana quickly came to the scene
and provided protection to the wagons.

The matter was taken up with the
Government of Bangladesh who bhave
ordered a high level enquiry into the
incident. Assurances have also been
given that efforts will be made to avoid
such incidents in future.

Governmeht is aware that certain
interasteq parties and mischievous ele-
menig are interested in creating fric-
tion between India and Bangladesh.
Government is appreciative of the
prompt action taken by the Bangladesh
authorities to see that no damage was
caused and in ensuring the telease of
the wegons.

NOVEMBER 28, 1972
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Quitting of post by Chief of Bokaro
Steel Plant in Protest against Appoint-
 ment of Shri Wadud Khan

' 1437. SHRI V. MAYAVAN:
SHRI GIRIDHAR GOMANGO:

Will the Minister 2! STEEL AND
MINES be pleased {o state:

(a) whether the attenlion of Gov-
eranment has been drawn to the report
which appeared in the ‘Hindustan
Times’ dated the 5th Oclober, 1972 in
which it has been reported that Bokaro
Steel Chief quitg in protest against the
appointment of Shri Wadud Khan as
Chairman of the Steel holding com-
pahy: and

(b) if so, whether the report is cor-
Tect?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL. AND MINES
(SHRI SHAHNAWAZ XKXHAN): (a)
ang (b). The report was not correct.

List of names of Indians taken as
POWSs in Pakistan

1438. SHRI V. MAYAVAN:
SHRI GIRIDHAR GOMANGO:

‘Will the Minister of DEFENCE be
pleased to state:

(a) whether Pakistan has not so far
released the list of nameg of those
Indian soldiers who have been taken
as POWs; and

(b) if so, the reasons therefore and
what action India proposes to take to
get the list of Indian POWs under their
custod:r’

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) and
Pakistan has so far declared 639
‘Indlan Military andg Para Military
personne]l held with them as POWs.
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far any information from the Interna-
tional Committee of Red Cross m&ni—
ing these personnel,

faest & doftgm WCrwTTe sfer

1439. it feae wtwdt : v
wﬂtnmuﬁﬁmﬁﬁm
w0 o

(%) = ==fwmal 7 der Fraet
§ iy feeslt & ot vy wmal-
gt & fafwer o&f & fadr w99 7w
@ 9% qFT s 1T §

(@) =7 Tt Fm@faEt & oad
1971~72 & 9y et sfeat
et femamar a1 wi W <t
# = g safFrai v ag foaar wfaom
¥ R

(7) = w3FR & vy swlEat #
Tqoemre 3X & fof A T T &,
afz gf, @ Saw qer oS W@ § ?

ww st geeiw s (ot
WTCo &o wtfymwe): () 30 fraww,
1972 # 1,69,131 9t |

(&) = sra FOA JW AT
wﬁm’f %t H€m—232,788

T e § wfgmaar—22.7

(7) <™ gwafly @ F
afenforn fafw faere srdst o
wrifafe ¥ woersy ofus @ &
gfr Qo wawdt & wfefom af
1971~72 % ke fufere safeaay
& v ¥ Fog sroe g g wvdeaY
afger 78 1970-71 ¥ v € v
Qe SfaoETal G TR
¥ winwras s § ToMR wEEdl
Fghmda Ao |



75 Written Answers

1972-73 & vy wore ¥ srefae
forer, =t afeal W gur, [
sarg-eww, & o g o fafs
weaTy qfereml & fag oo fremee
125 ®E o Y waeqr ¥r v §
ww ufw ¥ ity e wrdwal &
fru 60 wO¥ wy hafa § W
1971~72 ¥ w& frg mg  fafaw
Jorre R W oaTd TaR T
et o werdt S sAaY ¥ g ey
o1 W A & frg gt 1 g ok
et & feoefr & de wifer o
afgr ¥ ¥ fafee QAT B
grT 1 1972-738 & U faedt &
oy wifew @ww & fg 30.55 a1
wqr o sweqT W A X )

1976 A% WETQ TV wrow™ W
o wron atfew Wy

1440. ofr fvae Wit :
ofy wirfiwie =y :

w7 e W« Xat g T
g w46t e

(%) war SYETQ T HTCETAT
freae W ¥ 9= @ ¢ WY femrw
4 AT, 1972F ETAN, FewaT
¥ wgwrfey @F SWINIR & WEIC
TS gt wrewT Ak 1976
a% 20 WOT Y ¥ WET § W,
(114

() afx &, & @ 9T ¥
o war s &

oo oie ey stwrwg ¥ Crve st
(% wmgrer W) : (%) W
(w). FEQ wror g ) o X 40
T 2% fow worer wr S geRnr
wrewrr 1976 W ww Wy Y Wi
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& oty afe ¥ aif emory oy
N gt el ¥ wrca & v §F oy

i fadw et ag wary ¥ owr
war & -

(%) #0t % W ¥ wEe
' gy favdw g7 ad wrew ¥ mw
T frawr #00 & omr ¥ o § Wk
g ety ow A aw fowr @ e

(=) afxar, oY g7 9T g @
o wfefear & °

fegar sorrem & Fq-wolt (st gew
aw faqz) : (¥) W) (¥). g2
& AT A7 wo d Foet o wpnA
A ST |

wrew of Wyt ¥ Rt ot e & fwerd
Hot & art % wredv oot
& WA T
1442. st foae et :
st §o ate e avfaw :

wr falw el mmoae & v
wii fr o

() v reer st serer-srew it
" g drafte auget g v are
R T o s b A W@ A
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. fawmar wav § forad IR aqv & o wwmummm
3T T &rEr & FE Y H wrex ¥
N M o, ¥ WA 14qssumsarpmxmwm
afawrdl qur Awafadl 1 997 M the Minister of STEEL AND MINES
. ?ﬁw W E‘rm Q: qh bB.PleG'ed to state: ’

(a) the iocation of Headquarters of
(@) af% g, aT AT FATAY FT  the new company set up in the public

ST #ar § G¥X I QT gTER grqg Sector to run and operate the Salem
T o ok g ? Steel Plant and its authorised capital;

) (b) the principal items 6: produc-
. _ & tion at Salem and its annual produc-
w:::;' ﬁ::;!; :':m (9 eox tion capacity; and
‘ miRE e _ (c)thecxtenttowhich this set up
- S o! the new company would bring down
(‘)mmﬂm% the price of steel and !hprodum!n
W12 A1 9% g qar 99T § 5 9dY the market?
IHag & &1 amer go e
ﬂ;'v:eﬁa g?%_ 3'-‘% THE MINISTER OF STATE IN THE
Arwafat CRIREY MINIETRY OF "STEEL AND MINES
. “ammrd” Afi & gA fAwdi ¥ 9y - (BHRI  SHAHNAWAZ KHAN): (a)
wrdg  The Registared Office of “Salem Steel
o @t s fe g e Limited” is at Salem in ‘Tamilnadu.
wfgwi & sfy geiegc Wk o 9 At present, the ‘wuthorised capital is
wgw ¥ faww § wrea & waard §  Rs. 100 crores.
AT AGT-AGT FLGAL BT AL E ) (b) The Salem steel plant is being
' designed, for production of the follow-

T @ § fadw e dgw afew ing:
gt T ¥ A E‘F@ﬁ‘ HETAS ALHL Sheets and strips Tennes per annrm

¥ grag nfawiE] & goare § amda Stainlesssteel . ., . 7040

FT4Y | gaF qfrEEasy U9q g Electricalsteel . . . 75000

g ?Ta' FET & SeTar ag T FgT aqT Other Special steels | . 0,000

¢ & agz & ol sqEi O grar : ¢ 195400
Fert F

L1 ¥ T‘ = EI'I‘ﬁFﬂa:ﬁ b () It is too early to indicate the

ﬂlﬁxﬂ‘ﬁh’ﬁl aairugtﬂwwg * position at this stage. The Salem steel

~ f5 earfia m@ardl W arafa® §MEAT plant is being plannad for bulk see:
- o = duction of stainless and other speci
%Wmaﬁ T AT A, Tl steels with a view to making these pro-

wife & Faw i-'f!ﬂ @ Y917 X gucts available at reasonable prices.
'u’rmmmﬁﬁawfgmﬁﬁfﬁm ' . ot Pubke Seco
% afpy AFQ & TEd weack I Froftable Working c Sector

Steel Plantg
wﬁmﬁrgl

1444, SHRI PRABODH camxﬁxl;
© agegre, g9 feafy ¢ ATAEIC ¥ Will the Minister of STEEL :
"Wﬁ:ﬁmaﬂwtm MINES be pleasod to state:

(a) the steps taken by Government
i ‘to increase the production of steel in
the Steel Mills to enable the Hﬂ!s to
_make profits; ' _

)
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(b) the amount of profit-loss made
by each Bteel Mill in the Public Sec-
tor; and

(c) the steps Governmoent propose
to take to enable all the steel mills
to make profits?

THE MINISTER QF STATE IN I'HE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN): (a)
Within the limitations imposed by
the industrial relations stuation, par-
ticularly at Durgapur Steel Plant and
Alloy Steels Plant, Durgapur, the
Management of H.S.L. are making all
possible efforts to inerease production
as rapidly as possible. These include:
specialised repairs of Coke Ovens, use
of alternative fuels to supplement gas
availability, oil firing in certain fur-
naces to augment fuel resources, im-
proved mainienance aimed at better
equipment availability, speeding vp of
capital programmes required to enr-
rect existing imbalances in production

Written Answers 8o

facilities and planned procurement of
spares, refractories and other essen-
tial materials,

Recently, a three-tier Joint Consul-
tative Machinery has been sel up at
Durgapur for speedy settlemeni of
industrial disputes and grievances and
to enlist the cooperation of the work-
ers 1n maximising production. A new
rewards scheme has been introduced
1n the Rourkela Steel Plant to provide
additional incentive for increasing
production progressively. The Gov-
ernment also keep constant watch on
the performance of the units and the
Company through periodical Task
Force meetings and reviews and
1ender all the assistance that 13 re-
quired.

(b) The working Results of the
various umts of H.S.L. during each of
the last three years and the cumula-
lative profit/loss as on 31st March,
1972 were as under:—

(Rs. in c(rorcs)

Plant;Unut Net profit { + ) Loss (—) for the vears _
1969-70 1970-71 1971-72 C;:r:ml atne
! (1l
lg-u—vz
R.S.P. (1)7 83 (})io-20 (—)6-89 (—)28:Rg
B.S.P. (1)3°65 (4104 (—)430 (—)19°20
D.S.P. (—)Is &0 (—)20'40 (==)27 §2 (=)13I"46
CCwWo (+)o:37 { F)o-o2 (+hn17 (< )3-46
F.P. Rourkela (=168 (=)2'60 (=170 (659
A.S,P. (—)5-78 (—)3-83 (=524 (—)29'62
ToraL : (= (D887 (—44ad (32
i realis rofit on
B erptantrenter T OO 46 (P06 (a7 (=3
NetDeductions (=10 47 (—)541  (—)44'85 (—)223-08
in conssguence
(c) The steps indicated In reply to level of production and
{a) abowe are expected to improve the the Working Results of the Company.
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Appolntments in holding Company for
EE Steel

1425 SHRI PRABODH CHANDRA:
‘Will the Minister of STEEL AND
MINES be pleased to state:

~ (m) the criterig that is being adopt-
“ed for recruiting Offices for the Hold-
ing Company for Steel; and

(b) whether Government have any
plant to get some technical hands on
deputation from the private sector
undertakings which are running more
efficiently than the public sector un-
dertakings?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN): (a)
-and (b). The Holding Company for
Steel and associated inputs industries
is yet to be set up. It would be for
the Holding Company to decide upon
the creteria ete. to be adopted for re-
cruitment of its officers, technical
personnel etc.

Production at Steel Mills in Public
Sector

1446. SHRI PRABODH CHANDRA:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) the total capacity of the steel
mills run in the Public Sector; and

(b) the annual output thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN): (a)
and (b). The rated capacity of the Steel
Plants under Hindustan Steel Limited
and actual production in terms of
ingot steel during the last two years

“are indicated below:—

(in 000 tonnes)

_mam Rated Actual production
h capacity during

1970-71 197I-72

‘Bhilai Steel Plant  2.500
Durgapur

1940 1953
! Steel
hm‘h il 1.600 634 700
Ronrkela « Stee
- Plant ” ., 1,800 1038 823
Duriu“ﬂr am. . foo ' %06 562

Differences over steel import policy

1447. SHRI RAMKANWAR: Will
the Minister of STEEL AND MINES
be pleased to state:

(a) whether there are serious diff-
erences between Ministries of Foreign
Trade and Steel regarding the steel

import policy and if so, the particu-
lars thereof;

(b) whether the attention of Gov-
ernment has been drawn in this re-
gard to a report in the Economic Times
of the 7th September, 1972;

(c) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN): (a)
to (c). The report published in the
Economic Times of 7th September
1972 with regard to “major tussle”
between Ministries of Foreign Trade
and Steel in matters of steel import
policy is not correct.

Educated Unemployed women in Bihar
and Delhi

1448. KUMARI KAMLA KUMARI:
Will the Minister of LABOUR AND
REHABILITATION be pleased to
state:

(a) the number of educated un-
employed women in Bihar and Delhi;
and

(b) the number out of them whi
have crossed 25 years of age and have
not got jobs?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K
KHADILKAR): (a) and (b). Precise
information is not available. The only
available information relates to edu-
cated women job-seekers (Matricu-
lates and above) borne on the live
register of Employment Exchanges
which is given in the attached state-
ment. S
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Statement

Number of educated women job
segkers (Matnculates and above) on
the lwe regster® of Employment Ex-
changes 1 Bihar ond Delh: as on Slet

December, 1871

" Number of ¢iucated wamen
10b-seekers  (Matriculates
and abcve) on the hive

State Union
Tarntory register® as on 31-12-1971
Total  Numbetinch ded
m toral who are
25 vears of age
and above
I 2 3
Bihar . 2,696 495
D-ztha p 16,601 5,992

#(1) Also includes job-seekers who

are already employed for
whom separate information 1s

not available

(u) Data regpect of age and
m-wxﬁ classification of job-

seekers on lLive register are
collected apnually as on 3lst
December each year

Graduates and Post-Graduates

Registereq with  Employment
Exchanges in Bibar ang Delhl

1450 KUMARI KAMLA KUMARI
Wil the Minuster of LABOUR AND
REHABILITATION be pleased to
state:

(a) the number of Graduates and
Post-Graduates (Arty) Degree holders
who are registered with Employment
Exchanges in Bihar gnd Pelhi;

(b) the number out of them, who
crosged the 25 years of age and have
not got the employment; and

{c) the expected pumber of oyt of
them who will get employment pupto

10747
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THE OF LABOUR AND
RWAﬂdN (SHRI R K.
EHADILKAR): (a) and (b) Aval.
able informatiop 18 given 1n the
attached statement

(c) It ig not popsible to foxecast the
number who will get employment up-~
to 1874

ftatement

Number of Graduates and Post
Graduates (Arts) on the Lwe Regu-
ter® of Employment Exchanges in
3-?" and Dethi as on 31at December

1

7 \ 1] IPnsl Gragxuaus
Arts 1
State/ o)
Unon |Total [Numhcr [Total |Number
Tern- nclu- nrelu-
tory ded in ded m

total total

who who

are ars

25 25

ye 8rs vedrs

of of

aha ind

doove ulove

=———t

T T S LK
Bihar 14,009 4,113 1,311 5,40
D.m 7,028 1,233 24I0 1777

———

#(1) Also includes job-seekers who
are already employed for
whom  information 1y pot
available separately

(n) Data mn respect of age and
sex-wise classification of job
scekirs on hive 1egister are
collected annually as on 31st
December each yeat

Death of Six P.OWs in Indian Camps

1451 SHRI M M JOSEPH
SHRI M S SIVASWAMY

Will the Minster of EXTERNAL
AFFAIRS be pleased to state

(a) whether Pakistan had lodged
any protest in regard to the death of
Aix POWs. and some mjured in the
::d.um Camp, on 4th October, 1872:

d

(b) if go, the gist thereof and the
reaction of Government thereto?



85

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL A¥FFA-
IRS (SHRI SURENDRA PAL
SINGH) (a) Yes, Sir

(b) In their aide memoire of Octo-
ber, 1978 Pakistan Government had
alleged that the mncident was due to
the prevailing conditions m POW
camps 1 India were not satisfactory
Government of India had rejected thus
allegation in their reply comtained in
an ade memorre dated 18th October,
1872 pointing out that the incident
was caused by a violent attempt made
by groups of POWs imnside the camp
to overpower Indian guards, thus,
leaviny no alternative with the camp
authorities but to use force in self
defence, In both cases the ICRC re.
presentatives had visited the camps
soon after the incidents and courts of
enquiry had been ordered

Number of Pakistan POWs and
Indian P.O.Ws. in each other’s
Country

1452 S8HRI ARJUN SETHI
DR LAXMINARAYAN PAN-
DAYA

Will the Miruster of DEFENCE be
pleased to state

(a) how many Pakistam1 PO Ws
are still in India after the repatnation
of the sick and wounded jawans, and

(b) the number of Indian Prisoneis
of War still detained 1n Pakistan®

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM) (a) 74,618

(b) 600

Proposal for a New Body of Inter-

national Comtrol Commission for
Vietpam

1453 SHRI P M MEHTA
SHRI M. C DAGA

Wil the Mmister of EXTERNAL
AFPAIRS be pleased to state

(a) whether India has decided to
withdraw from {he Chairmanship of
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International Control Commission for
Vietnam,

(b) 1if so, the reasons therefor, and

(c) whether u new body o. Inter-
national Control Commission 15 1n
offing and 1if so the reaction of Go-
vernment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH (a)
No, Sir

(b) Does not arise

(¢) if a new Peace agreement is
signed between pgrties to the conflict
m Vietnam 1t 18 likely that a new
supervisory hody for ceamsefire etc
might be formed It 1s for the parties
concerned to decide on the formation
of the supervisory body

Beport of US. Peace Plan on Vietnam

1454 SHRI P M MEHTA
SHRI K LAKKAPPA

Will the Mimster of EXTERNAL
AFFAIRS be pleased to state

(a) whether India has recerved the
report of peace plan of US on
Vietnam,

(%) if so0, the main features thereof
and

{c) the
thereto?

reaction of Government

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) (a)
The Goveinment have nof recened
any official report on ihc subject trom
U.8 Government

(b) DRVN Governoment had , how-
ever, conveyed a gist of their agree-

ment with US Government The
agrement envisaged ceasefire 1n
Vietnam, withdrawal of US forces

wilhin 60 days of signing of the agree-
ment, release of prisoners of war and
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formation of a State Council of
National Reconciliation and Conco-~d
m Saigon to implement the agreement
and organise general elections.

(¢) Government welcomes any plan
Aacceptable to both sides which would
bring early peace to Vietnam.

Tata's Proposal for expansion of
TISCO

14556. SHRI P. M, MEHTA:
SHRI. K. LAKKAPPA :

Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether the Tata's have formally
submitted a proposal to the Govern-
ment for the expansion of the TISCO
plant;

(b) if so, the extent of increase they
have proposed from its present annual
capacity of 2 million tonnes; and

(¢) whelher the proposal has been
considered by his Minisiry?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN): (a) to
{c). The Tata Iron and Steel Co. has
made certain proposals for expansion
of steel making capacity at Jamshed-
pur by another 2.25 milllon tonnes of
ingots and these are under considera-

1456. SHRI P. M. MEHTA: Wil the
Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether a superannuated perons
has been appointed az Educational Ad-
viser to the Indian High Commission
in UK

(b) i so, the reasons for appointing
2 retired person; and

NOVEMEER 28, 1872
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(¢) Government’s policy in regard to
appointment of retired persons to posts
in Embassies?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Yesg Sir. Prof. R. N. Dogra haz been
appointed as Educational Adviser in
the Indian High Commision in UK

(%) Government of India consider
that the present requirement was to
post an officer who could effectively
participate on equal terms in high
level scientific and technical Confer-
er.cés that are convened in the UK.
from time to {ime. Prof. Dogra who
had recently retired as the Director of
{ndian Institute of Technology, Delhi
and who had wide contacts with the
wcademic circles in Brilain wus consi-
dered as most suitable for such
appoiniment.

(c) Normally, retired persons are not
posted to our Missions abroad. But,
on certain occasions it becomes neces-
sary to utilize the services of a retired
person for specific tasks.

Movement of Coal produced at

N.CD.C.
1457, SHRI BHOGENDRA JHA:
Will the Mimister of STEEI, AND

MINES be pleased to refer to the
reply given to Starred Question No.
997 on the 25th May, 1872 and state:

(a) the lstest position with regard
to the eflorts made for securing Rail-
way wagons and supply of equipment
and spares;

(b) the prospects for achieving full
capacity of production of eoal by the
Nationsl Coal Development Corpora-
tion; and

(c) the aclual production of coal
by private collieries in relation to
their installed capacity and whether
and to what extent their production
is alsy sffected due to nmvllhbﬂit?
of rallway wegonsy
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THE MINISTER OF STATE IN THRE
MINISTRY OF STEEL. AND MINES
(SHRI SHAHNAWAZ KHAN) (a)
There has been some improvement in
the availabibty of wagons in certain
areas There has not been any signi-
ficant improvement in the position of
supply of indigenous equipment and
spares

(b) The production capatity ot the
NCDC mines is estimated 1o be over
18 m tonnes The proluction 1n
1971-72 was 14 37T m tonnes It 1s
estimated that the production m the
current year r1e 1972-73 will be 15 m
tonnes In the vear 1973-7T4 the pro
duction 15 expected io be increased
to about 17 m tonnes Thus eflorts
are being made to utilise the msta led
capacity and the pioduction 1s being
programmed accordingly keeping in
view the estimated demand

(¢) The production
wector collieries during 1971-72 was
46 30 (provisionaly m {onnes as
against the e:limated bwli-in capacity
of ahout 51 m fonnes [he shorifall
in production 1n the pinate sector has
largely been due to transport difficul-
ties

from nrivate

IAF accidents within permissible
Iimits

1458 SHRI BHOGENDRA JHA Wil
the Minisier of DEFENCE be pleased
to state

(a) whether the attention ot the
Government has been drawn io the
news item which appeared 1in the
Sundagy Standard dated the 29th
October, 1972 entitled ITAF  ace-
dents within peimissinle 1mits’, and

(b} if s0 Governmeni s reartion to
1t?

THF MINISTER OF DEFENCE
(8HRI JAGJIVAN RAM) (a) Govern-
ment have seen the Press report

(b) Government are alhe to the
necessity for mimmising awrcraft acc
dénts in the IAP Each accident 1s
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investigated by a Court of Enquiry and
suitable remedial measures are taken
on the basis of findings and recom-
mendations of the Court of Enquiry

Discovery of Coal Deposits in the
Indian Ocean

1459 SHRI BHOGENDRA JHA
SHRI RAM PRAKASH

Will the Mimister of STEEL AND
MINFS be pleased to state

(a) whether Government aie aware
that the Indian Ocean has coal de-
pous t« ncar Australia,

(h) whether theie 18 any proposal
1o ¢wploit the Indian Ocean near our
~hore 101 toal deposits and

(¢) 1f 30 the mam features thereof®

{iIF MINISTER OF STATE IN THE
VINISI'RY OF STEEL AND MINLS
(SHRI SHAINAWAZ KHAN) (a)
No Sir

(h) Theie 1~ no such proposal af
present

(c) Does not arise

Yisit of Chairman of HolMding Company
for Steel to Foreign Couniries

1411l SHRI K LAKKAPPA
SIIR1I P GANGADEB

Will the Minister of STEEL AND
MINES he p eased to state

(a) whether th* Chantman ot the
Holding Compar v lor Sieel 1:d a dele-
wiitn to the Iu opcin Countries to
study the stru ure and working of
unilar undertakings there

(u) if so the number of countries
1sited by them and

(c) whether they have submitted
11y report to the Government®
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MINISTER OF STATE IN THE
Mr.m “OF CAND “MINES
(SHRI' SHAHNAWAZ KHAN): (a)
and (b). Shri" . A. Wat!ud Khan,
Secretary to Goverfiment and Chatf-
man-designate of the Holding Com-
pany for 31.ael led a _ delegation to
_ Italy, Smd.en and France to study
“ the structure and working of Hold-
ing Companies. Shri Wadud Khan
also visitéd Tondon for discussions
with the Chalrman of ‘the ‘British Air-

ways Board.

(c) The report of the delegation is
under preparation and is expected to
be submitted to Government soon.

Labour disturbances in Andaman and
Nlcolpr Islands

1461. SHRI M. KALYANASUNDA-
RAM: Will the Minister of LABOUR
AND REHABILITATION be pleased
to state:

(a) whether there were widespread
labour disturbances in the Andaman
and Nicobar Islands recently;

(b) it so, what were their demands;
‘and

(c) the manner in which Govern-
ment tackled that labour problem?

THE MINISTER OF LABOUR AND
REFABILITATION ' (8HRT R K.
xmm&m ‘(a) No, S~ -

(b) and (e). Do not arise.

mmmwma
steel 1o Stites
1462. SHRI ROBIN SEN: Will the
‘Minister of STEEL AND MINES be
phnadhnhu :

(n)thlmducﬂmdmellnm&n
during the last three . years and its
‘State-wise  dlstribution for domestic
-lnd!admt:!ﬂmym-nd'

(b)thamounto!mjmw

Wﬂﬁ'hﬂﬁmmmm-
mmmmwt a

"2

“THE MINISTER OF STATE IN m
MINISTHY OF STERL AND MINES
{SHRI ' &HﬁHNAWAz KHAN):"(8)
to (b), Three statements dre laid on
the' Table of the House. |Placed in
Library. Bee No. LT-3789/72.}

'Wﬁﬂn Amerl

Inclzence of T-B. in Coal Mine workers

1463, SHRI ROBIN SEN: Will the
Ministsr of LABOUR AND REHABI-
LITATION be pleased to state: -

(a) whether Government's attention
has been drawn to the allegation of
Shri Pankaj Banerjee, Convener of
Health Service, Coal and Mines, where
he told that 39,000 workers of 'Coal
Mines are suffering from T B. and
most of them are living fn Bihar and
West Bengal,

~(b) the reaction of Governmeni and °
the sleps taken to save the workers
from the diseaie; and

(c) whe'her these workers are be-
ing given trea'neni; if sv, the nature
thereof?

THE MINISTER OF LABOUR AND
REHABILITATION - (SHRI R. K.
KHADILEKAR): (a) to (c). Inferma-
tion is being colleeted and will be
placed on the Table of the House.

Bonus to Central Governmewt -
Employees '

1464, SHRI ARVIND NETAM:
. SHRI R'N. SHARMA:
; the Minister of LABOUB AND
Agn.rrumn be plmad to
state: . -

(a) whe __as;chcmtomtl:gpu:
{6 certain categories .of ‘the Cemiral
Government Empleyees ia under- tive
Mwmmuﬁnm
m!nt;lnd

(k)ﬂmﬂ»ﬁmwmmw_
cbclﬁm 3 this regerd ﬂ#mm: _
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THE MINISI'ER OF LABOUR AND
REHABILITATION (SHRI R K
KHADILKAR) (a) No Sir

() Does not arise

Foreign exthange spent on housing of
Indisn Missions abroad

1465 SHRI N K SANGHI will
the Minister of FXTERNAL AFIAIRS
be pleased 1o stdate

(a) the totur mount of money Gov
ernment paid 1 ‘ r ign exchanpe for
housing Indian Mi wions abroad in
rented premi es acriag the lasl three

vears and

(b) whelhe
own piemises to Fouse
M1 10ns abroad?

the.e 15 any schemg to
the Indian

THE DEPUTY MINISIcR IN 11
MINISTRY OF EX1ERNAI AFFAIRS
{SHRI SURENDRA PAL SINGH) (a)
The intormation 15 nol 1eadily avail
able und 15 bc ng collected from Indian
Missions abroad

(h) uding prinuples have been
foinmwulated tor purchase/constiuction
ot bwldings abroad to house the
Indian Missions These are the avail
ahility of funds and the proposa s be-
ing economical to Government in the
context of recurming rentale  ewsen
tiality, etc Chancery buildings in 12
countries are now pwned by Govern-
ment Unfortunately, during the last
two years or so, because oi the need
for conserving all resources to meet
more urgent riational tasks, it has been
difficult to locate funds for purchase/
construcfion of buildings abroad How-
ever, at preseni{ a number of proposals
1 this regard are under consideration

Appointment of a Pension Commission
for Arméd Foreos

1466 SHRI D P JADRJA
SPRY YERARIA

Wik the Munister of DEFENCE be
Dleased to state:

(a) whether Government are con-
sidering the gquestion of appointment
ot a Pension Commission to look into
the pension structure of the Armed
Forces and

(b) if s0 the parlicu ars thereoi®

rIIE  MINISTER OF DEFENCE
(5 iR! 1ACJIVAN RAM) (a) and
(1) Th»* [ urd Pay Commission are
examuun, and will make recommenda-
tions on nter aliea the structure of
oedath-cum retitement henefits of per-
onnel belunging to the Armed Forces
rtherato ¢ Goveinmial do nol (on-
siner it neoessary o appoint a sepa
ite Pension Commission to look into
ithe pension struclute of the Armed
Forces

of Calougtta Maidan as
Metan Maxdan

Renan.an,,

146" SHRI SAMAR GLHA Wil
the Muiz1 tes ol LI FENCE be pleased
{o state

(a) whether the atfention of Gowv
ernment has been driwn to the report
io the eflect that im a cqtizen’s meet-
ing hgld at the Indwun Association
Hall in Calcufta on the Azad Hind
Dav on the 21t Ociober 1872 a reso-
Jullon was adopted 1equesting t'
Defence Mimstiry to rename Calecutta
Maidan as Netan Mardan

{b) whether all Cacutta news
papers published this report about the
resolution on the 22nd October, 1972
and

(¢) if so whether Government will
take necessary step before Netans
birthday on next 29rd January to
renamg the Calcutta Maidan as Ne'an
Maidan'®

THE MINISTER QF DEFENCE
(SHRI JAGJIVAN RAM) (a) and
(b) Government’s attention has been
drawn to revorts m certain Caleutita
newspapers about the resolution
adopted requesting the Defence Mims-
try to rename Calcuita Maidan as
‘Netajy Maiden',
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(c) There is no such nronom undu
connderat.ion of Gwermnent :

Production of steel sheets at hand
driven sheet mills at Durgapur
Alloy Steel Plant

1468. SHRI DINEN BHATTA-
'CHARYYA: Will the Minister of
STEEL AND MINES be pleased to
state:

(a) whether Government are aware
that the present hand driven sheet
mills do not have the capacity to pro-
duct various steel sheets of high
standard in Alloy Steel Plant, Durga-
pur; and

(b) if so, the reasons to set. up
such kind of hand driven machines?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN): (a)
While the Hand Sheet Mill of Alloy
Steels Plant, Durgapur, is not unsuit-
able for production of small tonnages
of certain types of alloy steels, it is,
in terms of present day technology,
not quite suited for production of high
quality flat products on a commercial
scale in a compatitive miarkef.

(b) The mill was set up after tak-
ing into account all relevant factors
at that time such as Capital Cost and
capacity needed to be set up fo meet
the estimated demand.

Objections to setiing up a hand driven
sheet mill in Durgapur Alloy Steel
: Plant .

1469,
CHARYYA: Will the Minister of
STEEL AND MINBS be pleased to
lﬁah‘ ‘

(a) whether inspite of éeneaud

- ebjections ‘from various 'guiriers to

set up -a  hand driven sheet mill in
Durgapur Alloy - Stéel Plant, Govern-
mm-hmdecidudtowtwth-hmd
driven mill there; and - -

Novmm 23 zm Wrm humm

SHRI 'DINEN BHATTA-

.ﬁ.

‘(bY it 30, the resson . behind the
setﬁngupntth:tmﬁl" e

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN): (a)
and . (b). The decision to set up the
Hand Sheet Mill in the Alloy Steels
Plant, Durgapur was taken at the
time of setting up the plant in 1963.
While examining the detailed project
report on the plant prepared by the
consultants, Messrs Destur & Co., the
production Advisers, Atlas Steel Com-
pany of Canada, had brought out the
limitations of a Hand Sheet Mill as
compared to a Continuous Strip Mill.
However, on overall considerations of
cost .and of the stainless steel capacity
envisaged for the plant, the Hand
Sheet Mill was adopted.

Stand of Pakistan-occupied Kashmir
on Simia Agreement

1470. SHRI E. V. VIKHE PATIL:
SHRI BISHWANATH
JHUNJHUNWALA;

Wil the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) -whether Government of Pakistan~
occupied Kashmir have declared that
they are not bound down to . the
terms of the Simla Agreement;

(b) it so, the reaction of Govern-
ment in the ma‘tier and '

(c) whether India has drawn' the
attention of Pakistan to the above and
it so, their reacﬂon in. ﬂﬁ: regard?.

THE DBPUTY MHIS'I‘ER IN. THE
MINISTRY OF EXTERNAL AFFAIRS

'(SHRI SURENDRA PAL SINGH): (a)

Government have Sseen press repom

'tothiteﬂact.

T *

(b) and" (ﬂ) Pnkidan oecupwd _
Kashmir i: under the illegal occupa-
tion, of Pakistan which maintaing only
the facade of a. ‘local: gomtf in
that area. We do not tah eogniwm
m‘. Pnldsm-oecuahd Kulamh mﬁaﬂ- _

*®
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for ecompmic collaboration
India and USS.E. during
Fifth Plan

1472 SHRI D D DESAl1 Wil the
Minister of EXTERNAL AFFAIRS be
pleased to state

(a) whether uncertainties exist over
the UB econpmic assistance to India,

(b) 1f so, whether Government of
India and Soviet Umon have decided
to explore the scope of economic col-
laboration between them in crucisl
sectors during the Fifth Plan and

’ (¢) if =0 an account thereof®

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) (a)
10 (e). Our fulure requirements of
economur assistance are still under
review, and an assessment 1s continu-
ing of availabihity of resources Pre-
hmunary discussions have taken place
in thig context with severil countiies
mcluding the USSR Discussions at the
level of experts with the USSR have
centered round the fields of metals and
minerals and industrial cooperation,
and firm conclusions have not yet been
irrlved at

HS-748 aireraft for Indian Air Force

1474 SHRI S C BESRA Will the
Minister of DEFENCE be peased to
state

(a) whether Government propose to
induct HS-748 awrcrafi n the Indian
Awr Porce, and

(b) if so. the advantages of such
inductigpn?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM) (a) and
(b) HS8-T48 arevaft 15 already n ser-
vieg [n the IAF <ince 1864 The Pilot
[rainer varjant pof HS-748 will bLe
inducted in service in the IAF by
1973 Plans are on the anwvil for the
indurtign of a Freighter version of

2522 Lg—5
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HS-748 The Freighter version of
HS-748 which will be 1indigenously
produced, 15 planned to replace obeo-
lescent medium transport aarcraft like
the Dakotas Caribous and Packets for
the purposes of paratrooping supply
diopping etc Apart from saving
ialuable foreign exchange the induc-
tion ol the Freighler version of
HS-748 aircratt will Jead to the stand
ardisation ot the aircrafl 1ypes in the
IAF with 1ts attendant advantages in
the operational and mawntenance as-
pacts

Seven-day work system in colberies

1474 SHRI RAM BHAGAT PAS-
WAN Will the Minister ot LABOUR
AND REHABILITATION bLe pleased
to state

(a) the number of collieries which
recently introduced seven dav work
system

{b) if so, the justification for this
new system and

(c) whether thousands of workers of
collieries went on strike on the 1sue,
if so the loss due to this strike”

TIlE. MINISTER OF LABOUR AND
REHABILITATION (SHRI R K
KHADILKAR) (a) and (b) Avail-
able information indicates that in the
Asanso]l area the Srmpur Seam jncune
colbery, Smpur Colhery 1, 2 and 3
pits, Rana Collery and Ningha Col
lhery all under the same management
have introduced seven day work week
with a view to aveiding the necessity
of large scale retrenchment increas-
ing production and {o enable the
management to clear the outstanding
dues to workers 1n a period of about
s1x months

(¢) About 634 wokers of Smpur
Seam Inchne went on strike on the
1st October, 1972 About 2700 work-
men of Rana Col tery went on strike
trom the 22nd October 1972 As a
result of intervention by the Central
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Industrial Relations Machinery, settle-
ments swere reached on the 6th October,
1972 and 1st November, 1972 respec-
tively in these two cases. Information
on the exteni of loss suffered by the
collieries on these accounts 1is not
available,

Demand for Coal

1475. SHRI RAM B HAGAT
PASWAN: Will the Minister of STEEL
AND MINES be nleased to state:

(a) whether according to the latest
surveys, the coal demand in the
country is likely to double by the
turn of decade; and

(b) it sc, the sleps proposed to aug-

ment its production in the country?

THE MINISTER OF STATE IN THE

MINES
(SHRI SHAHNAWAZ KHAN): (a)
and (b). The Fuel Policy Committee

" in Part I of its report submitted in
May, 1972, estimated that the coal
demand in the country would go up
to about 190.5 million tonnes by
1980-81 as against a level of require-
ment of 70 million tonnes in 1970-71.
The coal demand for the Fifth Plan
is being assessed by a Task Force
appointed by the Government and
necessary production plans would be
prepared for execution after the Task
Force's report is received.

Change of site of proposed steel plant
at Visakhapatnam

1476, SHRI RAM PRAKASH: Will
the Minister of STEEL. AND MINES
be pleased to state:

(a) whether Government are con-
sidering to shift the site for proposed
" steel plant from Visakhapatnam to
some other place in Andhra Pradesh:
and

(b) if so, the reasons therefor?

NOVEMBER 23, 1972
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THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN): (a)
No, Sir.

(b) Does not arise.

Taking over of rock phosphate
deposits at Jhamar Kotra

~ 1477. SHRI RAM PRAKASH: Will
{he Minister of STEEL AND MINES
be pleased to state:

(a) whether Government have drop-
ped their proposal to take over the
entire rock phosphate deposits at
Jhamar Kotra; and

(b) if so, the reasons 1hei‘_efor?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN): (a)
No, Sir.

In view of the importance gf the
rock phosphate deposits at Jhamar-
kotra for ihe national economy and
considering the heavy capital invest-
ment and technological expertise re-
quired for exploiting the same, the
question of selecting proper exploiting
agency for the development of the de-
posits is under consideration by the
Central and the Rajasthan Gowvern-
ments. A final decision in the matter
has not yet been taken.

(b} Does not arise.

Waiving of payment of E.P.F. arears

1478. SHRI RAM PRAKASH: Will
the Minister of LABOUR AND RE-
HABILITATION be pleased to state:

(a) whether payment of Employees
Provident Fund arrears by employers
to the tune of Rs, 3 crores has been
waived by 'some State Governments;
and

(b) if so, the reasons thereof?
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THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K.
KHADILKAR): (a) and (b). The
Provident Fund Authorities have re-
ported that they are not aware of the
waiving of payment of Provident Fund
arrears by embployers to the tune of
Rs. 3 crores by any State Government.

Linking of wages with productivity
and prices

1479. SHREI P. VENKATASUBAIAH:
Will the Minister of LABOUR ~AND
REHABILITATION be ' pleased to
state: 1

(a) whether the desirability of link-
ing wages to the labour with produc-
tivity and prices has been considered;

(b) if so, with what results; and

(¢) the steps proposed to be taken
in this direction?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K.
KHADILKAR): (a) to (c¢). The need
for evolving an integrated policy on
prices, wages and incomes has been
engaging the attention of the Govern-
ment for some time. Specific pro-
posals, are, however, yvet to be worked
out. Any deliberations on the subject
would have to be based on relevant
studies to be undertaken in this con-
nection.

Demand for retirement henefits by
. Territorial Army personnel

1480. SHRI P. VENKATASUBAIAH:
Will the Minister of DEFENCE be
pleased to state:

{(a) whether the Territorial Army
personnel have demanded retirement
benefits;

(b) whether their
been considered; and

demands have

(c) if so, with what results?
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THE MINISTER OF DEFENCE
(SHRI JAGJIVAN - RAM): (a) Yes,
Sir, ' :

(b) and (c). The Territorial Army
is not intended to provide a full-time
career, It is primarily meant for pet-
sons who are in employment e€lse-
where and can devote their spare time
for military training with the object
of serving the country in an emer-
gency. Normally, the Territorial
Army personnel are not in a position
to put in the minimum period of
service required for earning a pen-
sion. Therefore, rules do not provide
for grant of a pension for their ser-
vice in the Territorial Army. Those
who complete either a minimum of 5
years' embodied service or 10 years’
engagement in the Territorial Army
(combined embodied and non-embodied
service) are given a terminal gratuity
at the rate of one month’s pay for
each aggregate year of combined ser-
ice, subject to a maximum of Rs, 12,000
Pay for this purpose is taken not te
exceed Rs. 1,000 pm. The question
of liberalisatiory of their retirement
benefits would be examined on receipt
of the recommendations of the Third
Pay Commission.

Survey in Mahroni Tehsil in Uitar
Pradesh to exploit iron, nickel and
copper deposits !

1481. SHRI P. VENKATASUB-
BAIAH: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether an aerial and magnetic
survey is proposed to be undertaken
in Mahronm Tehsil in Uttar Pradesh
which is reputed for iron, nickel and
copper deposits;

(b) if s6, the allocation of funds
made for the purpose: and

. (c) the stage at which the matter
stands at present?
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THE MINISTER OF STATE IN. THE
MINISTRY OF -STEEL AND MINES
¢SHRI SHAHNAWAZ KHAN): (a)
The State Government of Uttar Pradesh
have drawn up a scheme for an Air-
bbrne Geophysical sm've;y for metalli-
ter;ous minerals of some area of
Sonrai!.alt zone of Mahroni Tehsil,
Jhansi_district, ' The survey will be
coniducted by National GeOphymcal
I!emrch Institute, Hydeﬂbad

"(b) The entire cost of the survey
will be borne by the Government of
Uttar Pradesh, and funds for it would
b:e‘ allocated by_ that Gévernment,’

(¢). 1t has been decided that the Air-
bome Mineral Surveys and Explora-
tion (Wing of Geological Survey of
India} will render necessary help to

State Government of Uttar Pra-

in pre-flight preparation such as
ction of areas as also the evalua-
1 of data collected as a result of

n
1?; survey’ ror further ground follow
up ‘work,

Mmmueul‘mon'
. tn Endian foreign policy in U.N.
1482, SHRI C. T. DHANDAPANI:

SHRI RAMSHEKHAR
PRASAD SINGH:

Wi]l the. Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Portugal charged in
U.N.’that ‘aggression’ was the cardinal
pmielpl_e .°t Indhn mrdm-po‘lic:_r:' and

(b) it so, the charges levied by

I’ortugal agaipst India and the reply
gfven by the ‘Indian rep:eaentatlw'

nmwmmmm'rm:

THE.
MINISTRY OF EXTERNAL AFFAIRS ™

(SHRI SURENDRA PAL SINGH): (&
and (b), Yes, Sir. The Portuguege
¢elegate, spesking during the UN.

Seneral ‘Assembly’s discussion of the

agenda“item on the implementatjon of
the-’ melmtlon on the Grantm,g ot

Written Angwers - NOVEMBER 23, 1972,
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Independence to.Colonial . Countrie-

and Peoples, charged. that India hac
been ‘in continuous aggression against,
neighbouring countries since the time.
it emerged into independence and has
committed, one after, another some
of the most blatant acts of inter-
national banditry since 1947." The:
Portuguese delegate further alleged
that “aggression is a cardinal principle-
of (India’s) foreign pollcy.” 2 g
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The Indian delegate rejected the
baseless allegations of the representa-
tive of Portugal against India and
stated that Portugal téended to see-
others in the light of its own action.
The Assembly had on a number of
times, recorded its strong disapproval
and condemnation of the policy of
colonial exploitation on the part of:
Portugal. The Indian representative
went on to say that India had a proud
record in the struggle against coloni-
alism and in the liberation struggles
against oppression. If the Portuguese
delegate chose to single out India for
his remarks. it only indicated that
India had all along been in the fore-
front of the struggle against libera-
tion from colonial dominatipn—a trend
which had not appealed to the Portu-
guese representative because his coun-
try had not seen the writing on the:
wall, even though the trend had’
established itself firmly and was a
part of history.

Inclusion of seamen under Workmen's.
Compensation Act

1483. SHRI C. JANARDHANAN:
Will the Minister of LABOUR AND
REHABILITATION be pleased to

(a) whether Workmens Omnpenm
tlon Act does not cover most seamen;

" (b) whether Govemmant have re-
ceived any deputation by the seamem
asking for a change in the Warkmen's-
Compensation Act of 1933; and -

(e) if so, thedeciﬂmu‘leernmnt
thereto?
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‘THE ‘MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K
KHADILKAR): (a) -Information re-
garding the number of seamen covered
under the Act is not available.

(b) and (c). The National Union of
Sea farers of India has sent a repre-
sentation suggesting amendment of
the Act to cover cases of seamen who
are not covered at ‘present. The
matter is under examination.

Improved version of Vijayanta Tank

- 1484. SHRI - SUKHDEQ PRASAD
VERMA: Will the Minister of DE-
FENCE be pleased to state:

(a) whether an improved version of

Vijayanta Tank has been designed;
and
(b) if so, the  salient - features

thereof?

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE MIN-
ISTRY OF DEFENCE (SHRI VIDYA
CHARAN SHUKLA): (a) and (b).
Yes, Sir. An improved version of
Vijayanta Tank has been designed to
provide for belter ballistic shape  and
immunity, better- observation facility
and integrated night vision. with fight-
ing ability.

Setting up a manufacturing unit of
Armoured Personnel Carrier

1485, SHRI SUKHDEO PRASAD
VERMA: Will the Minister
FENCE be pleased to state:

(a) whéther Government ~are con-
sidering the question of setting up a
manufacturing unit of an Armoured
Personne! Carrier; and -

{b) if so, the time by which it is
expected to go for production?

of DE-

THE ‘MINISTER. ‘OF STATE (DE-
FENCE PRODUCTION) IN THE MIN-
ISTRY OF DEFENCE (SHRI VIDYA
CHARAN SHUKLA): (a) Yes, Sir.

(b) The factory is likely to go into
productmn 3 to 4 years after the issue
of the 'Government sandﬁon.

Use of Indian goods by Indian Mlssmns
abroad

1486, SHRI SUKHDEO PRASAD
VERMA: Will the Minister of EX-
TERNAL AFFAIRS be pledsed to state
how ‘far the ‘scheme for use of Indidn
goods by the Indian Missions abraad
‘has proved successful in curta.zhng the
expendlture"

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIBS
(SHRI SURENDRA PAL SINGH): The
scheme for the use of Indian goods by
Indian Missions abroad has been
evolved mainly with: a view to.cus
tailing expenditure 'in foreign exchange
and to give an Indian touch to the
Missions and towards these ends, this
scheme is working satlsfactomly Q}:}
an average, the value of Indian goods -
purchased by Missions  constitutes
about 21 ;}er cent of the fotal pur-
chases by them. Practncally HIl Indian
missions/posts abroad are required to
buy carpets, curtains, durries, bed-
linen, tab! e-lmen cutlery and crockery
of daily use objects-d’ art, steel safes,
typewriters and stationery from India
only. l't}Iam:,'Ir other items 01' Indian
manufacture are also supphed to many
Missions abrdad, depending upon. the
existence of cheap and safe transport
to the countries concerned, the ser-
vicing facilities available in those ~
countries for Indian products, the
comparative costs and the resale value
etc. Thus items of furniture, radm-
grams etc have been supphed from
India to many Missions abroad.. 'I“'ve
Missions in Bangkok, Colombo, Daccay
Gangtok, Ra&hdy, kat‘wmandu. Nianda-
14y, Rangoon, Thir Vlei't’hane and
Zahidan are using Indian fhade cars,
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tepoﬂo!h)mcmnﬂiheon
Unmlwmui :

1487. SHRI R. P, ULAGANAMBL:
SHRI MUKHTIAR SINGH
MALIK:
Will the Minister of LABOUR AND

REHABILITATION be pleased to
state:

(a) when the Expert Committee on
Unemployment submitted its final re-
port; and

(b) the nature of recommendations
made and Government's reaction
thereto?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K
KHADILKAR); (a) The Export Com-
mittee on Unemployment has not yet
submitted its final report.

(b) Does not arise.

Composition of Board of Directors of
Bokaro s_uel Plant

1488. SHRI R. P. ULAGANAMBI:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) the composition of the Board
of Directors of Bokaro Steel Plant as

at present;

(b) the qualifications and experience
of each director;

(¢) the number of times and which
of the present directorg have been
included in the Board of Directors of
Hindustan Steel Limited; and

(d) the dates of inclusion of each
director in the board and those of his
going out of the Board? -

THE MINISTER OF STATE IN THE
MTNISTRY OF STEEL. AND MINES
(SHR1 SHAHNAWAZ KHAN): (a)
wﬁ]oﬁmhmenihw on . the
Ta%la" of the Hws2,  [Placed in Lib-
rory.’ See No. LT-¥70/12.] .
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Controversy between Tamil Nadu and

West Bengal on decision to manufac-

ture Stainless Stee]l at Salem instead
of at Durgapur Steel Plant

1489. SHRI BAKSI NAYAK: Wil
the Minister of STEEL AND MINES
be pleased to state: B

(a) whether Government - recently
decided to freeze production capacity
in stainless steel at the Durgapur Alloy
Steel Plant at the present level of 80
thousand tonnes;

(b) whether it has simultaneously
been decided to allow production of
stainless steel at the proposed Salem
Steel Plant; and

(c¢) whether it has led to a serious
controversy between Tamil Nadu and-
West Bengal Governments, and if so,
the particulars thereof and reaction
of Government thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN): (a)
The preseni production capacity of
Stainless Steel at Alloy Steels Plant,
Durgapur is 13,000 tomnes. No pro-
vision has been made for any increase
in this capacity in the product-mix for
the expansion of the plant.

(b) The product-mix decided upon
for the Salem Steel Plant includes
70,000 tonnes of stainlesg steel hot
and cold rolled strips a year;

(c¢) No, Sir.

Increase in prices of sheel

14900. SHRI BAKSI NAYAK: Wil
the Minister of STEEL, AND MINES
be pleased to state:

(a) the prices of various types of
steel in the country durinu .the l.aat
three yeus

(b) ‘whether the prices have ment-
ly incremsed considerably; and

(c)i!uo.themeﬁonotuwun-
ment in this regard?
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THE MINISTER OF STATE IN THE
IMINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN): (a)

The following table gives the Joint
Plant Committee prices for certain
types of steel:

{Rs. per ionne)¥

21-7-68 1-1-70 I3-12-71 7-2-5% . Frewr,
to to to to 22-7-72%
31-12-69 12-I12-7F ¥6-3~72  21-7-72 tosc'ate
Bars & Rods (excluding flats)
14 mm & below in straight lengths
(Standard 1S-226) : . S10 877 G40 cgb 1081
Joists (Standard IS-226) . T 889 977 1040 . 1666 1146
Plates (IS-226) . ) . . 98qg 1092 11€0 1220 1220%
HR Coils 14 G & Thicker(T¢stec) . 999 1102 1100 1268 1268
CR Coils 14 G & Thicker(Tested) . 1274 1377 1502 1615 1615
Skelp (Tested . . 1009 1112 1237 13€0 13508

(b) and (c) With effect from 22-7-72
prices of the following categories have

‘gone up by amounts as indicated
against each:—

(i) Billets . p . Rs. 80/- per tonne
(ii) Bars & Rods b . Rs.85/- pertonne i
(iii) Structural & Rails .- Rs. 50 per tcnne.

The above increase in price was
allowed after carefully considering the
representations of the main producers
of steel. In their representations, the
main producers referred fo various
items of cost escalations which had
not been covered by the increase in
steel prices approved by Government
on December 30, 1969 and also to
further cost escalation factors which
had taken place since then, The total
affect of these escalations came to
over Rs. 100 per tonne. :

Educated TUnemployed and Technieal
Personnel

1491. SHRI BAKSHI NAYAK:
SHRI ISHWAR CHAUDHRY:

Will the Minister of LABOUR AND
REHABILITATION be pleased to
state. - :

(a) the number of educated unem-
ployed and technical personnel as on
the 1st Oc'ober, 1972;

(b) how these figures compare with
the corresponding period during the
last three years; and

" (¢) what initiative, if any, has been
taken by the Government of India to
solve problems of educaled unem- .
ployed? :

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K.
KHADILKAR): (a) and (b). Precise
information is not available. However,
a statement showing the awvailable in-
formation relating to the number of
job-seekers on the live register of Em-
ployment Exchanges is given in the-
Sta‘ement-I, laid on the Table of the
House. ([Placed in Library. See No.
LT-3771/72].

(c) The information is contained in
the Statement-II laid on the table of
the House. [Placed in Library. See No.
LT-3771/72].
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The Article, “The Lessons of DBokaro” Persons registered with employment
in the ‘Statesman’. Exchanges in States

, 1493. SHRI SHYAMNANDAN
1% BEL SHYAMNANDAN | \iispRpA:  Will the = Minister of

f;SDHﬁ“}*,_‘\,E“S“Ié theieMSi“(;‘“fr ‘;f tSTEEL LABOUR AND REHABILITATION be
: o JEhANEE S0 i pleased to state:

~ (a) whether Government’s attention (a) the number of persons on the
has been drawn to the article “The live registers of Employment Ex-
Lessons of Bokaro’ published in the changes, State-wise;

‘S_tatesmfm’ of the 20th Septembe: (b) the number of educated persons
1972 in which it has been stated that ~ on live registers, State-wise; and

the absence of a genuine bargain-
ing power made it impossible for the
Indian side to insist on the Soviet

(c) the ratio of male and female on
. the live regitsers, State-wise?

Union supplying advanced technology THE MINISTER OF LABOUR AND
of continuous casting of flat steel proo REHABILITATION (SHRI R. XK.
ducts for Bokaro's first s'age; KHADILKAR): (a) to (c¢). The infor-

mation is given in the Statement laid
(b) whether the denial of continuous on the Ta%le of the House. [Placed in
casting progress by the collaborators Library. See No. IT-3772/72.}
means extra cost per tonne of steel at " ; ¢ oy iy
Bokaro; and iy S Index of real wages for working class

1494. SHRI SHYAMNANDAN
MISHRA Wlll the Minister of
LABOUR AND REHABILITATION be
pleased to state:

(¢) if so, (@Government's reaction
ihereto?

THE MINISTER OF STATE IN THE

MINISTRY OF STEEL AND MINES (a) the index of real wages for the
«(SHRI - SHAHNAWAZ KHAN): (a) working class during the last three
The Project Report prepared by the Y€ars; and -

Soviet Organisation for Bokaro Steel (b) the index of money wages for
Plant was based on a design assign- the working class for the same period?

ment given by the Indian side. This 5 By . .
_.assignment did not provide for instal- - THE MINISTER  OF LABOUR AND

lation of continuous casting facilities ~REHABILITATION (SHRI - R.- K.
for the Steel Plant. The question of HKHADILKAR): -(a) and (b). A state-
Indian Authorities not being able to  ment showing the index of real wages
insist on the supply of the continuous ‘and money wages for the years 1969

casting technology, did not arise. and 1970 is attached. Similar infor-
i mation for the year 1971 is-not readily
(b) and (c). Do not arise, available.
STATEMENT

Ths inl'es (on basz 1961-100) of Mon?y and Rzal wages of workeTs in manufac-
turing tnmsmes and m’ nes for the veay 1969 and 1976 were as t‘oliow

Year, 1 »: M] India IndexNo. of Money Index No. of real
romy prodaB L earmngsi E eammgs.
No. (Base - _ :
shifted to Factory Mme Factery Mine
1061=100 Workers Workers Workers Workers
1060 . z b - ; . 169 171 202 ro1 . 120
1970 | 2 . 2 : 178 “175(P) 206 98(P) 116

P=Provisional,

-‘,
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mn:mt operations in Indian
Oceap Arca

1495. SHRI MUKHTIAR SINGH
MALIK :
SHRI BIRENDER SINGH
RAO:

Will the Minislter of EXTERNAL
AFFAIRS bt pleased to state:

.(a) whether Government have taken
.any steps on the announcement of the
U.S. Government to the effect that the
Seventh Fleet would extend its opera-
tions to the Indian Ocean area; snd

(b) whether any protest has been
lodged with the U.S. Government and.
if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
and (b). Government have conveyed to
the Government of USA, through dip-
lomatic channels, our concern about
this development.

Proposal for a world meeting on
disarmament

1496. SHRI MUHAMMED SHERIFF :
SHRI M. KATHAMUTHU:

' Will the Minister of EXTERNAL
A!'!‘Ams be pl.ensed, to stale;

(a) whether Government are aware
of the propesed werld meeling to be
held to discuss disarmament including
ban.tiinz-o!-nuclenr weapons; and

(b'i if 80, the main features thereof
and the reaction o:t Government there-
to?

WHE DEPUTY MINISTER IN THE
HEINISTRY OF EXTERNAL AFFAIRS
(SR SURBNDRA PAL SINGH): (a)
and '(8). Ihé corrént 27th session of
. the U.N. Generat Asseiribly is cons:de;;

the guesiion of convening a wor
inl nnq:nt confeterice ope?i to all
. on ti:.e puh of views and sug-

tens W bave already been

B to fhe Secretary-
General and which are being expressed

during discussions that are taking
place. The Government of India have
cammunicafed their views and sugges-
tions in their communicativn of 8 Sep-
tember, 1972, the text of which is
placed on the Table of the Housc.
[Placed in Library. See No. LT-3773/
2]. The General Assembly has not
yet taken u decision in ‘regard to the

convening of 'a World Disarmament
Conference.

Radical solution to problem of
rehabilitation of Ex-servicemen

1497. SHRI MUHAMMED SHERIFF -
SHRI S. A. MURUGANAN-
THAM :

Will tae Minister
pleased 1o state:

of DEFENCE Le

1a) whether Government have consi-
deredl  some radical solution 1o the
proble:n  of  rehabilifation  of
Servicemen in the country; and

eX-

(b} if so, the main features thereof
and the steps tauken Ly Governiaent in
1his :egard”

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) and ib).
The House have been apprised from
time to time about the programme o
resetilement. Successful  implemen:
tation of this programme requires
active collaboration of the State Gov-
ernments. other agencies as well as the
different Ministries of the Cenl-al
Government. During the last one yeur,
the programme has been under cons-
tant review. In addition to several
measures under congideration, the fol-
lowing are some of the main featurcs
of recent decisions and activities:

1. Vigorous efforts are being made to
activise the State and District Sol-
diers’, Sailors' and Airmen's Boards. as
the main coordinating agencies at the
ground level. Senior officers of the
Directorale General of Rese'tlement
and Ministry . of Defence have been
going round the States and initiating
proposals to revitalise these organisa-
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tions Most of the Stuates have shown
@ ready response

2 Thest contlact, ate also being used
fo  cnsure {hat the 1eservation of
vacancies, qlready allowed by the Cen-
tral and State Governmenls, are fully
utilised

7 A numbet of pre-release and pre-
cum-posi-release Liaiming schemes have
been formulated, some of them are
12 uly to be introduced

4 A scheme has been prepared to
~ettle 1,000 ex-se-vicemen's families
in the Great Nicobar Island 1n a
phased programme

3 Sell-employmen; ' bewng en-
couraged through «pedial alloiment ot
farm tractors commerclal vehicles and
agencies fur sal 1 pelrol, gas and
kerosene

& Covernment have sanctioned suit-
able strengthemng of thr Duretorate
General of Resetlliment with the pro-
vision of officers to deal with agricul-
tural and indusirial « hemes and to
lhaise with different agfencies for secur-
g employment fop ex-servicemen

7 A special Dirertorale has been
c¢reated n the Ministry of Defence to
pursue the 1mplementation of the
measures, already known to the House,
for rehabilitation of the war disabled
and the familie, of those killed In
action

Proposal to post Lady Ambassador of
U.S. to Nepal as U.5. Ambassador to
India

1408. SHRI SHANI BHUSHAN Wil
the Minister of EXTERNAL AFFAIRS
be pleaped to state

(a) whether the IUS. Government is
changing the preseni Ambassador to
Indla in New Delhi and 1n hus place a
lady Ambassador of US to Nepal 1s
proposed to be posied in New Delh!;
and

NOVEMBER 23, 1972
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(b} whether Government of India
have been consulted on this matter
and 1if so, their reaction thereto*

TIIE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) (a)
and (b) Since the departure from
India of Ambarsador Kenneth Keating
on July 26, 1972 the US Embassy has
been headed by the former Deputy
Chief of Mission Mr Galen L Stone
as Charge d'Affaires. Government
have nol yet received any intimation
regarding a new Ambassador from the
US Government

Loss, suffered by Ketiri Copper Project
due to Strike

1194 SHRI SHASHI BHUSHAN
W1l the Minister of STEEL AND
MINES bLe pleased to state:

(a) the fotal loss suffered by the
Khetr1 Copper Project due to the
1ccent strike there,

(b) the period for whih the gtrike
continued and the maln reasons for
which the stmke was there, and

(c) whe'her after the stnke ended.
the officers and the workers are fully
satisfled 1if not, the reasons therefor?®

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL. AND MINES
(SHRI SHAHNAWAZ KHAN): (a)
The total loss of man-days due to the
strike at the Khetri Copper Project
amounfed to about 1,383,000,

{b) The strike continued for a period
of 41 days. The strike was resorted fo
by the workmen following disciplinary
action taken aganinst 3 employees of
the Khetr: Copper Project.

{¢) The position at the project re-
mained uneasy in the firgt few weeks
after the calling off of the strike The
sitvation has now improved consider-
ably.
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Rehabilitation of gisplaced persons in
Andaman and Nicobar Islandg

1502 SHRI § M SIDDAYYA Wil
Min: ter of LABOUR AND REHABI-
LITATION be pleased to s ate

(a) the number of displaced person-
from former East Pakistan (Bangla
desh), West Dengal, Burma and Sri
Lanka who have rehabilitated m
Apdaman Nicobar Is ands upto 1st
Novemper, 1972 with the names of
Islands 1in which they have been re
habilitated,

(b)Y th~ number of dieplaced persons
belonging ‘o the Scheduled Castes

among them, and
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(c) whether they - have represented
‘their grievances to Government, if so,
steps taken to redress them?

THE MINISTER OF LABOUR AND
‘REHABILITATION (SHRI R. K.
KHADILKAR): (a) The number of
families of displaced personsg etc. re-
habilitated in Andaman and Nicskar
Islands under the Special Areas Dev::
lopment Programme upto 1st Novem-
ber, 1972 is as follows:

Displaced Burma Sri Lanks

Persons repatriates repatriates
from the
former
East
Pakistan
Middie”
Andaman 338 -
Little :

Andaman 123 - aw
Neil B 88 - .o
Katchal . e ..

outh

Adaman .. 37

Besides, 75 repatriate families from

Burma and Sri Lanka were given

business loansg in 1971-72 and 19 fami-
lies during 1972-73.

Apart from. these -families, 285!
families of displaced persons from the
former East Pakistan and 5lfamilies of
Burma repatriates were settled in the
Andaman and Nicobar Islands between
1949 and 1963 under the Old Coleniza~
tion Scheme.

(b) In the TUnion Territory of
Andaman and Nicobar Islands, no
community has been declared as
Scheduled Caste, However, 460 fami-
lies settled under the Special Areas
Dévelopment Programme and 2318
families setfled under the Old Coloni-
zation Scéheéme have reported them-
selves as belonging to  Scheduled
Caste in the former East Pakistan.

(c) No representation of grievance
- specifically from families who have
reported themselves as belonging to
- Scheduled Caste in East Pakistan have
. heen received in so far as the families.

NOVEMBER 23; 1972
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settled under the Special Areas Deve-
lopment Programme re concerned.
Information in regard to families set-
tled under the Old Colonizaticn
Scheme is being collected and will be
laid on the Table of the Sabha.

Employment in Organiseq and
Unorganised Industrial Sector

,1503. SHRI BIRENDRA SINGH RAC:
Will the Minister of LABOUR AND
REHABILITATION be pleased 1o
state;

(a) the strength of employment i
organised and unorganised industrial
sectors at the end of October, 1972 and
the respective wage bills; and

(b) the minimum and the maximiu.i:
wage drawn-by Industrial Labour per
month?

THE MINISTER OF LABOUR AND

REHABILITATION (SHRI R. K.
KHADILKAR): (a) According to the
latest information, ' which relates to

March, 1972 collected under the Em-
ployment Market Information Pro.
gramme of the Directorate General of
Employment and Training, the provi-
sional figure of the employment in
organised sector stood at about 1T.9
millions. Informafion about the un-
organised sector and the total wag:
hill is not available.

(b) The wages differ from indust:y
to industry and from area tgp area.
Further, there are differentials based
on skill and other factors. The LakWour
Bureau attempts to report all major
wage fixations in its monthly publica-
tion the ‘Indian Labour Journcl'.

Recommendations made by National
Commission on Labour

1504. SHRI ~ BIRENDER  SINGH
RAO: Will the Minister of LABOUR
AND REHABILITATION be pleased to
state:”

(a) whether the recommendations
made recently by the National Com-
mission on Labour have since been
considered by the Government: and
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(b) the recommendations whirh have
been mmplemented and the time by

which the remaining recommendations
will be implemented*

the various recommendations of the
National Commission on La%our is
lald on the Table of the House

As regards the time by which the
remawing recommendations will be
mplemented, 1t 15 difficult to indicate,
at this stage the exact time as these
recommendations ate at various stages
of examunation

THF MINISTFR OF LABOUR ANL
REHABILITATION (SHRI R k
KHADILKAR) (a) and (b) A «ta »
ment idicating the wction t.len

Statement

A Recommendations which hare teen conmdered as not caling for any
<pecific action by Government or whicn were not accepted

Tto 11 12(a)8 (b), 17 22(a) . 36(8), 41 67 B8 S01092.94 10100 IC9 124(a & (b) 1 1
148 to1%0, 1<7,:6"-! to 165, 1‘ 7 168 197 219 2¥0 298 ,13co. A i

B Recommendations commended for action to varous authormies
(a)Recommendations commended for action to State Governments/Adminis-
trations and Central Mustrieg con cerned

12(c 21.22(0) 221026 31(a), (c) & (d), 32, 35, 36(t), 38, 19, 42, 43, 55, 61 10 66 69,93
103 124(L) 125 126 ISI 207,208 21110238 24010245, 247, 10250 242 10262 2{51¢
279 281 289 290

(1) Recommendations
Employers Organisations.
22(c) 211026 29, 31(d) 32 26K(b) 93 128 131 134,143 10147 246

(ni) Recommendations commended for action to vamous bodies, namely,
the Bureau of Public Enterpriscs, Commattee on Automation and the
National Producti sty Councu

10 25 26 110 112 to 117 14I, 201 10 206

commended for action to Central Workers and/or

C Recommendations on whiwch action by Government has ewther been
completed or which are at wvanous stages of mmplementation.

13to 16 15 20 22(b) 27 28 20 31(b), 13,24 37 40 44 45,461049 <110 54 56 10
<8, 60, b8 B3, 84 B6, b9, 127, 158, 161 IoK to 200251 28210 288 291 1< 297,299

D Recommendations whwich were discussed at the fripartite and on
which action 13 being consudered/pr cessed py Government

119 to 123, 129, 130, 132, 135 to T40. 142, 159, 160, 166 1€9, 15010 144 210

Abolition of contract system in (b) the time by which tlus con-
Coking Coal Mines tract system will be abolhished?

1505 SHRI BIRENDER SINGH THE MINISTER OF LABOUR

RAQ Wil the Mimster of AND REHABILITATION  (SHRI

AND REHABILITATION be pleased p g KHADILKAR) (a) and (b).

to state

(a) the progress so far made bY
Government with regard to abolition
of the contract system in the coking
coal mines in the country; and

Prior to the take over by the Govern-
ment of Coking Cgal Mimnes and coke
oven plants m October 1971, contract
system in differeni forms and in res-
pect of many items of work mncluding
«oal Taising and coke making in cer-
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tain cases was in vogue in many of
these collieries. On the date of take
over, all the raising and managing
contracts were abolished and workers
engaged in such jobs were taken over
departmentally. The contract labour
is at present employed in a few jobs
of specialisd and intermittent nature
where it has to continue, The emp-
loyment is regulated under the Con-
tract Labour (Regulation and Abtl-
tion) Act, 1970.

The question of abolition of contract
labour system in coal munes is under
consideration of the Government,

Non-compliance of Employment
Exchangeg (Compulsory Notifica-
tion of Vacancies) Act, 1959

1508 SHRI C. CHITTIBABU: Will
the Minister of LABOUR AND RE-
HABILITATION be pleased to stalc:

(a) the action taken apamnst the
employers in the private <ector for
not notifying vacancies and all the
required information to the Employ-
ment Exchanges as required under
Employment Exchanges (Compul-
sory Notifivation of Vacancies) Act,
1959; and

(b) the patwie of follow-up action
reported to have been taken in thas
regard by the Employment Officers to
achieve better-co-operafion from the
employers?

THE MINISTER OF LABOUR AND
REHARILITATION (SHRI R. K.
KHADI/LKAR): (&) and (b). Under
Section 7 of the Employment Ex-
change: (Compulsory Nolification of
Vacancies) Act, 1959, read with rule
8 of the Employment Exchanges
(Compulsory Notification of Vacan-
cies) Rules, 1960, the Director of
Employmenl in each State is compe-
tent to institute or sanction the insti-
tution of prosecution for an offence
under the Act. However. the Em-
ployment Officers of the State Gov-
ernments use sll persuasive methods
including persona) contacts to enlist
the co-operation of employers, before

NOVEMBER 28, 1972
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legal action is institufed against per-
sistent defaulters.

Recommendation of Commiitee on
Standardisation of Steel Plantg

Equipment

1507. SHR1 C. CHITTIBABU: Wil
the Minister of STEEL AND MINES
be pleased to state:

(a) whether the Committee set up
for the standardisation of the steel
plant equipment has submitted  its
report; and

(b) if s0, the action taken hy Gov-
crnment on  the recommendations of
the Commuttee?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHR1 SHAHNAWAZ KIAN): (a)
Yes Sir.

(b) The panel of experis sct up to
7o inlo the question of standardisation
uf major 1lems of steel plant equip-
ment had. In its report submuited to
Government on May 8, 1972 made
cerlain  speciic recommendations nn
the design of iron and steel makimg
umiis including coke ovens, facilities in
the repair shops services, general pur-
pose cranes, vcte. for the Vijoynagar
and Visakhapatnam Steel Plants based
tn the documentation presently avail-
ahle 1n the country,

Most nf the recommendations made
by the panel have been accepted by
Government  and  the consuliant.
would keep them in view, while pro-
posing the plant facilities for the new
projects,

Surveys and Studies abomt Employ-
ment and Unemployment

1508. SHRI C. CHITTIBABU: Wil
the Mimister of LABOUR AND RE-
HABILITATION be pleased to state:

(a) the nature of surveys and
<fulljes undertaken by the Ministry
in the field of employment and un-
employment, as stated on page 1 of
the Annual Report of the Department
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of Labour and Employment for 1071-
72, Volume-II; and

(b) the follow-up action taken on
the surveys and studies?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K.
KHADILKAR): (a) and (b). A state-
ment giving the details is laid on the
Table of House. [Placeq in Lib-
rary. See No. LT-3774/72.)

Survey of Vacancies Reserved for
S8.C. & S.T.

1509. SHRI C. CHITTIBABU: Will
the Minister of LABOUR AND RE-
HABILITATION be pleased to state:

(a) the final findings of the survey
of vacancies reserved for the Sche-
duled Caste and Scheduled Tribe
applicants in Central Government
undertakings and establishments,
which was conducted by the Directo-
rate General of Employment and
Training at the instance of the De-
partment of Social Welfare; and

(b) the action taken by the De-
partment of Labour Employment on
these findings?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI R. K.
KHADILKAR): (a) and (b). In view
of the poor response and inadequate
data it is proposed (o test the validity
of the results of the present enquiry
by collecting more comprehensive and
exhaustive data before coming to final
conclusions

Asian Regional Project for
Employment Promotion

1510. SHRI C. CHITTIBABU: Will
" the Minister of LABOUR AND RE-
HABILITATION be pleased to state:

. {a) whether the work under the
Asian Regicnal Project for Employ-
- ment Promotion has been started as

stated on page 21 of the 1871-72
Annual Report, Volume II of the De-
partment of Labour and Employment;
and

(b} if so0, the nature of work being
undertaken under this project?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K.
KHADILKAR): (a) Yes, Sir.

{b) A list of 7 specific fields in
which the assistance of the Asian
Regional Project for Employment Pro-
motion has been sought by the Gov-
ernment of Indla is given in the state-
ment attached. The actual operation
of the Project started in Junme, 1972
when the first Mission under the Pro-
ject arrived in India and spent nearly
one month for a study of the flelds at
serial Nos: (ii) & (vii) of the state-
ment mentioned above. The report of
the Mission is awaited.

The Asian Regional Project for Em-
ployment Promotion also organised a
Joint Workshop on Unemployment at
New Delhi from 2Znd to 8th August,
1972, in collaboration with the Expert
Committee on Unemployment. The
deliberations of the Workshop will be
taken into account by the Expert
Committee in its final rveport,

Statement

Specific fields in  whicit  fhe assisi-
ance of the Regional Tewmr of Experts
wounld be required.

(i) Evolution of a suitable stra.c-
gy for assessment and developmeit
of further employment oppertu-
nities in the rural areas both in the
agriculiural and non-agricultura!
sectors with emphasis on rapid
increase and wider dispersal of mon-
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farm employment by establish-
meqts of Industnial growth centres
at selected places,

(11) Development of entrepre~
nuership particulaily among the
educated and techmcally trajned
unemployed in the modern small
s.ale sector,

(m1) Dcvelopment and applica-
fion of appropriate technology
which may be labour intensive and
at the game fime economcally
viable in the context of the coun-
try’s need to foster employment
grgwth and promote exaporis,

(i) Identification of equipment

uired for pre-vocational train-
:::g in the Higher Secondary Schools
and assistance 1in ¢btaining 1t from
othtr international organisation;

(v) Identification of processes
which would be shed down by large
ndustries to the analianes,

(vi) Improving upon the techm-~
ques of surveys undertaken under
the intensive education district
development projects by the Mins-
try eof Education for remodelling
the educotional and training pro-
grammes,

(vn) Identification of some con-
erete measures to solve the prob-
lem of unemployment among the
edugated and technpical personnel
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Setting up of a Joint Committee for
Steel Plants

1512. SHRI KRISHNA CHANDRA
HALDER: Will the Mmiste: of STEEL
AND MINES be pleased lo state

(a) whether a Joint Commuttee 12
Steel plants has been set up with the
representatives of workmen and man
agement of steel plants and

(b) 1t so, the composition and fuiw-
tions of the Committee”

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN): (a)
and (b) A Joint Wage Negotiating
Commuttee for the Steel Industry con-
sisting of 4 representatives of em-
ployers and 15 representatives of
workers was constituted in pursuance
of a decision taken at the 2nd Session
of the Industrial Commuttee on lron
and Steel held on 16th October, 1969,
primarily to evolve a wage structure
for the Steel Industry A Menioran-
dum of Agreement was signed by
the Commttec on 27th Oeclober,
1870 In terms of the Agreement, the
Committee is to supervise and ensurc
implementation of the Agreement and
of 1ts decisions concerning standardi-
sation (designations, scales of pa
and amemties in respect of lcave,
holidays, medical benefits and re-
tirement age) during the period of
the Agreement

In its meeting held on 21st April
1871, the Minister of Steel and Mines
suggested that the Committee should,
in addition, also deal with all prob-
lems of a general nature which were
affecting the industry as a whole and
that the name of the Committee might
be suitably changed. This suggestion
was accepted and, insists meeting
held on 23rd June, 1971, the Commit-

agreed to continue functioning
under the name of “Joint Negotiating
Commitiee for the Stecl Industry "
2522 LB—6
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Compulsory Military Service

1513 SHR1 BANAMALI PATNAIK
Will the Mimi i1 of DEFENCE be
pleased to state

tal whether  the  desupability of
compulsory military setvice for a short
period by the youth of the country
has been consideird,

thy ot 0 with what results and

te) the steps proposed to be taken
to introduce a sense of discipline and
national spirt among the vouth?

THE MINISTER OF NEFENCE
(SHRI JAGJIVAN RAM) (a) and
{b) The response 1o jecrutment to
the Armed Forces un a voluntary basis
has been satnvfactorv  Therefore, 1t
has not bheen {found nece.sary to re-
sort o xompu]qﬂl\ military service

{v) The Natwnal Cadet Corps, the
Teirtorzal Army et provide facili-
‘s for intinducing a <ense of dis-
«ipline and national spint among the
vouth of the countr

T GT. and PGT. rvegislered with
Employ ment Cachanges in Delhi

15314 SHRI BANAMAL] PATNAIK
Will the Minuster of LABOUR AND
REHABII ITATION  hr pleased to
{ale

(a) the number of Tiamed Gra-
duate and Post=-Graduste teacheis
1egistered  with the Fmplovment Ex
changes 1n Delhi,

th) the number of candidates who
are registered for more than three
vears and how long 1t will stil] take to
provide them with thc cmployment
and

moposed 1y

{¢) the positive steps
candi-

be taken to absorb all such
dates”

THE MINISTER OF LABUUR ANL
REHABILITATION) (a) and (b)
The available information 15 gQven
in the attached statement
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(c) The expangion of  higher
ncondary education 1n Delln will
widen emplaymaxt opportunuties for
tramned teachers.

Statement

Numbet of Trained Graduvale and Post-

Graduate teachers on the Live Reqs

ter of Employment Exchanges 11
Belht ag on 30th June, 1972

*Categoryof  Total Number
Teachers cluded 1n 'l"otal
who were on t
Live Register ur
more than three
Yyears
I 2 3
1, Tramed
Graduates 4 348 §17
2, Tramned Post-
Graduates 3,160 568

1t 15 not possible to state exactly as to
how long 1t will take to provide them with
employment

Coursés conducted by Indian Institute
of Labour Studies

1515 SHRI BANAMALI PATNAIK:
Will the Mimster of LABOUR AND
REHABILITATION be pleased to
state,

(a) the number of trainees in each
course conducted or being conducted
by the Indian Institute of Labour
Studies during the current year s0
far and the number of trainees from
abroad attending the courses con-
ducted during the current year;

(b) the strength of teaching faculty
and the ratioc between the teachers
and the taught; and

(¢) whether the courses are not
popular and there i3 no proper utili-
zation of the trainmg facilities aval-
able, ¥ so, the reasons therefor and
the reaction of Goveérnment thereto?

—
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THE MINISTER OF LABOUR AND
REHABILITATION (8SHRI R K.
KHADILKAR): (a) The details of
the number of tramnees (including
foreign trainees) 1n each of the
courses conducted or being conducted
by the Indian Institute of Labour
Studies during 1872 1s given below:

-—

Total No of
No of tranees_
Course trainees frem
attended/ abroad
attending
8th Refiesher Course for
Labour Ofhcers . 9 .
23rd Course on “Inius-
trial Relatuons & Per-
sonnel Management”
(Couzse-I) . . 21 7
gth Refresher Course tor
Labour Officers I5
24th Course on “Labour
Laws and Technigues”
of Eknforcement 7
(Course-1I) . o 17
6th Extenvion Coursc for
Industrial Relations
Officers and Personnel
Officers of Bharat Cok-
ing Coal Ltd. . 30
7th Bxtension Course for
Middle Management
Executives of Central
Warchousing Cor-
poration. . . 12 .
4th Course on “Labour
Luwa and ’I‘ecim:quu
of Enforcement”
(Course-II) . . 14 .
118 7

(b) The teaching faculty consistz ot
six officers, two of whom have addi-
tional functions as well, The ratio
between the ieachers and the taught
differg from course to course,

{¢) The courses are popular; the
tramung facilihes available at the
Institute are properly utilised.
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Restoration of Diplomatic Relatlons Servicemen in Medical and En-
With Pakistan gmneering Colleges and the diversion
of funds allotted for their welfare

1516. SHRI BANAMAL! PAT- for other purposcs?

NAIK: Will the Mimister of EXTER-
NAL AFFAIRS be pleased {o statc,

(a) whether an steps have bcen
taken for restoration of diplomatic
relations with Pakistan hy eilher ot
the Gove:;nmrmts;

(b) 1iff so, the nalurc of steps taken
in this direction, and

(¢) the stage at which the matter
stands at present®

-~

THE DEPUTY MINIiSTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA TAI. SINGII)*
(a) to (c). Resumption of diplomatic
relations 1s the last i1tem in para 6 of
the Simla Agreement Government
feel that mere resumption of diploma=
tic relations without progress on
substantive issues, would only creafe
an illusion of normalisation However,
Government hope to take necessary
steps in this direction at the appropui-
ate time,

Reservation of posts for ex-service-
men. and seats in colleges for their
children

15617. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
DEFENCE be pleased to state:

(a) whether a news item publish-
ed in the Tribune dated the 2Hih
October, 1972 and captioned “Ex-
Servicemen's Complant” has come
to the notice of the Government; and

(b) if so, the reaction of Govern-
ment to the complaints regarding the
lack of reservation for ex-Service-
men in the Government services, re~
servation for the children of ex-

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) and
(b) The pomnts mentioned 1n  the
rews iem published mm  the Tribune
of 25th October, 1972, pertain to the
J & K State Government As regards
reservation 1n services, the matter
1s under the consideration of the State
Government and is being pursued by
the Central Government As regards
complaint about reservation for the
children of ex-servicemen in Medical
and Engineering Collegrs and diver-
sion of funds allotted for thewr wel-
fare for other purposes, ete, informa-
tion has been called for from the
State Government.

Acquisition of land in Yol Cantt,
area of Himachal Pradesh

1518 PROF NARAIN CHAND
PARASHAR+ Will the Mnister of
DEFENCE he pleased to state:

(a) whether any representation re-
garding the acqusition of fertile land
by the Army authorities, in Yol Cantt
Alea (Dist Kangra HP) has been
rceewved by the Government on behalfl
of some residents of the area;

(b) if s0, whether any decision has
been taken by the Government on
this representation; and

(e) 1if so, the nature of the decision?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) A re-
presentation datcd 17-4-72 against
the alleged acquisition of 2000 acres
of land has been 1eccived by Govern=
ment on behalf of the residents of
Mauzas of Tangroti, WNarwana and
Balehr (Dist Kangra),

(b) and (¢). Do not anse as Gov-
ernment have no proposal at present
for the acquisition of the said land,
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Rehabilitation of civilians uprooted
from border areas of Punjab in
occupation of Pakistan

1519 PROF NARAIN CHAND
PARASHAR Will the Minister ol
LABOUR AND REHABILITATION
be pleased to state

(a) whether any steps have been
token by Government to rehablnas
the civiltans uprooted from the bordel
areas of Punjab, now 1n the occupa-
tion of Pakisian, and

(b) if so, the natute of these steps
and the amount of compensation as
grants and loans paid to such persons”

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R K
KHADILKAR! (a) and (b) The
Government of Pumab has be(n ad-
vised to formulate the plans fo1 re-
settlemeni{ and they are taking the
necessary steps in this regaid

Information 15 hemg collecled re-
garding the amounts paid so far to
surh uprooted persons as exr gratia
granis and loans and 1t will be laid on
the Table of the Sabha as soon a-
received

Difficulties in import op Fertilizers

1520 SHRI NIMBALKAR Will
the Minister of SUPPLY be pleased to
state

(a) whether any difficulties have
arsen in obtmimng sufficient quanti-
ties of fertihizers fiom foreign coun-
tries, and

(b) it 50, what are those difficul-
ties?

THE MINISTER OF SUPPLY
(SHRI D, R CHAVAN): (a) Yes.

(b) There 15 woild wide shortage
n the availability of fertilizers, which
has come about due to the closure of
certain plants, increased demand from

some of the developing countries and
multiple application of fertilizers in
Europe due to bad weather etc

Retrenchment of 70 NMR workers in
Bhila: Steel Plant

1521 SHRI SAMAR MUKHERJEE
Will the Minister of STEEL AND
MINES be plea<ed to state

(a} whether 70 NMHKH  workers
were tetienched 1in Bhilar Sfeel Plant
recently,

(hy f o, the partirulars thercof

(¢} whethet Government lhave ie-
vtived any memerandum  fiom  the
Workers Union demanding  cancel-
lion of the retrenchment oider, and

(d) 1if wu the stups taken by the
Government with 1cgard to this?

THE MINISTER O} STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN) (a)
and (b} The services of &1 NMR/
Casual labourers employed for specific
items of work of a temporary unatwme
were termmated during August, 1972,

when their period of employment
came to an end

(c) Yes, Sir

(d) Whenever regular varancic

relevant to their background arise,
these workers will be considered by
the Plant management for filling
them,

Memorandum from Chabagan Mazdeor
Union, Siliguri, West Benga]

1522 BHRI SAMAR MUKHERJEE-
Will the Minister of LABOUR AND
REHABILITATION be pleased to
state:

(a) whether Government have re-
ceived any memorandum from the
Teraa Chabagan Mazdoor Unian,
Biliguri, West Bengal regarding the
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eviction of more than 100 permanent
workers in Bagdogra Tea Estate in
Siliguri sub-division by the gangsters
and the killing of the members of thé
Garden Committee of the Union;

(b) if so, the contents thereof; and

(c) the steps taken by Government
to give protection to the evicted
workers to resume their duties?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K.
KHADILKAR): (a) to (e). No, Sir.
However, on the receipt of some re-
presentations, the matter has already
been brought to the attention of the
Government of West Bengal for appro-
priate action as they are principally
concerned,

Request from Uganda for Indian
Tele-communication Engineers

1523. SHRI RAMSHEKHAR

PRASAD SINGH:
SHRI GIRIDHAR GOMANGO:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Uganda has requested
Jrdia to send five more Tele-communi-
cation Engineers to help develop its
tele-communication system: and

(b) if so, the reaction of Govern-

ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF ETXERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
(a) No request has been received from
the Government of Uganda, for the

services of tele-communication En-
gineers, However, a request to this
effect was received from the East
African  Tele-communication  Jorpo-

ration headquartered in Kampala.
This is an organ of the East African
Community.

(b) The East African Community
comprises Kenya, Tanzania and

NOVEMBER 23, 1972
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Uganda. The Government is exercis-
ing due vigilance in the matter of
deputing Indian personnel to work in
Uganda in view of the present situ-
ation.

Suggestion for regular consultative
meetings between India and Kenya

1524. SHRI RAMSHEKHAR
PRASAD SINGH:

SHRI GIRIDHAR GOMANGO:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether the Foreign Minister
of Kenya has suggested regular con-
sultative meetings between the offi-
cials of India and Kenya;

(b) whether this suggestion was
made when the Indian Foreign Secre-
tary met the Kenyan Foreign Minister
in U.N.; and

(¢) Government’s reaction thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
(a) and (b). The suggestion for re-
gular consultative meetings was dis-
cussed when the Kenyan Foreign
Minister met the Indian Foreign Sec-
retary at the UN. .~

(¢) The matter
pursued.

is being ' activelt

Purchase of coal from mines which
have not implemented Wage Board
Awards :

1525. DR. G. S. MELKOTE: Will
the Minister of LABOUR AND RE-
HABILITATION be pleased to state:

(a) whether Government  have
asked railway and public undertakings
not to purchase coal from mines which
have not implemented the Wage
Board Awards;

(b) whether the directive is not
fully ‘implemented; ang



139 Written Answers AGRAHAYANA 2, 1804 (SAKA) Written Answers

(¢) if so, the measures Government
proposé to take in this regard?

THE MINISTER OF LABOUR AND

REHABILITATION (SHRI R. K
KHADILKAR): (a) Yes.
{(b) and {c). The directive has

been implemented by and large with
certain exceptions to meet acute coal
shortages on special circumstances,

Tibetan refugees in India

1528, SHRI ISHAQUE SAMBHALI:
Will the Minister of LABOUR AND
REHABILITATION be plcased to
state:

(a) the number of Tibetan Refugees
living in India and the places where
they are all put up;

(b) the arrangements Government

have made for them; and

(¢) the amount Government are
spending on them annually?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K
KHADILKAR): (a) There are about
58,000 Tibetan refugees living 1n India.
They are mainly in the Districts ol
fohit and Kameng (Arunachai Pra
crsh), Kangra, Chamba, Kulu Mand
and Sirmur (Himachal Pradesh),
Ladakh (Jammu & Kashmur), Sur-
guja (Madhya Pradesh), Bhandara
(Maharashira), Mysore and North
Kanara (Mysore), Ganjam (Omssa),
Dehra Dun (Uttar Pradesh) and
Darjeeling (West Bengal),

(b) Land settlements have been
set up in Arunachal Pradesh, Jammu
& Kashmir, Maharashtra, Madhya
Pradesh, Mysore and Orissa, for the
reseftlément of Tibetan refugees in
agriculture, Facilities for educational
and vocational training and assist-
ance for development of 'Tibetan
handjcraft centres and small gcale

140

industries have been provided, Two
Relief camps are still being main-
talned in Himachal Pradesh for
Tibetan Refugees. A home for old
and infirm Tibetan refugees has also
been set up in Mysore State. Apart
from the medical facilities provided
in the Settlement, special arrange-
ments for the treatment of the TD
cases have also been made, Some
Tibetan refugees have settled them-
selves on thelr own.

(c) Based on the expenditure in-
curred by Government on relief and
rchabilitation of Tibetan refugees in
India during the last 3 years, the
average annual expenditurc is about
Rs 115 lakhs,

Expansion of Bokaro Steel Plant with
further credit from U.S.S.R.

1527 SHRI D. B. CHANDRA
GOWDA Will the Minister of STEEL
AND MINES he pleased to rlate:

(a) whether Soviet Union has ex-
tended a further credit of 85 million
roubles for the Second Stage of
Bokaro;

(b) if so, the cxtent of plants capa-
city which 1s likely to be raised with
this aid; and

(¢) the total aid receiveq from
Soviet Union by India for the Bokaro
Steel Plant?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN, (a)
Ves, Sir.

(b) This credit is to be utilised for
expansion of the Plant's capacity to 4
million ingots tonnes, ;

(c) The Government of USSR had
earlier given a credit of 200 million
roubles for construction of the First
Stage of the Flant,
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Omission of names of baled out pilots
in jist of P.OWs. in Pakistan

1528 SHRI D B CHANDRA
GOWDA  Will the Minuster of DE-
FENCE be pleased to state

(a) whethe: some pilots who had
baled out into Pakistam Territorv
were captured and theiwr photographs
were published 1n the newspapers and
they were produced before the TV,
but in the hst of Indian Prisoners
their names were not mentioned, and

(b) 1if so, whether India have lodged
strong protest in this 1egard and if so,
the reaction of Pakistan Government
thereon?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM) (a) and
(b) Government have takhen up
with the International Commuttee of
Red Cross, the question of locating
mussing Air Force pilots The Inter-
national Commuttee of Red Cross have
not so far been able to obtain any
satisfactory reply {rom Pakistan
However no case of photographs or
T V- appearance of the missing pilots
has so far come to notice
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Concentration of Pakistan Forceg in
Major Cities of Pakistan and Mines
Laying Operations in Border Areas

1531 DR H P SHARMA Will the
Minster of DEFENCE be pleased to
state

(a) whether Pakistani Military con-
centrations have agamn been noted in
Pakistan's major cities of Karachi and
Lahote and nune-laying operations
noticed in the bordcr areas on the
Pakistani side of the boiders in Octo-

ber this year, and

(b) if so, Government’s assessment
about such mulitary concentrations
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and military activities on Pakistan
side of the borders?

THE MINISTER OF DEFENCE
¢ (SHRI JAGJIVAN RAM): (a) No,
Sir.

(b) Does not arise,

Realisation of Targets of Production
at Public Sector Steel Plants

1532, SHRI JYOTIRMOY BOSU:
SHRI G. Y. KRISHNAN:

Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether as reported in States-
man, dated the 25th September, 1972
he recently said- in Bangalore that
steel production in the Public Sector
Plants will fall below the target; if
su, the factors responsible for the
same;

(b) in which of the last three years
steel production target was realised;
and

(¢) the monthly production, target
and finished production of steel ingot
and finished steel, plant-wise, from
April to October, 1972?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN): (a)
Yes, Sir:-- )

The_agg;'eggte produciion from the
integrated = steel. plants - at Bhilai,
Durgapur and Rourkela  during the
months, 'April and October, 1972, was
86.7 per cent of the target for . this
period in terms of ingot steel .and 86.1
per cent in ferms of saleable steel.
The production from the Alloy Steel
* Plant at Durgapur in the same period

~represents 74.5 per cent and 72.1 per
cent of the target in terms of ingot
steel and finished steel respectively.

The production in the second quar-
ter of the year was better than that
in the first quarter. Further improve-
ment is expected in the current and
the next quarters. The present indi-
cations, however, are that it might not
be possible to make up the shortfalls
in production which have - already
taken place.

The production during the months
April—June, 1972 was affected in all
the HSL plants on account of a severe
summer.,

At Bhilai, there was heavy absen-
teeism during these months among
key categories of employees in the
production shops. Shortage of coke
oven gas resulting from unsatisfactory
working of the coke oven batteries
continued to be a constraint on pro-
duction, though there has been a
gradual improvement in this regard,
particularly at Bhilai.

The principal constraint on produc-
tion in the Rourkela Steel Plant was
created by the restrictions and fail-
ures in the supply of power,

Adverse industrial relations conti-
nued to be the principal constraint in
1the Durgapur Steel Plant. In addition
D.V.C. power restrictions, gas short-
age and equipment troubles were the
other main reasons for shortfalls in
production,

Power shortage alone is estimated
tu have been responsible for a loss of
production of about 60,000 tonnes of
saleable steel in HSL plants in the first
half year.

(b) The production targets were
nect realised during any of the last
three years for a variety of reasons.

" (¢) The table below indicates the
monthly production targets and actual



U145 - Written Answers ~ NOVEMBER 23, 1972 /yftén Answers 146

-month-wise production of steel ingot to October, 1972, in the steel plants
and saleable/finished steel from April under Hindustan Steel Limited: —

(in ooo tonnes)

Steel Ingot Saleable/finished Steel

Month
Target  Actual Target  Actual
Bhilai Steel Plant
April , 1972 - ., Sl - : . 180 1683 147 125°2
May - - ; Lo B g 1505 ; ; . 190 1530 142 135-0
June ; % : 2 : : ; 185 I45-0 135 130°9
July # s : : ; . ' 190 180'0 144 1383
August . i g L g E " 191 175'0 152 1500
‘September Jh AL . A . . 18% 166° 1 126 - ISI'I
October Ery I L : . . 193 1800 161 1526
TOTAL " ; 2 . ; =" 1314 11675 1007 983-1
Durgapur Steel Plant
April, 1972 . . ) . ; . 70 636 46°9. 34°1
May ; i : ; ; 8 . 70 548 469 429
June ; i~ @ ’ « . 70 495 469 254
July g el ; Rl . 8o . 663 57:0 344
Bifguats, i -wm AL R . ‘8o 50-1 570 21-6
:Sépt'embé'r el e o g " 8o 637 770 347
OGBOBRE -~ |, i et e & an e 9 - 64'0 70°0 471
TOTAL : : i 2 P 540 4120 381-8 240°3
Rourkela Steel Plant -
April, 1972 ’ : . . : 5 900 740 612 42°4
May 3 4 § ol ; ; 2 975 .. 803 5749 447
Tune uEstpas: BEw. oo eyihiest. .o OBS . 88°¢ T 670 463
July S T DTN R AL L el BOR0 o - OSIT- 3,.r96°0 - - 6215
August . . . ’ : . . 101-0 1055 77*3 68-4
September . . . . .. ) 08-0 106" 1 74" % 682
Qctober . s A " . i = 112°0 94°0 794 66- 5
TOTAL . . : o~ 698:0  640°'5 494°2  399°1
Alloy Steel Plant .
April, 1972 , o o £ ; 6500 6166 4050 2363
ay i : ; . : ’ ; 6350 4590 3507 2326
June : - : ; g ; . 6350 3164 3971 1322
July : - : . " . 6853 %882 4152 " 4002
August | - , , ; . 6853 6200 4154 4021
September . . . . . . . 6854 5937 4153 3295 -
October . , y . . . . 6426 2551 . 4217 2277

ToraL . . .. . 46,266 34490 28,563 | 2060(




147  Written Answers
Delay in setting up of an indegrated
Stee]l Plant at Visakhapatnam

1533. SHRI P. NARASIMHA REDDY:
Will the Mimister of STEEI, AND
MINES be pleased to state:

(a) the progress made in the sctting
up of an integrated steel plant at
Visakhapatnam; and

(b) the reasons for this project lag-
gmg behind other similar projecis
planned?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN): (a)
and (b). The Techno-cconomic Fea-
sibility Report hos been submeitied by
the Consultants for a Steel Plant at
Visakhapatnam with an annual capa-
city equivalent to two million mgot ton-
nes. The estimaled cost of the project
is about Rs 750 crores and the Consul=
tants have forccast heavy losses every
year on the investment—due to the
high cost of plani and equipment, raw
materals, transportation charges etc.
The Consultants for the Viayanagar
Steel Plant had also reported on these
lines and 1t was. thercfore, decided to
sct up a Study Group {o examine the
scope for reduction of the capital and
operating costs on these projects.
The Study Group submitted its Re-
port in October, 1972 wherein it has
been recommended that larger blast
furnaces should be installed at Visa-
khapatnam and Vijayanagar so as o
obtain economies of scale. The Con-
sultants have been asked to work out
a fresh exeorcise accordingly and a
final view is expected to be taken
shortly on the capacity and product-
mix of these two integrated plants.

Meanwhile, the project area has
been demarcated and land apquisition
proceedings are in progress. The
Survey of India have completed the
topographical survey of the project
area al Balacheruvu, near Visakha-
patnam. Preliminary work at site has
also been taken up by Hindustan
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Bteelworks Construction Lid. (a Gov-
ernment of India Underiakings).

This includes testing of soil samples,
Plate bearing tests etc, The Railways
have completed their survey for the
exchange yard and sidings. The State
Government have prepared a scheme
for meeting the water requirements of
the steel plant and township. Consi-
derable progress has been made on
prehminary items of work.

As soon as a decision is taken on
the capacity and product-mix of the
Visakhapatnam and Vijayanagar Steel
projects, the estimates of cost would be
finahised and further action would be
taken for uward of the next stage of
Consultancy work for the preparation
of the Detailed Projects Reports.
During the stage of preparation of the
Detailed Project Reports, certain
essential items of work are proposed
to be taken up at the project sites.

The main reason for not being able
to make further progress is the
heavy loss forecast by the consuliants
on the investments involved in pro-
jects, on the basis of a capacity equi-
valent to two million ingot {onnes
each It is proposed to take a final
decision shortly on the basis of the
alternatives being worked out by the
Consultants envisaging installation
of larger blast furnaces and other
facihities than was contemplated ear~
her.

Setting up of a Sponge Iron Plant in

Andhra Pradesh
1534. SHRI P, NARASIMHA
REDDY: Will the Minister of

STEEL AND MINES be pleased to
refer to the reply given ta Unstarred
Question No, 2636 on the 17th August,
1972 and state:

(a) whether the proposal of the
Andhra, Pradesh Indusirial Develop.
ment Corporation to set up plant for
the production of 30,000 tonnes of
sponge iron per annum at Khamman
has been approved by Central Gov-
ernment; and
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(b) whether the requued financial
and other assistance 1s bemng extended
by the Central Governmunt’

TIIE MINISTER OF STATF 1IN TIIE
MINISTRY Of SLILEL AND MINES
(SHRI SHAHNAWAZ KHAN) (a)
A lctter of Intent has beun 1ssued 1n
favour of M/8 Andhia Piadesh Indu -
trial Nevelopment Coiporation  on
October 6, 1972 tor sctting up g new
indusirial undertaking for the manu-
factie of 30,000 tonncs of sponge ron
petl annum on {he hasts of maxnnum
utilisation of plant and machinery

(b) A proposal to implement this
ptoject with United Natwons Desvelop-
ment Piogiamme assistance 15 b ng
processed

Changes 1n Command Struetuie of
Indian Avmed Yories

1535 SHRI P NARASIMHA
REDDY Will  the Mmister  of
DEFENCF lc¢ plea ¢d ty of lo

(a) whether any changcs in the
Command strucluie of the Indian
Armed Foicer have bien thought of
in the light of our r1ecent wor cspari-
ence, and

(b) 1f so the outhine thercof?

THE MINISTER OF DEFCNCE
(SHRI JAGJIVAN RAM) (a) Y.,
Sir

(b) So far as the Aimy s concaan-
«d, the erstwhile Westan Command
has becn bifurcated 1nto two namely,
Western Command and Northern
Command, to streamline and stieng
then command and control uver the
formations 1n these areas Some
thanges have been made in the West.
ern Air Command also in the light of
experience gained during the last
war

Progress of Special Alloy Steel Plant
of Kanpur

1536 SHRI S M BANERJEFE Wil
the Minister of DEFENCE be pleaved
to state

{a) the further progress that has
been made regarding estabhishment of

150

a Spec.al Alloy Steel Plant at Kan-
pui,

(b) wh thr1 machinery which were
to be impuited fiom foraign countiies
i ave reached the Plant, and

() wihit ther production will start m
1974 and if not when’

THE MINISTER OF STATE
(DEFLNCE PRCODUC JJION IN 1HE
MINISTRY O DEFKENCE (SHRI
VIDYA CHARAN SHUKLA) (a) Au
Orgamsation consisting  of General
Minage , Chut Engincer and Joint
Financiil Controller atongwith othet
offiers and supporting siaff has al-
rcady stuted tunctioning at site The
Gen ral Maniger his boen delegaicd
sperial powers for the proiwrement
of plant and machinery and construc~
tion ot uvil works so that decision,
can be tuken on thr spot for eflicient
and sp edy excenhon of the project

(b) No Sn  The procurement of
imporied machinery has been dove-
tailcd with the construction of cnvil
works

(¢) The implementation of the pro-
jcet will tahe 5 to 6 year from the
dite ol sanction 1¢ 5t Nosvember
1971 Tiukle production 1 hikely to
comm nee n 1977

Sirike by Workeis of Collieries in

Sarguja
1537 SHRI RANABAHADUR
SINGH Will  the Mimster of

LABOUR AND REHABILITATION
be pleased 1o state

(a) whether about 10000 workers
of the collieries 1 Sarguja distiict o
Madhya Pradesh have been on strike
for 34 days, and

(b) if vo the 1casons therefor, the
demand of the workers and the 1e-
action of Government thereon?

THE MINISTER OF LABOUR AND
RCHABILITATION (SHRI R K
KHADILKAR) (ay About 4000
workers of North, South and West
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Jhagrakhand Collier1es were on strike
wef 21st August, 1072 to 21st Octo-
ber 1872

(b) The workery were demanding,
among other things, payment of
Variable Dearness Allowance at the
rate of Rs 213 per day payment of
arrears of Variable Dearness Allow-
ance with retrospective effect The
Government had earlier, referied a
dispute relating to implementation of
Coal Wage Board recommendations 1o
adjudication Following discussions
held with the parties by the Union
Labour Mmiste:r and later by the
Chief Mimster Madhys Piradesh th
parties reached bipartite settlement on
21st October 1472

Mills 1n arrears of EPF m Madhya

Pradesh
1538 SHRI RANABAHADUR
SINGH Will the WMmmsta  of

LABOUR AND RFHABILITATION b
pleased to state

(a) the names of the mills 1n
Madhya Pradcesh which have not de-
posited the Provident Fund deducted
from the wages of the workers during
the years 1970-71 and 1871-72 along
with the namcs of mulls which have
not deposited the employers hare of

piovidcnt fund during the above
period and
(b) th¢ 1eaclion of Government

thereto?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R K
KHADILKAR) (a) The Provident
Fund Authoiilies have r¢ported that
information regaiding the names of
all defaulting Mills in Madhva Pra-
desh region 14 not readily available
However, except M/s Sajjan Mills
Ltd, Ratlam, an un-cxempted cstab
lishment, which defaulted 1n payment
of employer's share contributions of
over 1upees one lakh during the year
1971.72,, the names of cight un-ex-
empted establishments which were in
default in payment of employees’ and
employers' share of provident fund
contributions to the extent of rupees
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one lakh and above during the years
1870-71 and 1971-72, are given below

(1) The Indore Malwa United
Mills Ltd Indore

(1) The Kalyanmal
Indore

(i1) The Swadeshi Cotton and
Flour Mills Ltd Indore

(1v) The Hua Mills Ltd Ujjain

(v) The Bengal Nagpui Cotton
Mills Ltd, Rajnandgoan

(vi) The New Bhopal Textles
I11d Bhopal

(\1) The Himmat Stecl Foundiy
Lid Raipui

(1m) The Binod Steel Co Ltd
Inttore

Mills Ltd,

(b) Ihe following sitps a1t guncial-
Iy tiken igainy! the un excmpted s
tiblishmints whih dcfault in pay
nunt of ducs and o1 submuesion o f
returns

(1) Prosceution 1s launched unde:
Stction 14 of the Employees Pio-
vident Tunds and Family Pension
Act 1052

(11) Revinue Recovery proceed-
mgs are 1mtiated under section 8
of the Employees Provident Funds
and T'amuly Pension Act 1952

(m) In suitable cases complaint
are hled with the polie/comts
under section 406/408 of the Indian
Pé¢nal Code

(1n) The default 18 brought to the
notice of the Emplover 5 and Work-
e¢1s Orgamsations including the
Trade Unions

(v) Penal damages are levied
under Section 14-B of the Employe-
e« Provideni Funds and Famly
Pcnsion Fund Act, 1852

(v1) In some cases the establish-
ments are afforded a chance to pay
the dues in switable instalments sub
1ect to production of adequate guu-
rantee surety ete
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(vi) In the case of Toxtile Mill,,
which have gone into hquidation,
reconstruction Schemes are examin-
¢d on ments

Iran and Turkey's request for release
of Pakistami P.O.Ws

1539 SHRI GIRIDHAR
MANGO
SHRI PRABHUDAS PATEL:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state

GO-

(a) whethrr han and Turkcy nave
talled upon India io release the Pak
POWs,

(h) it so, whethcr India has object-
td 1o then moposal, and

(¢} whether Pakistan 18 uving to
press India to release the Pakistan
POWs thriough varnous countiies?

THE DEPUTY MINISTER IN [HE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH)
(a) Yes, Sir.

(b) Government have reiterated

then position that whercas India does
not wish to keep the Pakistuni FOWs
a day longer than necessary, the bulk
of these POWSs had surrendered to the
Jomnt Command of India and Bangla-
desh 1n the Eastern sector Thereforr,
the association and participation of
' Bangladesh in any discussions on the
release of these Pakwistam POWs 1s
cssential and Pakistan’s continued
non-recognition of Bangladesh is res-
ponsible for the delay in commencing
talks on this 1ssue between the three
rountries concerned

(¢) Government are aware that
Pakistan has also approached some
other countries to request India 1o
1elease the POWs.

Niyer Wt & e &
o™

1540. ¥ fyw wwrc oY W
vty ot W wit @ A W T
5 fw .
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() =0 fremr fet o1 wem
amr 71 e feEr mr gk
7 AF ¥ qleomw w1y 2,

(&) #0 79 7@r ¥ gy
T IAT T X FG AOCT AT WA
AEF g2 4 M7 431 T AR ey
madfywatzedd o

(r) afz g a1 360 A7 *47

o 7
g !

T ST WA e § T W
(oY g AAT @) - (7)) & (M)
YT TOqTA I AT AAAV SATHT EY
i Y gfez 4 778 AT $avan Hiv
Fxifar awa &7 TeaeT T € 9ar-
m & far @ w1 aFfsa w9 gafa-
ta ¥4 T 2™ 4 FEETT REeT
oW AT T WEE agEl 7 AH-
7o faqr @1 A1 | qr7A wfET Fe
fafwe=, @@T &7 @Fr W
gz & ford amove o & 7 v
2 HAHA A OEe & e #Y
TETAAT W1 AT

srqates W, frRgA-wiEaTTay st
qadt =faa g sdmtrs alony
¥ |1 FT AEEAT § FOT T A
¥ oot A w  wivafg o gt
|

freafafas T & sraTET-ATE@
¥ afg gt —

(1) ofradwitr wgmd wer w
g w
(2) woet A Y fawrfea &

qﬁamﬂ:ﬂ%mm
wie W T wEET & W R
qafcada |
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(3) wwgdh a¢ A fawrfrar ¥
RAAATL FAFTT §T G qeffqor |

(4) gFare =rfamar A qem 7
nfwgfy & wew wlaer fafu wfaa
HIT G179 & 2@ 7 WiWI(Z |

(5) whasifasr w1 gzt w=gd
oI arar xgfEaT A F1FAT 0

(8) 1-4-72 & «ofEqeT
wgrd we @ whaafz

IqAfTg ®*9 § IqRA-ANG N
afg " wag Tgam & ofcomessq
WTTT ®IHT 17 Kt qrefrasraear 7
PTiA A A AT 8 | e |/
gt & e o qeuer fafr vl goea
Bl gbdr s Feady & Tar 1 wiaw
&7 fear sRPm wIK 3F4T w/adiaT &
wrir )

wsg wIFN WX afagr & ufa-
wifun Somaar & fafy & qure @
w @eqraar &1

et wigen faww g
frficdtg (fagre) & o wiaen
e Wy W diwa

1542, oft Trstraare et :

¥ar feret WX @ WA 9% a9
Y war w B

(%) =or whr Ngew fGww
frr ¥ fage Tow fagg @Y & Ty
wi§ Sdafos aremr foar § , afx
g1, @Y I [eT I W,

(w) e vehq T fewr
frmr & fafolg % wf wowr W
ooy & fad woee W S Qe
s W ;W
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(w) afx gt, o waad qer Ay
T & WX WOETC Y IE AT X v
sfafear & 7

rer wlYe W s ¥ T R
(st mrg W w@W) : (%) WA TF
et wa w1 ®u 7 fear mar g
Farfe, g A fem fom,
farre w7 fagg @1F & a0 faag
an & fay fafedig 10 f agfa
¥ Sraiafus sgeandt & a1 ¥, qede
¥ Agrau &1 & ¢ o fim y fafeg
far s &t aearaar &0

(=) famm 7 fafcdie Faan dar
¥ gqfzar qvar & awgdiar ¥ fanr
srarar frand wega A 20

(w) wrdtsar fdE # 30,000
27 gfaatg & S #ww & 2
170 @ g7 7 fafaam afvsfeaa
£t nar wearfaq foar war & &
T & "aaw 1800 afyadr wv fray-
forar forar sl 1 T=arew AR & 36 45
T wfr =7 €7 @ wraEa & WK
FaqAr fasa Wwa 38,03 %o Wy
29 & wragrw €6 | aafy ag v A

& Wy A gy S ¥ oy g &
¥e wius § @ widee & afamio

/¥, WA 2,000 FAHE A e
&Y, @t agy @ iy wqer av &
fradifaa & wrsr & anl & oftax oot
sy ¥ Baw ¥ Frag Ieeen  afedr
# fFT ¥ qraT wgr @A abwm
#1 qafas FT @, 2T I |

gdifea syavor Fedie wowre &
e § 1
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TG gt ¥t wyei W W
AL

1543, =it TwrwaTe wredt ;o
T WA Ty w8 For w3 B

(%) % aEmR wad @ ¥
RAEE ard §@eAr 5 W1 6 H @A A
feafr ot § zwita § ;

(@) afx &, @ e @iF qra
3T T T fFY o & aar wraw €
W

(7) v ot a@E ¥ owEE A
e & fa wa ¥ wi waew
wiar §, 7 afz g, o g9 wfy qwre
=Y 7 wfafen & 7

v it (st wfew W) ¢ (F)
#fr aff, AW, TTg 22,000
e T §7 GIF F § T 3,400
b U L i s
T § |

(@) W (7). TR eEd
MW T W A ol § R
WAT ¥z dge W ¥ Y e e
BT QIO WAk 9T SgEand WA
fear o @1 wo¥ ofifom, =g
freftr af & @ awet & oo
wé o e R oet v & f
TRy TRt W S 40,000 T A
Uﬁ!w*’ruftl

Change in decision regarding New
Steel Plauts to be set up during
Fifth Plan

1645. SHRI C. K. CHANDRAPPAN:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether the decision of Gov-
ernment not to have a new steel pro-
ject except expansion of the Hindustan
Steel Limited Plants and establish=
ments of three new planis during the
fifth plan has undergone change;

(b) whether the Japanese offer to
set up a ten million tonne steel plant
was discussed during Shri Chavan’s
recent visit to Japan; and

(c) if so, the decision taken by the
Government?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN): (a)
Proposals for the steel development
programme in the Fifth Plan are yet
to be finalised.

(b) There is mo such offer from
Japan and neither was this discussed
during the recent visit of the Finance
Minister to Japan.

(¢) Does not arise,

Proposal to set up holding company
for public sector heavy engineering
projects

1546. SHRI C.K.CHANDRAPPAN:
Will the Minister of STEEL AND
MINES be pleased to stdte:

(a) whether there is a proposal
before the Government to set up a
new holding company for the public
sector heavy enginecring projects;
and

(h) it so, the particulars of the
proposal?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN): (a)

No. 8ir.
(b) Does not arise,
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Increase in percentage of registered
Umployea

1547. SHRI C. K. CHANDRAFPAN:
Will the Minister of LABOUR AND
REHABILITATION be pleased to
state:

(a) whether the number of un-
employed on the live registers of
Employment Exchanges had increased
by 3.5 per cent;

(b) if so, the reasons for it; and

(c) the steps Governmeni intend
to take to fight the unemployment
more cffectively ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHR1 R. K.
KHADILKAR): (a) Yes, Sir. The
monthly average increase in the Live
Register of Employment Exchanges
during the period April—September,
1972 was 3.5 percent.:

(b) The main reasons appear to he:

(i) Increase in job.opportunitics
not commensurate with growth in
labour force;

(ii) Increasing out-turn from edu-
cational institutions; and

(iii) Increase in the awareness of
the public about the useful role of
the Employment Service. .

(c) In addition to the large number
of employment opportunities generat-
ed as a result of implementation of
various development programmes in-
cluded in the Fourth Five Year Plan,
inereasing  number of job-opportuni-
ties are expected to be created by the
special employment oriented schemes
and es taken up since the
year 1070-71 including programmes
for the benefit of educated persons
initiated during the year 1871.72.

In the Union Budget for 197378 an
aggregate provision of Rs. 125 crores
has _been made for the Special Wel-
fare Schemes such as Primary Educe-
tion; 8lum Improvements; Rural
Home-Sites; Rural Water Supply etc.

This smount includes & sum of Rs. 80

NOVEMBER 283, 1872

" another ship
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crores for Special Employment Pro-
grammes which would be for the con-
tinuation of the various employment
programmes taken up in 1971-72 and
for organising new programmes both
in rural and urban areas.

Vesselg buill by Mazagon Dock
Limited, Bombay
1548. SHRI VIYALAR RAVI: Wwill
the Minister of DEFENCE be pleased
to state:

(a) the number of vessels built by
Mazagon Dock Limited during the
last three years and the number of
cases where the total cost incurred
was higher than the estimated cost;
and

(L) the extent of losses in each case
together with reasons for such losses
in each case?

THE MINISTER OF STATE
(DEFENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI
(VIDYA CHARAN SHUKLA): (a)
During the period 1960—72 Muzagon
Dock Ltd., Bombay builf 9 vessels
namely, one Passenger-cum-Cargo
ship (M. V. “Onge"”); one Minesweep-~
er; Two “AVCAT' Tankers; one Drod-
ger for the Bombay Port Trust; three
500-ton barges; and one Dredger for
the Maharashtra Government. Only
in two cases the actual cost incurred
by the company was higher than the
contracted cost,

(b) The Company suffered a loss of -
Rs. 22.08 lakhs in the case of the MV
“Onge” built for the Shipping Cor-
poration of India and Rs. 1542 lakhs
in the case of 2 Nos. AVCAT Tankers
built for the Indian Navy. The
reasons for losses are given below:.—

" (i) M. V.“ONGE”

Quotations for this vessel were bas-
ed on the cost of construction of
“YEREWA” 'built ear.
lier by the Company. Certain modi- -
fications were, however, made in the

“design of this ship as compared to the

“YEREWA" and this involved extra

_work resulting in‘ additional - cost. -

Th CQmpmyhadphnmdtopoem
ue::un componenu indigencusly in.
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substitution of imported items wsed
for the "“YEREWA" But as the
indigenous suppliers failed to supply
components of the requurd specifica-
tions and qualty, they had to br
manufactured by the Companv 1t » f
The cost of production was high as
quantties involved were ‘mill Thue
was also increase \n wages and most
of materials during the constraction
period Delayed supply of equipmcnt
and techmical information by fuieign
suppliers further increased the cost
of construction According to the
Company, even at the time of <up-
mission of quotations for this vescel,
the anticipation was that the wvard
may not recover the full ‘overheads”
on this ship The Company howeiel,
managed to recover nearly 43 po- cent
of the overheads amounting to R. 1%
lakhs, besides recovering other 1n-
direct expenses by ulilising the capa-
city m the yard which would have
otherwise remained idle

(n) “AVCAT"” TANKERS

The loss 1n this case was mainy dne
to the fact that the actual manhows
involved in the constiuction ot these
vessels iurned out to be coisidur wly
more than those estumated by the
Company This was partly attiibu-
table to certain changes in the e-
quuement of Cargo piping womh «nd
other equpments and al.o breal-
down of the gear box durmp the
trials At the time of accept e of
this order, M/s Mazagon Dnx Iud
were essentially a shiprepair vard and
were new to the field of ship consiruc-
tion

Cases registered for viclation of
factory Acts ang Labour Laws

1549, SHRI VAYALAR RAVI Wiil

the Minister of LABOUR AND RE~
HABILITATION be pleased to state:

(a) the total number ott::ses lrcta-
gistered ggainst employers violate
ing Factory Acts and Labour Laws
during the last two years; and

(b) the State-wise break up and
the nature thereof?

2532 L.8.—1

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R K.
KHADILKAR) (a) and (b) 'The
tequized information 1s being collect-
¢d and will be laid on the Table of
tht Sabha in du: course

keasibility Rrpor¢ for selting up steel
plant at Visakhapatmam, Salem and
Hospet

1560 SHRI JAGNNATH MISHRA-
Will the Mimster of STEEL AND
MINES be pleased to state

(a) whethe1 feasibility report of
cach of the three steel plants proposed
10 be et up at Visakhapainam, Salem
and Hospet has been submitted by the
consultants, and

tb) if s0, the main features Lhele.
of?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN) (a)
Yes, Sir

(b) In the case of the Salem Stecl
T want tht Consultants had, in ther
fechiny ceonomie  feasibility report,
brought out that the estumatrd cost
o' the project would be about Ry 340
clore, and there would be a ma.ginal
ps 't of about Rs 30 lakhs per vear
at 90 per cont capacity utihisation.
Goviinment have alicady taken an
inyvesiment decision and a new rom-
pany by the name of “Salem Steel
Tamuted” was mcorporated on Oclober
93, 1972 The plant 18 being designed
for the following product-mix: —

Sheeta and Strips 1 onness Year
—

i tee] — Cold rolled 6% CO0
SisinjssiBes —Hot rolled 5,000
Silicon Stee  — Cold rolled 7% 000
Carbon Stee - Hetrolled 36,000
Muld Stecl — Hot rolled 20,000

195 000
Lonne
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As regards the Visakhapatnam and
Vijayanagar Steel Projects, the Con-
sultants have estimated that the eapi-
tal outlay involved would be about
Rs. 750 crores on each of these pro-
jects for an annual capacity equivalent
to two million ingot tonnes and they
have forecast substantial losses, every
year, on the investments—due to the
high cost of plant and equipment, raw
materials, transportation charges cte,
The Feasibility Reports were prepar-
ed on the basis that these two projects
would be desiygned for produrtion of
shaped products

The Feasibility Reports on these
two projects are under detailed scru-
tiny with a view to reducing cosis
whenever possible. A Study Group
was sel up for this purpose in May,
1972 and its Report was received
in October, 1972 The Study
Group has recommended  that
the capacity of both these plants
should be raised by installing largcr
blast furneces so as to obtain econo-
mies of scale and the Consullants
were, therefore, advised to work out
a fresh exercise for reduction of both
capital and operating costs. A final
view 1s expected t0 be taken shortly
on the capacity and product-mix of
each of these plants.

Enguiry Re: Imcident in P.O.Ws.
Camp, Madkya Pradesh

1551, SHRI JAGANNATH
MIBHRA!
SHRI HUKAM CHAND
KACHWAIL

‘Will the Minister of DEFENCE be
pleased to state:

() whether a court of enquiry was
held into the incident which occurred
in Prisoners of War Camp in Madhya
Pradesh on the 3rd October 1972; and

(b) if so, the result of the enquirv‘!-

THE MINISTER OF DEFENCE
(SMRI JAGJIVAN RAM): () Yes,
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(b) Government are awaiting re-
port of the Court Enguiry.

Low Prices of Diamonds Sold by
N.M.D.C.

1552. SHRI NARENDRA SINGH:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether Government  are
aware that the prices of uncut and
unfizished diamonds sold by the
National Mineral Development Cor-
poration, Ltd, are very low in com=
panson with the prices of such dia-
monds 1n the mternational markel;

(b) 1f so, the reasony therefor; and

(c) the steps Government piopose
to take to chrck this downward trend,
particularly in view of the general rise
in the price level?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN): (a)
The sale price of rough diamonds
from Panna Mines is on the &verage

not lower than the international
prices.
(b) and (¢) Does not arige

Losses incarred by Diamond Mining
Projoct of N.M.D.C.

1553. SHRI NARENDRA SINGH:
Wil the Minister of STEEL AND
MINES be pleased to state:

(1) ‘whether the Diamond Miaing
Project of the National Minegal Deve-
lopment Corporation Limited has been
ipcurnng losses successively in each
year;

1

(b) whether during 1971412 ibe
losses were to the extent of 40 per cent
of the totdl turnover if wo, the réa-
sons therefor; and
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(c) the steps Government propose
1o take to umprove the conditions and
whether Government propose to hold
an inquiry, if so, by which f.me?

THE MINISTER OP STATE IN THE
MINISTRY OF STEEL AND MINES
(PHRI SHAHNAWAZ KHAN) (a)
No, Sir.

(b) Yes, Sir. The losses were due
to hugher cost of production and low
sples realisation. The higher cosp of
production 16 attributed to inadequate
reserves, lower percentage of i1ealisa-
twon of carats per hundied cubic
metres. underestimation of over-bur-
den removal equipment by consultants
and the poor performance o! the pro-
cessing plant

(c) With a wew to improving the
economics of the project; a proposal
for expansion of the Majhgawan Dia-
mond Mines 18 under consideration of
the Government.

Application of Bonus Ordinance Sick
and Aling Unitg

1554. SHRI M. RAM GOPAL RED-
DY: Will the Minister of LABOUR
AND REHABILITATION be pleased
1o state-

(a) whether the regently promulgat-
ed Ordinance on bonus has been made
applicable to the sick and ailing umts
also; and

(b) it mo, the justification for such
application?

THE MINISTER OF LABOUR AND
BRHABILITATION (SHRI R. K
KEARILKAR): (a) and (b). ;’:;
Qrdinanee  premulgated on the
Seplember, 1972 mcreaseg the amoynt
of minipdum bonus payable for 1971-
72 and also provides for a part of

bonugs being deposited, in certain
in tbe nprovidept fund accounts
the employees. The Ordinance

doeg not make gny changes m the
existing coverage of the Payment of
Béaus Act, 1965.

Knpw How for Prodyciion of Seamiess
NMHMMPM“W

1555 SHRI M. RAM GOPAL RED-
DY Will the Minister of STEEL AND
MINES Le pleased to stale

(a) whether know-how for the pro-
duction of scamlesg 1ubes at Alluy
Steel Plunt al Durgapur 1s not aval-
able 1n the -Juntry and 1s propnsed
tr. be imported, and

(b) 1f s0, the reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN) ()
Yes, Sir

(b) The know-how for the particular
process proposed o be followed lor

manufacture of Seamless Tubes n
ilus  plant 18 not available in the
country

Exctusion of Bokaro Steel Plant from
Proposed Holding Company for Steel

1556 SHRI M RAM GOPAL RED-
DY Wall the Minisier of STLEL AND
MINES be pleased to state

(a) whether Bokarp Steel Lrmited
would not be placed under the pro-
posed Steel Holding Company, and

(b) if so, the reasons thereof”

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN). (2)
Bokaro Steel Limiteg will come undey
the proposed Stegl Holding Company

(b) Does not arise.

Delay ip Commissioning of First
Blast Furnace of Bokaro Steel
Plant

FATEHSINGHRAQ
Wil] the Minister of
pleased to

1557. 8HRI
GAEKWAD"
STEEL. AND MINES be
gtate: .

(a) whether the comupussionng of
the first blast furnace of the Bokare
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Bteel Project hag been conmdersblv
delayed,

(b) if s0, the extent of delay and

(¢) the quantum of loss suftered on

account of the delay ang the escala-
tion of costs?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN) (a)
and (b) The present construction
schedule at Bokaro Steel Plant was
laxd down over three vears ago
Sirce then the Project hag been beset
with innumerable difficulties such as
delay 1n supplv of equipment by indi-
genous manufacturers erious shp-
pages In the delivery of refractorics
freauent trouble among contractors’
labour ond consequent delay in couns-
tiuction work Despite numerous
problems the time lag has been made
up largely during the last two years
and the First Blast Furnace was, actu
ally commissioned on 3rd October
1972 i1e about three months behind
schedule

(c) It wall be difficult to cuant £y
the loss for this three months delay
In any case there has been no signih-

cant escalation of capital cost as a
rceult of it

Request by State Farms Corporation
for Land of Bhilai Steel Plant for
Farm Product

1558 SHRI BIBHWANATH JHUN-
JHUNWALA Will the Minister of

STEEL AND MINES be pleased to
state

(a) whether the State Farms Cor-
poration had requesteq the Bhilai
Steel authorities to let out to the Cor-
poration 5 Km of land belonging to

the steel plant for the Corporation's
farm project,
(b) whether the steel plant has a

big surplus land which is being utilis-
ed for farming by the officlals of the
platit and

NOVEMBER 23, 1972
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(c) whether the request of the State
Farm Corporation has been accedud to
and if not the grounds on which the
rcyuest has been dechned?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN) {a)
The State Farms Corporation of India
Limited had asked Governmen: whe-
ther 1t would be possible to make
evailable any land m Bhilai fo1 the
egstablishment of a State Farm They
had hdicated that tne size of ther
ex sting farms ranged irom 106000 to
A 000 acres

(b) The Plant has a total ~f 3337
cr.es of unu<ed land 1n patchis situat-
ed at different places 1,599 acres of
land were allotied to Cooperctiva
Fermg formed by the emplovees of the
ptant Of this area 862 wucres were
Linught under cultivation

(¢) No Sir The extent of urused
Iard 12 much less than thc require-
ment of the Corporation Further the
vacant plits are reguired for future
expansion of the Steel Plant and the
Township

Tucilities to the Widows of Jawans of
Kerala

1559 SHRIMATI BHARGAVI
THANKAPPAN Wil the Minister of
IIFFENCE be pleased to state

(a) wheiner the widows of the
Jawang in the State of Kerala who
1aig down thewr lives in the defunce of
the country durng the receut wir
heve not so far been given the facli-
tica Which Government had prcmised
to them,

(b) if so, the reasons therefor, and

(c) the number of the widows who
bave nol been provided such g ilitiey
g0 far m the said State?
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THE MINISTER OF DEFENCE
"(SHRI JAGJIVAN RAM): (a) to (c)-
“The facilities include increased pen-
‘slom equal to the last pay drawn by
the Servicemen in the case of JCOz/
“OR and three-fourths o the puy of the
‘rank held at the time of death in the
case of officers. These also nclude
'free education for the childre:, and
assistance in employment up to two
dependents of Servicemen killed in
"action. The position in regard to each
'is ag follows:—

" Pension. Pensions/pending enquiry
award, ‘equal to pension, have bLeen
sanclioneq in all eligible cases.

Education. All eligible children have
been issued entitlement cards enabl-
ing them to make use of the conces-
sion of free education.

Employment. Up to two dependents,
including the widow, are enfitled for
employment assistance in Central
Government jobs without reference to
Employment Exchange. In pnstg con-
trolled by the Siate Government, one
dependent of each Servicemen killed
in action, is entitled to priority conside-
ration. Out of 54 war widows in the
Slate, in 12 cases, it has so far been
possible to provide employnent either
to the widow or a pear relation. Re-
maining cases are under the conside-
ration of the employing agencies.

Accommodation and Land. Kerala
Government have drcided to allot {ree
house/house sites 1o each war widow
who does not possess a house nf her

own. A sum of Rs. 5,000/- is payable-

1o those who desire to construct (heir
owy house. . By now, 8 widows have
been ' gifted accommodatior and 11
have beey, given the grant of Rs, 5,000/-
each to bulld their own accommoda-
tiop, In 2 cases, land has been allot-
ted.  The remaining cases are under
the tonsideration of the State Govern-
‘ment.

Ex-Gratia Grant. All entitled widows
have been paid a sum of Rs. 5000/-

each as ex-gratia grant by the Kerala
Government,

Supply of Iron ang Steel to States

1560. SHRIMATI BHARGAVI
THANKAPPAN: Will the Minister of

STEEL. AND MINES be ased to
state; plesed

(a) the extent to which the current
Year's requirements of iron ang steel

is being made available to diferent
States;

~ " (b) whether there has beep a dispro-

pertionately heavy curtailment in sup-
phes to Kerala State; and

(c} i.t so0, the steps being taken to
meel the full requirements of different

- States?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN)' (a) to
{c). Under the present system of distri-
bution, there is no Statewise alloca-
tion. Despaiches of steel from ihe
main steel Producers are regulated by
the Steel Priority Committee taking
ihto account the end use for which
sleel ig reguired, the availability ;nd
competing demands. Therefore the
question of curtailment in supplies to
any State as such djoes not arige.

The availability wag short of the
demand in respect of several catego-
rieg of steel till recently. The sleps
taken to meet this situation include
efforts to increase indigenous produc-
tion by technological improvements,
better industrial relations, improved
maintenance eic.; a fairly liberal im-
port policy, particularly in respect of
categories in short supply; regulation
of exports, streamlining of the distri-
bution system; prevention of misuse of
allocation of steel; release of substan-
tial quantity of re-rollable material,
which had been held up by Court in-
junction; and encouragement for the
setting up of electric furnaces.
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Sumiwmmn;uh
Kerala

1561 SHRIMATI BHARGAV1
THANKAPPAN Will the Mimster of
STEEL, AND MINES be pleased to
state

(2) whether any proposal m regard
to early completioh of surveys regard-
ing national resources in the mineral
alea of Kerala 18 under consideistion
of Government,

(b) 1f so the broad outhnes thereof,
and

(c) the number of projecty in metal-
lurgy peiroleurn and other aliied flelds
being set up during 1972-73"

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN) (1) and
(c) Geological Survey of lndia have
been conducting systematic geological
mapping and mineral explorrtion In
different parts of Kerala to locate and
prove mineral deposits in the State A
Geolbgleal map of Kerala ha, beén
published More than 50 percent area
of the State has been covered by Geo-
lngical mapping in recent years and
the remaiming area is expected to be
covéred by the end of the Fifth Plan
Ag a result of the investigations car-
ried out so far 44 million tonnes of
won ore In Kozhkode Disirict 318
million tonnes of Bauxife in Rlock I
of Nileshwar area 18 million tonnes
ol Baumile in Kambly area Canndore
district 125 milhon tonn=g of lime-
stone 1h Palghat District and small
reserves of graphite in Trivandrum
Quilon and FErnakulam Districte have
been estimated Investigations for
iron ore in Kozhikode District and for
Bruxite af Nileshwar are expected to
be completed by the end of the Fourth
Plan Present fleld season (1972-TH)
‘programme of Geological Survey dof
India mnclufes systematic mepping, as-
‘sestment of dlay, riea, &narysoberyl,
flicasand ¥hd stéafite 0 d
parts of Kerdla inehiding Inveitigatibiis
for fren Ok und ‘Bamiite Subkdiietit
wibrk will Bepénd Mpdn fesulis dbtatn-
ed
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{¢) Exbansion of Cochin Refineries
cibactty from 25 to 3.3 muilion topnes
Is under®ay Phase [ of Cochin refi-
nerles Ferlilizer Project with a capacity
ot 152,000 tonne; Nitrogep per annum
has been completed A letter of intent
Hhs been 1ssued to expand the capacity
of Alway Zinr Smelter from 20000
tonnes to 40000 tonnes per annum
Expansion of Travancore Tifamum
Products Lid's capacity from 18 to
€8 tonnes per day ang also proposale
for getling up Titamum Complex have
been contemplated Further informe-
tidn ig being colledted ang will be lnid
oh the table of the house

“Rerifienn we witer % e wrewmT
i v e

1562. it gew wvw woww :
o oo Tey :

¥ geqte T Wi et ag werk
o g w4

(%) w1 wex wdw R drET
fa ¥ oF IT gEa weEw & fater
¥ fordr qafey avnlt Syenw g, s

(@) =T 7FT @ &F ¥ qF
wEA % AT ¥ fady demTeT
forarg wHT ?

oy Wire W survera ¥ e st
(st wpramr @) (%) Rarfear
¥ witg wfiter & fammer werc §

(@) wdntr ey Yo wre-
aF ¥ fegarc 4 oW wrowm,
forerT Wt sty o< § e e Y s{omewr
o fadre Wit & wrfafiowr ki
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w7 wiafowr sy & fordr T
o & qv A W awddwlas wrarc
T WA FOHAA ) G FA g7 W
VAT T T KT Wi 07 4 TR AT,
forad ama aar aftfria ov = 9
@ W X fa awvey wfar
uwae Nk dare f6Y o @

Treatment Meted out to Indian POWs
in Pakistan

1364. BHRI N K. P, SALVE will
the Minister of DEFENCE be pleased
to stale whether Government have
received any complainis that the treat-
ment meted out to the Indian P.O.Ws.
in Pakistan has been very objection-
able and against the terms of Geneva-
Convention?

THE MINISTER OF DEFENCE
(BHRI JAGJIVAN RAM): Some such
instances came to our notice and were
referreq to International Committee of
Hed (Cross for investigation. Their
reply 1s stll awaifel

Indian Consultancy Serviee for
Projects

1865. BHRI N. K. P SALVE- will
the Minister of STEEL AND MINFS
be pleaseq to state

(a) whether ut the time of th> pre-
paration of the detailed project report
of the Mining and Alliad Machinery
Corporation, the advice of the Inchan
Expertg was 1gnored: and

{b) whether there 1x any proposal
with the Government to develop
Indian Consultancy in future projects?

THE MINISTER OF STATE TN THE
MINISTRY OF STEEL AND MINES
(SHRI BHAHNAWAZ KHAN): (9)
No, Sir,

(b) The policy of the Government

e been atd continues to be the

. development of Indian consultancy to
the maximum extent vossible.

Retrenchment of Werkers of Refractery
Department in Durgapur Steel Plant

1567. SHRI ROBIN SEN: Will ‘{he
Munister oy STEEI. AN MINFS Le
pleased lo state:

(a) whether 40 workerg of Refrac-
lory Department of Durgapur Stecl
Plant have been retrenched by the
management recently;

(b) 1if so, the veisons therefor; ami

(¢) whether Government will con-
sider taking action to reinstate these
workers and if not, the reasons there-
for?

THE MINISTER OF STATE IN THH
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KIIAN): (a) to
(c) In terms of the tripartite agree-
ment with tae Labour Unions on man-
ning for the Refractary Department of
Durgapur Steel Plant, 39 Contractors'
workers were replaced in August 197
by recruitment of regular men. The
guestion of renstalement of these
wourkerg does not arise.

Agreements with Foreign Countries
foy Promotirg Political and Socddo-
Economic Relationg

1568. SHRI MUKHTIAR SINGH
MALIK Will the Minister of EXTER-
NAL AFFERS be pleased to state:

{a) th~ number rf spiecments Gign-
«d between Government of India and
the foreign countries durmg the last
six monthg for promotion of pol' al.
economic and social relstions awt

(b) the benefils likely lo be derived
therefrom by the concerned covntries

under cach agreement?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
On the basis of information available,
33 agreements have been emtered into
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by the Government of India with

various foreign governments hetween
May 10 and November 10, 1972

(b) The agreementg signed cover a
wide range of subjects such ag im-—
provement of political relations, cul-
tural exchanges, economic tles, scienti-
fic and technical cooperation, efr. In
each case both India as well as the
country concerned will deriva henefils
from the implementation of the agiee-
ment.

Scheme for Boosting Qutput of Fron
Ore

1569. SHRI MUKHTIAR SINGH
MALIK* Wil the Minister of S1EEL
AND MINES be plcased fo siate.

(a) whether Government have for-
mulated any scheme recently for
boosting output of iron ore in the
country:

(b) il 7, the main features ol {he
scheme: ang

(c) the extent to which the foreign
exchange earnings snd export commit-
ments are likely 1o be affected ag a
result thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN): (a)
and (b). Yes Sir. Government have
formulated schemes, among others, for
the expansion of Kiriburu jron ore
mine, construction of new mineg at
Bajladila in Madhya Pradesh Doni-

malal in Mysore and Malangtoli in
Orisaa.

(c) Mineralyg ang Metals Trading
CTerporation has entered into long
term contract for the export of 61.26
million (dry long) tons of Bailadila ore
with + 65 per cent iron content for
the period April, 1971~-April 1970 at
9.73 US Dollars per tonne through
Vizag Inner Harbour and 1030 US
Dollars per tonne through Vizag
Outer Harbour,

NOVEMBER 23, 1972
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Increased Production at Rourkela
Steel Plaat

1570 SHRI ARJUN SETHI: Wil the
Minister ot STEEL, AND MINFS be
pleased to state:

(a) whether production in the steel
plant at Rourkela hag picked up
recently,

(b) if so, the rated production per
duy at present; and

(c) whether there 1s possihility to
recover the losg which it has suffered
i the past?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRT SHAHNAWAZ KHAN): (a)
Yes. Sir.

(b) The average production of ingot
stec] per day during the first 12 days
of November, 1972 was 3,427 tonnes.

(c¢) The plant hopes to be able to
rcake a profit this year and to recover,
over a period of time, the loss suifered
in the past.

Payment of Advance to Bmployees of
Proof and Experiment at Balasore

1571. SHRI ARJUN SETHI: Will the
Minister ot DEFENCE be pleased to
state.

(a) whether Cyclone advancs was
raid to the employees of Praof and
Experimental Establishment at Bala-
pore as different from the flood ad-
vance;

(b) it so, how many employees got
eyelone advance and how many of them
got flood advance; and

(c) whether applications demanding
payment of cyclone advance are pend-
ing for payment with the sald authori-
ties and if so, the number of such ab-
plications and when the sdvance will
be paid?
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THE MINISTER OF STATE (DE-
FENCF. PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI
VIDYA CHARAN SHUKLA) (a) No
cyclone advan'es, a, diflerent from
Flood advence wae pald to emplovees
ol Prooy and Experimental Fstablish-
meni, Balasore

(b) Cyclone Advance . Nil
Flood Advance . 279

(¢) Yes, Sir. About 250 applications
were pending consideration for grant
of cyclone advance which would not
be pa diin the current financial year.

Opening of Indian Cultural Centres
in San Franecisco and Guyana

1572. SHRI K. MALLANNA Wil
ihe Mimsier of EXTERNAL AFFAIRS
be pleased to refer to the reply given
{0 Unstarred Question No. 6663 on the
18th May, 1872 and state:

(a) whelher some Cultural Centres
have since been set up in San Fran-
csco (USA) and George Town
(Guyana);

(b) it so, the number of persons
appointed iu these Centreg indicating
the designation and the scale of pay
attached to each post; and

(c) the names and educatcnal
qualifications of the persons aopown'ed
as also the pay drawn and the post
helg by each of them in India?

THE DFPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
The Cultural Centre in San Francisco
has been opened: the one in Guyana
is in the process of being established,

(b) The following persons have
been appointeq and have joined thelr
posts:

1) Smt. Mohini Singh, Director,
Cultural Centre, San Francisco, in
the scale of Ras 1100—50—1600 per
menth.

(1) Shri V. Deshpande, Teacher
(Vocal), Cultural Centre, Guyana, in
the scale of Ra. 40y-—460—800—50—
950 per month.

(i1) Shm Vikhas Jyoti Bhatla-
charya, Teacher (Insirumental My
sic). Cultural Centre, Guyana, in the
scale of Rs 400—40—800—50—950
per month,

(1v) Shri1 Hashmat Al Khan, Tea-
cher (Tabla), Cultural Centre,
Guyana, 1n the scale of Rs. 400—40—
50—150 per month

(v) The following person has heen
appointed but has yet to join his
post-

Shri  Kailash Vajpeyi, Director,
Indian Cultural Centre, Guysna in
the scale of Rs 1100—50—1600 per
month.

(c) (1) Shrimati Mohin; Singh, Direc-

tor, Indian Cultural Centre in San
Francisco;

Educational qualifications: BA(BT).
Also tramned 1n  vocal and instru-
mental music; classical and folk
dances, pamnting ang yoga Last pay
drawn Rs 940, Dearness Pay
Rs 120, City Compensatory Allow-
anve Rs 75, Interim Relief Rs. 60
and Conveyance Allowance Rs 150
plus free lodging as Manager,
External Affairs Hostel, New Delhi

(i) Shmm V. Deshpande, Music
Teacher (Vocal), Indian Cultural
Centire, Guyana;

Educational qualifications M. Com,

M.Mus. (Sangeet Praveen)
Last pay drawn: Rs. 1010/- per

month as Lecturer in Commerce and
Musie, Doon School, Dehra Dun.

(ui) Shri Vikhas Jyot; Bhattach-
arya, Teacher (Instrumental Music);
Educational qualifications: B.A, Be-
nior Diploma in Sitar with distinc-
tion, Rabindra Bharati University.
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Sangeet Prabhekan, Praysg Sangeet
Samiti, Allshabad

Last pay drawn Rs. 476/- per month
ns Musme Teacher at “Chiliren Are
Precious” School, New Daelln

{1v) Shr1 Hashmat Al Khan, Tea-
cher (Tabla), <Cultural Centre,
Guyana,

Educational qualifications Learnt
Tabie for three years on (jovernment
schalarship He had also worked at
the Bharatiya Kala Keridra ag Tubla
Teacher for 8 years.

Last pay drawn Ra 500/- per month
as teacher at the American Inter-
national School New Dellu

(v) Shr Kalash Vajpeyi, Direc-

tor (designhate) Indian Cultural
Centre, Guyana,
Educational qualifications MA

PhD (Hindi), Lucknow University

Last pay drawn* Rs 850/- per month
as Benior Lecturer, Hastinapur Col-
lege, Moti Bagh, Umversity of
Della

Exiension of PF. Scheme to Smaller
Establishments

1573 SHRI K MALLANNSA will
the Minjster of LABOUR AND RE-
HABILITATION be pleased to state

(a) whelher Governmeni of India
have sihce considered the quastson of
extending the Provident Fund Scheme
{0 smaller establishments in the count-

ry; and
(b) if so the result thereof”

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K.
KHADILKAR). (a) and (b). The Em-
ployees Provident Funds and Family
Pension Fund Act, 1952 appHes at pre-
sent to establishments employing 20 or
more persons The National Commis-
sion op Labour has recommended that
fhe Act may be extended to establish-
mapts employing between 10 ang 20
persons. The proposal is under consi-
deration.
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Setiing wp & Nickel Plant

1674 SHRI X. MALLANNA wil
the Mimster of STERL AND MINES
be pleased to atate

{a) whethey Government have sinoe
taken any decision to set up a Nickel
Plant i the country,

(b) if so the site gelected for the
purpose and the fundc allocited for
the same, ang

(c) the time by which the produc-
tion will be commenced?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN) (a)
The Central Government and the State
Government of Orissa have agreed to
sel up a Nickel Plant for the develop-
ment of Bukinda WNiekel Deposit 1n
Distniet Cuttack, Orissa

(b) The exact location of the Nickel
Smelter Plant ig yét ¢o be Rnahised
To start with, a sum of Rs 18 32 iakhs
has been san tioned by the Govein-
ment for undertaking Pilot Plan{ stu-
die;, on Sukinda Nickel ore gs envisag-
eq 1n the feasibility study conducted
by M/y Chemical and Metallurgical
Deign Corporation The final invest-
ment decision will be taken after the
Pulot Plant Studies are comvleted and
detalled cost estimates prepared

(c) Al this stage 1t i1z not possible
to indicate the time by which the pro-
duction of nickel metal will commence

Bifuroption of the Ofice of Geological
Burvey of India in Calcusta

1575 SHRI SAMAR GUHA Wil the
Minister of STEEL AND MINES be
plessed to state

(a) whether during his recent wisit
to the Ceological Survey of India
Office In Celcutta, he reveived gny re-
presentation from its employees oppos-
ing dismemberment of this <oatrol
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scientific date-finding body: if so, the
reasonings enumerated in the memo-
randum, ]

(b) whether a sumilar 1ssue whether
¥he Gedlogncal Survey Orgamsation
shoulg be divided into different bodies
urder differert DMinistries or hkept as
an Independent central data-finding
bedy was recently resolved in USA
by holding a national seminar ana the
sérunar preferred to maintain its um-
fled central character, and

{c) whéther a national serminaor will
be held with participants from the
Wehnical experts from the Geological
Burvey of India ang mimilar experts
#rom different Ministries which require
data from the Geologi~al Survey of
India to decide the 1ssua finaliy”

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN) (a)
No Sir However during his recent
visit to Calcutta on the 5th October
1972, the Minister of Steel and Mines
informally met some repraentatives
of the Employers of Geological Survey
of India and had a talk with them re-
garding Government decision to set
up Mineral Exploration Corporation
and transfer of some of the Geological
Survey of Indias staff to the Corpora-
tivn

(b) Government 1% not aware ol auy
MNational Seminar held in JSA or
any resolution taken there at National
ievel regarding unified rentral charac-
ter of Uniteq States Geological Survey

(c) No such seminar 1s proposed {o
be held The decivion io reorgdmise
the Geological Survey of India was
taken by the Government after all the
relevant issues were considered by the
Commuttee on Ofganisation of Scienti-
fic Research and Subsequently by
Comfniftée on Science and Technology
whith ts the highest selentiic body in
the land It iy expected that the re-
crgunissd Oevlogieal Survey of India
VWit be in a'better position to discharge
its functions afficiently.

Attempts to eseape by POWs from
different Camps.

1576 SHRI SAMAR GUHA Wil
the Minuste: of DEFENCE be pleased
to state

(a) whether the Pakistani Priso-
nels of War in different camps made
altempts to escape resulting mn ghoat-
ing of such Prisoners of War,

(b) if so, the detais about the
circumstances of firings upon the Pa-
lustam Prisoners of War and the
number of them Julled and mjur-
eda

(c) whether International Red Cros<
authority has been requested to in-
vestigate mto the causes of firings
on Pak prisomerg of War and to as-
certain the facts about casualties
that followed, if so, the findings by
the Red Cross, and

(d) whether these findings have
been communicated to UN Secre-
tary-General?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM) (a) Yes,
Sir

(b) So far six attempts have been
made by the Prisoners of War to
escape from various campg in India
resulting 1n firing with the following
details —

Da'e  Plaie Number Numtcr
kalled mrmred
10-5-72 Ramgarh 1 Nil
23-6-72 Bareilly B Nil H
2§=0-72 Gwalur " Nil 1
4/5-10-72 Ranchs 2 Nil
7-10 72 Gwahor Nil I
28-10-72 Agra I } 4
ToTAL 4 4

In all these cases the prisoners had
attempts at estape either individudlly

or collectively
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(¢) Whenever _
occurs, - International »Committee * of
Red Cross are infosined of it. They
‘visit the Camps to know the gitua-
tion and remove tension and not to
investigate into its causes.

(d) Does not arise,

“Complaints Regarding Unsatifactory
Distribution of Relief Materials by
Indian Red Cross

1577. SHRI RANABAHADUR
SINGH:

SHRI JYOTIRMOY BOSU:

Will the Minister of LABOUR AND
REI-IABILI'I‘A’I‘ION’ be pleased to
-state:

(a) whether there hag been very
-complaint regarding the Indian Red
‘Cross for unsatisfactory distribution
-of the relief materials; and

(b) if so, the nature thereof?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K.
KHADILKAR: (&) and (b). 'The
Indian' Red Cross Society is an auto-
nomous organisation and they have
intimated that no specific complaint
has been received by them from
memberg of the public alleging un-
.satisfactory distribution of relief
supplies.

Shortage of Trained Persomnel in
Economijc field in Missions Abroad

1578. SHRI VAYALAR RAVI: Will

(b) if so, tblltepatukantqpm-
vide ‘more, tﬂhﬂd siaff in  these

NO‘JEMBER 23, 19’4'!

such an inddent-
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THE DEPUTY MINISTZ:R IN THE
'MINISTRY OF EXTERNALAFF-
AIRS (SHRI =~ SURENDRA PAL
SINGH): (a) N'o, Sir, we have suffi-
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.cient number of officers trained to

carry out the economic tasks in our
missior.s abroad.

(b) In order to train officers of the
Indian Foreign Service in the Eco-
nomic Field, a number of them are
deputed during their stay in India
to various Ministries and depart-
ments of the Government of India,
e.g, Ministry of Finance, Ministry of
Foreign Trade, Indian Institute of
Foreign Trade etc. The Economic
Divigion of the Ministry of External
Affairg also provideg our officers with
experience in economic work.

Release of Cotton Hill Bungalew
of Kerala

1579. SHRI N. SREEKANTAN
NAIR:

SHRI R. BALAKRISHNA
PILLAIL:

Will the Minister of DEFENCE be
pleased to state:

* (a) whether Government have re-
ceived any request from the Govern-
ment of Kerala for the release of the
Cotton Hill Bungalow in Kerala which
is now under the control of the Dir-
ector, NCC; and

(b) if so, whether there is any ob-
jection to release the bungalow with-

out any further delay?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) Yes,
Bir. ‘

(b) The Government of Kerala
have been informed that the Central
Government have no objection to re- =
leasing the Cotton Hill Bungalow on
the State Government making avail-
sble suitable alternstive accommoda-
tion on the same terms and conditions

-underwhinhtheuidhmnhwhat

whe}dby&ecmﬂnm
mexnt. :



185

Special Tribunals to try War
Criminals

1580, SHRI M. M. JOSEPH: Will
the Minisier of EXTERNAL AFF-
AIRS be pleased to state’

(a) whether the Bangladesh Gov-
ernment have decided to institute
special tribunals to try Pakistani pri-
soners of war now detamned in India;
and

(p) f1 so, the outlines thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFF-
AIRS (SHRI SURENDRA PAL
SINGH) (a) and (h) The Govern-
meni of Bangladesh hag publecly in-
dicated ihat it proposes to hold war
crimes trmals. The procedure and
other details have not yet been
announced.

Chinese allegation against India for
instigating trouble in Tibet in 1959

1581, SHRI M M JOSEPH: Will
the Minister of EXTERNAL AFF-
AIRS be pleased to state:

(a) whether China had recently
blamed India for instigating thc 1959
trouble in Tibet resulting in the exo-
dus of Tibelans to India; and

(b) if so, the reaction of the Gov-
ernmeni thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL  AFF-
AIRS (SHRI SURENDRA PAL
SINGH): (a) Yes, Sir.

{(b) The Chinese allegations are
totally baseless, Tibetan refugees
were given shelter in India on huma-
nitarian grounds only. India had
nothing to do with what happened
ingide Tibet in 1956.
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FProposal to termimate comsniar rela-
tions with Balgem Regime

1582. SHRI BHOGENDRA JHA:

Will the Mnster of EXTERNAL
AFFAIRS be pleaseq to state:

(a) whethet Government LTOpOSe
to fermuinate consular relations with
the Saigon regime and establish the
same with the Provisional Revolu-
tionary Government of South-Viet-
nam; and

(b) if so, when a final decision 1s
likely to be taken in this regpect?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFF-
AIRS (SHRI SURENDRA PAL
SINGH)' (a) The Government have
ho such proposal before it at present.

(b) Does not anse.

Exploitation of Limestone deposits
for Commercial purpoges.

1583 SHRI B. V. NAIK: Will the
Minister of STEEL AND MINES be
pleased to state:

(a) the estimated limestone depo-
sits 1n our country 1o feed the cement
industry;

(b) the location of these deposits
in commercially exploitable condi-
tions in the country; and

(c) the location of these deposits
which are as yet not commercially
exploited?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN) (a)
The reserves of cement grade lime-
s‘oneg m the country are estimaico as
under —

(Rey 1vy M m. tennes)

1. Maa,ned 2,704
2. Inficated . 354
3. Inteired . . 38,187

41,335
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(b) Important deposits of cement
grade limestone aré rveported from
the States of AndWra Pradesh, My-
sore, Tamil Nadu, Maharashtra,
Madhya Pradesh, Rajasthan, Gurarat,
Ormsa Bihar, Uttar Pradesh Hima-
chal Pradesh, Jammu and Kashmr,
Meghalaya, Assam and Haryana

() Out of the above States, the
deposits of cement grade Limestone 1n
Assam Himachal Pradesh amd Jam-
mu and Xashmir are not yet com-
mercially exploited

Utilimation of areas reserved by My-
sore State Board of Mineral Develop-
ment for Mining

1584 SHRI B. V NAIK Will the
Minster of STBEL AND MINES be
pleased to state

(a) whether the Mysore State
Board of Mmeral Development has
reserved large areas for mining of
iron ore mn the Distisct of North-
Kanara,

(b) 1f s0, the period and geographi-
cal extent of this reservation,

(c) the extent of utilization of this
munng area,

(d) whether thiz utihzation till
now c¢sn be conmdared satisfactory,
and

(e} if nol, the steps contemplated
to enmsure proper utilization of thas
mining potential?

THE MINMISTER QOF STATE IN THE
mmvorsrmmumm
(SHRT SHAHNAWAZ KHAN) (@)
The Government of Mysore and not
the Mysore State Board of Maneral
Development, has reserved 4794828
Sq KM (1852 Sq Miles) area under
dafferent Blocks for iwron ore in the
«distriet of North Kanara.

) to (&) Information s being
wollected and will be laid on the table
of the House

NOVEMBER 2, 1973
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Participating N.CC. Cadets in last
Republie Day Parade

1585 SHRIMATI BHARGAVI
THANKAPPAN Will the Minster of
DEPENCE be pleased to state

(a) whether NCC Cadets from all
over India and School Childien from
Delhy took part in the last Republe
Day Parade,

(b) whether majority of the Cadets
did not take part in the parade,

(¢) the number of the N{ C Ca-
dets who came to Delhi and tne nume-
ber whp actually took part n the
parade und

(d) the oper ¢ ipita expencit ire on
the NCC Caderts and the School
Children with the justification for
distriminatory ireatment tety een ihe
NCC Cadets and the Sciocl Child-
ren?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM) (a) Out
of 1088 NCC cadets who assembled m
the NCC Camp, 870 belonged to Delhi
and 98 cadets, who formed part of
three bands, came from outside Delhi
School children from Delhi alio took
part in the Parade This was pecause
in the aflermath of the December
1871 conflict with Pakistan, 1t was
not possible to bring large number of
cadets from varioug States to Delln
for thus occasion as was usually done
in the previous parades due to trans-
portation difficulties

{b) Majanity of cadets
part in the Parade,

did lake

{c) Out of 1088 cadets who assem-
bled in the NCC Camyp, abott &80
cadets, including the three batids,
participated in the March Pist; the
mnrmnccmnmmo-
the ramparts of the North and Sauth
Blocks on the otcasian of the Pgrade
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(d) The per capita expendilure on
mesging of NCC cadets wno stayed
in the Camp all along was about Rs
3 per day The school children how-
ever did not stay in anv «omp  Trey
came from theiwr homes tu teke part
in the rehearsals and the Parade and
w~nt back to their homes after the
rehearsal/Parade An average ew-
penditure of about 90 paise per stu-
dent per day waas incurred on their
refreshmennts

Three-Tirg stystemy of Consullation
with workers tg {mprove Laboar
situation 1t D rgapur

1586 SHRI H N MUKERJEE Wil
the Mim ter of STEI™., AND MINES
be pleased to sta‘e

(a) whether the wicently evolved
three-tler system of c.n-ultatioy, with
workers has led to an/ imprrovement
of the labour situation m [urgapur
Steel Plant,

(b) whether there had been any
improvement in recent months of
productivity in DSP, and

(c¢) i¢ so the latest evaluation ot
distempers in Durgapur ond picsuects
of improverment?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHR!  SHAHNAWAZ
KHAN) (a) Yes, Sir, there has been
some margmal improvement in the
overall industria]l relations situation
In the Durgapur Steel Plant singe
the middle of August, 1072

(b) In the menths of September
shd Oetober 1972, therm were no
tjor work stoppeges and only a few

(c) It appears too early to make any
such evalustion The management
of the plant are however taking steps
to tone up the general discipline and
behaviour patterm as well as work
performance of the workers on the
shop floor The Senior Ofwcers n
each Dcpartment are undertaking dis-
cussions with the woiker-Leacer 11
their Departments as well as with
other Lane Manageis tu find out (ffec
tive ways of achieving this

TR WU ® wiww FRws
w1 gatg «at

1587 &1 ®IxT TIM aq7
geqta o7 WA AW aF FAH A F9r
¥ fr

(#) 7777 a4 FRr ¥9W ¥
waas frgwr  oft =gz @7 ¥ @A
Fa A w3 @ wed gframr
Afgg SFFTad IR W

(@) war =i 237 /T T TOIE
qq9 ¥ gATREIC A 7 @H 7

Wit ww AN § e
wot (Y gt W) (
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& Yag fAwE ¥, OF U7 & W 9T
14=8-1972 & WIEA ¥ o &
gfar aar @w  Dfeen weod
F TS WU ¥ T ¥ W qAET AT
¥ar ¥ wie ¥ | I a9 4000/~
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Difference wer..pouey for Impm of

1580. PROF. MADHU . DANDA-
VATE: Will the Minister of STEEL
mmsupmmm

(a) whethar it is a fact that due to
difference . of opinion betweeni the
Ministry of Industrial Development
and Ministry of St#el and Mines, the
Government propose to  change its
policy with regard to import of steel;

THE MINISTER OF STATE IN THE
MINISTRY OF STHEL AND MINES
(SHRI SHAHNAWAZ KHAN): (a)
There is no such difference of opinion.

(b) and (c). Do not arise.

Inadequate yupply of iron and steel in
Kerala

1580. SHRIMATI BHARGAVI
THANKAPPAN: Will the Minister of
STEEL AND MINES be pleased to
state:

(a) whether supply of iron and stezl
is inadequate in Kerala; and

(b) it so, the schemes proposed to
be formulated by Government to en-
sure adequate supply?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN): (a)
There was a genera] shortage of steel
materials in the country till recently
and consumers in Kerala State, as ip
other parts of the country, :may be
facing the problem of inadequacy in
supply. There is no statewise ailoca.
tion of steel materials, which are
mostly allocated taking into. nccount
the end uses corresponding. avail.
abilities in particuler categories and
the competinu dem.mds. .

. (h) Several nepn have been taken
to ‘ensure. adeguate supply.  Thesé
include efforts tp increase inaj_gmu-
production by technological improve:
ments, better industrial relatious,
improved maintensdce etc, a fairly
tiberal ‘impart policy, particularly im
respect. of categorieg in short supply;
régulation, of exports; sireamiining of
the distribution system;: preveqtion. of
mistine” of ' allocttion of -gteel; ..elease

Court injuneﬂw and enwment '
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for the setting up of electric furnaces.
These measures have already :tarted
having effect, as evidenced by the sub-
stantial drop in open market prices
of several categories of steel such as
Joiats, Channels, and Angles etc. in the
Jast two months.

Violence in Trade Union Movement

1531. SHRI R. N. SHARMA: Will
the Minister of LABOUR AND RE-
HABILITATION be pleased to state:

(a) whether Government are aware
of the growing menace of violence in
tradé union movement in different
parts of the country;

(b) whether  Government have
made any effort to analyse the factors
responsible therefor; and

(c) if so, the factors found res-
ponsible therefor and Government's
reaction thereto?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K
KHADILKAR): (a) According to the
available provisional information,
alleged indiscipline and violence
accounted for 3.6 per cent of the total
number of industrial disputes during
1971 as aguinst the corresponding
figure of 3.8 per cent each for 1968
and. 1970.

{b) and (e). No study as such has
been made on this. However, Gov-
ernment have been holding discus-
sions with the interests concerned in
an ‘effort to evolve agreed measures
to secure improvements in the indus-
trial relationg system.

Contract  system in Coal Mines in
’ Bihar
1592 SHRI R, N. SHARMA: Will

the . Minister of LABOUR AND RE-
HABILITATION be pleased to state:

A whether mm system has
hm discontinued. in coal mines = of

2522 L.§.~8

(b) whether Government are aware
that coal mines of Kedla and Jhar-
khand in Bihar have been given out to
Managing Contractors for prospecting
and mining; and

(e) if so,
thereto?

Government's reaction

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K.
KHADILKAR): (a) Contract system
has not been discontinued in all the
coal mineg in Bihar.

(b) Yes.

{c) The entire matter of abolition
of contract labour in coal mining
industry has been referred to the
Ceniral Advisory Contract Labour
Board for advice.

Coal Mines run by Managing Con-
tractors in Kedla and Jharkhand
areas of Bihar

1593. SHRI R. N. SHARMA: Wwill
the Minister of LABOUR AND RE-
HABILITATION bhe rleased to state:

(a) the number of coal mines in the
Kedla and Jharkhand areas of Bihar
run by the Managing Contractors;
and the number of workers employed
therein;

(b) how many of them are perma-
nent and how many casual; and

(¢) the reaction of Government to
the disproportionately large number
of casua] workers?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R K.
KHADILKAR): .(a) to (c). Out of
about. 6,500 employees in 40 coal
mines, about 4,800 are permanent and
only about 400 are casual workers.
The casual workers are employed
mostly in seasonal quarries ang om
easual nature of ]Oh!, such as, truck
loading.
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Inspection of first cid posts for coal
mine workers of Kedla and Jharkhand
Region of Bihar

1594 SHRI R. N. SHARMA: Wil
the Minister of LABOUR AND RE-
HABILITATION be pleased to state*

(a) whether dispensaries or Firsi-
Aid posis provided for coal mines wor-
kers of Kedla and Jharkhand region
in Bihar are inspected by the Directo-
rate General of Mines Safety;

(b) if so, the number of times the
dispensaries were inspected during
197172, and

(c) the salient features of their
reports and the action taken thereon?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R K
KHADILKAR) (a) Dispensaries are
nut required to be inspected Furst Aud
Stations and First Aid Rooms are ins
pected by the Direclorate Gencral of
Mines Safe'y.

(b) First Aid Stationg and First Ald
Rooms in the collieries were inspected
once In 1971 and two to four times s0
far in 1972

(¢) Out of 37 working collieries In
Kedla Jharkhand Group, 24 co'lleres
have provided First Aid Stations OQut
of eleven colheries of th's Group
“which are required to provide First
Aid Rooms, 3 covieries have provided
them. The equipments required to be
provided in the First Ald Stations
were deficit in some collierics
Msanagemerts have been asked to
rectify the violationg ang the matter
is being actively pursued.

fadw flnr, of feeoh gror & fape
o1 & f7rdt sy av e
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(w) werar awafe e sge
v & g e A st ey R g ?

o oL, i ot (o To @
wiiew) - (w) & (v) o gyt
qgd faraer ary “wrewr Tl gy dfaw
el wr e wa ‘wiw wrEw v
wroer Pree” §, o e % farwr P
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& A ardr ® feqr 7 ares oz
# Ay @ F wivor faas g7
faowrg mafer gfersar F mftr 20
&R oF 7197 afa 2 faa wla-
o (Frewran w0 wfafafars w7y #)
wir di-faearar ¥ frA ¥ wpm A
@t 97 &1 A A g4I fedt
ft wewchy qfw o wafusy wv oA
Foar gy fromomar ¢ 1 zafag 3w
ar & fowdy & arfoc #1 IgAT 71 984
Feaw AET FAT )

ot artfew frar dwd wronwnl,
nf feelt qou aafaga e &
weerh wfw g wean

1597 ot wgrYas Tag wrea
7 AW Wt qAaim AW a7 FAA A
par w4 fr

(%) #a7 Fa% Arifea fogv warf
waRrAr wF foeelt & Fatfaar 4 1w
aard qfw 97 walagy w5 7 a0
wT fagr ¢ Wn

(@) afrzr a1 34 qfw & &a
wre qE e @ AT T oA
Wimnmﬁmﬁﬂz’

v W quwta W (N WTo W,
wiftwwe) . (%) Wi (1) ma 9f
vy fieg o v ¥ o wAwrR G
srrer gy W Ao ¢ e € et |

Factories Closed

1798 SHRI VARKLY GEORGE
Will the Minister of LABOUR AND
REHABILITATION be pleased to state
the numbor of factories closed 1n diffe-
1ent States up to October, 1972 and the
¢+ 1sony, for then closure”

FHE MINISTER OF LABOUR AND
HREHABILITATION (SHRI R K
KHADILKAR) Presumably the infoi-
mation sought 14 about closures during
1072 up to October 1972 According to
the available provisional information
the numhe; of lactories which had
closed down 1n different States duiing
the period January {o August 1972 was
161 The matn reasons for the
«losures are 1eported to be shortage of
ranw  mateilals financial stringency
slackness in business accumulation of
stock labour trouble etc

Proposa] for enlargemeni of Indian
territorial water bowndary

1594 SHRI VARKEY GEORGE
Wil the Minmistezr of EXTERNAI AF
FAIRS be pleased to state

(a) whether Government have unde:
onsideration anv proposal to enlarge
the present terri'otidl water houndary
of India and

(b) it 0 the decicion taken in the
matter

IIE DEPUIN MINISTER IN 1Hb
\IINISTRY OF EXTERNAL AFFAIRS
(SHRI SUURENDRA PAIL SINGH) (a)
No 8&n

1b) Does not arise

List of aetive workers of CIA

1800 SHR!I SHASHI BHUSHAN
Will the Minister of EXTERNAL AF
FAIRS be pleased to tafe

(ay whether Government are in pos
-ession of the hist of active workers ot
CIA, published in American Journals
and publications written In GDR
and
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(b) whether Government -would en-
sure that those persons whose names
appear in this list, are not posted in
India in any capacity?

“THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
(a) Government have seen such lists;

(b) Government will take whatever
action is necessary in its own judge-
ment to ensure the security of the
country.

12,00 hrs.

MISCELLANEOUS MATTERS

SHRI JYOTIRMOY BOSU: (Dia-
mond Harbour): With regard to Shaw
Wallace & Company, an Indian citizen
wag - off-loaded from an aircraft nnd
taken into custody.

MR. SPEAKER: It is not in the
agenda, i

SHRI JYOTIRMOY BOSU: Yester-
day I had written to you in the matter.

MR. SPEAKER: Your writing to me
does not give you the right to raise
it here.

"SHRI JOYTIRMOY BOSU: May I
make a brief submission with your
permission?

MR. SPEAKER: No, I do not give
him that permission. Let him not
speak without being allowed.

SHRI JYOTIRMOY BOSU: 8ir, you
must make clear two things. In the
olden days, in the last House we could
raise any point during the zero hour.
Then you.gave a directive that the
Member should write to you in ad-
vence before raising it in the House.
I have written to you in the matter.

' MR. SPEAKER: T have not allowed
o , -
SHRI -JYOTIRMOY BOSU: ‘It our

rights are curtafled like this, what is

the peint in our remaining here? Ii.is

a matter which Involves one thousand

_mloymandmﬂnonsoaﬂws
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Matters
worth of foreign exchange. It is a
scandal. A man has been off-loaded
from the - aircraft. Kindly look into
the matter. Perhaps, you do not know
what I am talking about.

MR. SPEAKER. I have seen every-
thing. Kindly resume your seat.

SHRI PILOO MODY (GODHRA):
Sir g very serious situation has occur-
red in Faridabad, where last year a
medical college was started charging
every student a fee of Rs. 10,000 and a
capitation fee of another Rs. 10,000.
By taking Rs. 20,000 from every stu-
dent, a sum total of something like

Rs. 44 lakhs were collected by this
organisation. For a whole year this
organisation has been running its

schools in a shed or a hall with
wooden partition with no programme
of acquiring any land or constructing
any building. Thal organisation start-
ed the college with two teachers and
without a principal. This has been
going on for a year and the boys are
very agitated because their future has
been jeopardised. There are 220 odd
students there with no facilities at all.
Every time they ask the management
of the school for any facilities, they
get nothing but negative, evasive
replies or even jeers from the authori-
ties. These boys have been going
from pillar to post. They have gone to
the Health Ministry, Education Minis-
try, Labour Ministry, Government and
Chief Minister of Haryana and the
Prime Minister; they have written to
the Members of Parliament. Every-
body just shunts them and they are
driven from pillar to post. I think this
is a very serious matter. Although the
administration of educational institu-
tions may be left . to the States, the
maintenance of standards of education
is a central subject and Parliament
has a responsibility for it, I think
some drastic action needs to be taken
by thé government to ste that this sort
of defrauding of students to the extent .
of lakhs of rupees does not take place
andlwouldapmchtelt Sir, it you
. would makelmuutwthemm
to make u statement on this gubjest.

MR. SPEAKER: I will see to if.
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SHRI DINESH SINGH (Pratap-
garh) I behieve, there 1s a medical
college 1n Banaras which should also
be looked into

st wvT® wic (dfemer) &
WTAET 9§ A AT WA FET qrEAT
o 2dmI @ AT 10 HRETD
¥ gree @ 1 o7 3T 7 9 fewre
& i 25 sfowe foofts fear o =g
s asFfis At s 2 ) A K
wrgar g fr dax et gevdr &1
RT3 qX & A |

SHR1 JYOTIRMOY BOSU  DPlease
give me a lhttle time Sir Ths 15 a
very important matter Shaw Wallace
& Co was changing hands by 1llegal
remittance of foreign enchange It
has come out m bold letters T have
given that to Mr Shyamnandan
Mishra

MR SPEAKER  You should wait
You will get an opportumty, but not
today I cannot allow more than one

SHR1 JYOTIRMOY BOSU I wrote
to vou yes'erday

Mr SPEAKER There are <o many
otheig also Lot me see I cannot
allow so many

SHRI JYOTIRMOY BOSU I will
wait

oY g gt amwrqat (vanfeare) .
weTy wEEE, {9 feay S A wrw
FAR Yo ey frmr & 1 W
ageq X 15 e A EmaT &
oY fr ST e # Y W g W § WK
tfrafad et § 1w
g 23 ardwr & € wvit 7% fema
oy Hamgh gt a7

wIw wgey 2fgu, W &7
for W ol W g

ot wew fagrdt anegat 4 o
Fofmgdrmr waw A gEd
AV 7Y AEITT BT T FATC 6 THT q97
faar s

g Aty ¥ Ew E fR
o gfgar ag e @ 2

ot wew fagrdt awgdt  wqw
WEIA, 4 T WY I9 71 F7 D,
TT R R RE 7

"yily w7 a7 Alwgw Wi gqfc-
Tgr At (5 W W) wew
Y, 7 TG WA @ AT T
a1 ¥ 31 wfeT 9 qA ag gE
o1 g o Forl segm @t 997 & o)
™7 g97 39 41 SWET 9T 9r9 #7Y
WY 1 T ¥ I WA
R & S AT R § 99 &
9T | o ST A FEeT o fiw
g T A @ N I F QT gT A
foi¥e £t ard A&, IO A aREn
1 oo aar A foid @t &
I A aY Syfew W qT XEET WA
qg aFaT & | Afwew Fodd famr ot
o ag fardiw &

SHRI PILOO MODY The same

conditions as m Faridabad prevail
the Delhi Umvermtv at the Medual

College

MR SPEAKER You can conflne
yourself first to Faridabad If you
rux it up with the others then the
whole significance will be lost

SHRI PILOO MODY That 15 why
I have separated it
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MR SPEAKER 1 tried to consider
vour question I was a little undecid-
ed  (Interruption) After all, stand-
ards are our responsibility Under
‘standards’' any standard may come
(Interruption) When you give me the
discretion, 1 have to exercise many
standards here

I made an obseivation when ques-
tions about unemployment were bheing
asked that the House would get an op-
portunity tg discuss it tor twg to three
hours This very Resolution 15 com
ng tomorrow

SHR1 ATAL BIHARI VAJPAYEE
Non-offiial Resolution
MR. SPEAKER Yes non-official

Resolution  You .an have as much
tune as vou Ilke T thought I should
mvit+ your attention, so thal you may
be ready to 1t tomorrow —thosc mem
berg who wani to participate n 1t

SHRI PILOO MODY 1 have al
1eady given notice under 193

MR SPEAKER 1 unly wish that
you join me m examining the number
ol notices that come Mr Bosu thinks
that only his notice 1s there There are
~0 many others also

SHRI JYOTIRMOY BOSU
aware of 1t

I am

SHRI R S PANDEY (Rajnand-
gaon) Thiy, 1 a Private Member's
Resolution and it is customary for the
llouse to reject such Bills or Resolu-
tions Two hours should be allotted
separately to draw the attention of the
Government to this very serous prob-
lem—to provide some allowance to the
educated unemployed

MR SPEAKER 1 will! allow 11 the
moment vour Minister agrees

SHRI RAJ BAHADUR Let hm
take me into confidence before he
raiges 1t here

MR. SPEAKER 1 will welcome 1t
any time even if it 18 earher, if wvou
can sort it out

PAPERS LAID ON THE TABLE

NOrIFICArIONs UNDER EMPLOYEES' Pro-
VIDENT FUNDpS AND FanaoLy Pension
Fynp Act, 1852

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND RE-
HABILITATION (SHR1I BALGOVIND
VERMA) I “eg to lay on the Table—

(1) A copy each ot fh. following
Notifications (Hind: and English ver-
sions) undc - sub-section (2) of section
7 of the Emplovees Provident Funds
and Family Pension Fund Act, 1952+—

(1) The Employees Provident
Funds (Fourth Amendment)
Stheme 1972 puplished m
Notification No GSR 506 1n
Gazette of India dated the
20th April 1972

(1 The Employees Family Pen-
s10n (First Amendment)
Scheme 1972 published in

Nofification No GSR 978 in
Gavette of India dated the 18th
August, 1972

(1) The Employees Provident
Funds (Sixth Amendment)
Scheme 1972, published in

Notification No GSR. 1185
in Gaczette of India dated the
10th September, 1972

{n) The Employees

sion  (Second Amendment)

e, 1972 published In

Notification No. G 8.R. 1188 in

Gazette of India dated the
30th September, 1872

(v) The Employees Provident
Funds (Eighth Amendment)
Scheme. 1072, published In
Notification No G.S.R. 1288 in
Gazette of India dated the 7th
October, 1972

(vi) The Hmployees' Family Pen-
slon  (Third  Amendment)
Scheme, 1072 published in
Notification No. G.5.R. 1209 in
Gazette_pf India daled the 7th
Jctoper 1972

tPlaced in Labrary See No LT-3761/
2]

Family Pen-
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{2) A copy of Notifieation No. G SR
1251 (Hindl and English versions) pub-
lished in Gazette of India dated the
7th October, 1872 adding the cotton
ginning, baling and pressing industry
to Schedule I to the Employees’ Pro-
vident Funds and Family Pension
Fund Act, 1852, under sub-section (2)
of section 4 of the said Act. (Placed
in Library. See No. LT-3767/72)

—

1211 hrs.

DEMANDS FOR EXCESS GRANTS
(RAILWAYS), 1970-71
—

MR. SPEAKER- Now, we take up
the discussion on the Demands for
Excess Grants (Railways). Only one
hour is allotted.

Demanp No. 5—WORKING EXPENSES--
REPAIRS ANp MAINTENANCE

MR SPEAKER- Motion moved

“That a sum of Rs 16,87.586 be
granted to the President o make good
an excess on the granl in respect ol
‘Working Expenses—-Repairs and Main-
tenance’ for the year ended the 3lst
day of March, 1971" 4

DeManp No. 16—PENSIONARY
CHARGES—PENsION FUND

MR. SPEAKER Motion moved

“That a sum of Rs. 413,084 be
granted to ‘he President to make good
an excess on the grant in respect of
‘Pensionary Charges—Pension Fund'
for the year ended the 3l1st day of
Mazch, 1971."

The Excess Demands are now before
the House. Shri Jagadish Bhat'a-
charyya—he is not here. Shri Sarjoo

is also not here.

SHRI INDRAJIT GUPTA (Alipore)
rogg-—

MR. SPEAKER: If you want that I
should wait, we can do it.

2, 1804 (SAKA) cess Grants o8
(Rlys.) 1970-71
SHRI INDRAJIT GUPTA: No, there
are only twop or three points. There
are three oy four main heads given in
these Demands for Excegg Grants and
among them, one is the question of
construction of new lines and also 1.
pairs and maintenance expenses. In
this connection I would like io draw
the particular attention of the Minis-
ter to conditions which are prevailing
on a very important siretch of a re-
cently constructed track m this
country. I refer to the Kirandul-
Kotavalasa line in the South-Eastern
Railway which i mainly used for
transporting high-grade iron ore
from Bailadilla in Madhya Pradesh to
Visakhapatnam for shipment, As
everybody knows, the construetion of
this line has really been a very credit-
able feat of engineering of the Indian
Railways. They claim that there is
np other track anywhere 1n the world
which carries such a hcavy load at
such a high altitude. But I have to
pomnt out that the conditiong of the
staff employed on this line from
Kirandul to Kotavalasa, including the
intcrmediate s‘ations are really de-
plorable. Despite the repeated
assurances from the Railway Adminis-
tration, they have not been provided
with quarters. There are ro arrange-
ments for medizal and other facilities.
Generally, there are no facilities for
drinking water even and they have
to depend on water from the moun-
tain springs or sireams in the moun-
tains. A few quarters have keorn to
be constructed only at the railway
head a! Kirandul but the staff which
are em-loyed throughout this track
and which are doing work of an ex-
tremely strategic nature from the
point of view of our national economy,
have rcpeatedly been assured that
quarters will be provided, drinking
water will be provided and medical
facilities will be provided, but. noth-
ing has been done so far ard this is
causging extreme dis~ontentment and
resentment among these people and
nobody wants to go there and the staff
who are given orders of transfer to
that section are, generally for these
reasons, most reluctant to go there.
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[SHRI INDRAJIT GUPTA]

Therefore, 1 will request the hon
Minister to look into this matter with
some srmse of urgency because, as far
as the South-Eastern Railway
administration is concerned with
whom I have personally taken up this
matter on many occasions, they plead
that it is the shortage of funds and
resourceg that 18 holding up the exe-
cution of this work This is a very
important matter.

MR. SPEAKER: This is about Ex-
cegs Grant only.

SHRI INDRAJIT GUPTA: 1 know;
it deals with new lines and construc-
tion of residential buildings, These
are mentioned under Grant No. 14 and
No. 5. I have to make some reference.

MR. SPEAKER: They are already
over-spent.

SHR!I INDRAJIT GUPTA: They are
asking for more money. More money
will be spent.

MR. SPEAKER: That was spent in
excess of the Grant.

SHR[ INDRAJIT GUPTA: That
money is over-spent. But certain
things were overlooked.

MR. SPEAKER: I leave it to you
to connect it somehow or other.

SHRI' INDRAJIT GUPTA: Regard-
ing construction of the Metropolitan
Project in Calcutta, recently we have
been given to understand that Rail-
ways have decided (contrary to
assurance given earlier), that some of
the conlract work jobs are going to be
given out to private contractors. I
want to know whether it is a fact or
not.

MR. YPEAKER: I would not have
stopped but if somebody reads the
debate tomorrow, he would also like
to know whether Speaker was there
or not, and then, he would ask,
whether the Speaker was slesping.
You cur gpeak on some other occasion
about that.

NOVEMBER 23, 1072
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SHRI INDRAJIT GUPTA: Then

also, as you said, some matiers of
relevancy should be laid down.

MR. SPEAKFR: Somehow you con-
nect if.

SHRI INDRAJIT GUPTA: May I
say about the operation staff of the
electric traction department?

MR. SPEAKER: Whatever you like;
I have made my position clear.

SHRI INDRAJIT GUPTA: I don't
want you to be accused of anything.

MR. SPEAKER: I have made my
position clear. Now you can go on.

SHRI INDRAJIT GUPTA: ‘This
comes under New lLines. Anyway, it
18 for the hon. Minister 1o tell us
whether this important work is going
to be done departmentally or whether
this is going to be given out to private
contractors. So far as the Railway
electrification staff is concerned and
the operating staff is concerned, there,
a big problem hag arisen because
many of these electrification projects
are being completed or are nearing
completion with the result that the
staff concerned gets declared as sur-
plus to the requirements. They were
given the impression that they would
be absorbed in' some of the new pro-
jects and new lines, There is some
controversy going on whether priority
should be given to these people or
some other surplus staff of casual
category who had been employed and
who are now unemployed and who
had been told that they could be given
some priority when new opportunities
of employment open up. It is a
serious question. It is creating ten-
sion between one category and an-
other category. I hope he will kindly
clarify the position ag to how this
priority is to be determined in' the
case of absorption of surplus staff.

ot whret sete (sfa) : www
wEEy, TR # o o W Y eeY
wafeafy ot 7€ §, & 5@ W wwiw
s frayrgwg........
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WUW APET ¢ WY W Y &,
WHAHATAT;, ke H
M N F-—TRE AT FT——IH
* W= @ afey

it wiewwt targ © & Fifoor &Y
Tt w€m e qufer & fr g
AET TAT-IAT G I |

WgR WRT : GEr agd g
W, FfFT faegw a7 9% 9@ |

st wfirer g9 ;& o v aw
T Qe we | wel o %7 |
AT FT @ F@T § 6 A qifefa-
Jurer g wfigd, Bw & weae oF i
o arfed, afeT W Howa aF
gfrrw § € a1 f30e 2 foee
o vl €\ fanewT Wd W oA

weaw wgiEa : {fEE @ § owR
Fwraf? zg A oRE WS
TENIFE 1 A A A WA
La ol

st afirwr sy 0 & wfER
g fmgwa fs
fafreifore =, wwivgs =% ar
AN AT WG §, AT T i
& | @ T FT oA @A ghn fE
for ®1 #1§ waT 7 @), T fosmfess
R EE R R s
T # W wifaer w7 =R )

MR. SPEAKER: May I bring it to
the notice of the House that Excess
Demandg are not Supplementary De-
mands? In the introductory remarks
in the explanatory booklet also, it has
Yeen clearly mentioned:

“I'he Demands for Excess Granis
included in this booklet relate to

AGRAHAYANA 2, 1894 (SAKA)
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expenditure incurred during 1970-
71 in excess of the amounts granted
by Parliament and are being pre-
sented for regularisation.”.

AT W g TS v A | e
ST AR &7 A FCRE

SHRI INDRAJIT GUPTA: Then,
what is there to discuss? They have
spent the money, and Parliament will
approve of it. ..

MR. SPEAKER: They have to come
to Parliament for regularisation.
Y A FL AR ¢ {5 AN o
gragwigid | wrwwew B
IH 9T SUTET @41 £ 9T ™ |

ot g T 7y oY At wwe
& fr &% & &=t T g, gR AT A
g4l gFT Tifge @1 | qg qE W
A

LECE ORI R O f S

st g oy - A e &g,
T W T AEAY !

st wzer Fagr Ot At (7nfrar ) -
TEH FY A &, AW (P A6 § |

weaw wgNa : A g @ g
NABE T ITRITIW
w1 Furd a1 R AT q A w9 e
A

ot wfaw waty : AT 9€ FEAT
¢ fir ot gadr areeew & gf & WX
Tt %! & &% s foar smar
& oW CHE U Wi A e
T w1 S W § @ § v
FTOT g8 & i A FTH 77 a1 § A
A fear S 8, s W 99 A
{ W ot were &3 & ooy T A Bk
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[ whrwr sem]

Wt ) AY SN X
ft ot § TR W v o
woT

v fie & w9 w5 @ 9r s o
& 0 fre® wir § I Sdar
WG | FEEThE ¥ WA aw @
O AT § IRNY AT AT § qIwAy
# arr §r Jfew Iawr fr forar mr
t 1 mwdar ot & wgr ar s e
Tg dw ¥ fer s A IEE
af foamr mar | qTOAE § wREYE
a% B AKA HT TE AA T aqoA
s usfFmard ) g am
ATTFT A G5 T 78 A@FANT A
q—(mﬁq:fwrwrémwﬁ
AW F TF ¥ q® FEAT A0
qr wife faadt W ss=fw & ag wir
ow i gk & 1 a1 fiew ag w1 Sy
aCH § OF | F fear 9T 0 3w
ard qw A A I § A oFEm
guiguwr &

oY SFTT § AT AN A qE F
T AF AT 9% ¥ s . o
oAy @ @ & ¥feT 9w oar W
am A g | s
ITH qE AN & G e Ay fw
q¥ ¥ sfww §Y ford s aw wr
Frrft oT ITHT o Fre A qvr @
T Fq a% AqT % oft omdefr
sirageefigm e fr
oE e FAT ARSI |

R Y & wgr @1 @R
favr ¥ qw wieghre o § o Sek
frg T wgr o1 f% TER FET,
AreT o dare § #fwer 9w 9T W
¥ T feqr mw oo

Neow WEET : §O W T W
wifeg | % B agiocder § )
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ot wimer ware ;o fred Wi
¢ ot ¥ mowTC WY wredr P anl
& wgt o wrw A g & i wifrg
TRE wreE gart 'mi oo £ )
T qff SeT A ¥, ...

WR AT ¢ FB W X W
sfyg 9 ok awk .

ot whrwr wwre . qfifer ¥
TRHE Wt WY A W sew
T saft v fa oRw wrRw A
FET A TN | @ W ¥ A ow
o1 T § Afew sawr qu oAl fear
MW E

gare ofear & &) o g g A
g0} ST A& 97, IAW 5% § ;-
AR W E | 7 W g andt
AT ATHIY TRAA € HHT ERIT TTAR
"R | 9EY § @ ORI & s
I ACE wrAT afET
SHRI SAMAR GUHA (Contan). 1

do not know whether I wil] be exactly
1elevant

(wwny)

waw afrs g sg R e
W1 7 & ag 22 widq Ay v ag ondw
T A ArdT | %

ft gl e g @ oA
&1 w4t § gafag Arad ¥ w3v Graar ?

(vwam) . wqwe & fag
arggarg o ¥ & fo Qar awi v
g

SHRI SAMAR GUHA: As I have
said, I may not be very relevant. As
my hon. friend has alresdy pointed
out, the excess expenditure has al-
ready been incurred. But there are
certein rregularities and unupual
things taking place for which a few
menths afterwards they may come up
with demands for excess grants.
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I want to draw ihe attention of the
hon, Minister to the happenings in
Assam. I'am getting telegrams eviry
day. I .have already written to him
about it. In Assam, many railway
stations have been burnt, staff quar-
ters have been razed to the ground,
many railway employees have been
manhandlled, marcilessly beaten and
some have even been killed A
large number of people are shifting
their families, because they have no
staff quarters, from that area to other
areas outside the State There is en-
tire dislocation of traffic = There has
been suspension of train service As
a result of all these things, naturally
excess expenditure wil] have to be in-
curred for regularising which they
will come to us later in the year

1 am told that the hon. Minister
will come out with a statement to-
morrow on the incidents in Vijay-
wada and their places. As we all
know, there has been suspension of
train service to the south Ap a matter
of fact, in the last two months, many
incidents have taken palce and train
services have been cancelled. But in
the nationa] press, not g word of this
has appeared; no information has
been given. There have been inci-
dents as a result of which dozens of
trains have been completely suspend-
ed, many railway employees were
injured or killed; staff quarters and
raillway. stations have been burnt.
Thousands of railway employees have
suffered. Employees have had to go
away from places like Pandu. I do
not want to go into details; there is
no fime for it. I only say here that
it is absolutely wrong for the national
press to have enforced in a calculat-
ed and planned manner a complete
black-out of all such news. I myself
give a small statement for publication
giving only the gist, but not a line of
it bas appeared anywhere in the press.

It is very strange that the happen-
ings in Assam have been completely
blacked out. 1 only say that by this
means you will not be able to solve
the problem, Suppressing facts is
nb sohution: it will burst out, it may

(Rlys.) 1970-71
take an explosive form somewhere
clse. The only way out is focuss na-
tional attentlon on these things and
bring national pressure to bear on
these things so thaf it may serve as
a check on violent activities and on
criminals and undesirable elements.

I thereforc hope that when the hon.
Mimster wmakes his statement to-
morrow on the incidents in Vijay-
wada he will also make a similar
statement 1n regard to the Assam
situation bearing on the extent it has
affected the railways, it being a Cent-
ral subject

SHRI VAYALAR RAV] (Chirayi-
nkil) I am afraid I may notl be very
televant, acording to you. 1 support
lie demand. {01 excess granis, |
would like to refer to the new lines
and needs in th Southern Railway,
especially in Kerala,

st wew fan1t ety @ o 3
] "va 2 fr udifwowa o &,
TEAA qFEA T A A AR g7 AGY
2 1 uodifwTwma ® &1 g §9 W

qaFAT F )

Wi prly T oA e
¥ o qfedm ® ow w7 femr
g

LECE (L OB ket §
wm f qE A |
1 seck your opinion. Suppose you

were the Speaker. what would you
do?

SHRI INDRAJIT GUPTA: _Do
many things which you also are doing.

SHRI VAYALAR RAVI: You may
make him a member of the Panel of
Chairman.

MR. SPEAKER: ] must follow the
rules
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. SHRI VAYALAR RAVI: Govern
.ment has accepted the demand of the
‘people of Kerala and decided to con-
vert .the Trivandrum-Ernakulam line
into'a broadgauge line; and they
" should have spent some money also
on it. . So I have to support this de-
mand. Meanwhile, I may draw the
attention to the demand of our people
that it should be converted into an
. electrified line. Even the Southern
Railway is also agreeable to this pro-
posal. I feel there is some resistance
from the Railway Board. Electricity
is cheap in Kerala because Idiki pro-
ject is about to be completed and Dr.
K. L. Rao has been kind enough to
sanction many projects. When cheap
electricity is available, why should
Government want to spend more
money on diesel and coal? 1 request
the Minister to speed up the survey
for electrification of the railway line
between Trivandrum and Ernakulam
and see that the demand of the people
of Kerala must be conceded.

Government has to spend more
money because there is no  stores
depot either general or sub-depots in
Kerala and they are forced to spend
money on transporting all these items
{from Madras and Mysore to Kerala.
Kerala contributes Rs. 100.8 crores,
which is 35 per cent of the gross earn-
mgs of the Southern Railway. Yet.
they spend more money for trans-
portation of items from stores from
other places because there is no stores
depot in Kerala; that is why there is
more expenditure. Thesé stores are
situated even 600 to 1,000 kilometers
away. Frequent transportation of
these items to Kerala is always an
additional expenditure to the Rail-
ways. - This. demand has to come
because of that. To avoid this kind
of expenditure, they must open a
stores depot in Kerala,

I now come to the proposal of the
Rallways for a wagon building work-
shop,  Wagons are scarce in Kerala
and--cash crops need wagons to be
tansported’ from Trivandrum and
Cochin to other places. There is an
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oil refinery also. They incur expendi-
ture in getting wagons from outside;
it would be better if they start a
wagon workshop in Kerala ifself
where they could produce nearly
4,000 wagons and also give employ~
ment o the unemployed youngmen
in Kerala. I do not want to go into
the details, while supporting this de-
mand because you would ring the
bell. So, it is the consistent demand
of the people of Kerala as well as the
Government of Kerala to electrify the
railway line between Trivandrum and
Ernakulam and I appeal to the Minis-
ter to accept it.

MR. SPEAKER: You can continue;
l did not ring the bell.

f e W ()
Qe WERY, TGl A% AW W1 goA-
Hrlr femiym WX wigw 1 awow ¥
Taa #rE A T A & wdy fn g
I ATEAT FT TG AT A€ I AR
foer art  wrrwmw § Wk Ga fear
ST 3w A swafe ow 9T Ty @y
faardY &

0 WA I age i 7 & fafrex
A W qEAVAE ¥W ACh (awmT
wigr e wd Y ¥ A ¥ o d

T wWaETe wOA § 0 _
WETET F1% 15,000 ¥ @ ®C AW
80,000 & | T

m@mﬁmw:t&mm
ot & vt ol § g wmer Afex
WP WET WY TREE Wl g
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g daer gwT § fF s wge W
TR Wawc T & 3w ¥ o
Wi & fF geEe ¥ aga ¥ IET
¥ I9% gr wiedt wEE gC R 4 25
T ¥ 7 wd ¥ IEA 5T 97 WyA
oY ®Y e fear ¢ femmee w3
aore &Y qfrdl ¥ agw e &
UTET A ¥ @R AT TNEH TH
kg 1 W oag D oad A
7o qaNE 1 TF A8 wA AT g%
Iq FY oY TANET ¥ FF Wy @ AT
form sl & ot qfre & 25 A &
w9 W17 Y gEE frar qr OF A9
ag ool a3T | g o g &
w71 falrers Ay X237 3d & oo
T Ay ¥ sy wd fear 9, fa
wfaar 3, g & f s foe
g & FOard AR E A ET AR
g7 T @ F qEfow # @ 5
THART Y v a7 B sqrer gwl A
N wEw Wy

# gg7 9T % qdr w9 Fem f§
w7 o€ et ¥ g § a7 9w
AT Imfeat @Ase 29 I8 2 1
Tg Tl § & ez A 91 aEdaa
15,000 ¥ wrardt §oix Sfw faw
9z far @t s @ ¢ 9® W fedr
ferwroRra @ | W AN §
w1 & fafieer arge ¥ € W & A
s wer fis ag & qnfor & a7 R/
e & 91 s o qEfer @ @ e
TR F 7qE W AW |

ot v fgrdl wowqdh (=nfea)
werw wge, wx s¢ § fr afena
wT wfewar 116(dr) ¥@ www W aww
Yar § fie wre fdt fucha ad & o
wur g% ¥ qe fear § vad 9w
toar W W vak e ¥ OF
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F§AST AT ¥ ATAY THAT MG AT qGA
# wiefa & 91 wiw =i 2, owaw
t, vawy 4w v % fogr ww . Afea
a9 F1 77 2@ grn i wrfae oty
mEad fraw @t gur 1 AT s feelt
®W & &S FT WS FAWAT 4T 4T A
UIA AR H oy Y oqf 7 fpdy
& F A0 wre gw A war w—_y @
&1 FAT 5% THGT T THGT 97 AT TA FH
&1 56 A%g 7 fwar war f& wqqr samar
g9 g1 w4T | 4T IR oaeEa ¥ fea
wHa7r 97 foedard et € ) T
N, IHT F@7 q|a foar war ¥
2R qaEq weaT w1 @« frar ?
marag % fau @@ st T g
Tifge & 97 waw A a5 fr fro
FM 9T fFAAr saar @9 gomr | WA
AT YT AT F qAAT ¥ & I qady
® ZEA FIAT AT | W7 WE
qOT 7 98 WA 92 941 § fE @ s
wIaT @d FOA § WX ag Araw 0w
Tg UF TEA A1A ¢, aifagraz ¥ gmA
gW AT T HATTESA ET A,
T8 g0 faaar sqar @< F7 € Fr qod
arem A ¢ 1 wae ag feafa 4@
& v ¢ faer wF ag feafa ardc
g 1

HeTH WEIET, W T AR g
fr gareds fwmem & woe B oAw
@ F7 ¥ A qg q¥d  IAAT AT W
gge &1 o g @ 1 PRt wem
w1 T # 9T 7 & o awdr
fe ot off afarive Y wq@ & & 39
¥ wfus wat & 1 &% g wmw
@Y o AE W 16 AW BT AR
wus a¥ fer m@ &1 & &
waf fear war & 17 AT 35 AT
480 577 W ofed® WA A
Fmgr g 5 37 897 894 ¥ 3%
@ ¢ ag feqemfastaa ¥, ww
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(st wEw fagret wrogal]
w7 W o oo g wqat &

w0k § w4 qfeew  sowrIER
A F I ¥ oy quEre wew g
L | :
wtoNt SFIAT  :  HEEIT qTE
YT 4

st wza fagp@ mwgd@t W
o, oifqy & @ v g Alwa
Y HATMG §H AVE AT CFRA qEH
AFT qAE § °EA A, g 0F TIRAT
&Y e &1 91T A GAT A A =rfan
& fgw &= @1 W afmame
faerrr & frar 9ma fs waws 7o
A AT AT § WS AT HAEE
wrqr orar &, w5 dw F feed
g e § nfar me
HIF ) ST & AT FHAT & Aeder AT
fer wax o Siriew A fear war ¢
Tg g A X ¥ AW FAR AT
g 1 & wdy wgea % wgw fx
Iy qaT™w ¥ Ag FT H37E W W
wewa ® fgzma 2 f fedt At g
¥ sqrar @et Af AT wifge A I
¥ fye T 3z FeaT WeaM @ fF qaw
7g wareT @Al w4 @ gy fag 99
A wary gew fear m gFaT § oK
e &1 a1 IAN 7 aWi Wt age e
o gwar &

[

SHRI S. M BANERJEE (Kanpur)
I would only refer to one powmnt which
has been referred to by my hon
friend, Shri Ram Avtar Shastri, and
others and which is within the know-
ledge of the hon. Minister There is
a growing discontent among the rail-
way  employees 'hm“ltm:t ;“‘
country regarding government’s de-
emon,wwhlch is discpiminatory, regard-
ing the payment of bonus under the
aew Ordinance. Icannot imagine how
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the railway workers who are manu-
facturing locomotives, whether in

Chittaranjan or Bansrag have been
deprived of their bonus

w o " W A AT w
WA #% W MY ¢ ug & oeew
TRE A E

SHRI 8 M BANERJEE T,
1 qHAT LH 7 gw § o Lifwy, T
ar e W gfvwe ¥ 92 wdd wiv A
N gfews & 9z s

We representing the rallway em-
ployees have been demanding that the
employeee  Berving departmental
undeitakingg should also be covered
by the Bonus Acl. Since they weje
not agreeable, this question was 1e
feired to the Bonus Review Com-
mittee, because our recommendations
weie Unamimous Perhaps they will
give their consent and sgay that rail-
way employees should also be includ-
ed I would urge upon the Minister
to bring pressure on the government
and see that the injustice done to
the railway employees is rectified and
removed We have given a memo-
randum to the Prime Miruster which
deals with railway employees, defence
employees and otheis If the Rail-
way Minister 15 hot in a position to
give a clearcut reply now, let him
convey our feelings to the Prime
Minister I am sure the Defence
Minister and the Railway Minster,
are very sore about it because all
the public sector employees have
been given this bonus of 833 per
cent but the departmental employees
are not given this bonus. I want the
Railway Minister to convey our feel-
ings to the Prime Ministér and back
up our demand when 1t is taken up by
government for consideration.

THE MINISTER OF RAILWAYS
(SHRI T. A, PAI): Mr. y b
agree with the hon. M A ﬁa
Vajpayes, that jt is perhaps 0
tor the members when suppl -
tary dermands mre Wrought uwp befpee
the House and

¥
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like the railways to be more precisc
and accurate in their budgeting. But
the very fact that provision hag been
made 20 that 1n case any excess ¢x-
penditure has been incurred it 1s
subject only to the approval o! the
House means that we cannot always
poesibly be accurate in an economy
where theire are so many upg and
downs, where things do not come
according to our expectations, wheit
trains and railway stations are burnt
for entirely different reasons, may he
in one place because some theatres
refused tickets to the students. in an
other place because they do not like
the language spoken there or in the
third place because they wanted some
political settlement Under these
circumstances, therefore, I must gay
that while we should certumnlv take
this advice into consideration, I may
have to come agaln and again; because
of these uncertainties, I would not
like to hold out an assurance that i
would be possible for us to draw up
our estimates so accurately that we
do not have to bother you again and
again. But I assure you that this
mspect shall be taken care of as best
a8 we Ccan.

I share the anxiety of the hon
Member, Shri Samar Guha about my
employees who have been subjected
to considerable torture In Andhra
Pradesh. We have tried to cancel the
trains. He referred to the trains being
cancelled for the last two months. It
fs not out of pleasure. My anxiety
has been to see that the railway pro-
perty is protected, that the passengers
are not molested or put into difficul-
ties and that our personnel is not put
to difficulties, and that i3 the reason
why we thought that by cancelling
passenger traing we would be creating
sufficient public opinion against these
activities or at least we shall be ahle
to bring some kind of law and order.
Unfortunately, it is not happening.
Vaxy probably, we are not strict
‘endligh about it. But I do not want
to may unything on the floor of the
House which wonld inflame the
shivedy hot atmosphere.
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We have been trying to take the
utmost care of pur employees and
tailway property. Only day before
vesterday one employee was burnt
alive by pouring petrol on him. To-
day just ag I am sitting here I have
B0t a report that he hag succumbed.
Now what do I do? These are pro-
blems which affect us very sericusly,
and I would appeal to the House to
~e¢ that moral pressuie 18 brought
about on the whole nation to ensure
that, whenever we have any differ-
ences of any kind, the innocent
persons who have nothing to do with
them ave not made the victims.

Ilon members have raised many
1sues  You, Sir, were good enough
to say that these were not quite rele-
vant to the subject I share their
anxiety that this may be an occasion
for them to get some kind of an assu-
rance or clarification from me; they
think that letters written to me may
take some time to be replied and that
if they raise their points here, I may
he able to give instant replies,

SHRI SAMAR GUHA: I wanted to
know whether you could put before
the House the facts relating to the
happenings in Assam and Andhra
Pradesh in the last two months in
regard to railway employees. You
can put them before the House

SHRI T. A. PAI: You wanted only
about Asgam?

SHRI SAMAR GUHA: Assam and
Andhra Pradesh,

SHRI T. A. PAI: I shall consider it

A reference has been made to the
casual labour who are involved in
project works on the South-Eastern
Railway. I share the anxiety of the
hon. members who have brought their
problems to my notice. I think, out of
2,000 people, there should be no pro-
blem in absorbing 1,500 of them; but
it does not meéan that we are not cen-
cerned with the balance of themi. The
problem is that, i we shift fhem %
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the other States, first we find some
kund of & reluctance on the part of
these people themselves, after the
completion of the project, to move out
for woik in other projects 1 also
find a new tendency developing,
whenever these workers are shifted,
the local people are building up a
resistance that these workers should
not be brought for taking up the work
I do not know how we can achieve
both You will agree that, somehow,
we have 10 persuade some side or the
other to accept the realities and not
change the circumstances which have
existed so far, which made this em-
ployment possible

It was also asked whether the
underground work in Calcutta 1s gomng
to be entrusted to contractors or it
would be fakem up departmentally
As far as possible, it would be taken
up departmentally Theic 18 no idea
that everything should be entrusted to
contractors; but where 1t 15 1nevitable
then perhaps it may have to be done

SHRI 8§ M BANERJEE What
about bonus?

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour) Mr Pai 15 a generous
man, he has been handling money all
his hife

SHRI T A PAl Unfortunately, it
1s the other people’s money There-
fore, I have always been responsible

The hon Member from Kerala asked
me why we were reluctant o electr-
fy the raillway line in Kerala It
seems, while the rest of the country
has been pleading that they do not
have emough power, Kerala is saymg
that they  have surplus power
Surplus or shortage 13 only a
temporary thing It is true that
the Kerala Government had come
forward offering power at a compet-
tive rate go that we could take up the
work, We have carried out a swrvey
of this line and we find that, when
electrification wark is involved, heavy
eapital supenditute i» also involved
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and the traffic will have to justify the
expenditure on this It is not mersly
a temporary offer of a lower rate of
power consumed that would help I
hope, the Kerala Government would
reconsider the situation now in the
hight of the poasible alternative use of
power also 1n the State and not
merely for 1unning of trains

Lastly, there are problems that have
been rased about new lines. I have
heard many members urging on me
that these new lines are necessary for
defence purposes I do not know
whether I could ask you om behalf of
Defence 1 would certainly like to st
with the Defence personnel and ask
them what they think, because if any
line 1s npecessary for Defence

SHRI S M BANERJEE His line 1
very c(lear Even m the Cabinet he
took a position in our favour

SHRI T A PAI If a new lLne is
necessary for defence purposes, it will
get pronty, there 13 no difficuity
about 1t But, unforiunately, I cannot
take either my recommendation for
anybody else’s recommendation on
that pont that a particular line 18
required for Defence

Some other lineg have been urged
from the point of tourism. Certanly,
I shal] take up this matter with the
Minister of Tourism and ask him
whether 1t would be possible to have
more people aitracted by these new
lines being lad

SHRI JYOTIRMOY BOSU. What
about the Martin Burn Light Raul-
way?

SHRI T A PAI It is now actively
under consideration I have asked the
West Bengal Government to see

SBHRI 8 M EBANFRJEE™ What
about 8 S Light Rulway?

SHRI JYQOTIRMOY BOSU: Three
years have gone and the peor passen-
gers are suffering. They all Belafg
to low ncome ghoup, ks Yol pom:
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SHRI T. A. PAI: I am fully aware
of “it. - In 'fact I have asked the West
Bengal Government to clear all these
lines” which ‘are now occupied by 'all
kinds of ‘encroachment and all that
and we have also assessed what steps
are necessary to-be taken in order to
restore restart it and I shall take. it
up as qu1ckly as poss;.ble.

SHRI 'S” M. BANERJEE: The UP
Chief Minister has recommended
taking over the S. S. Light Railway.

SHRI T. A. PAI: That also we have
agreed and we are now thmkmg of
havmg a hew corporatlon being start-
ed

Then, the question of bonus has
been raised. 1 entirely sympathise
with the people who say that people
should''be  paid more and more, but

* the only question is: we have gone
from logic'tp logic, -but, in this very
House, we have also been questioning,
‘Why is it that prices are going up?
Why is it that the Government is not
able to control the gituation?” Now,
it looks  logical that if certain
establishments are given bonus, it
should not be denied to some other
establishments. It js not a question
whether, in giving this, we have not
taken into consideration as. to what is
the total salary or the emoluments
that a'particular individual is getting
in one establishment or the othér. /It
is for the Government now because if
the ‘Railway employees are given, I
think it would be logical for Members
to say, ‘Let it be given to everyone.’
The-implication of this would be an
immediate payment of not less than
Rs. 205 crores to all employees both
in the States as well as in other sec-
tors and I do not think you can stop
only with this. -Naturally, if it has
to be given, it may have to be given.
But, the impact of that on the eco-
nomy also will have to be fully taken
into consideration because it is a
straight devaluation of the rupee, It
helps nobedy who receives that pay-
‘ment also. Are there any other alter-
natives which we can have without
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making it a matter of prestige? While
I share the anxiety of the Members:

SHRI S. M. BANERJEE: Qur argu-
ment is only -this. It is a logical
conclusion. Supposing  the public
undertakings under the same Govern-
ment are getting and it is no more a
profit-sharing:‘honus, it is a part of
the wage, why should the P & T,
Railways and Defence employees who
are really adding to the resources of
the country be denied? That is the
simple thing. o

SHRI T. A. PAI:'1 agree with the
logic of it, but the consequences of it
also have to be taken intp considera-
tion because the very savings of this
class of people who are sought to be
benefited by this move, will be eaten
up—all the past savings that they
have made will be eaten up by this—
because .inflation punishes this class of
people with" fixed income much more
than any other class. After all, let
us get together and have a dialogue.
Already, the priceg of vegetables have
gone up in the market. Everybody
thinks, ‘If you are getling a share,
why not we have our share also?
After all, the hon. Members are con--
cerned that, justice should be done to
everyone and that all kinds of peorle
should be made to make the same
kind of sacrifice if it is necessary.
This question is before the Govern-
ment and I am sure the Government
will look into it.

Thank you very much.

SHRI INDRAJIT GUPTA: What
about Kirandul-Kotalavalasa railway
line?

SHRI T. A. PAI: You have brought
to- -my. notice that the problems of
housir.g, hospital and medical care still
await to be looked into and La@ssure
yop -that these will be. expedited. be-
cause we would like to see to it when
we-.are: .spending-about Rs. 5 crores
every year-for construction of quar-
ters., I have been having discussions
with the Board that most of this
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money should be spent for providing
housing {for the Ilowest class of
employees in the Railways and thai we
should go n for a big programme of
housing fo; this class

SHRI JYOTIRMOY BOSU Have
vou got a ume-bound progiamme tox
re-opening of the Mattin Burn Rail-
way?

SHRI T. A PAI 1 am quic
impatient about completing anyv pro-
ject that 1 wish to take up But
please dont prcseribe any time hmt
because any commitment made to the
House 18 wvery sacred But I can
assure you that I will take kcen
interest in 1t

SHRY JYOTIRMOY BOSU Any
1dea®” Two months, six months”

MR SPEAKER You bette:
mm in hig room and discuss 1t
Now, the question 1s

‘“That the recspective excesg sums
not excceding the amount< shown
i the third column of the Order
Pape:r be granted to the President
to make good the amounts spent
during the year ended 31st day of
March, 1971 1in 1espect ol the
tollowing demands cntered m the
cecond column theieof—

Demands Nos 'S5 and 16°

meet

The motion was adopted

——

12.56 hrs.

APPROPRIATION (RAILWAYS)
NO 5 BILL*, 1372

THC MINISTER OF RAILWAYS
(SHRI T A PAI) I beg io move for
lecave to introduce a Bill to provide
for the authonsation of appropriation
of moneys out of the Consolidated
Fund of India to meet the amounts

——— e e =
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spent on certain seivices for the pur-
poses of Railways during the financial
vear ended on the ¥st day of March,
1971, 1n excess of the amounts granted
for those seivices and for that year

MR SPEAKER Now, the question
is.

“That leave be granted to intro-
duce a Bill to provide for the autho-
risation of appropriation of moneys
out of the Consolidated Fund ot
India to meel the amounts spent ou
certain services for the purposes of
Railways during the financial year
ended on the 3lst day of March
1971 in  excess of the amounts
granted lo1 those services and for
that veas

The motiun was adopted

SHRI T A PAl 1 mtioduce*® the
Bill

Sic 1 beg to movet thal the Bill to
provide for the autnoiisation of appio-
priation of momnevs out of the Conso
bdated Fund of India to meet .he
amour ts srent on celtain scrvices for
the purposts of Rulways during tihe
financial yta; (nded on the 3lst day
of Maich 1971, in  excess of the
amounts granfed for those seivices
and for that year be taken into con-
saderation

MR SPEAKER Motion moved.

“That the Bill tn provide for the
authorisation of approprnation of
moneys out of the Consolidated
Fund of India {0 meet the amounts
spent on certain seivices for the
purposes of Railways duning the
financial vear ended on the 31st day
of March, 1971, 1n  excess of the
amountis granted for those services
and for that ycar, be taken into
consyderation ™

= = =

*Pyblished 1In Gazette of India Ethaordmm;, -Parf II, sectiom 2,

diited 23rd November, 1972 /

#%Introduced with the recommenda tion of the Presdent.
{Moved with the recommendationof the President,
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SHRI JYOTIRMOY ROSU (Dia-
mond Harbour) rose—

MR. SPEAKER: What about the
gentleman whose name you gave”

SHRI JYOTIRMOY BOSU: Please
substitute, Sir,

MR. SPEAKER: All right.

SHRI JYOTIRMOY BOSU: We all
know thut Mr. Pai is well-versed in
economics but we do not see much
of its application in his new assign-
ment of Railways.

Sir, I have said {ime and again
that our Indian Railways suffer from
over-capitalisation. Lei wug forget
about it for the time being. We have
known that the value of the assets of
the Martin-Burn Railway is next ro
nothing The material valuc and the
rezl market value of the assets is very
little; but with that little capital, it
had rendeied wonderful services. 1
was varryving 35,000 to 40,000 people
every day.- These pecople belong to
low income group, people cetting Ra,
50 to Rs. 250 a month. They uzed to
gel monthly tickels for Rs. 17 for a
distance of 30 milcs  Now they spend
Rs. 55 against that amount of Rs. 17
They should think not merely in
terms of 1upees. annag and pics, hnt
in terms of providing socizl services
Otherwise, what for do we wuant rx-
pansion of the public sector®

18.00 hrs.

I would like to ask Shit T. A. Pai
whether he would be so kund as to tell
us here und now, hecause three vears
have passed and we have seen at least
four Railway Ministers since the abo-
lition of the Martin Burn Railways.
that we shall have a good day today
and we shall hear from him, so that
we can convey the same to the suffer-
ing 50,000 or 40,000 people, that he
has adopted a time-bound programme
and within a reasonable time that he
might consider fit, he may be able to
vomplete the work. I am not trying
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to be unreasonable to him. He may
please tell us here and now when he
thinks that he will be able to run the
first train on the light railways

SHR] S M., BANERJEE (Kanpur)
The S8 Lighi{ Railways alsu

SHRI T. A, PAI: The problem 13
that 1t is not that the assets are to be
consadered of zero value; that may b
40 1n the books of the Martin Burns
But the hon, Member would concede
that we have to acquire it by a process
of nationalisation before we run it

So, apart from the legal steps that
have to be taken in this matier., we
have to find out how much ot this

rolling-stock is in a working (undi-
tion, what things have to be wime L,
the track, and this survey has been
completed just now. We have had dis-
tuscions with the West Bengul Gov-
¢ernment as to what steps are neces-
surv 1o be taken in this behalf, and
we are also opposing the liguidation

of this company before the High
Court of Calcutta.
1 cannot 1iell the hon, Member

whother it will be donme within threc
months or six months, becausc once
il goes to the High Court, there could
he any number of difficulties raised
Thervefore, I would request the hon.
Member to heur with me when 1 say
that I share his anxiety. In fact, 1
started the process after I came here.
on the argument that 60-62 lakhs of
ople were using one line and they
had made their habitation, dependiny
upon the existence of this line and,
therefore, all other arguments dil
not appear to be very relevant Of
course, I do hope that Parliament will
toncede that today on the s hurban
{raffic. we are suffering a Joss of
about Rs. 12 crores, and whenevut
they hold out the cfficiency of the
railways in question, they have also
to bear this and permit us io make
these losses, if the suburban traffic
has also gol to be supported. in fact,
1 would like to have a separate policy
rgarding the suburban traffic. because
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tie' suburban. “development is closely
Hiiked uwp with the ‘housing ‘program-
™R in this'country and the problem
9: urban development is also part of
i :

So far as the ,8S Light Railway is
concerned, again, it was taken @ver
by somebody in public auction. He
has already dismantled a part of it,
and the problem is for us to consider
whether it should be a light railway
or whether it can be substituted by a
broad gauge railway, and, therefore,
a survey is under consideration. We
have also been discussing this matter
with the Chief Minister of UP who is
equally anxious that this problem
should be solved,

S!im 5. M. BANERJEE: I am more
anxious than the Chief Minister.

MR. SPEAKER: The question is:

“That the Bill to provide for the
authorisation of appropriation of
moneys out of the Consolidated
Fund of India to meet the amounts
spent on certain services for the
burposes of Railways during the
financial year ended on the 81st day
qf March, 1971, in excess of the
amounts granted for those services

and for that year, be taken into.

consideration.”

The motion was adopted.

MR. SPEAKER: The question is:

“That clauses 2 and 3, the Sche-
dule, Clause 1, the Enacting Formula
and the Title stand part of the BilL"

The motion was adopted.

Clauses 2 and 3, the Schedule, Clause
1, the Enacting Formula and the Title
were added to the Bill,

SHRIT. A. PAI: T beg to move:
“That the Bill be passed.”

m. SPEAKER: The question is:

~ “That the Bill be passed.”

“i7¢'The motion was adopted.

NOVEMBER 28, 1972
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The Lok Sabha adjourned for Lunch
till Fourteen of t_h'e" Clock. .

The Lok Sabha re-ussembled after
Lunch at Five Minutes past Fourteen
of the Clock,

[Mr. DEPUTY-SPEAKER in the Chair)

'MR. DEPUTY-SPEAKER: The
Food Corporations (Amendment)
Bill.

SHRI INDRAJIT GUPTA
(Alipore): 8ir, there is a serious
matter. It seems yesterday the

revenue intelligence authorities had
summoned the Bal Yogeswar for in-
terrogation regarding the allegations
which have been made. It seems—
this is the information I have got—he
went there accompanied by three
Members of Parliament as well as
several other disciples, I do not
know. These people did not permit
the revenue intelligence authorities
to question him alone, separately, in
confidence; they insisted that every-
thing must be done in front of them.
As a result the interrogation could
not take place; the whole thing was
spoiled, I want to draw the attention
of the Government; thePrime Minister
is here. It is a serious matter.

If that is the way they are working,
how can this be done?

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): 'The day before
yesterday, I raised this point on the
floor of the House and the hon.
Speaker was good enough....

MR. DEPUTY-SPEAKER: Why do

you raise it again, then?

SHRI JYOTIRMOY BOSU: I have
further inférmation. - This -men “is
owning two ‘aircraft which are based
in America and is also maintdining.
Swiss 'Bank accounts. The matter is

‘coming ‘through the Press to use.

every day. Vet the Govérnment never
bothered to make a statement, taking
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the House into confidence. We want
you to tell the Government, whether

they are going to....

MR. DEPUTY-SPEAKER: They
have heard you.
SHRI JYOTIRMOY -BOSU:

make a statement,

SHRI S. M. BANERJEE (Kanpur):
I want to submit another point, apart
from that. You are aware that in
Jullunder all the working journalists
and non-working journalists are on
strike.. We have been writing to the
Labour Minister and raising this
issue here. Some statement should
come from the hon. Minister. My
second point is about the UNL A
solemn promise was given,

MR. DEPUTY-SPEAKER:
was raised before.

This

SHRI S. M. BANERJEE: Morning
and evening, several times it was
raised. Something should be done. I
am told the Labour Minister is going
away.

zﬂ u!a i‘a'rf‘r arﬁr:m"t FTfAST
strrs'm rr=‘Ta!x ard :fmsreﬁz ......

MR. DEPUTY-SPEAKER: Not the
same please; some other point if you
want to raise. This is not a debate.

st wE Pagrdl Awadl - F fede

A& FTTIE | R TF JEAFIY
F1q FT AT FTEAT §

MR. DEPUTY-SPEAKER: This is
not on the agenda. Even so I have
allowed some Members, if they have
some points to make. You are raising
the same thing.
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SHRI ATAL BIHARI VAJPAYEE:
I am raising an important point. One
of the disciples of Bal Yogeswar has
declared at Gwalior that there was no
case pending against him.

- MR. _DE'PU'i‘Y-SPﬁAkﬁﬁ: - Anyway
Government will look into this; they
have heard you,

SHRI ATAL BIHARI VAJPAYEE:
Let them come forward with a state-
ment

THE MINISTER OF STATE IN 'I‘HE
MINISTRY OF FINANCE (SHRI K.

R. GANESH): We are looking into
it. ... (Interruptions).
. MR . DEPUTY-SPEAKER: Ordef,

please. The Minister has volunteered
to say that they are looking into alt
these things.... (Interruptions). ‘I
am only concerned with the order of
the House.

SHRI ATAL BIHARI.VAJPAYEE:
It has been quoted in the Press; it
should either be contradicted or c¢on-
firmed.

SHRI JYOTIRMOY BOSU: An
allegation has been made and he
should make a statement,

MR. DEPUTY-SPEAKER:
on my legs;

I am
kindly listen to me.

SHRI JYOTIRMOY BOSU: We are
quite sure you -are on your legs; I
know you are on your legs.

‘MR. DEPUTY-SPEAKER: Please
sit down. This has been raised. It:is
on record; Government has heard it.
The Minister said. he was looking
into the matter. I am concerned with
the order of the House; I cannot com-
pel them. They may come forward.
They have heard the House, No more
of this please. _ _E.

SHRI JYOTIRM,O? BOSU H‘he
Horne Mmler is here; the Finance
Minister is here.
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SHRI K. R. GANESH: The : hon.

Members have raised it here. This

information, in a way, has come to

us also, We are looking into this, We
shall get the correct facts.

SHRI JYOTIRMOY BOSU: Is he
going to make a statement or not?

Let us know that.

MR. DEPUTY-SPEAKER: He 1
detting facts.

SHRI JYOTIRMOY BOSU: Ths
does not help us. Now, you are not
on your legs, may I point out to you?
I am making a submission.

MR. DEPUTY-SPEAKER: He is
getting facts; naturally these have to
be placed before somebody, He says
he is getting the facts, He is not
saying it privately; he is saying it in
front.of the House. Naturally when
he is able té collect the facts, he will
have to place the facts....

SHRI JYOTIRMOY BOSU:
or tomorrow?

" MR. DEPUTY-SPEAKER: You are
pressing the point too far.

SHRI S. M. BANERJEE: I know
who were the members. I can name
them. (Interruptions).

MR. DEPUTY-SPEAKER:
Shinde.

Today

Mr.

1411 hrs.

POOD CORPORATIONS
MENT) BILL

THE MINISTER OF STATE IN THE
MINISTRY OF  AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
Sir, I beg to move®*:

(AMEND-

“That the Bill further to amend
the Food Corporations Act, 1964,
be taken into consideration”
‘The main object of the Bill is to ex~

_ the asudit control of the Comp-
tro
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to the accounts of the Food Corpora-
tion of India. At present, the accounts
of the Food Corporation of India.
At present, the accounts of the Corpo-
ration do not come directly within
the purview of the Auditor-General.
The accounts are audited annually by
4 leam of professional auditors ap-
pointed by the Corporation from
among a list of auditors approved by
the Central Government on the advice
of the Auditor-Gneeral. The Joint
Committee to whom the Comptroller
and  Auditor-General’s (Duties,
Powers and Conditions of Service)
Bill, 1969 was rcferred had in their
report on that Bill recom-
tantial sums of money from the Con-
mended that as substantial
sums of money from the Con-
India, the Comptroller and Auditor-
General should be empowered at least
to conduct a supplementary or test
audit of the accounts of the Corpora-
tion, as in the case of a Government
company. This Bill, therefore, seeks
to make provisions in the Food Cor-
povations Act, 1964 empowering the
Comptroller and Auditor-General of
India to direct the manner in which
the accounts of a Food Corporation
shall be audited, to conduct a supple-
mentary or test audit of the account
of a Food Corporation, and to com-
ment upon or supplement the audit
report of the professional auditors.
The provisions contained in the Bill
for this purpose are similar to the
provisions applicable to a Govern-
ment company in the Companies Act,
1956, and are consistenf with the prac-
tice adopted in respect of other public
undertakings.

The Bill also seeks to extend the
Food Corporations Act to the State
of Japamu and Kashmir, The act at
present extends to the whole of India
except Jammu ‘and . -Kashmir. It is
necessary to extend the Act to Jampu
and Kashmir also. ..

‘Under the Act, Corporation has to
obtain  the previoul appmnl ot the

K *Moved with the racimmendntitm ot the President.
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Central Government belore cstablib

ng offices or agencies 1n or ouisi

India. With the increased utilisativu
of the services ol the (orporation )
the State Goveinments lor the pui-
pose of procuremihi and distribution
of foodgrains, the activilies of the
Corporation extend to the whole of the

country. It has to establish local
offices and agencies and open “pur-
chase centres” in various parts of the
countiy, often at shoil notice. The
requirement in the Act that the Cor-
poration should obta:n the previous
approval of the Central Government
every time 1t wants to open an office
or agency in any part of the countiy
18, therefore, not conducive to the
efficient and swift performance of its
tunctions, It 1s propo<ed to dispense
with that requicement in so far as
offices and acencies established by the
Corporation mside the country are
concerned  That means, as far  as
cstablishing offices outside the (ountiy
are concerned, the original provisions
would (ontinue Lo apply, That 1s,

previous approval of the Central
Government 1s nucessary.
The Bill also secks to make two

amendments which are merely of a
clarificatory nature. It 1s propnsed 1o
clarify that the term “Toodstuffs” used
in the Act includes edible oilseeds
and oils. This clarification is intended
to remove doubts about the fact
that the Corporation may trade in
these commodities also. The other
clarfication is regarding the borrow-
ing nower of a Food Corporation, The
Central Government are already gran-
ting loans to the Food Corporation of
India after due appreciation made by
Parliament by law for this purpose
It is propoerd to make a specific pro-
vigion to this effect in the Act.

I enmmend the provisions of the Bill
for the consideration of the House,

MR. DEPUTY-SPEAKER: Motion
moved;
“That the Bill further to amend

thn Food Corporstions Act, 1964, be
taken into consideration.”

(Amdt.) Bill
SiilHl JYOTIRMOY DOSU (Diu-
mond Harbour): Sir, we stand for

the  ewpan 1ou o the Fuod Corpora
ton of lndia, nationalisation of the
toodgigus tiade etc But, at the
sami liae, my [cohay 15 that we
have a 11ght to know how best  they
J1e mandgimg the altairg of the Fuod
Corporauon of India  Only during
the last session we had an opportunity
of discussion the working of ihis
Corporation, which 1 not particulursy
good, which 1cvealed the great weak-
nesse, that are there wathin the Food
Cotporation 1 would guote here the
editorial of a well-known daily wiuch
“ays

“It 1s becomung increasingly cleal
with every passing day that thv
Government  has Lungled badly in
the matter of fuod procurement and
distribution ™

This 1s from the Ecunomic Toues of
21st August 1972

but thae <an be no douot
that the sharp uplicna mn  foud
prices—al the  heammmng of thr
month the price index of food was
125 pear cent higher than a  year
ago reflects  ithe faillure of wne
Food and Agnculture Mustry to
mop up surpluscs and arrange for
proper distribution ot foodgrains
particularly mn the deficit areas.

The brief discussion in Parba-
ment exposes the ignorance or hal’
knowledge of the Food Minister
even on such vital matters as buffer

stocks held by the Food Corpora-

tion. He claims that the buffer
stocks arec as high as 9.5 milllon
tonnes. Pray, why are those stocks
bemng withheld from the public i
conditions of rising food prices?”

Then it says about procurement:

“Today when the distribution
system is alrcady greatly weakened
by half-hearted procurement, the
prospect of feeding people at
reasonable prices s obscured by
the bunghng that is going on in the
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matter of buffer stocks. The Minis-
ter’s claims about the leével of
stocks are not substantiated by
what his Sc:retary has been telling
the Comnmiiiee on Public. Under-
takings. According to him ' the
stocks were of the order of 3.4
million tonnes; thesc included 2.3
million tonnes by way of opera-
tional stock. The net buffer stocks
were thus of the order of 6 million
tonnes.”

It is a very miserable state of affairs.
What is the outcome? The counlry is
again being forcred to depend on
foreigners, who always attach strings
to whatever they give. This time it
may not be-PL 480, but it may be
something else, I know that our
emissaries are visiting all the coun-
tries. 'This means political enslave-
ment for the country because of the
bungling and dishonesty that is pre-
valent among the ruling parly today,
which has reduced the country to utter
bankruptcy.

.Then 1 would like to quote what
Shri F. A. Ahmed said on the 4th
September 1972 during the dcbate on
the Food Corporation. He said:

“When certain allegations were
made against the Chairman and tae
officers of the Corporation, all
these matters are under examina-
tion and, whatever action is called

" for, it will be taken by the Govern-
ment after the matter has been gone
into and carefully exammed "

I want Shri Shinde to tell us :lea:l'l:.lr
and categorically today whether they
have gone through those . papers,
whether they have examined them and
what is the outcome and what is the
finding. We want to hear it today
because this statement was made -on
the 4th September and this is the
end: of November. The M:mster also
stated: :

“The. reply (from the Chn;m_tan
of the Pood Corporation = ‘Sardar
Igbal" Singh) was received by me

" on the 5th of August....It is a
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voluminous - reply of about 150 fo
200 pages. Ii reguires. some time. to
go {hrough all the pagges. There
is also examination 1o be . done
. of various documents. Therefore it
ig taking time,”

September and October are gone and
November is about to end. So, this
House has got a right 1o ask thegov-
ernment to tell us clearly and frankly
what the findings are. We want the
reply of the Chairman, the findings -of
i{he government and all the connected
papers to be laid on the Table of the
House and circulated to the Members
of this House.

Again he said:

“I entirely agree.  with the hon.
Memboers so far as the working of
the FCI is concerned that from time
ty time {hery have heen some
short-lzpses, there have been some
short-comings, there have been some
failures.”

I want to know what specific steps
are being taken to remedy these lapses
and shortcomings. In reply to what
I said. he went further and =aid:

“There is no question of my plac-
ing the statement which contains all
the allegations before the House;
that is a document which is under
examination, and' after it has been
examined, that will be placed on
the Table of the House.”

'I‘hen he said

“Whatever allega‘tmna have eome
before: me- against -the -- Chairman,
officers or any of ‘the employees they
will-he looked into, will be #xamin-
ed wery carefully and:after the
report is-avatlable 1 shall‘ place it
before the House, ang it is for you
to decide what ad.km !mll be taken "

Tlns was aaid on -!th September 19‘72.
Sufficient titne has-been given to the
Ministry and to the peopie who had
to. look inta..the- matter. - Today we
want .to know what.-the outoome, is
and we mttﬁemtobem.i
on the Table here and now. -
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Then I want to ask the hon Mini=-
t.r hete why 13 1t that the State Gov-
ernments (Interruption) It may be
a laughing mattcr for 1the ruling party
because I know honesty 1s not the
best policy as lar as they are con-
cerned, they live with  coniuption
bunghng and dishonesty, therefore
the thickness of then skin 15 some
thing which 15 not quite normal wit
us

The Staic Governments  parli-
cularly West Benal ind UP and ou
or two othc1 Suates have becn want
mg, to consuitute thewr own Food Cor
por itions because they have to facc
the music thevy hive to  formulat
thenn policies But the Cenlial Gov-
ernment n oider to do politics on
food which they have been  doin
since 1967 a1¢ not agreung to it, thry
are stinding 1n the way

Also the House hs 1 ught 1o hnow
aboutl this we¢ have bern hearing fro
the pire s, let the Government gine
here a categoiical assurance that thoy
ae gong to have a tuget date or 4
tim¢ bound programme by which they
are omg to nationalise the wholesai
food trade that they have been saying
from the roui-taps tor getting all .orls

of polhtxkal advantages and alv
nationalise th~ sugar ndustiy and
sugar distribulion trade W want

clear answer. to these

We want that the FCI hould in-
crease its work But the tiouble 1
that the FCI has become a paradise
for middle-men The direct procure-
ment 1s so lLittle todav' That 135 whv
there are loils more of cortuption tha'
there should have becn

I would hike the hon Minster (o
tell us all that I have demanded n
my speech and lay the papers on the
Table of the House and circulate them
to the members

vt S warerw WY (ofearen)  fect
FIT aTE, AET % G AT W AT
t fe gx wiftwe & s & arf

(Amdt) Bl

Y W1 G E g ARA o
sifede ag Ay amd F1 @
mRarFfuar s ¥ ) Aggray w
f% g7 T weAw g fr wewa
Ar@t s Fram g0 qrzE A
A TTAT A1 Ar w7 qEART
7 91| 21 TR TR 9FF T #TIA
® frir v 4 st R T ar
1A 390 T L0 T T, T1AT T {7
T AW 9 FE AT T AT
RAAA 414 TRT » L TIFTT T 778 H
4T 5 T miga) JAF 4T, T
A A3 =R 3T A7 oA ErEA
T1 FATRAN A A9 <7 97 79 17 F7

==

=

SHRI JYOTIRMOY BOSU
quoted fium the debate,
Food Mimister has aid  on different
dates  There 15 no mention about CBI
mqury and even if there 1s a CBI
tnquuny  that does not debar this
Huuse from getting the information

1 have
what the

MR DEPUTY-SPEAKER That 1s
his point of view

St eFQ® WAT BT Fqv T o0
¢ Aq Ay wedifers 4 7 1 mrew
ATATQU FT 7

Az af r=adl ag & 5 FaTe wer
% T6 WET A "M AT g7 amvartEn
T arae st e ¥ fr wr de enafrar
T A " T AT AR 07 A} v
R WRIANWE ) 343
q w7 FifT #I9 SOEr 94w =9
T KT EAT & | WY HwT 7T G 7
95 974 77 A7 99T ¥ FIRAT 99 F
1T T/ 1T 91 & AT T4 AT qA1T
FTHFFRATTETE ]l (GVHTEREA
NTRITRE TATE 7 gAT g WX 85 97-
&7 QU qAT AT 9 W gleawn
AEAT R | TA I A LB AT GR F
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[ st &7 %97 ]
forrat we A & 1% fag faem &0
#x a7 wwrAr 2ar & ¥4 @ F @ urf
TG ATAT L IT AR A Az A
STITIY AT qACT & AT TXIT G,
IR R FIA T 97 99 A7 F g9
a® Y ¥ A1 ISR SARATRT F AT
M AIIT L AT 7 QAT S
®ree ¥ weTar F AT A T IE(T WY
X ABAN FY @R ) IT AW A FD
qrzt ¥ 34 § M 743 & 1 TwrAriRan
& g% X 8, W wad wrasr srifag gt
Wews wgar & wivadedaw 1 aq
w74t ¢ AR sEmavee § A A9 wAT
05 o gt 7 f5 o7 19w 37 ofefada
® &q1 TAT T E, AL 6T I¥
Y M9F 1Y 7 AW ¥ E & g
AT T g Aq o JAT fwwr dar
# a1 7 & e ofow der ¥
fas 77 &30 g1 AT, 06 /7 wrd
& fome fevgraamwe a1 &' w7
7g qearT 3w fo oF Y ard wed w7
¥ AT TEr & "7 gafaq gw 3T W
&w wrae faar @

wet faon faar wra gfear wrie
FHE BT gOETE T AT X gAr at
T 9T A6 AT 9T G A1 foww
37 Tad A ifent ®1 woewa B T
o o AT 9T gg g foar way fw
TT T & AT AT K FOOR WA
g X & .

AR TE A A ¥ FH XIS
grade A @ § o gad et AR
oz Arq 7w 3 F5 017 1 Awh s
EF AR IR AT AT I AT
W W FIA W FTG TR D
farr A wY OF 7 1) At wifeg
s gEwds & paEd & wEw
qfate wear wfzz o wara o agw
qu i3 §, 77 61 & 75 417 e wrgan
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g fr ag oY R4 1ol Sz ar @,
HEAH FT W IAHA ST S9AT €T @,
oY OIW MR gr f femw
AT A A WA TER 9T 8 W
9% FAET T 97 ¥ THAAS  FT @W
FIAQEATE | HFwT w7 At Az wrA)-
g FIRITHZ 7 7L W7 /9% G 1ad
T & A T A QETQ
IR G TT 480 FY ATH ATAT 4N |
TAHT A5 55 T /RO 1 WY g
T T FrIT gAT, QT T, WG
w17 $ FAX B FY gr0q 48 § %
ST T @97 & forg 7 A /v o
W@ & 5 oaiwrae & fam qaYy & fagr
WE | QAT TG T WL WG KT AT
SqTYTT ®Y AMTEAT & g9 X 3 2 aY
WL @gAT W ET A A OF FAH
17 g smrm & i S &t e g
#1eT A1 AT §97 7 fAg Yo g
ENT | & IT WATK TT adF -Wrafew
T T T AT F AT WA IT )

MR DEPUTY-SPEAKER Mr
Kapoor, I do not think anybody con-
tends about the functions of the Food
Corporation of India and the desir-
ability of the Food Corporation taking
up more responsibilities. They are
only contending about the proper
functioming of the Food Cerporation

ot qrw o (fRee)  wrw e
¥ A AT WY A g 23 § &fww
97 NN ATHT Y CATHA AEY ]
A

MR DEPUTY-SPEAKER, Order,
please I wonder whether the Member
understands what I am saymng FPlease
put on your ear-phone and follow
what I am saying and then intervene
or interrupt

‘st worn® wqT . e ag § fe
% S o & O €Y ¥dw v O
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fore &Y fen s gar agt q ag aga
=g & f oF o vk md v (AT
PR iwaw s fruwm ag &x
T TRA & qFOF A7 AR A
¥ SR aTH g1 H QAT F @R | AT
X TET 1T A WGHT 441 & AfE
TR 0g % a% & ue o wrd
1 775 F7 fagr a7 7 aqrorfat &1
g Em ¥y wfrsw gew N
#z 3fen ¥ 7x ¥ g faar &= @
W qdrgma & fam, @ umEA
ge W17 &Y mewfsw ¥ gF HEW
g WY a8 F% AET 994 f¥ ag & =
oifegqt & ma 77 | I fge A8
# i 77 T FT @19 TAT 97 FF A6

MR DEPUTY-SPEAKER: Kindly
hsten to me. We have hmited time
only two hours If you go over a
wide field, then it takes more time.
The point 15 whether the amendmen:s
proposed in this Bill are desirable or
not. Kindly confine to that. Then
you can talk more purposefully.

SHRI ATAL BIHARI VAJPAYEE
(Gwalior): He is talking of Gandhi-
nagar.

ot gt wx & A} sqfeia
TG A I F Wr AT |

§ or audfte 9 AT ARAT §
fe oY s grEg @ Wi 9" a2
A AR AETE I T TATHE HY O
far v wfg 1| gEd T W
¥y g g fr fow oew & wy &
& yerTaT & fag o 3 o & A
#T &Eregn Pear & ot axg ¥ At
W gy A F fag oy s wrfzo
oY BT FAROT ®%  g§Fedr qar
F AR g0 ) F forg ot g7 avE
¥ ST qAT W FH I |
faadt Yfrweace siqgw gt & 99

(Amdt.) Bill

¥ faw wrdrom aarm wfgm
ir frow wrr @ B e @
sz feamr 1 aga ww fael,
Afra afsda™ sreRa i yme Ty
4o GrE 1 BRI AT qABA AT
fre et ¥ &t mar & afwq afs-
&7 ST & TW YW agA SaTET
fem & 1+ z& fAu & a1 w@mgan g
gt T g TweaTadh don
& SrEIciz ¥ fav gt qvg & fazev
wrmTsSwE a9 Aifwn )

7w faw & w9 J wiwEe Rl
§ ¥ 37 A mfew W femm wran g
afwT e AN I RN T OT q9
FHAT g1 R R 1 T O T dFT F9-
AW FT qga WET o AEe  fear
M@ I o gk A
FMT q@TE 9 P AT I Howw
AEEAH WL W I @A
&1 70 HIX 30 9@ HY qifeit € 3@
w1 A A e 6 e
% feefizgmm &1 100 9797 37 W7
T qA1 Wfeq qAT LA | WA AL
#ew # ow fror w1 aga derfeag gan
¢ 6 s e & YT gt A 23w
o w T o a e gedd AT R
oI A0 W AEE ST T
frdeft | T W e G W
Ew-ulaT FT ¥ T W@ A WO LE
femmt & g T T owfgg 0 ¢

o0t g qWo ot : (FTYY) T
sy Wgrem, ¥ g fadaw &1 @wdA
w@ ¥ fan gergar g 1 & aumar g
fr g ) e A7 FWIT T o a1
AT WY 4

feara & e & X ¥ foed
Yegrom § o @ ondmry S W
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[t wde uHo Fwst ]
faar & :
“The _aguditors shall send a copy-of

their report together with an audited
copy of the accounts—

(a) to the Food Corporation con-
cerned;

(b) where the accounts relate to
a State Food Corporation, also to the
Food Corporation of India;

«ec) to the Central Government;
and

(d) to the Comptroller and Audi-
tor General of India who shall have
the right to comrment upon or supple-
ment the audit report in such manner
as he may think fit.”

faadr feam A reag g saFan |
fredt wdar 791 g o A W F
gAr AU tﬁg&%f qAT AZAT
F Far o BFac @ fF & 4 oo
fefts fasad 9% gaT & <@ S |
2 A g & @dr 90d, wfwa s 6
Y & Aro;rd & v Srar g 39 § Fwrewr
T T arer'r g

: aﬂ it T3 ; & ar A7
g Fr-?T farr &30 % E{rH'Wﬂ' 0
-Grmrr“r

Y QRoTRo qANAI: A1Z 5 &N A
ArE FY THIAY FAT AT AY A A4S
F THEAAA FIA | FA IAT fAQ
qare £ 1
___§ #3 W A1 FT AT HF 39 A
-rrgrf‘arqﬁ T X Efr aarcnt"r EX
aa’rt frgadT & grat # &5 =ar Lk
2 & Ciget #t wmr‘sfcser ast%r k4
YT Far = I FITA ﬁrr, X
HIZHT BT ZH F AAFART LAY arﬂgn
# zq #t Ar7ar g 5 w3 FROAT
T =fga A T vt T trgaé?zrr
FE, fmtagar%ﬁﬁﬁrg‘t 37 Y

: (Amdt.) Bill

gar faedr =7feq | & = § o
EF #F T FRARAT T | 3L AT
% 1600 FIT TI FT AL FTAT &
ar AN A 2600 FUT FT AT FX
AT AW Fga7 79, A 39 H F@IT
T feg T 1 T @, 7 AT R
TUT T | gH qfewad ¥ w18 gAtaad
MT AT I g | Famarg fr
T FIERIT  T93 | HF FIWIAT
T AT A FEF@O R | qH favE
2 {5 it eqa W A FL TG &, FeTA
& wEi fw A% A g9 adAAr F
T W &, ARAT AAT GEAN T R 2,
ag AT G &1 AHAT § o [ & AHA
mifeweq &1 FiA 7 2T @I A
g H W1 A AT ererg‘tmﬁerrgsrsr.
Sl ma’ EEIERUIC L O O
T 2H-ET T FGTH 2, S st
'Tawma HT AL AT A ATAH
TG TR &, TR A FAT TG
e &, 31 T5dT ¢ 98 T F1 J&AH
F37 ¥ fag st g gu av@s 39
A gETfeT #¢ 1 50 A0 55w
TRIA FT TEY T F FIA FEAT ALY
A gewaEd & faa & faars @9
wifad & 97 #1 asr forerdt %nfgq !
A A AT T AR THATA fredd
AT T AT ergiqeT 4 & | H =Argar
g fn gl sreal & Siedl gl |

zaar mamfgr%artﬁﬁg"r 11'%

Iﬁ'%’ﬂ'ﬁfmﬂﬂﬂﬁr‘gtﬁﬁ'@{
1600 FUT TAT QAL &F_ AR A
g?f%r?fga‘raﬁ'\aaag‘mﬁﬁm
¥ o1 A 3, crmag"rsﬁw‘ﬂr%ﬂtr%r
aﬁggam%r%wwfwf‘ma@r
g 5 37 #1 2E G A8 gr g |
rrﬁ'szfrm F T ¥ IT F I
’r‘:rrrrg Keiciy rrrrFiT =1fgT xr"m T
ST aﬁ‘gq fir #1E TAFATT :rg‘T |
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A FST AT A qIGT FYT A
FE1 # 37 &1 04T FIAT | 7T AW
39 FT AT FI 3G 1 THA F A
F 7 77 91 72 € | fawdr @% gwrd
TE8 F A199F A A 37 U A g
ATATT | HAT 4 5I0 F FH A0 & |
FIAIT ML F TEF AT FT AGT & AT
4 T T FW FH gL 2 AT 3.90 Fo
AT T

"I AfFT & 0F Fre< &7 faa JF6%
TS At frew & T &1 gt § fr wanr
3.90 %o ¥ fyer wd AT Framor
aafFq F1 4 To ¥ & fAaay & 1 g@Y
FTA H 77 A2 g1 AR AT AT oA
e 7 qrAT AF fFAT 91 R T
wrfesr oA PR AT AT & S
TRTEATCEIARIZATTT @ o |
# o frx 7 fagzs Fear wgan g
5 STHTR AT AT FT 3 FL AR FT
famredt g€ area #1 3@ FI, 3T 05
feo wafqdy #1 89 FL 7T 98 74
F ATTH A AT ATHIT FIEN 23 TF OF
qrEmE s aqadr fF o9z 3w 3w §
Al w1 frod &1 i w5 @ g
a9t AW &1 4 fAsarg w5 AT
¥ Fre@™ F AAFT FT AT AT H
FOT ZAA S g R oAy SemT A
ST faer ar /8%, =2 w9F adq a9
FT @7 37 F1 A9 arA-F=Al ¥ fAQ
AT AT 93, AfFT TR I
F am Fr frar Ziaa § o &9 5
g ST WY 2 | § guAqn g F awe
% F AU 9T TF a<F 55 FUS
AW AT @E WL T TTF 140,
150 a7 160 T2 faamifasi w1 @@
o< & i 37 #1 amgr g ey g
T F AT 39T, AT 7T AT AAXF
ar F HIEr L

&t aF TEIAHI F hEd H
qarer 2, & raan g £ g feamfast
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&t Fifow ag § & &g #E &1 "grw
&, gAT FIE FT GGIA &, A1 I8 a8
qEIT AW | afwT ST @ Ffaar &
amasz # =gar g fr fod farars &
arg, fsra 7 a9 gw FT @ &, %
foeg &1 FuAaEsas fFar s

fawer gad gm AT 9T fqar | . L

MR. DEPUTY-SPEAKER: Now, the
hon. Member is speaking on a differ-
ent subject....

SHRI S. M. BANERJEE: It is not
different. .

MR. DEPUTY-SPEAKER: He may
mention it by the way. But nationali-
sation and the working of the Food
Corporation - of India are different
things.

SHRI S. M. BANERJEE: Again, 1
am coming back to the same subject.

MR. DEPUTY-SPEAKER: But he is

coming to it by a circuitous route.
st qdo qWo A : A fah 2

Fgar g {5 FH1 & AR AT Ha,
Surgimd gz Farg fF g ad
feedienu %1 974 gl A 94 5 (49
ST & | @z qaERE AT =AEdr @ {7

eI AR E WY F1Edl 2

MR. DEPUTY SPEAKER: Let him
kirdly shorten it. Let him now
come to the Bill.

st Qo Qo FAWl: 77T | qH TF
AT @ E | AN GT 480 F
fae® &\ FAAEFT & EHWH{#
:fa“raraer g % qzr gt 98 8w 2w
F o3 5w @ g 40 & s
Ffeat 93 | ¥ 74t T@AT fF A I
FT @13 AT IT &Y AT G L
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it wrw fgt@ gl g
A ST AET AT G B

k' o qWoqNo WwAWi I WH I A
am, Afex & amar 7 f§ gadwr
T g a7 ®F T Ag qgT WA | & wrgan
g fe fergearm & maar dg di g w7
FMEAU KT &% | 0 aQa g at
& F A7 weel &, AfwA 7w o\
irg @i 78 fgrge T 1 g1 1 ady gwreT
aradizagfmen aza g F 9o
QAo 480 FT Ag FAIT 771 T WA

NOVEMBER 28, 1872

Food Corporation 252
(Amdt) Bill

aTE g4t g Arfe ¥ 7 dFT gr
T ET HE G¥ET W oAwrT e
argar § | qrfariiz #Y & qar w=AT
T fr A A R AT A /T
g 997 9947 Fifgu fF awg & Wyt
1 o7 ferflenz w77 w1301 3 ar A
A

%2 nfaut aqr aslia e 7 &1 A5
8 T AL AN AFAAAGIA~ ATZ AT
BT FITGLIAA KW T 7B A
F7 A% Y470 A1 T | A97 A7 FAT
Tt %158 gT OTER | 44 T AT W1 ATTA

MR DEPUTY-SPEAKER The hon
Member 1 an expeirienced parhamen-

tarian Let lum tell me whether thar
falls within the purview of this Bill MR DEPUTY - SPEAKER Shn

It 15 a different subject C D Gautam

A F1 AT Y qrfqqw " |

SHRI 8§ M BANERJEE They ait
handling food

SIIRI ¢ DN GAUTAM (Balughat)
May 1 sesk your permussion to spuak
sitting”

MR DEPUTY-SPEAKER The 10.i¢
of the Food Corporation ol India, not
the entire food policy, impm1 of tood
and all thit <o1t of thing

MR DEPUTY-SPEAKER Yes

st fto WYo Maw & 57 fagas &7
Twga F7ar g ) fadas 7 o 97 www-
faa far nar & f avgw 41 39% Fraf-
77 g AT TgA WIS @ E | TG
TAF A1 A T77ag WY TR R WA
Tgh ot FEtew § F agw wW
T A 2orr ¥ @y 97w o7 el
a7 A% " s | ae @ Al s
aga 7 ¥ Wy Gt § v W fowa
¥ wifa ¥ ag o wAw WM ST MY
Ig A A & T T ) G

SHRI 8 M BANERJEE Do you
think the Food Corporation 1» not
following the food policy?

MR DEPUTY-SPEAKER. Kindly
undeistand 1t Shorten it and com«
to the main thing

Wl TRo Qo wAWI & 77 ST
wigar g far oy wra WY wgRE A wrd
& & ag ard fF gaTT W gET

¥ w7 A7 fEr @ f
%® ¥z a7 2 fieer, i fee &
AR AT EETR A AT § 9w & v ar
TR A gE dRgEw F AT
o agr % A fafees w1 Wt qamr
91 | 7% 57 ¥ 4T FT R@AT AEY
¥ fewavg & dd o am fesd-
Mz FTAET G | W ATgY R i

W Agr T g A ogEer ad o ag
g § fe ooy W @l A §
IHET WO I ¥, IRAT AWY T A
§ ofix arx ¥ @y frrw A I L
femts  age ws T 9T GHA WY
ward ¥ grq 99 A7 & H s
gt WrT 9% we farw Ay S g
& a5 R 6T weET ST Wy
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W AWEC a1 AT & wrew ¥ &
aOfr wrep w7 &y o )

gt frmr § iy 7 A & s
1R wrw i A N o @
¥ 1 qg ;g wEq o qwaAr A T
ET STl IET IgEW FAT ¥ W
WY F AR GYAT & 39 7 TAT LR
qT } 1| T A qg T ;AT
o ame e grer & gt Ao fwar
g e g s qEET
e

g sy I forw v A wfuw
e &, W AFTE@ F AU wiew
Far gt &, gr agr 9@ A A AOS
fomr g o g W AR W SwE
faerew far o | g St 79T gAE R
W AW & agarg 5w
ST W10 |

& weE ¥ wig 7 39 fagmm A
& YHT § AHGT FIA § 6T ROH
qalE AT ¢ |

*SHRI J MATHA GOWDER (Nl
girs) Hon M: Depuly Speaker, Siu,
on behali of my party, the Diavida
Munuetra Kuazhagam, 1 ri.e to say a
few words on the Food Coiporation
(Amendment) Bill 1972

1446 hrs
{Sur1 SkzHivan m the Chor!

Su, under clausc 4 1t 15 providerd
that the Food Corporation of India
may establish offices or agencies af
other places than New Dellu within
the country, tor which no previous
appgroval of the Central Governmert
18 netessary But, for opening offices
or agencies ouiside India, the FCI
should have the previous approval of
the Cential Governmen! T «an
appreciatc the opeming of am

[ S
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number of offices or awencies
within the country, as there 1s need
for it and the FCI 1s dealing wath
foodgrains throughout the length and
breadth of the countiy But 1t
mmeaplicable o me whv the FCI
should ever think of having an office
vutside India  The enlne import anc
expott trade in foodgrans 15 handled
by the State Tiading Corpoiation of
India Therc i« nothing to do for the
FC1 outsidc the countiy If the
FCI 13 permiited to open offices o
agencies outside the country it wnll be
only wasting rublic monev Hencr 1
fec] that theie 18 no need at all fo
this provision n this Bill I woul
suggest that this provision permittint
the FCI to open offices abroad with
the previous approval of the Central
Goveinment <hould be deleted

Undu Clause 5 the FCI 15 enabled
to borrow money tromr the Centra:
Govunment 1 wonder why after a
decade m fifteen vears of the const
tution of the FCI the Government
should have thought of imcorporating
this provivm i the Bill  The Goy-
aanment hiave acccoted that the FCI
ha¢ beén bortowing moncy [iom then
il the ¢ vesns Doe th1 mean that
ftbc Cintiil Government  have ben
wivmg loans 1o the ¥ C1 without the
expiess legal sanction? If loans had
been gnen all the ¢ yeas without
legal support what would happen 1o
those loan.” What 1» the contingenty
that has aitsen now for incorporating
this provision in the Bill now? |
-avould request the hon Mumster ol
Agriculture Shin Shinde, to clani
this pomnt in his replv to the dehate

Under Claus 6 the Comptrolles
and Auditm-Gencral b1 heen em
powernd to drect a supplementary ol
test audit of the accounts ol the FCI
I welcome this salutorv  nrovision
In view of the allegations of larg:-
scale mismanagement #ind malpractices
mn the accounts of the FCI, the
Government haie done the 11ight thing

-

*The original spe;ch was delivered in Tamil
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in providing for test
Auditor General.” The
Committee submitted
12th November, 1870 recommend-
ing  that Auditor General
should be entrusted with this duty.
After two wvears this Bill has been
brought before this House. You know,
Sir, that only during these two years
many serious things have happened 1n
the ¥.C.I, During the last session of
Lok Sabha, we had a discussion about
the alleged malpractices and mis-
management in the F.CI T would
request the hon. Minister, Shri Shinde
that the Auditor General should be
asked 10 conduct the test audit of thc
FCI's past two years' accounts. In
other words, the provision empower-
ing the Auditor General to audit the
accounts of the F.C.I. should be given
retrospective effect, i.e. from the date
of submission of the Report of the
Joint Seleet Committee making this
recommendation and not from the date
of enactment of this Bill. 1 feel that
this House has got the right to expect
this from the Government in view of
the serious nature of the allegations
made against the F.C.I.

audit by the
Joint Select
its Report on

Under this clause there is also the
provision that where the accounts re-
late to a State Food Corporation they
shall be placed before the Food Cor-
poration of India. I am not
able to appreciate this provision.
Why should the accounts of a State
Food 'Corporation constituted by &
State Government be placed before
the Food Corporation of India? The
State Food Corporation is responsible
to the State Government and not to
the F.CI. 1f it is provided that the
accounits of the Branch Office of the
Food Corporation of India should be
placed before the F.CI’then there is
some meaning. By providing that the
accounts of the State Food Corpora-
tion should be placed’before the ¥.C1.,
¥ would 'say ‘that the Central Govern-
ment ar: encroaching upon the sphere
of activilies of the State Government.

NOVEMBER 28, 1972 -
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There is no connection at all between
a ‘State Food' Corporation amd ~the:
Central Government's Food Lorpera-
tion of India, I would urge upon the
hon, Minister that the proviso “where
the accounts relate to a State Food
Corporation, also to' the Food Cor-
poration of India" should be deleted
from this Bill.

Before I conclude, I would refer to
one or two important points, I -am
not saying this as a Member belong-
ing to the Opposition Party in this
House. The F.C.I. is entrusted with
the transactions in foodgrains amount-
ing to thousands of crores of rupees.
The F.C.I. is playing a vital role in
the country's economy. 1 am strong-
Iy of the view that the Government
of India should not appoint the de-
feated peoliticians in the elections as
the Chairman of the F.C.I. To what-
ever © political party such . politieal
leaders may belong to, whether it s
ruling party or any other party, I
would suggest that if they happen to
get defeated in the eleetions, they
should not be appointed to such
high posts like the chairmanship of
the F.C.I.

Sir, the Food Corporation of India
should not be permitted to resort to
direet procurement of '@ foodgrains
from the farmers. It should-be en-
suréd that all the procurement opera-
tions of the F.CI. are: done through
the agencies of the State Government.
I request that such a directive should
be issued to the F.CI. When the
F.CI starts’'the direct procurement
from the farmers, this results in
many unheslthy trends, " That is
why 1 make this suggeution :

1 came ‘across a news :tem the other

‘day that the Government of India are

going to ‘import 20 lakh ' tonmes -of
wheat, I do not object to this. ~But it
is-also fact that huge ‘quantities of
foodgrains, sometimes running to 60
lakh - tonnes'a yeéar, in the F.CI, go~
downs - aré either stolen or damaged
by rains and ‘pests. The -Publie
Undeﬂakmg Ctnnhﬂthee in‘fts report
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s peferred to thus colessal loss of
foodgrans I am afraid that there 15
complicity between the traders and
the FCI people in regard to this
of large scale piiferage I1f the
Entrnl Government take energetic
to eradicate this huge loss,
there will be no need for importing
20 lakh tonnes of foodgrains I would
urge upon the hon Miruster to pay
his personal attention to this prob-
lem of theift, pilferage, damage
through flood, rams, pests and 1in-
seets and find some permanent solu-
tion so that there 1s no need for
mmporting huge quantities of food-
grains

With these few words 1 conclude

SHRI LILADHAR KOTOKI (Nov -
gong) Sir I rise to support this Ball
The few clauses that are sought to
be mincprporated in this Bill are very
necessary Firstly, the extension of
this Act to Jammu and Kashmur 15
not only as iecommended by the
State Government but also as recom-
mended by the Pubnc Undertakings
Cammttee of Parhament The super-
wision of the Comptroller and Auditor
General 1s also very necessary and
this has been emphasived by the com-
mittee It 15 no gansaymng the fact
that during the 7 years of 1ts exst-
ence, the Food Corporation has ful-
filled its objective to a large extent
That 15 again the finding of the Com-
mittee The commuitee has pointed
out a number of deficlencies in the
working of the FCI Government's
attention has been drawn to them
and if they are removed, 1ts efficiency
will increase Then I am sure a lot

may I draw the attention
of the Minister to the peculiar pom-
tion of our ares, to which you also,
Sir, hive the honour to belong Mere
buffer stock 13 not enough In s
Annuel Report, FCI clams
it is meant to act as an insurance
adverse weather and other

323 Ls-—10
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various vagartes, natural and man-
made Therefore, the buffer stocks
bult by the Corporation should be
released 1n time Merely having
stocks m the godowns 18 not enough
Because of the lapse of time, the
traders are able to thrive at the cost
of the consumer The triple objectives
of the FCT arc to give support
price to the groweis so that prices do
not go below what 1s economic for
the faimer, the consumer should gt
a reasonable price and to act as an
msurance agawnst calamities In ful-
filing these objectives the FCI has
to improve 1ts operation

As pointed out by the committee,
frequent changes in the top manage-
ment are one of the causes for not
keeping the continuity It requires
constant supervision and wvigilance
I draw the special attention of the
Minister and the Mmnisiry to this and
request them to put thig large public
sector undretaking on proper footing

14 55 hrs

[Mr DepuTy-SPEAKER n the Chat}

ot wew far ¢t Srqat (mafem)
I AEET  IF AMeA fadow &
gra ame fam & wmfewcda ¥
weTeT Bt Y W W o g
T% OF SA) wCW B, A AT & g W
T | NFA 747 T W € a8
YR oE WA wAs ToR W WA
wan wrg fran safox 4 7 o9
& ofr & o Teh W W W
famy ¥ WumTesiE B AEFTRIT
% T @ & | wdt AT xdw fawr
e vt e W7 A9 AR W
atg ¥ faarc w9z T @ § fv wdwm
g frw 99 %Y wraawwe g0 A8
FT OFAT, T T WGAT WO QA
Frar =Tige | (waWTE) WOC TR &
1 Ao XW ¥ wadd ), T @ Rl
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[ wzw fagrd arad)

qA AGY 4, NP § FPRT Ay AT,
HAHTAT 9128 2 |

w frog & #ddla § wevE
g T-FAR it aE, afer wag
a1y fram |k 3w &Y grETEFaE 6
ST A 1@ FT 3I1F a8 § 9 A&
F4, @ FAT KFA @R ASAT WY
I FT AT N A8 91d gFAT ) AAT-
WAT TSAT A WA TS W IT A
qEEF Far ¥ qegre & faw
Fiz7 & w39 fau g fade
¢ & ar g faw & s@ 774 F &0
g7 feare grar =nf=r |

37T & foqu oF grq 50 fagw
¥ w8 0 ¥ 5 57 Fedtray w0 f3w
¥ %99 q@aT  @AA FT SAMG gl
afev | &0 AEaET 3 f6 gy F-
qira fEYar & w37 Qv @@ ? &7
7z & #2z Ifoa FEPay S @7
FEW 2 7 a7 F5T wNfAT amE
&0 P o e ¥ AT 77 oaf
Fafad & f7Q AT wTT AT
gt e wAaT wasrT fFagr fao
widd | qF weR & T Savda wEa
q F G-I JET T®A A 94T H
ard g—F® g fadar 7 21 w7 fawge
G | 77t @ e e wmia
aeft wfafafodr &1 W & 97 4=
ifwr v& AT w7 @ ¥ ww a@
w 1% w14 fear wEAT A vAR
A & g fadw sqm waTem
RIT e EfEw T , T4 wF N
gatg & faar s wfgg o

wedt Agq 78 A6 & T qg O
wAata sifaors §, wAY gw qwre &R
& o v § | AT gF A 9T 9y
wigwre ® feqr mar fe § awe @
avy § @ Yo frdaa § fr 9w wr g
g 17 #r wrorer ofgw § 1
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SHRI ANNABAHER P. SHINDE:
This provision is already there in the
old law. Now, as it is, permission i»
required from the Central Government
even for setting up offices in the count-
ry That was not found to be expedi-
ent That part is being amended now.
This provision, to which he 15 referring
is an old pravision 1n the existing law,
But the FCI at the momant has no
independent offices abroad

oft wre feordt awi - for Ay
afr g iy T2 amMIT g BF 13 ais-
T TET AT |/ifET )

T AA B W ETA ® TTI v
5 sraftory ¥ 2efra afas a0 &1
qIAE aqar ay ¥ T Fdivad &
Zrfaq =fwy 26 Gry3N F | T FAIER
T % 9 57 J007 I3 F 717 TIAT
1 fvar gAsrsovF d oss AT g
FTFETNQIAT | FHAT 71 3T F WIS
&t 3faq 777 fra 74 77 7 faT wat-
I £7 AT FAT LA, AIT FIAT
qQFAC | WEATEHAT F AAT A B
fer7 v & fam 37 @ 1 v #
ATTT 92T | 3% W & ¥ @
IT HIA FT FIWFA Hif AW A0
%t | AfFA PR A S Tfge
f& &fstam ST %7 &1 WX 74, [FR-
aa w1 ATsar @, faeataan A qasw §,
39 qC &7 frar @ o

odr gm? o ot FAE FIC W
Wq, g qm Ay ¢ v 7oA gE
FrIFaT ¥ fgArs g ¢ifa0 939 ®
farre v e ¥ Wy fadmw §
far 97 1 SRTXAT FE TI7 T W
WHr %41 TAT § 1 9T [T HAA
¥ fagg wrdq arg w1 § 37 weddy
aT 97w ¥ aai i &, QI 147 agEw
g w § & ov wrdd & g W
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ST Ty § e frTSw St w7 HIE T
oy Agi faemerar @ o @Al @7 %S
~FERAT FT TEHT Fi AT FH F
nEqT foerar & (¥ qi 39 wa Frar 5
BT FRARGT F FTAT  AZIET B
i?'qcra'T czrmqa%%ma‘%tr | ag @
qfzaw st & | 48 "ATE W g AQ
gafae 3= wz aTiias § 9Er6er |
ST &g F THT H AT FEAn g
# quifse M {av yq afsmt f Q@
‘9% oF fqgaq 79T ¥ g% § w4 § |

Ffsa 97 9 q<2 F I7 & fy8g wrld

a1 X &, 9§ & sS4 &nt ar ag @
TIAT AT G Fiod T HL...

ST |EAAR I NGFT AT AT
feg s dt.....(x3F39A).....

MR. DEPUTY-SPEAKER: Order,
please. This is outside the scops of
ithe Bill altogether.

& gEw f@gdt awmad o g
Sedl G o WIHS F, FHT AT @I
2 ! mifgx  arfagarg &7 Taddz
& faams ow qqcen faar w@r i
T faT & wiaT YarT w4 7 99 arfea-
arg & " fafe @ W o 5
FHT e & fEATE S Wy AN §g
I HI WA dF AT 740 g2 | FAT 4F
gHitan fv mifaearg § doaider
FI AHR g AR FLAWT & FAT a7
FI AER % ? T SR w‘? AT

MR. - DEPUTY-SPEAKER: Order,
‘please. - Mr. Sadhu Ram, I would re-
quest you, by yrur interruption, not to
‘take the debate outside the scope of
“the Bill. It was you who 'ipterrupted
“him.

(Amdt.) Bill

ot wd fagrt T AT ¢ gasAE
qEFT, § a8 AT FLAT TS ATZAT 4T...

MR. DEPU’I‘Y—SPEAKER Order,
order,

oft wza fagrdt awday : garege
wZiad, § T ¥ €gAT aE0 g | FAT 6%
FRARAT F FIwAT F fadars S
AT QT & IT F7 T4l q@l Dl
STgEdr ¢ § 9 g awar g (% 99 7%
ag ATAT € qa aF GT FIARAT
& gafga el o F@7 § sdede TG
Ziar =ifgw 1 F =vean g i Fredaa
T FqHT GIL | FRAAT F (640G

. S F=TCET @7 g ag waq qrfaq |

sifd ag ATHa &1 q&@T FT AGT T |
AT ¥ ST 1T FT & GIL a=al Bl
THIN H ATHT HG FAAT F fq?ﬁ’ﬁi’
qEGTET HT TFd g |

S TRAREAN At (gFER) -
IAEAA  HEIEA, g [T FCIRA
aﬁwﬁwaﬁ%wﬁwmm
grRm i M A fAmfagT @ g
Tg g7 & FEws WiEaws € 1 X
ﬁwwm%F@w@%mfml
ST F T FAIA FT FFAME FT
g9 & faesT a4 faqea< #1 9 52
ﬁ%ﬂﬂﬁﬁ'!’ﬁiﬁfﬁ?ﬂ‘ﬁﬁgﬂﬁ
JId ToTE TE & | AT qIEA =
sAifqaa g ¥ gwra 9EigaT Aeud
U 3T fomar T & guaar g fF @&
T 4 faqeaT 1 S a9 FET AT ST T
fafas @zeat ara 93@ a7 ST g
FI 6 TCHTL FT &4 THIAT JEAT
wifgg & ®g ForeA ﬁqum
aﬁ"réﬁﬂagqﬁ'qgwﬁﬁm rfredY
T T T g, gara fafa #1 =mfee.
fF 9 & qeaea ¥ ST 974 €1 99 § a8
&1 wag FOr | & W fawafadr &
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MR DEPUTY-SPMAKEHR How does

[Rogpows ®] ey of natonshsivg  certain
R-dw gETY e § | WY come within the scope of this
vl ! m Bill* If you want the Food Corpora-

fr s 17 &Y w3 A fefaw g &
WP wAN 70 T THAT AT GOAT
frew =Y afeedt & w0 & way omar §
wifs g s fow v & 93
sl g, se N N TET R SR &
X W wT & IT HY FoA7 vwan § 6
WaE y efam ¥y 70 w0 ¥y afemdy
BT FTTOREA F I qEd ¥ oA
@ gree ¥ ag ofg ad 0 70 FOT AN
wfewdr v qurac firew wY Ay el 2
& awwa g fe s & ard e fas
HFOHTT ¥ ¥ ) 99 BT FH F19G 355X
ot fr @l Wi 35 FOT A AN W
ugr T Ay 70 wAw AN afewd
ufa a§ € sw o ow ofady #we
N T ¢ Frawr X Gr Gfwee
fafret ® feargy wom wfge f&
oET = g € 7 fRR 9w WY o e
B o g g A1 I & ST FEA
agr Tg v f g & fory aT o< faan
wq & fegama & o & fefefequm st oo
e ¥ | 7y 7 g SR T FAEA
wmYysEwH ¥ & TN
Rl iR £l :

SHRI ANNASAHEBR P. SHINDE.
You do not know the facts.

SHEI R N SHARMA You wall place
the facts, in that case

oY & 7 wowre & yr fn
wm%a‘t'wr&p&yﬂ:ﬁ’:ﬂ
& 35 wdu A firelt w7 woor qer
L R Racand ok i o R R R od
o o wo¥ wwrr iy, W o
mﬁihmxwg
wreoey s e wifie 1 Qu ey
fez i

tion to take them over, that is a diffe-
rent question, you may say that

ot 7w woEw wal g e
¥ ag & wgar g 5 vl AT R
fararer v o ste wTaT § 4y (¥ -
T FE AT QTR A o aw
T #3970 wfamA &0 5 so
wfme o wifer &1 faaoor st
¥ fa ofw ¥ am a% A1 ag feafa
@ 1 @ g @ wmn s § AR
X 19 &Y ST FET | §H A9 Ay
ot et @ | gEfan da e e
NRW & GVHIC A WY Hgr & qg AV
U &1 At e wfew & wfewac
AT &7 W@ A | A OAY grEa 7 Y
SUM AT A LHl ATE F HA % AW
qTHIT Ft [raA7 A1f7Q |

% fowddt fedz & awg ag W
et 9t fir & s #F @
g ¢ fF W Q- wfewd t—ow
ot TgteeT G WO WWAR
T fAfam TRT & e ¥ gy
wgr av fie ag & A qT oy W &1
wror Wt @ avat o & 1 ey fafree
£ feggraw & s off vy, 1071 &
0w ¥ wifgy a7y feewre
1971 ¥ faar o finrsart, 1971
& AT W AAT 1972 B GART §Y
w ¢, g A o aw vaw at
go | ey & @ et T weat f 66
dform sraeET Wt At e § e
Y-S W QRvew ¥ gy i
o s Aol 9me ® & o o
Paetr off gw wredter & fyw ¥ &
veiRg wOR W e Wt Semy
wonr wiigg |
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Tt any St ove & e W
I WTRIS HTAT e E ®
77 & i strew fafreet & o ae oy
HEAT X, F¥ HORAA &, gean faar
o1 ¥ ey & fe & e wfwae
AN G A, AR RATAEY |
FAHY 37 a1 fifrar o qua fadr § o
TN a7g ¥ T WHEAY w1 gHfTgeT
F ATH 97 oA A A g & W, ¥
FFT IF G 3 W IAR I W
HET A, ITHT GIAT A FT I 97
oo ¥ Frare fear I——ag oF T4
QW ATHIT FTAR FH A7 G W
1 g # fe o wfad & o0 O
ar¥ fearémes ¥ OXT AF AT &,
ST T AR FT TAAT TEAT @V | qH
ag W I ¢ e ga oo &
&t §rE ¢ § 7 T e wfE a7
¥ | IO WA WO A ORE A
TR 324 WA T 1 9T 324 TRTH
ITET NI @Y e & a fewrdne
¥ 9% faers SyAfser s wrfer
ff wify d&r qrsTq 7| W T
feqredz #71 gt FAAQ ¢ 77 fedue
FEeTAr |
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Wt aw tw (fes) : fet
wfrwe wgw % o faw o e sy
g W g wgm v 5 5 xed o
e Wl &1 Y Ama Fam 9 3T
AMITI@SN @A AN 1w T
[ AT A AR Faw o1 wgow
w1 qur § W O @ § AR
way foet ot i 7 far @ 3
et @ wodr €9 1 dwar § ax
7g wY A X frww andr & Afew
w7 7@t fiw faw wrfes & o g
arft f it IE AW AW A & 159 a0
T 6417 TqAA FY AT T@AT T1FRT 4
i T 7 & w5 7= fr foam wr o
Tt faear @ @@ @ TRw g7 W
frrarar & & sweita & forg ot
fawar & ag 7 @< ¥ fearg ¥
feerat & | W 77 FTA A0 A o
7T & ? v AT & 0T ¥ 70 Brad
I ¥ 7T 30 B AT qTHE
# & T AT AT F AT X THY
ug AT AAAT G OAAT T g
% frr wrf Afeqe gmie 28 fear
mar fF 30 TR WA ATRE X 3@ oY

-

47 7 foad orgn ¥ a9 987 | IaN

MR DLPUTY-SPEAKER Now these
are tvo many detais, about the work-
ing of the Food Corporation One or
two may be all right, but you are
going into everything

Wt B wF w3 & wfer o
xg & gun hfeg o 3w ¥ Feow
weT g1 & | O aF gw A Tddt gna

ot T oy wai & wgm o7 B & e gl e wdd
T T A W e w At gw W A o7 aftew g o aww
ot X el g @ e § ) @ o ferda R e

Wil % e & o e ot i v Awe A Aomoam dt v ) wm Wy
& wre a4t a § Wi gl ol
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i ofy wgr & v § | Fowrl oA

& s T & 1 qonw & fewmw

o 173 FOT & woE €1 7§ )

aa wagdl T Qo wTRAT w1 A

feerrar 7Y e W & ) wg ATh AA

@ § feam @ wart, & Twgd wr

woTE, vt ® ww § wWhA—

QX s R AR e F agw Ay A

& vw fawr &7 @ wvar § ¥ ag

o s e s g o o

§ Sui ara ow @ I § femaY o3

€ ® T SF | WY TE AT Ayt

wnfee s were forerer &Y st wzom,

¥g ¥ &1 fEww o & AW A

FTHT @A EY FAAT | wHIET W

S BT AT AR § A WA T

o € 30§ # fee o Ay fae

WS FEA AT TS S T

e g fomr =t & 5 o dr

0 % 9 qa § IAwt e fEee

& fow Wt #2 | wre g & freme

we wmfeaw w1 R §

A g TEer foaT wmy & o &

% e riweas fafmr ot Qo

gad am u ¥ s g wrne

w ar ¥ W AT o wrl g &

NIRRT § YET AT AR A B

w7 waT ST W W wwr fedw ¥

' _mmmwa’fﬁatw
R LR mmmu@r $awr
W vowy du faar odr) @ W

NOVEMEER 28 1972

_ road Cbrpumtion zsz
(Amdk) Bili '
mywrgyendiah § o da e

wai ot ¥ warmr & 70 0T TET

w5 ¥ w7 d=T, v owr dr faw-
wrferl 1 werdr & oz a7 fear o
g & 1 & wgen § Forwr wferel w0 wnw
Fefteér AT v WL A AF 70 FAOF
g I 35 0T G- IoF awty F
HTAT 54 ATEEn | I ag G ) faar
ot YT &, 4% mﬁ waw § aff
|

e araag & fF s o wiey
wTAT & Arfeat & wewe frer et w1
fear smar & w1 FifET £ Fma g7
it & st 1 g Aft w3E wvy
F wwafa @ STt & 1 St e IadT
§ Segiv T T F wfww &1 oA
S aifEt & Fwg afow A1 @@

& wgar £ 5 @ R & o wwowr
YA AT TEAT § JAF F7E AT T A
¥ &Y og A gAY a7 97 s fewy
WET §1 &IAL | [ HrOATA w1y
1 Fedd Zaft & IO 22 w07 w7 ART
foedr wrer matee # avw ¥ framar
@Y | v T A ag R g ar
TR AW & ) orfe oy 22 w0y
w7 WTET W1 9 tiﬁmi_aﬁ '
vt o R ¥ vr o oo o wlhr
R 7 T § W gEE AT i firer

_uﬁrmqﬁ*rnﬁmtlemﬂ‘f

mmwﬁ&mmt’m&

__fwﬁﬂm!ﬁﬂtf&wm"
_ m wﬁt mﬁ w T m
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§ A W Awade Wie e
¥ A W Y wory & A femr oy
T W TZ AR @ wE fey
AR AT qF TZ GIT A AT AL
TS Y Srzhe R i @ aw iy
Y t fed omd 8, frwaY s wdiar wy
afr fag s, Tmifer FmEdn
wr 75 fa¥ 37 1 wrer 5w W Ay
W FIAT q35 9w A | W " ¥
WA W a7 qgW qET I F7 FHOW %1
wdr & fs At ged w1 AT Oor
T g

MR DEPUTY-SPEAKER Have you
read the Bill® I am askihg whether
You have read Lhe Bill

ot grw Twm  gEfem & e s
SRATE . .

MR DEPUUTY-SPEAKER What I
want 15 whether you have read the
Bill. That 1s 3ll

5t g® oW . & ooy g
¢ o o 3 arr w1 A AT
w9 & & a2 Aot § gEet aw
g =7 | & 3w fam &7 greErETA
AN F7ATE |

SHR!I VAYALAR RAVI (Chiray-
inkil. I am glad to support this Buill.
The intention of the Bill 1s to be com~
mended upon and welcomed as the Bill
sims at extending the services of the
FCI ta vammu and Kashmir which was
hitherto not an operational area for the
¥.C.I. which scrves the consumer and
the producer.

The Bill will facilitate the FCI to
enter into the markeis of edible oils
und oilseeds also, thus providing ample

(Amdt.) Bl

scope for elw.anating the intermedia-
ries, between the producer and the
consumer of these commodities.

Tne more 1mportant part of the Bill
15 that 1t take to empower the Comp-
troller and Anditor-General to audit
the a~counts af the Food Corporation
of India This would enable the Gov=
ernment to control the financial policy
of the Food Corporation and also to
control the working of the corporation
in a better way Several allegations
and charges have been made against
tne Food Corporation of India either
against the chvrman or other persons,
1 am the least concerned with that, but
the general feeling in the country 1s
that there 15 something wrong with the
Food Corporation. The allegations
may be right or may be wrong I do
not know It 1s for a competent autho-
rity to decide But it 1s the duty of
the Government to see that this sus-
picion 15 Bot rid of from the minds of
the people and the inguiry must be
expeditcd and the result of the inguiry
must come before the House Other-
wise the suspicion will continue, and
every pohiician may be subjected to
this type of criti~ism and suspiclon

In thig connection, I disagree with
Shii Atal Bihart  Vajpayee who sug-
gested thal a  defeated candidate
should not be appoinied as chairman
or as the head of any public sector
undertaking Bat I think that he has
himselt flouted the principle that he
wants to lay down If I remember
a right, I am saying this subject to cor~
rection, Shr1 Atal Bihari Vajpayee
himself was a Member of the Rajya
Sabha He was elected to the Rajya
Sabha after he had been defeated at
the polls for ele:ion 1o the Lok Sabha
After he haa been defeated and re-
jected by the people, I do not know
why he had chosen to influence hus
parly and go to Ra)ya Sabha I think
that there was no principle involved
in 1t, but he really wanted to come to
some positton of power by way of
going fo Rajya Sabha as a member.
So, there is no question of principle
in what he has done. My hon. friend
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IBHRI VAYALAR RAVI]

from Tami Nadu also sag the same
thing. I hope that my hon frend will
not try to defend lhus own Government
of Tamil Nadu at present I do not
wani to come forward with any alle-
gatons against the chairman of State
Blums Clearance Board jn his Btale
I do not want to level any charges
here, because this 1s not the occasion
for it though there are many There
19 no Question of prirciple involved i1n
this and 1 submit that the ernificism
was all politically motivated When
a Congressman becomes the chairman
of a rorporation ummediately my hon
friends start talking that the Congross
1s misusing power But now they have
themselves repealed the same thing
when they are i1n power, and there-
fore my hon riend has no moral right
to talk on this point

A suggestion has come also in regard
to State TFood Corporations I am
coming from a defleit State The defl-
et of my State 1n rice 1s about 50 per
cont I feel that 1f the State Food Cor-
poratidn 1y given ample powers to pro-
cure and n tact the right ot monopoly
procurement, then 1t will hamper the
interests of mv State and my people
We cannot agree to this proposal I
strongly plead thal ihe Food Corpora
tion of India must preserve their right
of procurement on a monopoly basis
Already 1n certoin areas the Stale
Food Corporationg are {rying to com-
pete with the Food Corporation of
India I koow and you also would
agree that the State Legislatures as
well as the Governments and the poli-
tical authorities and the admunistra-
tive authorities are influenced by mich
peasantry The rich peasantry will
therefore, influence the State Govern-
ments and also the admimstrative
authorities Thus, the rich peasantry
will influence g State Food Corpora-
tions for more price, and the burden
qf the priceg may fall on the consu-
mer, to which I am totally apposed
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the Fooy Corporation of ludia, wnd

competition must be avoided We

should not give any room for any com-

petition between the Btate -Food Cor-

E;;uon and the Food Corporation of
8.

I feel that I must make a brief refe-
rence to the problems of the employees
also The functioning of the Food
Corporation, hag been such that it has
injured the interests of the employees.
There are aboul 40,000 employees in
tha Fooq Corporation of India, There
are three iypes of people there, and
there is no umformuty as between these
three categories, and every time the
management 1s trying to adopt the
policy ot divide-and-rule .

SBHRI ANNASAHEB P SHINDE
The hon Member should help us to
bring about umformity

SHRI VAYALAR RAVI Definitely,
I enn But the personnel department
15 funetioning in a very bad way there
Il 1s a useless department Therefore,
in spite of the good intentions it has
bz2en dividing the workers into three
calegories It 13 a faet that there are
thiec categories of employees, namely
the Food Departmentl tran<{erces, the
deputatiomsis ang the direct recruits,
and the management always hag been
trying to dinvide these threa groups.
Manv employees have already re-
presenied, and in iact, I have myself
represented but somehow, the person-
nel department and the managenrent
have always been trying to evade the
answer, and they want to continue to
tunction 1n the same way by adopting
the policy of divide-and-rule I do
not wanti to blame the chairman or
the managing director. But they have
been every clever to introduce the
American kind of trade unionism mnto
the Foog Corporationof India Ido
not want to elaborate on it any further.
It is very unfortunate, however, the
management is trying to divide the
workers and their ynity, I do not want
to ugs the word ‘pyrchase’ but, wn fact,
the Unien Jesders are in that efiect
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.ani this is what would happen 1if
gigings go on in this way.

THe main reason for this 1s the cadre
gystern that prevail in the Poog Cor-
poration of India. Because of the
cadre sysiern that prevails there, there
.cannot be anhy unmiformity among the
workers and so0, there cannot be any
uty among them either or the
cordial friendship that should exist
between the employees This friend
ship Letween the employees and the
co-operation of the employees can be
achieved only 1f this cadre system 1s
abolished I hope that the manage-
ment ot the Food Corporation of India
as well as the Ministry would take care
to look into the matter and have nego-
tiations wnth the umons and the
workers 1n order to see that the pre-
sent conflict 1, avoided

Bhrt Jyotirmoy Bosu was very veno-
mous towards the Congress He heap-
ed all sorty of abuse on the (Congress
saying that it 1s dishonest and s on
I have np doubt that dishonesty ;5 pre-
valent most m the Communist Party
(Marxist) to which Shri Bosa belot gs
Hir party came to power in two States
and we know from bitler experience
how dishoncst and coriuipt they were
it was, more than in any othir State
in the couniry

He mayv accuse the Congiess of d°s-

honesty Bui who stopped the PL 480
imports? Who stopped impnrt «f
foodgrains fiom abroad” This 1s be-

cause of our great achievement and
our green revolution Unfortunately
nobody can prevent natural calamities
from taking place Drought 1s buovond
human control Shri Basu knows that
all over the world there 18 s~arcily of
Tood now. Even the socialist countries
are purchasing foodgrains 1n the free
miarkels of the world This has in-
ctetbed the price ip the world's mar-
ket. We are not responsible for that
But our Government stopped import
-of foodgraing and we faced the Ame-
ciown  challengeé gnd stopped PL 480

Still he is abusing the Cong-
and accusing it of dishonesty.

(Amdt.) Bill

This 18 betause they are dishonest
tHemselves

I have a doubt about the reference
to the opening of offices outside India
I do not think for procuring food-
grains, 1t 15 necessary to open offices
outside India It 1s the function of the
Government of India to deal with
other governments, other countries for
umport of foodgrains I do not think
the Food Corporatin can play any role
in that It 15 not ne essary IL may
lead to waste ot fundg and other 1rre-
gular things if this 15 agreed to But I
want to emphasise that the food cor-
poration must have the monopoly ot
procurement in the Countrvy I make
this plea on behalf of my State

Then again the procurement muct
be not with a view to help the millow-
ners Unfortunately, the Corporation
1s tryving to be more concerned wilh
the millowners than with the interests
of the consumers,

Now they are giving rice which I
am airaid even cattle refuse to eat

If you permt me, I will produce sam-
ples

MR DEPUTY-SPEAKER No no

SHRI VAYYALAR RAVI Then I
will nol But they musi give good
rite to every body

MR DERUTY-SPEAKER There 1
agree with him

SHRL R D BHANDARE (Bombvay
Central) Do not agree because then
jyou are also supporting the same argu-
ment

MR DEPUTY-SPEAKER If they
give good rice to eveiybody, we must
agree to that

ﬁq’ﬂ’ WWim(ﬁWW‘
aw) e wgRd, & A frk w1
auré ¥ wgar g 5 g oW faw
Fuf e AracIy W g I MWW
7z war o1 @ § fF w frar W
yureTEawA feaT o, I8% AR ¥
o wgw g § e aiile wm &
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[st 3= Teme TX]
FUTY TR faa [9 o oy A ey
& | s et § o faer e W
WEY SATAY AT WY A T A ¥ T
ST WY FFT AMA |

vt foeraa & € & f§ mOE
w1 wwv w)y frert 1 & wgen g f adw
HTEHY o W ® fe A O v d,
A% & qFY DX G F | WY WY &
ot wré 7 ver & A a7 Y <@ @ ey
AT W ¥ | g AR R A ovE-
1% g7 fger ey &, W0 F7 F fAw
g & | v g weT T frey #Y frerae
AET gn =ifgn | W S 70 WER
e frm wfes AR @ 2 oiv 30 v
it wre & fog @i <@ § Ag W faw
7@ fr fas-wiferst #1 o< g1 1 78
30 yvAz 59 fAv wiw @ § fv fam-
Hifers @RT TR 97T W K7 F FYTRT
41T F7-UT0H FT T | TR 60 To HA
HEHECHEITTEE | 12097 130F0 WA
a1 fad SwEavE Ty § faw & @
R

¥ UF q O AT AR
& WY oF T HT INTA g W qRAAA
U HE ¥ g | HW W AW & O%-
fafrege & gzefeeT F37 &71 s
agy o 1 g W et fasfior &3
g o 2Ed ¢ R v e S @Y
T@T & ar A€ | gW FA A qfewwae g
nifadtfiras &, W< fedY wogRee &
VTR Ty § &7 WO F @ W Tw
Mifwg @ fe g afesrw *r Jur s
¢ | 3o wrfeue v, arafeqt
wifeed & ZieHL wO% Wi 9 yoarelt
dor wom AW W e T O
wifgg | JEWT HA WY qE wY AT
AT Wil | e g ¥ Y Wi
R R T Y
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F¢ wrearwa ¥ arfaw & el
% v wT v T § | e
q X SO B 97 gufadr § wrfy
§ U AT e, W A QW W
@ & 1 & wawar g fr gEwciee
gfRiest w7 % @ & | SE gIfeE
wifew, yrow Arfw, @ wifew oy
faar w2 1. 2 oed@z ¥ wire mi &%
1 5% o & |3 wTeOReA & weaS
ST T2 ¥ quTE J7 ATEAT E

N A T fwat (i) @w
wegrwy faw ¥ 9 A7 qv qg S
HET qgw TR Ay IAwT & Ewdgw
A1 g | FTAA FT WA O 7 ANEAT
w1 fear st ag e ft ar | oo
T AHA TN §F T FIATHT F ST I
& fgewm =qrfas #var =@ 8, @
aEd # fr T Anew W AW waw
TH FIIAIOT & 976 @1 | SHET sqaeqy
9 § fam ot wvitew dw go @, &
AT § | T FIWAIT FY TH qA F
AT AT § A TGT AEA AT | ARG W
oY 7% TEETET B sraeaT w1 ¥
"7 Ay & ferdeg o %t suaeqy FEN
TEIT | 48 T FEH ISET T § A
1L

REXT W qfcamar w AH wRX
¥ fag A= % frerge & @y ¥ awrk
TIN B WEA 9T | U AT K AT AV
wTor AW & vy & farg AW W fawga
W rF of wedr N § 1w ol g
oY wreartwa w1 fagaer v sawne
& 1 & W fererger anlty W Tt W
TATAT AT | SAYGHT B Ao ey
W wwgwe w afier ot 9% ¥ v
B T ww wed wry xw feer i
u‘rmﬁmtﬁtﬁmw&ﬁl
™ oW W ¥ fF wmre e fag s
F e T £ ereser wolt oy el
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¥ 1 ¥ vy agt AT o e far
T § Wi AW s faregw # syaeqy
+ff oY Y wTEA & faey o A g
¥ ar gu% oF Fafaferd on & ade

|

wifeex o 1 w0 f W 9
ITH ¥ | T ST ET T G
T & W 9T WY a@ar W e @)
W oAey IuE erEAfr 9v wfeet
FATH 1 faaa FAT aga wwa an |
g St g faar war 8, a7 o 3% @
ot mar 31

Wi agr A wwi @ oag 2
s ags Wiz w@ @ S ome
w27 & 1 7g %y wr o i A e
& sire <Y faelt &1 Treftawer fear
AT =T 1 70 WX 30 9vHE F
femma &t ot 9Fs F7 vy W™ 2, AN
Wigemm gt r 19T fasme
AIHTT ¥ agA A GWH F7 59 Al
w1 WYAET 2 | WS fRAT &7 oS A
F\WA AT W, AR, AR AE W
A% w7 faze fam @) 2 1 9@ wiifam
Tevg 2 AT f§ A ovEr O
TR AR T F g e S iy
ug ¥W av faan man & f 5o S St
TATET WA AT T T FT A AT "
LA R, & QT HTAH | gAY AT & fawr
s Wi e gl g e ot aeT @
TEEY A A U ® qF | IAT N2W
FYHTT T I TR HTAN & FT TH-
weor fed ot Wr ATt omA d 1ag W
fogmr & 77 & A aga wer ST
WTW g3 WG TEAT w) oY Jue wifEe |
ot wrew wdifwa Y &0 W@
R fer et ¥ fyg fefaw @
mﬁwﬁmﬁhmmuh
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ST aq s o | fam &
TR 7 R g S wT R
TR WA gU g WY 95 a9 FO g
& € o w swah wrr 3w & g
oA ot & g ST A AT EM AT &
fe w1 & 1w g fet W
AV 96 69 ¥ w7 a8,
Tg "N qren g § 1 awwar g fE
&9 ¥ S 7T A fra vk gn Ow
&&Fe o |

TE 3% & f5 IR w1 wW
T | 7w wAA & S srea @
T qfear &, wfwar § 1 o7 gy
FT A & | ST A § T 99 AT APE
¥ AN FY WTAEEAT 2 WIT ITAR TH
VA FY WEAEEEAT § TATT @MY
O J2X ATAT 7, FTNFTR FHT T2 a1
# | oo awA wF WE 9T o1 qfAdT &
91 37 fxmn srar afa

for @ &1 &F7F T7 AENA
faréraes o frm mar ¢ & Ifw@ AT A0
v a7t & 7 Fadaw 1 g g Amee
FATE |

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRIL
ANNASAHEB P SHINDE) Sir almo«l
12 honourable members have pratici=
pated in th.s brief discussion and I am
grateiul to all of them Some of them
have made verv good suggestions 1
hope hon members will not masurder-
stand me if I say that many of the
members were off the mark Instead
of speaking abou( the provisions of
the Bill, they went inlo generalities.
Naturally as politicians you are entitl-
ed to make even general criticism

Mr Vajpavee Mr. Gowda and some
other friends thought that we are
making a new provision in regard to
the opening of offices of FCI outside-
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India Ii ig not correct, bazauss sec-
tion 4(2) of the original Act says

“The Corporation may, with the

phtevioug approval df the Central

Government establish offices or
agencies at other places in or out-
side India”

What 15 being amended now 1s limited
portion of this section The activities
of the FCI are expanding very fast
Naturally members expect that the
Food Corporation should have a com-
manding position in the foodgram
trade and we are having larger and
larger procuresment operations in the
variéus States The Food Corporation
is required to open officegs at short
notice for procurement and every tine
to come to the Government of India
for ssekmg permission for opeming i
new office was not a very expedient
provision from the point of wiew of
commercial operations So what 1
being amended now 15 the Food Cor-
poration need not go to the Govern-
ment for opening offices 1nside the
couniry As far as outside the count-
ry ig concerned we have no indepen
dent office at the moment Even |
such an occaslon arises Gowvernmenl
will carefully examinc the pros and
cong and give permission only if there
are compelling circumstances Thi, s
only an enablng provision and there
1¢ nothing before the Goiernment al
the moment

Our DMK iriend made another ob-
servation about the borrowing prowi-
sions In section 27 of the onginal
Acl some specific provisions have been
made as to how the Food Corporation
of India should get money by burrow-
ing I do not know what happened at
the time of drafting of the original
Bll, éven then this provision should
have been made that unger a certain
set of circumstances, FCI ghould be
able to borrow money from the Gov-
erompnt of India  After all, even the

pital of FCI has been gubscribed by

Government of India, but there
was ngweclﬂc provision for horrowing
from Government of Indin. So, &
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;Euf.xc provision x being made It
was borrowing even m the past,
#s a restlt of this provision no new
policy would come into force What
15 being actually practise 1g being ex-
plicity provideg for in the law itself
I hope Mr Godwada's doubt will be
removed after thig explanation

He always brings in Stats autonomy
I anytning we discuss here He asked
why the accounts ol the State Corpora-
tion should be submitted to he FCI
The Act provides for setting up a subs-
diary of the FCI under section 17
Whether such sub idiarieg should be
estaohshed or not will have to be cxa
mined very carefully before coming o
uny conclusion ag rightly pointeg out
bv Mr Ravi Und r the Act we do
not contemplate  sotting up of inde-
pendenl corporations Only subsu -
ries are contemplaled under section 17
¥Fven the capital of the subsidiaries
would be contribuied by the F1
When a public undertaking coniributes
the capilal of a subsidiary 15 1t not
entitled to ask for the balince sheet
accounts et ? This 1s a noamal thirg
We have the Agry> Industnies Corwo-
ration In Tamil Nadu we have the
State Agrv Indusinies (orporal on
My Minietry has contnbuted 49 per
cent of the capilal We not only get
repoits and bualarce sh els trom 1t
bult we even place the report on the
Table of the House So what 15 the
objection® Ip fact this 1s a very salu
tary provision ani I hope the lion
member will withdraw his obiertion
on this score

I now come to my friend Mr Jyotir-
may Bosu My experience is that
meny times he ls learned, but today
he 13 completely off the mark He did
not refer io a single provision of the
Act He muade some obgervation
about what happened to the assurance

about the sgeinst the Chair-
foan the Corporation In
the ng, he made a vety
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Ahould ¢s to the evtent of taking over
the wholesale trade. At least in this
field, he will appreciate that the FCI
is praceeding in that direction in many
of fhe areas and I hope he will wel-
come it. About the enquiries, the CHBI
enquiries are on: v.e are getting 1e-
ports irom tume #c time. As Mr,
Sutpal Kapur said, rothing yhoulu be
sald «n tlie floar of the Heuse nbich
will prejudice the inquiry this way or
that wav Goverrrcnt 15 even otier-
wise seizedl gf the -aatter an . Covern-
ment wall come 1o coneclusivns. What-
ever documents ar> to be la'd on the
Table. ..

SHRI JYOTIRMOY BOSU Or a
point of crder, Sir. From the dehales,
one can easily see that the r:ply from
the Chainnan of FCI was recrved on
the 5th August. CBI does not come
intg the picture at all. The quesion
is whether his repl’ nas beer examn ined
by the mumistry and if so whether
Governnent is  av.ng the rephh and
their reaction thereto on the Table.
No CBI ig involved.

MR. PEPUTY-SPEAKFR: 1 do nol
see any point of wder. 1 tminhk what
My. Bosu had raised wag relevant to
this extent that before FCI is given
additions! power: -we hav> to Lok
into 1t functions. It is in  that
context that I allowed Ms remarks.

Now, he has quoted certain things.
But this is adeinenal  vuforn.ation
b *‘h» Goverr-ent is givicg to
him. What they are saying is. after
everyth’ng has been comp' ted they
will come to g decision. That ig all
The Minister ha. said at a cortuin
time thet all there things would be
dnu;. the meanwhne the inqutry
B.I is there. They

2
into it. There s no poipt

JYOTIRMDJY BOSU: Before
{00k pruce 'n 1nis louse
he;;. the Minister had

@ detefled reply from the
%ﬂq FLIL. on 3th Avknst
ence between

Chd;mm of The F.CL and the

qrde:.

(Amds.) Bill

Ministry, The Minister should nrw
tell us what the repiy was what they
have found in the reply and lay all
the pepers on the Table of ‘ne Wouse.
Ag far a. the .ap.a: and coriiption
charges are con-erned, the C.B.I. in-
guiry i1s fhere,

MR. DEPIITY-SPFAKER- All thesc
are related matters. These are all
connected things

SHRI ANNASAL'EB It
The Government 1s seized of the
matter. We will ¢c.~ e to a conclision
About *he Aocumets, if 1t s = the
public nterest, w: will lay them on
the Table of the linuse.

SH.NDE.

As far as the prvisions of tle Bil
are concerned, I am happy to sav,
everybody has weicomed these provi-
cions.  As far as the impuitant pro-
visions 2f the Bil] .re concerne thut
is to say, the inelvson of Jamr L anu
Kashmir m the arca of oprration of
the Food Corporalip of Incia (efin-
g food-stuffs - cluding edhible ols
and alseeds, giving powerg 10 haurow
meney ‘rom the Goveromert giving
certain powers to the Comptroller and
Auditor Seneral ta audit the accounts
of the F.C.I. 10 .iegard to all these
provisions, the eut're Huouse apjems
to be unamimous n  welcomng the
pravisions. 1 am ,lad that everybody
has welcomed these provisions. There-
fore, I would not like ‘o take rauch
time of ‘heé House ~ince all vhese pro-
visions have bgen mostly acceptled.

The only point that I would ke 1o
make 15 this. e non. Memters na-
turally expect the Food Corprrution
of India ‘o play a more important role.
The suggsstions have bcen made for
improving the functioming if tre K.CL
I welcome these suggestions. I do not
make 3 rlaim that *here sre no wevk-
nesses in the F.C.I. I am not mnking
a claim that nothing needs to bedone
to rectify, to improve and to stravgthén
the Food Corporation «f Irdia. All
{hese suggestions are enga®ng ou
attention. The cuggestiong made by
the hon, Members are very ruch
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welcome We are at the moment
seized of those matters 43 to what
s1ould be done so that the FC1 wm
a position to play a mor. eftecine role
in the food trade and 1n the focd mo
nomy of the country

I think there 15 sume risunder
standingl about one thung For insi-
ance my hon iriend Shri R N
Shartna cp this side said that Rs 0
crores subsidy is being given to the
roller prwer mills I would hike 1o
inform Mi Sharma that the present
position 18 that wheat 15 given tothe
riller power mills for crushing and
for proce« ;g lhey have no right tu
<3]] {hese precucts  All the uroducts
arc taken over by the pubuc sector
agencics

SHR1 R N SHARMA Since vhe 4?

SHRI ANNASAHED P SHINDI
Since the lact three or four months &
a result of the Go ernment of Indiis
dzcision  Even before that the prices
were ~nnirolled The point that I &am
making 15 this Taling mto conside-
1ation tne pre<ent shortages and diff
cult 100d sutuation the Government
of India has taken 5 decision that
wh ilever wheat 1~ proo-ssed by the
roller pov er milly should be distribut-
ed through public distribution system.
There is a complete rcontrol on the
prices of end-products Supposing we
are gwing osubridy w. sre giviDR
subsidy in the interest of consumers
nf the couniry Thereore nothirg
should be misconstrued and no wron#
mmprisslon  should go round in the
House

SF3T P N SHARMA The distribu~
tiun 15 lett to the mill-owners

SHRI ANNASAHEB P SHINDE
No, he doesnt know It 1s only
through jublic esinbution system
They hase no right to sell wheat pro
ducts noy The flour mills have no
right to tell

SHRI NATHU RAM MIRDHA The
15 per cent moisture content which 18
being all wed to the flour mills and
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the element of the price of the gunny
bags tome to about Rs 40 crores

SHRI ANNASAHEB P SHINDE
That 15 not correct ‘The price of the
bag 1s alsg included when the wsue
price 18 calculated It 1s included in
the cost structure 1 18 not undc-
counted for But we do not take into
account the price of the bag when we
i-sus the foodgrains to the State Gov-
ernments dg far as wheat 15 concerned

SHR{ VATHU RAM WMIRDHA It
u'imatedv goes to the cons irner
(Interruption)

SHR1 ANNASAHNEB P SHINDE
The maun ontert on 18 that this ele-
nent of cost of guany bg 1s not taken
ule consicerdtion dand «omebody 15 ex-
plotting it Thal 1mpre~«<19n 15 not
cnorrect  Suppose it 1 Rs 2} or 3,
whatever 15 the nprice of pur 3 a8,
whi e worling outl tne pree o the end
rraducl that 's  calculated a< being
1~cence by the floor mill, from Gov-
ernment So that s faken into wonsi-
deration

SHRI J MAHTA GOWDER What
about Cliuce 6—auditing?

SHRI ANNASAHEB P SHINDE
I ds not think you have any objection
on thus

SHRI J MATHA GOWDER I have
np objection I want to know whe-
ther 1t will be from this year or for
the pravious yearg also

SHRI ANNASAHER P SHINDE I
have no objection The Comptroller
and Avditor-General has the powers
They are continuing ar~rounts Sup-
pose there 18 ahything Governmetit
would support this we have np objec-
tion That 1 a public body, public
funds are involved 'The accounis of
the Food (Corporation are open far
scrutiny by anybrdy  including the
Cpmptro'ler and Auditor Genera]l of
India We have nothing to conceal as
far ag accounts are conterned We
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Bave no objection if the CAG consi-
ders it desirable to open the old ac-
~ @ounts,

One or two important observations
bave been made, that is about sugar,
PL 480 and all that. Of course, I
<an only say that only last week when
on the day of opening of this Session
‘thére was g debate on price rise and
some  points were made, my senior
-colleague, Shri F. A. Ahmed, made a
wvery detailed reply on the floor of the
House. I would not like to touch the
.same aspect. Some of the hon. mem-
Jbers said that there should be no PL
480. May I repeat this? Even sup-
pose we are likely to.have some margi-
nal imports taking into consideration
-this year's difficult position: cur imports
would be commercial imports ang they
will have nothing to do with PL 480
imports as such; we may purchase
from USA or Canada or Australia, but
that will be purely on commercial
terms, and the hon. members need not
have any fear on this account. As far
ag the country’s prestige is concerned,
as far as our sovereignty is concerned.
-mnothing would be compromised on this
issue. Ag I said, the gap in respect
-of food is likely to be very marginal
and there need not be any fear on this
ac:ount among the members and also
- outside. i

I would make one last observation.
The Covernment of India has {aken a

. decision that the wholesale trade in
wheat and rice has to be taken over
' Now some members have =xpressed
+some fear, Mr. Jyotirmoy Bosy ask-
-#d, when we were going to do that.
I cannot give him the date. But may
I assure him that, as far as this is

. cdoncerned, we mean business. We
-+wigh to proceed in this direction and
we wish to implement our policy deci-
.- slon because it is in the country's inte-
'_-_reut. Food is a sensitive article, an
“important  commodity, We do not
-‘want to dllow any element of specula-

** “tion to come im ~ We do not want that,
“ifyemn. time to time. the price level
. “T..gNould 'he disturbed because of food-
" ;grains. Therefore, in the Food Cor-

(Amdt.) Biil

poration of India and public sestor
zgencies we want to play a very im-
portant rola....

SHRL JYOTIRMOY BOSU: In Sep-
tember the foudgrain prices recorded
arise of 8.4 per cent in one month at
the wholesale base. And you have
the courage to say all these things
here?

SHRI ANNASAHEB P. SHINDE: I
am replying tu the point. Why are
vou not listening to me?

Ay far a3 the take-over ¢f the whole-
sale trade in wheal and rice is con-
cerred, it will have {o be phased out
angd necessary preparations -will have
to be made....

SHRI JYOTIRMOY BOSU: Why?

SHRI ANNASAHEB P. SHINDE. Be-
catise fond Is such an essential com-
mcditly that we cannot allow any dis-
loeation in the food supplies. So. as 1
sald. weg wish to proceed in this direc-
tion and our effort ig {o establish a
direct cortast  with the producer.
Therefore. nur directive to the Food
Cerporation of Irdia would be, natu-
relly, in consultation and in co-opera-
tion with the State Governmentis, to
try to procure as far as prssible dir-
ectly from the producers....

SHRI JYOTIRMOY BOSU: Your
eTort is to ruq with the hare ang hunt
with the hounds. We know you very
well.

SHINDE: 1
You

SHRI ANNASAKEB P.
am sorry I earnot convince vou.
refuse to .be convinced.

The onlv point T would submit is
that when the original Food Corpora-
tion Act was énacted, it was envisaged
that the Feed Corpueration should have
4 enmmanding role in the food ecanomy
of the country ang reach the com-
manding heighis in ihe food economy.
The Fooq Corporation of India, in the
yearg 1o come, is bound to proceed in
this direction and I would seek your
co-operalion in thig great endeavour.
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MR DEPUTY-SPEAKER Now, the
quesiion 1

“That the Bill further to amend
the Food Corpeorations Act, 19684, be
taken 1into consideration”

The motion was adopted

MR. DEPUTY-SPEAKER Now we
tahe up clause-by-clause consideration
There are no amendments at all 1
wil put all the clauses and the rest
of the Bill to the vote of the House

Now the question 1s

‘That clauses 2 to 7, claguse 1 the
Eracting Formula and the Title
stand part of the Ball *

The moti0n was adopted

Clauses 2 to 7, Clause I the Enaci-
tng Formulg and the Title were added
to the Ball

SHEI ANNASAHEB P SHINDE I
niove

That the Bill be passed "

MR DEPUTY-SPEAKER  Motion
muved

“That the Bill be passed

Mr Ramavatar Shastri
W umemr woewt  (vET)

wredftr g farn & were ar feay
g 2 & § o7 e feoy fagre &
9 & am A ¥ vewr ¥ far amw
a7 o e srardre wamey v
MWm-gammm
FRwTsY wWew v W ¥
fefew gumerd o) e & gE ¥
By ¥ forg Reqr orer & ) onft et &
i Y R R e Y
yg W of) fy oyl werT e Wi

NOVEMBES 28, 172

M?m

SR 3 & 1 WY R T w
ot § T o gt & ded ¥t
THR W 4 N g a1 I, Il
fireft g4t & ot arr O ofver o et
AT § 7§ SO W gEIETC aay
™ &g £ A v aff -« § o vy
Frer & fis Ao o & Ao | e wry
drwaad A aEr N v Tk A0y §
q gogy gEa wT A (wwem)

MR DLPUTY-SPEAKER You are
Loing 1nto the detailed working of the
Fooq Corporation of India mot with
tne Bill under discussion What yop
are saying vou can take 1t up with,
the Government

st e el gFHo o wrée
® W1 & g9 A e A A ot T g
T @ ° wgr Qf 1 & af g
agm ¢ B o7 av mmoET s wAw
wifgw fir ae7 T@ A7y #r wmwst 7§
g wifeg 1w W A W A
F et faor o Wi g e fear
AT St g WA § 7 fn vud A feme
weh Py oRr | g T WY anr v
& o ¥ 1 & wdft O e O T
RN g ¥ ¢ fy
wTq XA o areamey Wi o sl
¥ T oY DR T Wi v faoms
o widod 4 iy gig 7w
wgfe ¢ fr &%
1860 krs.

m%ulhmm m\ﬂ

wmmummmn
o our npotice, I will go inta
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matter. I will find out the position.
The guilty persons will be punished.

MR. DEPUTY-SPEAKER: Now, the
guestion is:

" “That the Bill be passed.”

The motion was adopted.

16.01 hrs.

SUPPLEMENTARY DEMANDS FOR

GRANTS (GENERAL), 1972-73

MR. DEPUTY-SPEAKER: The House
will now take up: the. ,Supplementary
Demaq.g}s fqnﬂrant& (Gmeral}qn res-
pect of the Budget (General) for 1972-
73

Demanp No. 53-—INDUSTRIES.

‘MR. DEPUTY-SPEAKER: Motion

moved :

That a Supplementary sum not ex-
ceeding Rs. 2;16,79,000 be granted to
the ‘President . to  defray the charges
which ‘will eome in course of payment
during ‘the year ending the 31st day of
March; 1973, in respect of ‘Industries’.

DEMAND NoO. 63—DEPARTMENT OF
REHABILITATION

MR. DEPUTY-SPEAKER: Motion

moved :

I
“That a Supplementary sum not ex- -

ceeding Rs. 1,0000 be granted to the
‘President to defray the charges which
will come in course of payment during
the year ending the 31st day of March,
1973, in respect of ‘Department of Re-
habilitation’.” _
ﬁEmn No. 113—LoaNs ANXD ADVANCES

BY: THE - CENTRAL GOVERNMENT

" MR. DEPUTY-SPEAKER. Motion
moved:

“That a Supplemeniary sum not ex-

ceeding Rs. 2,18,00,000 be 'granted to
'the President to defray the charges

9522 LS—11.

1972-73

which will come in course of payment
during the year ending the 31st day of

March, 1973, in respect of ‘Loans and
Advances by the Central Govern-
ment'."”

Demanp No. 129—OtHER CaprTaL Out-
LAY OF THE MINISTRY OF STEEL AND

MiINES
MR. DEPUTY-SPEAKER Motion
‘moved: _
“That a Suppﬁlementary sum not

exceeding Rs. 48,51,93,000 be granted
to the President to defray the charges
which will come in course of payment
during the year ending the 3lst day of
March, 1973, in respect of ‘Other
Capital Outlay of the Ministry of Steel
and Mineg’."

DeManp No. 131—OtHER Carrrar Qut-
LAY OF THE MINISTRY OF TOURISM AND
C1viL AVIATION
MR. DEPUTY-SPEAKER: Motion
movew

“That a Supplementary sum not ex-
ceeding Rs. 6,89,00,000 be granted to
the President to defray the charges
which will come in course of payment
during the year ending the 31st day of
March, 1973, in respect of ‘Other
Capital Outlay of the Mmlstry of
Tourism and Cw1l Aviation’.”

3

DemMAND No: _136*—Cap1n1.- OuTLAY ON
PosTts anp TELEGRAPHS ,(NOT MET FROM
REVENUE)

MR. DEPUTY-SPEAKER: Motion

‘moved.

“That a Supplementary sum not ex-
ceeding Rs. 1,000 be granted to the
President to defray the charges which
will come in - course of payment during
the year ending the 31st day of March,
1973, in respect of ‘Capital Qutlay on
Posts and Telegraphs {not met from
Revenue)'.” ‘

I find that there are some cut mo-
tions given notice of by Shri Jyofirmoy
Bosu. I find Nos. 1, 2,3, 4 and ‘5. Are
you moving them‘? :
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SHRI Jmmmz DOSU - (Dia-
mond Harbour): Yes, Sir. I beg to
move: ' E

“That the Demand for a Supplemen-~
tary Grant of a sum not exceeding
Rs. 2,16,79,000 in respect of Industries
be reduced by Rs. 100"

[(Failure of the Government to run
Heavy Electricals (India) Lid., Bhopal,
on a profitable basis(1)].

“That the Demand for a Supplemen-
tary Grant of a sum not exceeding
Ra. 48,51,93,000 in respect of Other
Capital Qutlay of the Ministry of Stee!
and Mines be reduced by He. 100.”

[Undue favour shown to the British
monopoly firm Indian ‘Copper Cor-
poration and payment of compensation
amounting to Rs. 7.50 crores (2)].

“That the Demand for a Supplemen-
tary Grant of a sum not exceeding
Rs. 48,51,93,000 in respect of Other
Capital Outlay of the Ministry of Steel
and Mines be reduced by Rs. 100."

[Progress of coking coal mines since
nationalisation (3)].

M the Demand for a Suppple-
mentary Grant of & sum not exceeding
Rs. 48,51,93,000 in respect of Other
Capital Outlay of the Ministry of Steel
and Mines be reduced by Ra 100.” °

[Corruption, favouritism and nepo-
tism prevailing in the Coal Board
1.

“That the Demand for a Supplemen-
tary Gramt of & sum not exceeding
Rs 680,00,060 in rvespect of Other
Capital of the Ministry of Tourism and
ctmmumumwm 100.”

[wnrkln.g of the Indlmﬂrlhn K

Corporation (5)1

: mnmm-apm -rhespp-
mmuqnmmmmmm.

‘are’ befohthaxm

mmmma.mz amwm:. 292
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Chair].

SHRI' JYOTIRMOY BOSU: Sir,
they have asked for Supplementary
Demands for Grants on various items.
I will deal with only two or three
points. One is the agricultural crash
programme, for production of food-
grains. Sir, we are aware of the
regional imbalances which are created
by them. The difficultieg which we face
are due to their invidious and un~
planned action. In regard to Minor
Irrigation, what is the position?

The figures for Minor Irrigation
show as under. This is the figure for
the period 1868-69 to 1970-T1 in terms
of crores of rupees: UP 38:43; Maha-
rashira 39.43; Gujarat 19.45; Madras
21.79; Mysore, 25.20; Bihar 20.33; and
then comes West Bengal whizh s still
lower, namely, 17.684. This is what

' was given out to us in reply to a ques-

tion in the Lok Sabha.

Regarding the benefits of minor ir-
rigation, in terms of hectares coverad,
whet is the position? The pesition is
as under. This is the Agure of kectares:
U. P. 1443; Madras 2.73; Mahkarashtra
3.44; Bihar 3.25; Gujarat 2.36; and then
West Bengal, which is at the bottom of
the list, wheye the figure is 1.53.

What is the food ogutlook? This
what the Economdic Times says:

is
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in the previoug year and the targets
for the current season was about 113
million tonnes. But all this has be-
come fanciful. According to the
final estimate prepared by the Union
Agriculture Ministry, there was a
shortfall of 7.32 millionn tonnes in
foodgrain produetion in  1971-72.
The estimates put production at
104.68 million tonnes against the tar-
get of 112 million tonnes.

Last year the shortfall was this....

MR. CHAIRMAN: Which Supple-
mentary Demand are you referring to?

SHRI JYOTIRMOY BOSU: Agricul-
tural Crash Programme.

MR. CHAIRMAN : I have locateq it.

SHRI JYOTIRMOY BOSU: I
very glad to hear it.

am

. MR. CHAIRMAN: Don’'t reflect on
the Chair._ o

SHRI JYOTIRMOY BOSU: Not at
al, F hate it, thati ig the last thing. I
would do or like to do, Sir, especially
when youl ‘are in the Chair; after all,
you are a very respected colleague of
ours. -

Then; [ come to the Government's
ineptitude which hag resulteq in comp-
lete dependence on Nature or the rain-
God. What is the outcome? Today,
you know very well, especially in yeur
own State, and in other States, after
drought, scarcity and famine condi-
tions and water scarcity have come to
such a height that in fact we have no
right to come and stand and speak
here because we should have gone
there and t‘ned, to share the burden
with them. The hon. Minister himself
has mentioned in his statement that
the worst affecteq Stated are Maha-
rashtra, Gujarat, Andhra Pradesh,
- Rajasthawf etc. He has also referred to
 Bibar, U. P. Mysore,” West Bengal,
" Orissa and Madhya Pradesh where the
* Kharif crep may be affectai itis a
* terrible state. = - - s B

" ture did not exceed Rs.

1972-73

Then, let us see Government publi-
cations about the performance of this
Government. I am quoting some figa-
res from  the publications entitled
Toward Self-Reliance-Employment Op-
portunities etc. There is a crash pro-
gramme for rural employment. it is
a real package programme in ‘Wwhich
agricultural: evash: programme. is the
main feature. For Assam, while the
allocation was Rs. 112.50 lakhs, (be
expenditure did not exceed Rs. 81.49
lakhs. In Bihar, the allocatica was
Rs. 458 lakhs, but the expenditure did
not exceed Rs. 33.5 lakhs. In the case
of Gujarat, the' allecation was Rs. 23
lakhs, but the expenditure did net ex-
ceed Rs. 81.92 lakhs. In the case ot
Jammu and Kashmir, the allocation
was Rs. 125 lakhs, while the expendi-
72.05 lakhs.
Similarly, in the case of Madhya Pra-
desh, the allocation was Rs. 537 lakhs,
but the expenditure did neot exceed Rs.
149 lakhs. In the case of Maharashtra,
the respective figures were Rs. 325
Takhs and Rs. 126 lakhs. In the case
of West Bengal, the allocation was
Rs. 299 Iakhs while the expendy.ure
did not exceed Rs. 152 lakhs. I ean
give you a lot more examples. The
total allocation of funds for this was
Rs. 5,000 lakhs, but the expenchtuie
did not exceed Rs. 3270.96 lakhs. Yeu
can well imagine who are the peopie
who are responsible for these Iapses
and failures; they are the people sii-
ting opposite who are taking tings
lightly.

Then, there is another crash pio-
gramane given in Table IV. The allo-
catiom for Andhra Pradsh under that
programme was Rs. 319 lakhs while
the expenditure was Rs. 101.29 lakhs;
in the case of Bihar, the alleeation
was. Rs. 458 lakhs while the expendi-
ture was Rs. 99.75 lakhs, and it is-hot
even Rs. 100 lakhs. In the ease of
Gujarat, the allocation was Rs. 237.50
lakhs while the expenditure was . Rs.
92.49 lakhs. T the case of Hasyana,
the allocaliom was Rsi' 8750 lakhs
while the expemditure was Rs. 3.97
lalchs. ¥ think that Shri Bansilal must

‘be making: hay.” In ‘the case df Himia-
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chal Pradesh, tae allocatior, was Rs.
125 lakhs while the expenditiire was
‘Rs. 525 lakhs. This is how they have
bepn funclioning and performing

The most interesting part is given
in Table V, which relates tn the: pro-
gress of the drought-prone-areas pro-
gramme. For Andhra Pradesh, in
1970-71, the allocation was Hs. 284.84
lakhs, while the expenditure was cnly
Rs. 186.63 lakhs. In 1871-72, {he allo-
ca'ion way Rs. 422 lukhs, while the ex-
penditure was Rs. 348 lakhs. A siml-
lar situation prevailed in Gujarat. The
position in Madhya Pradesh was very
bad. When the allocatlon was Rs. 217
lakhs, they had spent only about Rs.
76 lakhs. In the Maharashtra State.
whan the allocation was Rs. 132 lakhs
in 1970-71, the expenditure did not
exceed Rs. 90 lakhs. The figures g°
on like this,

This ghows that they have complete-
ly neglecied this vital sector, thereby
causing serious hardship and cifficulty
and bringing in famine -wnditien in
the country., This Government needs
to be Impeached for this wilful neglect
of the man at the boitom of fthe
society. All their plous wishes and
all their holy words are meant for
catching votes, and after that, they are
allowej to perish. I have quoted from
their own books to show that their

_utterances have no relation whatsosver
with the performance that they h.ava
put up.

_ Then, what about land reforms? It
s a vital thing for this crasa pro-
gramme. We know that the land re-
forms ‘that they are trymng lo go

~through are just a gimmwek and an

atternp! at hoodwinking ihe peaple.

They <were pleces of leglslation which -

were full of Joopheles. and - which
-actually allowed tha land-holders to
retain . more lang  than . they were
allowed to do earlier. That iz the con-
dition, Their land referms are 'the big-
gtsh; hoax ‘that they. have. allowed:to

epme-before the people, ag we have
llt‘. Then; what . Is hapepning fo-

mem -
-m mnuammmu

" NOVEIMEER 2, 1672 '
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the man how ‘much bullt-in. capacity of
the flour mill is being used, what is
ihe answer that you get? I have en-
quired. In many places, it Is nat more
than 20-30 ' per ecent. That™ ig the
barometer, “‘that is the indicator, fhat
we gre going to Zace auln another

256

-serious !ood crisis.

‘SHRI K. D. MALAVIYA (Domaria-
ganj): I have come in rront to
listen to his hoax. :

SHRI JYOQTIRMOY BOSU: From
West Bengal, they have seny a tele-
gram to the Central Food Minister
where they have said that ‘if you do
not rusa food, specially rice, the
raioning system in Caleutta will col-
lapss’. This is the condition today and
here they are waxing eloguent, about
samoejiwad, garibi hatao and trying to
make the zamin ready for catching
another set of votes in the near {ulure.
God knows what is going to happen.

The second thing is about the coking
coal business. It is another scandal.
It says here thai currenily aggregate
coking -coal' capacity is roughly 27
million tonnes while actual production
does not touch even 15 million tonnes.
In 1970-71, tae Department of Mines
and Metals in New Delhi had estimat-
ed {hat the actual requirement of cok-
ing coal in 1872-73 would be around 22

1 demand including
export ot!l? coke would be met.
the. gap . hotwnn -gurrent
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else 1 am quoting some examples
I want the hon. Minister fo tell us
what has happened For the protective
works which were unde-~taken to con-
trol the fire 1n Lodna Bagdiga colliery
in Jharia, how much money was
required in excess of the estymate of
the depariment” Contract valued at
Rs 63,30000 was gnen to a man
whose background 18 only as a travel
agent runnming toulist speecials, buses
and coaches This man has been given
a contract worth Rs 4330000 involi-
ing very highlv skilled work in the
oal mines

Then thery 15 unother scandal with
{he Coal Board For the F Ropeway
which was to cost Rs 6 crores the
business wiy given 10 an American

“ontractm firm mnamed Inler-State
Equipment Corporation Due to in
rfficienty neghgence and conniving

and duc to non-settlement in time of
bills to the tune of Rs 115 croies
which was the responsibility of the
finance wing specially of the Coal
Board and alsc of the Chairman

VMR (HAIRMAN Chairman?

SHRI JYOTIRMOY BOSU Not the
Chajrman of the Lok Sabha You are
the numbL~r one Chairman of the coun-
try—there 1s no question about it

Due to negligence of the finance
wing specially of the Coal Board and
'he Chairinan of the Coal Board an
opportumity of arbit ation i1 India
was allowed to be nulbiied As a re-
sult Government was made to face a
clalm of Rs 115 crores from that
ompany, out of which 90 per cert
was In foteign exchange Three
officers of the Coal Board had
fo go to Londonm twice for con-
sultations and & ter a lot of strug-
gle, they could artive at an ed ho~
seftlement at Rs 30 lakhs payable to
the American company, all in foreign
exchange You will be surprised Mr
Chairman of the Lok Sabha, to know
that the solici'ors’ bill alone 1n London
came to Rs 8 lakbs, wholly payable in
foreign exchange

1072-13

Thetefore, I must say with great re-
gret that I have the least confidence
in this Government which is nothing
but a nest of corruption and ineffl-
clency and I oppose thus derand

1 nex vome to Indian Airlines Cor-
poration Dr Sarojini Mahish: is here
The amount Is Rs 1689 crores Why
i{s 1t that they have not been able to
mobiles on their own {he resource.?
Why s 1t that they must remain in
red all the time” Way is it they have
lost Re 198 79 lakhs 1n 1970-717 I can
well understand why it 1s happening
They have preference for dealing with
dishonest people, they are very fond fo
tnat That 18 thely clas;y character
Heie is a beautiful article which rea+is
ns follows

What has completely stumped
observers Is that among the plazes
being evaluated for purchase in the
forthcoming expansion plan of the
Indian Airlines is the DC-10 airliner
This plane i. manufactured by the
Douglas Company (which Is a'so
known as the Donnel-Douglas Com-
pany) whase personnel is currency
in Delhi fo- discussions with the
Indian Airlines The DC-10 aircraft
~ame to Indla thus August and was
demonstrated before the offic als of
the Aviation Mimstry and the Air-
'ines in Delhi and Bombay

Officlals ar> puz leq about whats
happened to the assurance g ven by
Dr Karan Singh to Parliament that
Douplas Company air rafts will not
be considered for purchase by the
Government because of the crimiral
proceedings under way against ths
corpany’s representative in Inda
The case agains* Mr Kozarsk 1s stull
preceeeding  In the earller sta~es ur
the case Mr Kozarek was defended
bv the celebrated lawye- Mr H L
Anand, who had also appeared on
behalf of the Prime Ministers gon
and who has now become a judge in
the High Court.

Though the case against Mr,
Kozarek has not besn withdrawn by
the Government it has, neverthe.
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less, given him a government con-
tract for crop dusfing, and reported
to bave purchased from him over 50
Lycoming engmes for mstallxtion in
the Indian built Pushpak aircraft
Swmulianeously, the Government
continues (o prowecute NMr. Kozareh
tor nlleged bribery.”

Thig political donation is going to kill
the country and the pdlitica

The Public Accounts Commarttee had
come very heavily on the Indian Alr-
lLines Why should they have such a
Tove for dishomesty® For dishonest
people? On page 2 of its thirty-second
report 1t says the Committee are un-
happy that the department of Civil
Awiation 15 not able to mnsial even a
single radar pfocured at such a heavy
cost within fthe mnormal warranty
period They are also not satisfled
with the way the period of warranty
was extended by fhe firm as a gesture
of co-operation Iy says here

“In the opinion of the Committee
a purchase of this magnitude mvlov-
ing Rs 3.90 crores of which Rs 233
crores were In forelgn exchange
should not have been considered
wifhout obtainmng adequate com-
parative data on all aspects of the
purchase Irom available sources”

Why the IAC is wedded to dishonesty
I do not understand The hon Mmis-
ter Dr Mahish: should tell us what

Grants (General), 300
1872-13
NR CHAIRMAN. Iz i pour o~

Cachar, and the Dum Dum airport
a'so They do not deserve a penny,
they should have mobilised their own
resourpes If you gave them money
they wul swallow it or give it to some
thieves and misappropriate it I op-
pose these supplementary demands
aad I say you throw it as a plece of
rag

it whrwr seve (afar) 2wy
WX U ooy e g i § dfew
frfrvrNfetgemg @
e wrr &, wgr o wdfr o
wdt § W oY ¥w ¥ ferfor wmwr &,
Jog wrt w8 @ i faefi
grmx ¥ s sk wg ot vy
¥ for ey 3 grever v § ) v
% g v g s fovr raw &
sam S & agt ot forer wper fer
Fawr wfror og fwerr § s wgr ST
@R wwrar Rk b g ohR
Fx wekr & fag dw e w0 ww
wg amgw wre B o srher e o droix
wyg ¥ fis vy o wilfpg | $ag
o vt ¥ fag wpw e § e
frek 35 & wew ¥ oy oy & g
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wrer we foemr 3 forerw fredy 20 wem &
2w & o Ay geT & 1 ot ag wlr @
gt ag Wt wgt § Fr e wree # o
fadtew fige Ak g Rw o)
ey A0 g7 QT ¥ oo o wat
wry § R qaerd we qrwE g
ot ¥ fage W S W
 Afraey o forreew & fgama &
R gt § 1wt Freary ot s g E
R ¥t & ST s § P wroor v
fi agt 7wl o AE @ WK T
T & ? & gawan § e v ag &
f& 2w wr ag wmr RAfva w@r &, @
®T FATY wEler @ &, Ag v @
Oy o A g A, qw d
TEHT TET FET T §, TAGT AT AT
¥ 1 % wawer § f a0 o Sifee wor
w 3%, wgt & wiw W 939, feww
o IR, T o Aw o T gF
Tt a¢ a1 feafow £ g W, STt
o gu W, it At wfes agft o
ot & e v g & 6 agt fend
w1 ser aff firar ww &, forlt &
e it & Y fear man §, et W
sy o fem mar §, aw o &

mq@ﬁmwtumm%"

ot wer @Y fagre & wwd § wgt wwl
ww W s WY, waTTr & weE
¥ 1 wfet ¥ war s & fr o
wT T w) At & WY sl sl e
T § fir gt e v W TR A L,
iy wif E e A g § AR
wred § 1 gt o< g oy on R

1972-73
gt 9X g Y gfead §, et o
Wl O awdt § awt @t @ w2 §
afeT gt o IR g o sflee
grr & 1 e forg & e vy ey Y -
EE | A A A g, e
s 7 gart omver & wE § o Wt o
TRATRETTH W o ¥
I e §, g e v ooy ¥,
A I AT T T WG IR, TP
A Twm i mE | wae
HIUHT ¥W WY fdy sre ¥y wfge )

& guma oW E ) W&
Fferr iz fred wrt & foe, agt &
srinfey o & fog, St a5 &
fog ww soe wiw wift ®, fagr
g TN WK FY AT €7 T A IAE A
¥ IR 9 TETART ot wowr Y
afgr s s @ afgy fe
faerr o@T 39 o7 w7 W @l §
a% gl

Tt fad gan o7 wg & wfe of
difea 1 & 1 7 7 O gamwe gfom
FesRrae fasar o § W 7 & Oy v
afcar few< et war & 1 oY g
s ATy o ot & 1 g e ot e
WY 1 ATy A A wdA ¥
sty &, S aTey dge wdE T
oz figer 2 & 1 few gfe T@
T o wifir 7t fovar mar § e A
e efro g € <7 € fr TR el
LR R S L & LRI
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[wi wiwrsr srwma)
fier w2 £, ¥ oot ¥ wifew sl Y o1

e

wogToy W WY gTe X agt A
TEM wgT ¥ gromr W) e & ) oA@
O wift o7 dwrh Sdar ¥
e agr v ww fer owr @
#fer o o 3w ww a7 A wrid
ft ¥ i 1 TR ofr ¥ o
9 7 A Wi W gRgT
it 1 dfrrdwmraseidd R g ew
FY gAY #7 TZT AW FY AHAT FOA
qEAT § | QF §OTT T9qT F1 fwwar P
At ¥T T W T TR K AT |
AT ATHATT § SART IALT AT T FY
= % faar o § A w8y e
¥t fuarerdy o7 waw fwar swv ¥
Wy w A @l ardfr &, saET
M7 AT qEAT F IEW! gHEAIXH
Aifwzr BT QAT & 1 W Ww A A
IAA A oy mifs 771 & 3w
&Y 7€ /1 wq1 A7IT FY oYAT F wAiw
frermr IwwT daw oW gAIT qUGT |
qg xt w4 &, ¥7 FA & F97 fraw
watzy &1 drear wifgd 1+ fer
®T EW QAT AATE F W | IR
wt ¥ IATAA 97 AT fam A
Hrigd

gt avy & oo e o, ot @2
e aog d8 ¥ war
Igre ferar wrfgd @ o 4 R
e dwww &7 sar Wy faweT
wifgl | garETaTe % Foendv w7

NOVEMBER 123, 1972
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dx ¢ | & farer xwET WIY IO HAN WY
T g W wqrRr &7 qIW et WA
aif &Y T g 1 &t gar? fewen
w1, gATX AWY w7 w gwr & Kfew
TR RWM A fw g € 1 Iww
q2 ¥ TRAT g ¥ wigs arfoeny
tRfr g ey B amE A g
femr nfame 7 q-iwave T awr 2
T A Y 0 ™ oA 4 oW
AT ¥ T YEd wTORr A IIT 9
F1 it wregAfaw g o foelfaw
g e A4 gT R F ofr gAC PR
famr wmw AT # gur? fwar & faard
TH A HT AFA P OGRT FTRL R W

qE & | o AT AT g AT A
wifgd
Fameir e & At A R 9

FEAT WTEAT | W & I Oyl
wgw a1 Rfew gl &
LANE R SRR Kok iR g
a4frart ag & i e, Tl Wiy
TITEYT Y 47 $T NAT 7¥77 § v
s e €2 amoad § 7w
AT ST O g WY 7w fear ang 8
[ wE F wmAr o7 A% § W W
fr % forwr &7 mgrran ey qwelt §
T f wTvdaw wX gy &, Ty W ey
# o ot X frd gl ¥ R WAy
g fegwair o e ¥ s gw W
wio  fegrTa e A et eoRTT

Faut A w7 avelt § P W W
wwE R W Tred WIOW ww iy
Fardby o d3r v
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XA gRER g & WA
ATHRIT B gad Fag q9qTe o7 @7 v
wrfg? 91T €% 9| w1 awe wrfgd o
T wre WT BYTr & Are & {7 dr
99 9 § 5 W17 A0 97 qu7 Tigd
arfe T qff o= #1 s & Pt
AT §® | EEET AT G BT AT TR
B ffrm 7w ¥ w11 97 F aw W
ey | T gaw AveT § g Afae
Fi1 ¥ g mroFiar s
Frevdid & amaw A & w7 Qv WAy
T & AT 7 g1 ama, gy faw
D AT A wwfa ¥ gq Pw-
o faq # wwraie § o e =
¥ gt A ¥R §F fqo T O
97 A @ AEF AFT R g AR
25 o 39 W9 ¥ ZArd AEEAT
ﬁ'p

ATE 9T OF /T PT AT WY
TH1 F e 7 A wifed anfy g9
w3w Wiv fagre § fadia o 7%
w1t 9T faegr o7e /1T 50 SFHIw A
07 qF FAar A1 gg A I qIW 4R
fagi, a7 9 afwar wrfe 71 famn-
T 9N AHT F QMR AT
74y & f§ Tg w1 aAT W, T A
7 WY ey ¥ A

, s & grdy arredw ¥ Ak ¥
Y YA AT K | TI X AR
R ITET AT AT § 6 AT A
wrr € | QO qwTgraTE o W@ &
forey arer wgr e & Y wgr arrerr ¥ e

1972-78

T TIT FEHTT w1 OFTH § WY o
NEW AVEIT ¥ ¥gT AT § A Ay
et # fr gurr are dar WY E
T AT IF AT qIOET A
ol

ITIT1 ¥ NIAT A R A%
A A ATAT FEIA AFMEAT AT
arfer 1§78 T T 3OS F AT
FOTTVATAT | §& ATHT 97 47 797
7| SA®T WA WSO AW ar qEt
faar 71 farrr g 7 A foo
AL | TV A W R AT
T NFAT HTX qrAT FEIA AT AW a9
ATAT TATAT WA AFT | g@H faR
TgeE AT a1 77 PRI AT A
TITE IER W AT WA 4T ARG
AN amir 714 g

Tt frgrAd s T
77 + %9 fearga o wnT oR
B Swm ffmed gEw gAIL Agr
TTART & ¢ gAA s afy &y
e 1w g frogdt fray R
% mafafeadr gom aw A Sifww
#rY wifzd 1 o o ¥ gAr Ay @
zare gt fsen & fea e Q4T weve
Ll

YA ATATT A RAT qg gAh
gar ¥ gefgae 477 fedsone Taw
&1 §9 wrT qr fiv I K off )
T w W raa A af ofr ) sed
frevaw feat ar fis 2o afqr &
o1 fre oo afvers Swgy &, o T
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[=ft farer wea]
®T HE@El, THE & T oy &
WAy wife ogr W Ewx R0 @
e vy WAy andfay
I | I AF (H G F wTCAT
TET ALY HATE AT WY FY EATTRE
afy fadrr ) dfFT ¥ ag fawrfod
WRaEa oy gE g1 oW
e F o madr fmaewy fr
IR FA A N A FaFT g
uF wiy fast ¥ %< faqr war §, amr
et & 7y feqraar g

ot wiifeda sy ®@a @i
2

WNefiwt vz g WA
awar § N wirw & o7 A g
TR F A AL N O 1 R
seTaT W wE e AGT )

IRt 7w & fag dw Naw
w7 gwray foar w@r o1 | g WA
Y T xoh fog ST fearaar &
et % forg ot FaaT & waar frar wy
& forew =Y w v fear T &
Ewgmgfesmintw s and w=
T waaT Teur W wnfgd, o fear
wrar § wast Taw foar oar wafgd
arfE agr &7 THTW T HIT ¥ qgraar
fam a®

WO YA W I FORL N
g AwmaTed el « WA
wTET W ¥ w9 frod gy v fen
mmﬁﬁs‘

* 1971278

fagre, ToT wde, wy e Wiy
* sfwew ¥ oot o & fevw ¥
arefrar ooy wfigd 1 s
YA TerA AL Fher A
g W G 1w o,
otr quad & free €« gEe wd
7Q o wravd) ¥ fgara ¥ afgfowr ¥
fefradoer fawmT wTRE 1

ot Wier Wy (wawere)  qwefy
wgrw, W WAUE W g e
Lo T aw ol ow R & fo
150 *qT ¥ € ¢, faw & sk
dw S, gur Wi aw ¥ swfer
&t & fag ggwen Wi eR e
TR & wrw § o

fage sreeTd v & wpofas
ot e §, W TC I@ W ETAT
™ & 1 Afer wfiw W ofew g3
T WT TH FEA ¥ TeNER 6T
wrar § 1 W W wETiEIC wi
T g, O 9w B feard vk & forg
o af) fadomr | wifere 9w @ sf
a8 ¥ §, o aw fis ag werlee W@
wré ¥ av gfere o sgRar X g A
¥ 1 W fog W wew ¥ oY dav
aferaror § sw & wpht
™ W g st §, fegre et
WY T Teww T ¥ a§ Sewi
SR femaat 1 et
ey d 1w e &
wir Wik o wlt afer R o
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SHRI K. SURYANARAYANA
(Eluru); While supporting the Supple-
mentary Demands fer Grants, 1972-73,
I want to make two observations,
particularly, about the development of
industries in our cou.ntr:r



317 Swppl. Demends AGRAHAYANA 2, 1094 (SAKA) Grants (Generai, 358

for

lakhe in the form of interest. I ap-
proached the Ministry of Irom and
Steel. They have sald that this is the
fifth category or the sixth category.
They said: You wil have to wait and
take your own chance. On my per-
soral effort, I could get only 50 per
eent of my requirements for the sugar
factory. Even though the Food and
Agrieulture Ministry recommended
this, due to the non-geordinatien of the
various departments concerned with
this industry, the imdustries are not
being developed. There is no inter-
linked machinery with the various con-
cerned Ministries.

Sir, simply granting the money and
granting the licence alone will not do.
By that alone industries will not be
developed as we wish them to develop.
You are abusing only the mercantile
communmity. In my opinion, lack of
proper distribution system in our
policies and programmes is responsible
for all the difficulties and for the so-
called price rise.

There is the Agro Industries Cor-
poration in my Siale (Andhra Pra-
desh). The farmers will need half a
tonne, quarter tonne, etc. of zinc
sheets and other materials for con-

Séee]l Ministry, has given aboud 600 or
700 tannes of rinc sheets to the above-
mentioned Agro Industries Corpora-
twon. The Government's cosl price is
oaly Rs. 1300 pes tonne. But do you
know what they do? They are charg-
ing, I am told, Rs, 1800 per tonne to
the small fazmers, That means what?
That means @6 per cent over and above
the Government’s original cost of the

1972-73

the consumers and the small coopery~
tive mndustries. The FCI has charged
the society Rs. 12,000 as legal fees
alone, without any necessity there for
any legal assistance,

MR. CHAIRMAN Kindly confine

your speech 1o the Supplementary
Demands alone.

SHRI K. BURYANARAYANA: Sup-
plementary Demands inolve every-
thing, Industrial Development, Finance
50 many other thungs, Sir, three Minis-
ters are here; they are in charge of
Industrial Deelopment, Finance and
Agniculture. So, I want to bring this

to the notice of the Ministers who are
here,

1 will now come to the pressing
problem particularly in my State, that
is, the Mulki rules. Bir, the move-
ment bas net been started by any-
body. It is only sponianeous, due to
the pressing civcumstances. The stu-
dents and the NGOs have taken the
Jead; they are being directly affected
and they have taken the lead. They
are directly affected on account of the
Mulki rules in Andhra area.

MR. CHATRMAN: I request you {o
confine yourself to the Supplementary
Demands which alone are before the
House. You are taking up now a new
issue, which is, the Mulki issue. It has
nothing to do with the Supplementary
Demands,

SHRI K SURYANARAYANA: Home
Mimistry is also wnolved in these Sup-
plementary Demands, Finsnce Minis-
&y is also involved. While supporting
the Demands on all the subjects which
have been listed here, I would like
to pednt out that there are Demands
welating #o the Minisiries of Home,
Steel and Fimance, Therefore, I may
be permitted to make my observations
on these very relavant subjects. It is
wvery rarely that I get an oppertunity
‘o speak, and, therefore, I want to
express my views to the hon. ‘Minis
ters so that they may rectify thesq
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things at the Government’s level |
have no other purpose in expnessing
these things.

Lastly, in regard to the mulki rules,
1 would subn_:it

MR. CHAIRMAN: Let him not touch
that point.

SHRI K. SURYANARAYANA: 1
would just say one gentence, Govern-
inent have now. taken the matter up
in their hands. The other day, un-
fortunately, my hon. friend Shri Gupta
had made some remarks; I do not
know whether they were unparlia-
mentary or nol; he had said some-
thing about the landlords and the
Khamma community. I would like to
meniion the facts to the House. Please
ask him to appoint a committee to go
into the matter; let them examine the
positivn. The leader of their party
in my State is not here, but he is out-
side the House. But he is also a land-
lord's son.. Let a committee examine
‘how much property he has acquired,
and how much -property .was his
father's. He may be preaching these
things for Northern India, but his
father's property and his property
come fo a 100-acre village there. This
is how their leaders are misrepresent-
ing and misguiding the people, My
hon. friend Shri Gupta is not here.
iam very sorry for him, Let him
ap.point a committee. In his own
party, let him appoint a commitiee.
I am prepared to give a challenge to
hh:n on this point.

. l.n regard to the I{hamma community
1 would like to point out that they
had sacrificed for the country. In
Andhra Pradesh, the peaple belonging
to. this community have sacrified for
the country from 1821-up to this date.
-started the non-co-operation movement
,in .182L  1n fact, my own brother hld
-ruisnad. from - the . British raj. -
.eould not prosequte my. studies mynl!.
because from 1921 I had given up mv
- studies, I lesarnt my ledsons only - in
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the jails. - Yet, their leaders are speak-

ing lke this. .Shri .Rajeshwar A Rao

speaks soberly always. But nn.tortun

ately, 1 do not know how. this kind of

information has been givan to my bon.
friend. He has .told us that their

leader has given all this Information.

Their leaders. had . approached our
Ministers also. The non-Khammas had
instigated them, and sl! this proaa-
ganda hag started, .

MR. CHAIRMAN: The hon, Member
has explained the position. He should
conclude now.

SHRI K. SURYANARAYANA: The
Andhra Pradesh Government have
now taken the right steps. We are
expecting u result which would be
acceptable to all the regions. As the
hon. Prime Minister has said, the least
unsatisfactory solution will be found
out for this issue within the next two
or three days, so that all the present
golmal may be stopped.

Once again, 1 would Hke to tell my
hon, friend let him be prepared to
have an inquiry into how much pro-
perty the communists have acquired
in the national movement.

In conclusion, I would like to men-

‘tiot ‘one other thing in regard to the

eommunists, It is said that we have

‘exploited the situation. But I would

Hke to point out that it was the
ctommunists: who had exploited ‘the
movement in Telengana before the
formation 'of Andhra Pradesh in 1856,
when the’ oumnuuim head ﬂl 'em
underumm:l

‘MR. CHAEMAN ‘!‘he eommunltts

:are not under dabnh now.:

SHBI K BURYANAMYANA
want toavailatthllplamm to pclnt .

-oat the nr:tual mh

M&m ‘I’MM

-mnotunder the :

- Supplementary
Dmaadc. &thm
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BHRI K. SURYANARAYANA: But
faots must be put forward here.

SHRI BHOGENERA JHA: The hon.
Mamber should be ashamed of criticis-
ing the role of the communists in
194-47-48. I would like to mention
that the communists were the leading
force in fighting the Nizam's Govern-
ment and the Razakars; they had
hiberated thai Slate while the Con-
gressmen had fled away from that
State,

SHRI K. SURYANARAYANA: But
peace has to be maintained. My hon.
friend had brought in the question of
land reforms. I would like to sub-
mit that land reform is just a slogan
only. I would like this {o be examined
as to how many communists had
scquired land before the integrated
State of Andhra Pradesh was formed,
and how many hundreds of acres the
communists had acquired. So, they are
the exploiters. I can challenge my
hon. friend on this. Let there be an
inquiry into this matter. Lot him
please appoint a committee from his
own communist party itself and find
out how many communists are land-
lords and how many communists from
Krishna district had got lands in
Telengana. So, it is not we who have
exploited the Telengana area. We hava
only developed the Andhra capital, and
that is why we want a share along
with others.

*SHRI J. MATHA GOWDER (Nil-
giris): Mr. Chairman, Sir, on behalf
of my party, the Dravida Munnetra
Kazhagam, I would like to say a few
words on the Supplementary Demands
for Grants, 1872-73,

Under Demand No. 53, a sum of
Rs. 216.79 lakhs hasbeen gsked for as
subsidy to be given to the Heavv
Electricals (India) Ltd., Bhopal. As
on 31st March, 1972 the tfotal cash
losses suffered by this public under-
taking amounted to Rs. 31.36 crores.

1972-73

This factory went into operation in
early 1961 and even after 11 years this
umi has not reached the break-even
point. I wonder whether this umt
will ever come to a stage of making
a nominal profit All these years the
Government have been giving loans
to this undertaking. In this year's
Supplementary Demands, the capital
structure of the company issought to
be reorganised. I do not know for
how long the Government will be
giving loans and such other financial
assistance to this company. I would
urge upon the hon. Minister that every
effort should be made to gear up the
production in this factory so that this
factory reaches early the break-even
stage.

17.00 hrs.

Demand No. 129 makes financial pro-
vision for the Metal Scrap Trade Cor
poration. Sir, at present the metal
scrap as also the steel scrap avail-
able in the three Sleel Plants, in the
Avadi Tank Factory and also in the
Heavy Engineering Corporation is
being auctioned. I have come across
serious allegations of malpractice in
this system of auctioning the scrap.
T would suggest that all kinds of metal
and steel scrap available in the coun-
try should be handled by the Metal
Scrap Trade Corporation and ‘the
system of auctioning should be done
with.

Under this demand there is aleo
reference to the Salem Steel Plant.
The Salem Stleel Limited has been set
up. It is stoted that the project will
be completed by 1977, Phase I of the
first stage is expected to be completed
in three years, the phase II in 1} years
and the second stage—the production
of silicon steel sheets, etc.—in about 6
years. By reading this one gets the
impression that the project may take
10 years for completion. Butl, today.
in answer to Question No. 1145 the

:'l"h" or'ginal sp=ach was delivered in Tamil,

2522 1812,
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Mimster of Steel stated that the pro-
ject will be completed by 1978 He
also gaid that the railway yard, water
and power supply are under prepara-
tion If such a categorical statement
has been incorporated in the Supp'e-
mentary Demands, the people reading
it would not get confused I would
request the Government there should
be no delay in the completion of the
‘Dream Child of four crores of Taml
people I would plead with the hon
Minister that all the efforts needed for
completing the project by 1979 should
be expedited

8ir, under Demand No 146, at a cost
of Rs 28 lakhs two buildings baving
80 flats are being purchased trom
private people for giving residential
accommodation to the P & T siaff mn
Bombay The total number of P & '1
staff in Bombay 1s 27911 and if the
target of 25 per cent sahisfaction so
far as the provision of residential ac-
commodation fo the «<taff 15 to be
achieved, then there should be 7000
flats At present there are only 1971
flats and even in this 842 flats are
under construction I do not approve
of the system of purchasing buldings
from the private people for thic pui-
pose It would be better that the Gov-
ernment undertake massive construc-
tion programme to achieve this aim
Here I would also urge that the Urban
Property Ceiling should be introduced
Quickly It that is done, both the
State and the Ceniral Government
will be able to get the surplus private

bulldlng at moderately cheap price
Anyhow, I would that the 1dea
of purchasing private buldings should

not be encouraged

In {hese Supplementary Demands,
ihere is the provision of Rs 150 groves
for agricultural crash production pro-
grammes When I read this, I was
resunded of the provision of Rs 100
rrores last year for Crash Employ-
ment Programmes You know, Sir,
that this m has not met with
success or portion of ths
allocation remains unutilised, The
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main reason for this is that construc-
tive programmes had not been formul-
ated and the moneys were not disburs-
ed to the State Governments at the
approprinte ime I would not like
that this provision of Rs 150 crores
for agricultural crash production pro-
grammes should meet with the same
fate of crash employment programmes
It shou'd be ensured that this provi-
sion 1s allocated to the States al the
appropriale time and that worthwhile
and meamngful schemes for augment-
ing agricultural production should be
drawn up quickly If the agricultural
crash production programmes do not
succeed, then we may have 1o go
through an unprecedented crisis in the
country mn view of the drought and
fumine conditions prevailing in differ-
ent parts of the country There should
be better coordination between the
Siates and the Central Government
g0 fir as the agricultural crash pro-
duction programmes are concerned

Under Demand No 131 a sum of
Rs 689 crores has been provided for
the TAC It is stated that a major
porfion of this prowision will go to
meet the increased wages and salaries
of IAC empoyees If this 1s the
position, I am afraid that there 18 no
meaning in thinking about taking
away four majgor trunk routes from
the IAC and handing them over to
the Air Indla A Committee has been
appointed to go into the question of
full utilisation of planes available
with Alr India and it is reported that
the Government are awailing the re-
commendations of this Committee to
implement this proposal If four
major trunk inland routes are given
to the Air India, then the IAC will
incur more losses and the Government
will have to make increased provision
to meet this loss As 1t s, both the
IAC and the Air India are Incurring
losses Air India has got more planes
than the traffic offering and the TAC
hes less ‘planes to cope with the in-
creasing traffic offering within the
country. Both are Ceniral Govern-
ment underfakingg and if should not
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be difficult for the Government to
pbring about proper co-ordination bet-
ween the LA.C. and the Air India
and ensure that both the undertakings
work profitably. I would request the
Governmeni Lo give their serious con-
sideratiou to this suggestion.

Before I conclude, I would refer to
bnly one point. The main reason for
the prevailing drought conditions in
many parts of the countiry is non-
availability of adeguate power supply.
I gm sorry to say that no provision
has been made in these Supplementary
Demands for either expanding or for
undertaking approved power projects
in the drought afflicted and floods
ravaged parts of the country. If more
power is not generated in the quickest
possible time, the country is in for a
severe crisis, I would appeal that ade-
quate attention should be paid by the
Government to this problem of ade-
quate supply of power throughout the
country.

With these words, I concluded.

SHRI S. A. KADER (Bombay-
Central-South): Allhough it is the
supplementary demands that are be-
{fore ihe House, it gives us an oppor-
tunity to discuss various matters aris-
ing from that and also bring to the
notice of the Government if there are
any serious lapses committed by the
departments under the Finance Minis-
ter. An article or some news appeared
in one of the Bombay papers regard-
ing some kind of a transaction I would
noi call it misappropriation which does
not fit in with our method of working.

It was reported in Blitz dated the
4th November, 1972 and I do not know
whether the Government has been
seized of the matter., If not, I would
like to put it before Governmeni for
their consideration. The custodian of
a bank retired. Banks have been na-
tionalised and Finance Ministry has
control over them. Affer his retire-
mient, the Board of Directors met after
one month. The first and foremost
thing is that he is allowed four months
‘leave preparatory to retirement. That
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may be absolutely legal. The resolu-
tion passed by the Board of Direcfors
was like this, He was given away
the car of the bank at 6 paise. The
gift packet contained over 30 items.
They were given away at what is
called written down value, ie. buok
value. It is an incredipie formula. Can
You imagine a retiring custodian walk-
ing away with the car he has been
using for just 6 paise?. That was the
writlen down value of the Plymouth
car on June 20, 1472! He was allow-
ed to stay in the bank house. It is
said thalt he has two houses in Delhi.
But as he could not gel possession, he
was allowed to stay in the Lank house
at the rate of Rs. 400 or 500, but the
bank will have to pay not less than
Rs. 3000 or 4000. This gentleman has
been allowed to stay for 2 years. I
wonder if a chaprasi or a clerk were
in that position, the same considera-
tion wou!d have been shown to him
as was shown to this cusiodian who
was only receiving a meagre sum of
Rs. 4000 or 5000 a month. Three air-
conditioners worth Rs. 10,000 were
sold for Rs. 2,202. That may be
again the back walue, quite legal. The
bank did not need il and it was sold.
Possibly the bank will go in for new
air-conditioners. Six carpets valued at
Rs. 12,912,099 were given away for
Rs, 2602.30. Almirahs worth Rs, 1,835
were given away for Rs. 237 .34. Book
cases worth Rs. 755 were given away
for 30 paise. There are many other
things which I hope  the Gov-
ernment will look into. ‘The
question is, is this story which has
appeared in the press correct or not?
This paper does bring out sensational
stories, but many a time it is true.
This paper has given details about the
number of the resolution by which af’
these things have been passed. So, it
is a legal transaction; nothing illegal.
The custodian retires and the Board of
Direciors passes this resolution There
must be a Government nominee on ine
Board. Was he a party to s reso-
lution? Because if he was a party tc
this resolution, then I think something
is definitely wrong somewhere and the
nationalised banks are not working
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in the interests of the neonle but,

possihly, in the interests of the offi-

elals and the Custodian himself,

AN HON. MEMBER: He must also
“have ‘got:- something,

SHRI S, A. KADER; Possibly; we
do not krow that. I would like to
pose the following questions to the
Finance Minister. Are they seized of
this matter? If it is true, are they

investigating it and, if so, what is the

result of it? If it is untrue, if it is
a wrong news, then they should take
action against the paper for having
published such a wrong news item.
They should not try to hoodwink us,
because this involves the fundamental
‘guestion whether our nationalised
agencies are working in the right direc-
tion, If they are not working in the
right direction, where are we going?
All the public enterprises, or at least
most of them, are running at a loss.
Day before yesterday we discussed the
rags scandal on the floor of the House.
Today 1 have read out from the paper
another instance. This is a malprac-
tice which has been perpetrated by the
resolution of the Board of Directors
of the Punjab National Bank,

1 would, therefore, say that it is
time ‘to elt up and look at the things
that are going round. With the rags
-scandal on the one gide, this on the
other side if it is proved true, and
with many other things which are
going on everywhere, is it not time to
Jook at the administration and decide
for ourselves who is ruling this coun-
try? Iy Parliament ruling this Coun-
¥y -or the administration is ruling this
Ccountty? This iz a very fundamental
question thet we will have {0 decide. If
Parliament:is not running fhis country

it 4p time that Parliament ghould see'
that the soministration is brought

- ‘completély -under ‘the control” of Par-
ligment. Otherwite, we ‘bave no right
40 be'the repredentatives of {he-people

" gy clitin 16’ be, Tt 1s-the soveraign
gt of ‘ths people, the vote of ‘the -
' pebple, the ‘sovereignty ©of the. people -
M m:m réfect’. m ‘wvery: mn-'.
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e :m-'ra
tve action of t‘be :nvemmant ingtead
of the officials ruling this country and
the sovereignty ‘vesting just amongst
ourselves and eur ‘abusing or pulling
up the Ministers while those who are

‘responsible ‘sit quiet in the easy chair

and enjoy our circus without paying
any entertainment fees. This is the
submisgivn which I would like to place
before the Finance Minister,

SHRI VIRENDRA  AGARWAL
{Moradabad): Mr. Chairman, my col-
leagues on this side have streamlined
the scandaloug and corrupt practices
that are being pursued by the various
Ministries when they spoke on the
supplementary demands, while our
Congress friends have largely focussed
their atiention on local problems or
individual cases. While speaking on
the supplementary demands for an
additional expenditure of Rs. 300.77
crores, which are being discussed now,
I would like to present the impact
of the additional expenditure on the
economy and secondly, whether it
would really serve the national objec-
tives.

What are the national objectives?
They are growth, stability and social
justice, But what we see them result
in? At the moment, while we talk
in terms of growth, it actually results
in economic stagnation, While ‘we
talkk of stability, it actually results in
spiralling prices. While we talk of
social justice, we ‘find large un-
employment in our ‘country. This is
really the plcture befote us,

The national leadership is very fond
of talking in termsof ideolegy, policies

-and -privciples.. But when we see . In

terms of results, we find that at the
moment .the present governmenti have
got' no ideclogy whatsoever, no -pelicy
and no principles. They have get.only
one “ideclogy and- that- h h retain

-:puwar u ans cost.

!&-pnmtmmhipuhnm:or

‘blewing -het and cold at the same time.
“Fhe Prime:Minister just a little while
-:-uohnd ahimni iht m hu
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turned the corner and prefers to be
misguided by the World Bank reporis.
Then, all of a sudden, she realised that
the situation is not that good and that
it iz going to be extremely difficult.

Similarly, the Finance Minister has
always been found in search of some
alibies. Sometimes he talks in terms
of weather; sometimes he talks about
refugee influx or Indo-Pak war of
1971. He has obviously shown a
great deal of complacency while handl-
ing the economic siluation in the
country though, I know, he has re-
peatedly denied that the Government
suffered from asehseof complacency.
Then, all of a sudden, he started sece-
ing the signs of recovery and said that
the Government has taken a series of
measures ior economic recovery. But
we find, in this House, while reply-
ing to the debate on rise in prices,
that he spoke of & deepening economic
crisis and he laid emphasis on the
need for importing foodgrains to the
extent of 1.5 million tonnes.

L

These contradictory statements which
are being made by the nalional leader-
ghip in this country do give an im-
pression to the common man that the
national leadership refuses to learn
from the past experiences. At the
moment, it is irue, there is a whisper-
ing campaign going on ihat Mr.
Chavan has failed as the Finance
Minisier and that he is wholly incap-
able to deal with the critical situation
prevailing in the couniry. I will say,
it is not only the Finance Minister but
the entire Government that has failed.

The economic pelicies of the Gov-
ernment have failed to deliver the
goods and the common man today feels
that the Government hag got an image
of helplessness and that they cannot
really deliver the goods. The cornmon
man has hegun wondering as to what
is to be dome at the moment. The
coremen man is greatly disappointed.
The myth has besn exploded; the Gov-
ermhentt lesders have been exposed,

1072-73

If the economic policies are not radic-
ally amended foday, I can tell you that
the national objective, that is, the
price stability, will never be achieved
and that the prices, with these Supple-
mentary Demands, will rise at least
by 10 per cent within a period of six
months, by middle of 1973. This is
what I predict. Let the Government
note that the promises and hopes that
were expressed from time 1o time will
all go in vain,

I know, at the time of the Budget,
the Finance Minister told us that addi-
tiona! Central excise will not increase
the prices. But we know that it has
resulled in 11 per cent price rise
during the last six or scven months,
This 1s the situation prevailing in the
couniry. Therefore, these Supple-
mentary Demands cannot be supported
unless and until the Governmenti really
gives an assurance that it will actually
not lead tv additional deficit financing,

At the time of the Budget, the
Finance Minister had budgeted for
Rs. 252 crores as deficit financing for
the current year. But we are now
told that it has already gone beyond
Rs. 450 crores. I feel that the Gov-
ernmeni has really muddled with the
whole concept of deficit financing
What is deoficit financing exactly?
Does it not include net bank credit?
This is & question I ask the Govern-
ment because I know the Reserve
Bank’'s definition that the net bank
eredit is included in the definition of
deficit financing. If you see the net
bank credit figures, they were Rs. 1,288
crores for 12 months ending October,
1972 as against Rs. 995 crores during
the preceding 12 months. These net
bark creditg should necessarvily give
an impression or an idea of exactly as
to what effect the deficit financing
has got.

Last year we were told that defieit
financing had gone only to the extent
of Rs. 710 crores. But, in' actual
praetice, it has gine beyond Rs, 1,100
crores and the money supply expand-
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ed during the 12 months ending Octo-
ber 1971 by Rs. 745 crores and during
the next 12 months the maney supply
expanded by Rs. 825 crores. The
massive deficit of the government sec-
tor during the latest 12 months has
been of the order of Rs. 1,300 crores.
You can very well visualise the impact
of deficit financing on prices. We are
told by the Government that the direct
tax collection figures have crossed
Rs. 1,000 crores mark and we have
also been told by the Government
that the government loans have gone
up from Rs. 215 crores ip Rs. 423
crores. The Bangladesh refugee fund
is still going on. With all these col-
lections, the deficit flnancing today
hag gone beyond Rs. 1,300 crores
during the last 12 months, That is
why I say that the fiscal policy is the
main culprit for the present economic
stagnation prevailing in the country,
and so long as the economic policies
and the fiscal policieg are not tuned to
ithe needs, I am afraid, the economy
can never recover, whatever efforts we
may make on different fronta.

It has been suggested several times
that, if we really want the economy
to improve, we must take bold
measures. The Finance Minisier should
spell out these bold measures
io reduce the 'money supply In
the market Whenever any
suggestion is made to the Go-
vernment we know how indiffierent the
Government is {p it. We have guggest-
ed that at least for a period of one
year there should be no deficit financ-
ing whatsoever, deficit financing ghould
be reduced io zero.......

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
K. R. GANESH): Not possible.

SHRI VIRENDRA AGARWAL:
Secondly, we have suggested that
there should be a reduction in excise
dutles on all essential items of con-
sumption. Thirdly, we have suggest-
ed that incenliveg should be given for
accelerating the growth of production
in' the fields of both agriculture and
industry, We have also suggesied
ihat stern measures be taken to curb
black money in the courtry, and we
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must do something to improve the
faulty distribution system. Finally
we have saild that unproductive and
non-Plan expenditure bg cut down at
least by ten per cent. These are the
suggestions that we have made. I
know that the Finance Ministry has
recently suggested that a five per cent
cut in non-Plan expenditure will be
made. I am not satisfled with these
figures because 1 know, on an earlier
occasion when the Finance Minister
made similar promises, they have all
gone wrong. We would like to know
exactly what amount of expenditure
has been reduced in the non-Plan or
unproductive expenditure. In any
case, we want the Government to
present some sort of a White Paper
ta the House, so that the nation ig con-
vinced that the Government really
means business so far ag the question
of cutting unproductive and non-Plan
expenditure 15 concerned. This is the
only way for curbing inflationary
pressures; the deficit can be cut only
in this way. Either the Government
expenditure should be slashed in a
big way or non-inflationary finance
should be found to finance the gap
between the government revenue and
government expenditure, If this is
not achieved, Iam afraid, the present
economic policies will never deliver
the goods and the present mood of
the  nation—disappointment and
annoyahce—may turn into mnation-
wide violence. The economic policies
need to be given a fresh look and need
to be changed to meet the needs of
the people. If the Government is
really determined to meet the aspira-
tions which they have aroused, then
they should do something, and some-
thing radical, at the early stage. The
whole democratic process is in danger
today. If the common man loses his
faith and confidence in the entire
government and its economic policies,

holding the price line; the earlier it
does that, the betfer it is; otherwise,
all these polifical commitments will
have little meaning and the ocouniry
will go to the dogs.
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-THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR.” ~ SAROJINI
MAHISHI1):  Shri Jyotirmoy Bosu,
while speaking on the supplementary
demands, referred to the working of
the Indian Airlines. In spite of the
tight position of the fleet, IA has been
uperating and extending its service in
the last few years to far-off corners
algo. In the last five years, the ser-
vices have been extended and there is
also some improvement in the ser-
vices.

Shri Bosu said that there was
imbalance in development in the
eastern region. I do not know what
exactly he meant Yy that, whether 1A
has not been able to cater to the
eastern region in the field of aviation
or he was referring to development
in other aspects. In the eastern
region, not only in those places where
other modes of transport are not
available, but also where other modes
of iransport are available, 1A has
extended its services—in Khowai,
Kailashahar, Kamalpur and the hop-
ping service in Agartala, Lilabare
and Mohanbari. In Agartala the air
field is being extended, the runway is
being strengthened and lengthened
also for facilitating 737 service. Also
the 737 is touching Gauhati. 1A is
proposing to touch all the State capi-
tals within a short period with the
Boeing 737 service. Therefore, it is
not correct to say that the eastern
region has not been developed.

It there is a rise of 100 per cent in
the air fare in parts other than the
eastern region in the country, there
is hardly a ri.uotﬁl}pereentof that
in the eastem reg:lon

Looking to the modes of tranapoﬂ
available, looking also fo' the facilities
that should be extended to backward
areas, these facilities are being ex-
tended. In Barapani in Meghalaya

and also in MjalinMimnm, the air-
ports will be commissionedl In ‘the frst-
hal? of 1978. 'I'herefore,wemur
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that the eastern
catered to.

region is being

Then he said that the Calcuita Air-
port is being neglected. Calcutta air-
port is an international airport. This
complaint is qften made by many of
the members from West Bengal. 1
do not know why they say this. More
than Rs. 8 croreg have been speni on
the construction of the terminal build-
ing and also other facilities, naviga-
tional aids and a number of other
things including staff quarters; the
domestic terminal building hos also
been improved. More than 100 sche-
duled international flighis take off
every week from Calcutta Airport.
From 1967 onwards we find there 1s a
shight improvement in the traffic
position also. We hope more and
more improvement will be seen in due
course in the Calcutta region also. No
efforts are spared on behalf of IA
and the International Airport Autho-
rity which has taken over from the
Dept. of Civil Aviation to provide all
facilities and to bring about increase
of air traffic in the eastern region.

SHRI BHAGWAT JHA AZAD
(Bhagalpur): Why only Calcutta?
Why not Bhagalpur alse i the
eastern region?

DR. SAROJINI MAHISHI: I am
speaking about the whole of the
castern reglon. With Calcutta as the
centre, the air services are being ex-
tended jo other areas.

Then he gaid that one Shri Kothari
bas not paid his arrears at Dum Dum
since ten years. This is wrong.
Arrears are due only from Ist Jan-
uary 1972. It is to the tune of
Ra. 9 lakhs and it is being recovered
from him. So it is not correct to say
that arrears are pending since ten
yeara,

He referred to the 32nd report of
the PAC which says that the imported
radars were not installed at the right
time on account of delay and they
could not be used properly. It is a
navigation of service to be put up by
the Department of Civil Aviation. For

1972-T3

the installation of precise and aur-
veillance radars which were imported
the State Governments are required to
give land and the CPWD has to build
the whole thing. As a result there
was delay. 1 am not defending the
delay i the installation. Radars
should be installed as early as possi-
ble. But there are other navigational
aiel, such as VOR and ADF 200 and
others. Yet it is necessary that sll
the internalional airports should be
equipped with precision radars and
surveillance radars. I do hope that
the department has taken steps to
instal the radars....(Interruptions).

PROF, S. l. SAKSENA (Mahara)-
gan)) What about Gorakhpur?

DR. SAROJINI MAHISHL: Mr.
Jyotirmoy Bosu referred to the case
of Mr. Kozarek and asked why 50
spraying machines were purchased
from hum The case of Kozarek was
referred to CBI and is pending in the
High Court. 1 am not going to make
any remarks about that particular
case. The spray cngines weres pur-
chased by the Ministry of Agriculture
DC—10= are one of the planes in the
list; 1t does not mean that il is being
purchased.

SHRI RIIOGENDRA JHA: Does it
mean that when a person is being
prosccuied by one Ministry for some
criminal action, another Ministry can
dcal with him?

DR. SAROJINI MAHISHI: He refer-
red to the sale of skymasters, There
skymasters were sold and the payment
of inslalments has been according to
schedule. He wanted to know why
instalmentis were not paid, how much
18 due, when it is going to be recover-
ed. Two more instalments of Rs.
1,20,000 are due; one on 30-11-1972
and another on 28-2-1973. We hopse
they will be paid according to the
schedule.

These were mainly the points made
by him. 1 may say thai the JAC has
been doing well; it has been trying
to extend its services to new airports.’
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In the last December war, the pilots,
engmeers and the stafl of the JIAC ail
rose tp the occgsion and they did
mmmendnble pervice Contructive
from the hon Members
are welcome and the IAC and we
bere are all to implement the cong
tructive suggestions given to us by
Members and to serve the pation

SHRI SAMAR GUHA  (Contal)
When a carabelle plane fram Calcutta
was abput to land at Palam the
laghts went off 1t was on the verge of
orash and the ingenuity of the palot
who 1mmediately went up should be
appremated Will the Government
do something shout it?

DR SAROJINI MAHISHI 1 am
sprry there have been power break-
downs in Palam airport many times
about sixty times {n September 40
times 1n Qctober and nearly 20 times
in November We have appealed to
the Deth: Eleotric Supply Undertak-
mng Apart from that, within ten
seconds the emergency gervices at the
airport are swiiched on  The hon
Member 1s referring 15 the fiight on
the 18th perhaps and when pilot Mr
Bakshi took the plane up with pre-
sepce of muind 1 commend hig ger-
vices and his presence of mind With-
mn a short time he took a round also
and landed after sometime ‘Within
a peridd of ten seconds, the emeérgen-
vy lightg were switched on T am not
defending the -down  There
should not be bre wn But in
case there is a break-down, emergen-
cy power 1s being switched on within
ad short a tyme as 10 secopds

Abeut Goraichpur, we are gomg fo
have u Gerakhpur service in the early
past of JO7Y

BHAGWAT
e it i At . eytgn

region is bewmg developed and & Z:
cropes mre Pe me

% .m-
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Musaffarpuy, stc, but why this stap-
motherly treatment for Phagalpur
which is one of the oldest divisional
towns of that fitate? Thepe 1 already
an el weather airpart there

SHRI K SURYANARAYANA Be-
fore they introduced the Hyderabad-
Calcutta direct service, peeple could
leave Delhi and reach Viyayawada
the samec day PBut now it is not
possible 1 want to know whether
the Government is conuidering re-
arranging 1t and have a service by
which pcople leaving Delhi may be
able to reach Viyayawada the same
day?

BHRI § MATHA GOWDER May 1
know whether any Indian Airhnes
routes will be given to Air India?

@t gww Wy wgaty (wiar):
W Ff gt wgr ¥ Fovdww A
RO BOAT WIaT RAw JW W
50 wedT wWET W & W A
fewz 37 Farx o ¥ omg ¥ faww
¥ wrowr foFr ®) M9 WU W
Merkfaw 25 gz RE A £ 1
T R} A BANTAT @ Fr femd
t I ¥l F sarTRAw Al E
& s amgnr gfe o 50 aee
WiT 25 T@®T T m%;rtﬁr
w7 @ & far g F
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DR. SAROJINI MAHISHI: An hon.
member referred to Bhagalpur. In
Bihar we are having services to
Patna, Ranchi and Muzaffarpur
Patna is being served hy a 737 Boeing
Service. Another hon. Member refer-
red to the Patna terminal building. At
present il is undergoing change. Of
course, it is heing expanded. You
will find tha! within the next three
or four months, or at the most six
monthg it will be ready. It will be
ready by the first half of 1973. Of
course, I am not referring to the new
tetminal building Then there will
be guite a few changes and the whole
ternunal building is gomng to be ox-
panded A doevision has been tuken n
this respect.

As the hon Member knows, there
was difficulty on account of the Necl-
gar. So, now fencing has been com-
pleted and it 18 ready for Boeing
Service. The terminal building would
be undergoing 1mmediide change and
i will be cxpanded

So far as Bhagalpur is concerncd,
IAC could nnt extend the service on
account of the tight position of the
fleet. Also, on account of other diffi-
culties, priorities 1o certain  othe
areas vl the country are being atten-
ded to The hon. Membel's sugges-
tion will he kept in view.

Shr1  Suryanurayuna
Vijavawada, It is now being touch-
ed by Avio. He wants another rer-
vice, or a change in the present ser-
vice. If he wrileg 1o me, I shall cor-
lainly look into it

referred  to

Another hon. Member referred 1o
the cut of 50 per cent and 25 per cent
for cancellation 1 there is no cul
at all, the passengers will cancel the
tickets at any moment. 1 am not
suggesting that a cut or reduction ia
a nice thing But there 18 no other
way. It bccomes difficult 10 muke
1~servations otherwise The passen-
gers who travel should take eare 1»
spe that they cancel well in advance
In facl, in the case nf er= rEenCies
IAC have been very Ilheral m  the
percentage of reduction

MGIPND M 2522 T

8 (General),3
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As regards Hindi papers, a decision
has been taken to keep the Hindi
papers, and il shall be implemented,

St gOR WL wYWA - F T qEn
T fE A fewm mfey § o
TF AW Wz T e § aw
fevr &1 wfem 3t 2 @ T F
25 9THZ FAET AAT &, T T TR HH
F fau Wl whrm owr FE R
fm S & 1 i & & 4 staar g
qr fr 1 & T aqmTea g
ot AEr faar ww ¥ oarv ¥ o=y
HERT #AT A7 A 2 Y AW A
fo favta @ nar 2, @afam wz twad
TwOE

DR SARQJINI MAUISHI: In 1¢eply
to Shii Gowder's question, there is
no such proposal under consideration
If course, as a part of their interna-
uonal  serviee, Awr India 1s operatmg
Rombay-Calcutta and Bombay-Delhs
1outes  There is no question of Air
India getting a 1oute from IAC, Of
course, 1AC hns tlaken Bowing 707
from Ait India for theiwr services.

wigiivw faete ax(17 5 Ig-
aft (st fagzae sa3) . wamfa
HE[A,  WHAT AT A7 TET A
N mafszsen dlarA ¥ g ®
ATAI IO 2 IAA AR A T
AOTAL AT fF ER AP M T AATE
A BT AT OIATI s1ATHT T HATT
&fm 40w T oWl 704
FITAT F) QT AT T AT
e e, e ire AT AT 2
MR CHAIRMAN

ter mav ceontinue s
morow

18.00 hrs.
The Lok Sobha then adjourned DI

The bon. Minis-
sneech  to-

Fleranw of the Clock on Frnday, No-
rember 21 19T Agralapany %, 10M
(Saka’
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